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 LOK  SABHA
 —

 Wednesday,  March  27,  968/Chaitra  7,
 890  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 एज्षिया  प्रतिष्ठान

 +868.  शी  रामावतार  श्ञास्त्री  :  क्‍या
 बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  एशिया  प्रतिष्ठान
 की  गतिविधियों  को  भारत  में  समाप्त  कर
 देने  के  श्रादेश  जारी  किये  हैं;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;

 (ग)  क्‍या  यह  सच  है  कि  भारत  में
 उपशोकक्‍त  प्रतिष्ठान  के  प्रतिनिधि  श्री  'रिचई
 जी०  हेगी  ने  कहा  है  कि  हमें  अझाशा  है  कि
 भविष्य  में  यह  अादिश रद  कर  दिया  जायेगा;
 और

 (घ)  यदि  हां,  तो  इस  पर  सरकार
 की  क्‍या  प्रतिक्रिया  है?

 वेदेशिक-कार्य  मंत्रालय  में  राश्य-संत्री
 (श्री  ब०  tro  भगत)  :  (क)  जी  हां।

 (ख)  क्‍योंकि  एशिया  फाउंडेशन  को

 कुछ  घन  संदेहास्पद  स्रोतों  से  मिलता  था
 झौर  ऐसी  कोई  गारंटी  नहीं  है  कि  यह  भविष्य
 में  ऐसा  नहीं  करेगी।
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 (ग)  प्रेस  में  इस  ाशय  की  एक
 रिपोर्ट  प्रकाशित  हुई  थी  कि  श्री  रिचर्ड  जी०

 हेगी  ने  यह  कहा  है  कि  एशिया  फाउंडेशन
 को  यह  उम्मीद  है  कि  इस  निर्णय  को  भविष्य
 में  किसी  समय  भी  बदल  दिया  जाएगा ।

 (घ  )  श्री  हेगी  का  कथित  वक्तव्य  उनकी
 आशा  की  अभिव्यक्ति  मंत्र  ही  है  शौर  इससे
 सरकार  के  निर्णय  पर  कोई  भ्रसर  नहीं  पड़ता  ।

 AN  HON.  MEMBER;  Sir,  Shrj  Ram-
 avatar  Shastri  is  not  present  in  the
 House.

 MR,  SPEAKER:  I  am  sorry.  Now,
 next  question.

 SHRI  UMANATH:  The  question
 having  been  answered  you  may  per-
 mit  supplementary  question.

 MR,  SPEAKER:  Next  question.

 SHRI  UMANATH:  I  am  not  raising
 any  point  of  order.  It  is  serious  point,
 The  question  having  been  answered,
 whether  rightly  or  wrongly,  you  may
 permit  some  supplementary  questions.

 MR.  SPEAKER:  I  heave  not  allow-
 ed  it.  I  have  called  the  next  ques-
 tion  already.

 Cars  sold  by  Foreign  Service  Officials

 #869,  SHRI  BAL  RAJ  MADHOR:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  rea-
 sons  for  cars  brought  by  foreign  ser-
 vice  officials  being  allowed  to  be  sold
 by  them  on  their  own  and  not  through
 State  Trading  Corporation  on  the
 game  terms  on  which  the  cars  of  the
 foreign  service  officials  of  other  coun-
 tries  are  purchased  and  sold  by  State
 Trading  Corporation?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  In
 the  matter  of  the  sale  of  personal
 cars,  a  comparison  cannot  be  drawn
 between  Indian  Foreign  Service  Offi-
 cers  and  foreign  diplomats  in  India.
 Foreign  diplomats  import  their  cars
 duty  free,  while  our  Foreign  Service
 Officers,  with  the  exception  uf  Heads
 of  Missions,  pay  customs  duty.  How-
 ever,  excluding  a  Head  of  Mission,  the
 Foreign  Service  Officer,  who  desires
 to  sell  his  car  within  the  period  stipu-
 lated  in  the  Import  Licence  is  required
 to  offer  it  to  the  State  Trading  Cor-
 poration.

 SHRI  BAL  RAJ  MADHOK:  It  is
 not  purely  a  question  of  the  techni-
 cal  validity  of  their  selling  their  cars.
 The  diplomatic  services  are  supposed
 to  represent  the  country  outside  and
 set  a  standard  of  behaviour  worthy  of
 our  country  ang  also  present  a  sense
 of  mission.  But  as  things  are  many  of
 the  people  belonging  to  the  dip'omatic
 services—there  are  some  good  excep-
 tions  also—only  make  use  of  their
 position  to  make  gains  by  such  ways.
 Though  technically  they  may  not  be
 Wrong,  it  creates  an  impression  that
 they  are  going  abroad,  purchasing
 things  there  and  selling  them  here  at
 higher  prices.  That  is  why  they  are
 keen  to  go.  to  particular  stations.  This
 casts  some  kind  of  reflection  on  the
 diplomatic  services  and  also  affects
 their  efficiency.  May  I  know  whether
 some  checks  will  be  put  on  their  pur-
 chasing  things  and  selling  them  in  the
 market  here  in  India?

 SHRI  B.  R.  BHAGAT:  There  are
 certain  restrictions  and  rules  govern-
 ing  the  sale  of  cars  when  the  heads
 of  the  missions  come  back.  The  Fi-
 nance  Ministry  also  goes  into  this.  Ac-
 tually,  the  Finance  Ministry  has  ans-
 wered  a  few  questions  on  this  matter
 regarding  the  rules  governing  this.
 But  the  general  rules  are  that  they
 have  to  give  an  undertaking  that
 they  will  not  sell  the  car  for  three
 years  from  the  date  of  importation
 or  four  years  from  the  date  of  pur-
 chase,  and  if  they  sell  or  want  to
 sell  the  car  before  that  period,
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 they  have  to  take  the  permission  uf
 Government  before  doihg  s0.

 SHRI  BAL  RAJ  MADHOK:  Because
 of  these  perquisites,  many  of  the  dip-
 lomats  try  to  get  posted  in

 mer  4
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 tals  where  things  can  be  purch  at
 cheap  prices,  and  they  uvoid  bethg
 posted  in  many  other  countries,  such
 as  African  and  Asian  cuuntries  which
 from  the  point  of  view  of  India’s  ex-
 ternal  interests  are  much  more  im-
 portant.  In  a  way,  these  perquisites
 serve  as  a  temptation.  Keeping  this
 in  mind,  may  I  know  whether  the  se-
 nior  diplomats  will  be  posted  to  those
 countries  which  may  not  be  so  im-
 portant  otherwise  but  which  are  im-
 portant  from  the  point  of  view  of
 {ndia's  interests?

 SHRI  B.  R,  BHAGAT:  The  place  of
 Posting  or  the  country  of  posting  has
 not  much  relevance  to  this,  because
 wherever  they  are  posted  they  have
 the  samer  facilities  and  they  can  buy
 cars  free  of  duty.  For  posting  pur-
 poses,  we  have  different  categories
 and  different  sectors  in  the  world.
 We  take  into  consideration  their  suita-
 bility,  the  places  where  they  have
 been  posted  earlier  and  then  decide
 to  which  place  they  are  to  be  posted.
 So,  all  these  things  are  considered.

 SHRI  HANUMANTHAIYA:  The
 hon,  Minister  has  said  that  if  the  offi-
 cials  have  to  sell  the  cars  before  the
 time  fixed,  permission  has  to  be
 taken.  May  I  know  in  how  many
 cases  such  permissions  have  been
 given?

 SHRI  8.  R.  BHAGAT:  Persons
 belonging  to  these  Missions  other
 than  the  heads  of  missions  can  _  sel!
 only  to  the  STC.  The  only  relaxation
 is  in  favour  of  the  heads  of  missions
 During  the  last  five  years,  there  have
 been  32  such  cases  where  they  have
 sold  their  cars.

 SHRI  DINKAR  DESAI:  May  I  know
 the  total  number  of  cars  that  were
 imported  by  these  officials  during  the
 last  five  years
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 MR:  SPEAKER:  That  is  what  he
 has  just  mentioned,

 Serr  DINKAR  DESAI:  He
 has  given  the  number  sold  But  I
 want  information  about  the  number
 of  cars  that  were  imported  by  these
 officials  during  the  last  five  years.

 SHRI  B.  R.  BHAGAT:  Out  of  these
 17  cases  are  of  the  heads  of  missions.
 In  other  cages,  normally,  anybody  who
 gues  abroad  buys  a  car.  The  House  is
 well  aware  that  if  a  person  sells  oe
 car  in  foreign  countries,  say,  in
 Europe  or  America,  even  after  six
 montha  of  its  purchase,  the  re-sale
 value  is  very  little.  Therefore,  nor-
 mally,  they  all  import  the  car.....

 SHRI  DINKAR  DESAI:  What  is  the
 number  imported?  '  i

 SHRI  छ,  R.  BHAGAT:  It  is  very
 difficult  to  give  the  information  be-
 cause  I  do  not  have  that  information
 now.  But  as  I  have  said,  anybody  who-
 buys  a  car  abroad  brings  it  here,  be-
 cause  the  re-sale  value  in  the  foreign
 countries  is  not  much,  But  as  I  said,
 if  they  sell  it  here  they  sell  it  only  to
 the  STC.  In  the  case  of  the  heads  af
 missions,  there  is  a  certain  relaxation.

 SHRI  HEM  BARUA:  Is  it  not  a
 fact—I  want  to  pinpoint  it  —that  Mr.
 Azim  Hussain,  one  of  our  most  out-
 standing  diplomates  has  sold  his  im-
 ported  car  not  through  the  STC  but

 _to  a  man  directly  at  Rs.  80,000  and
 given  him  a  receipt  for  Rs.  30,000
 only  and  if  so,  whether  Government
 have  received  any  complaint  about
 it—there  is  a  complaint  about  it—and
 if  so,  whether  they  are  going  to  in-
 quire  into  the  conduct  of  this  diplo-
 mat?

 SHRI  B.  R.  BHAGAT:  Mr.  Azim
 Hussain  bought  a  Fiat-2300.  It  is  not

 ®  luxury  car  by  any  standard.  He
 bought  it  for  Rs.  ]027l  and  he  bought
 it  in  1964;  he  sold  it  in  December,
 ‘1967,  He  was  posted  outside,  and  on
 transfer  he  hag  sold  it.  Therefore
 this  is  a  perfactly  regular  case,  and
 there  is  nothing  irregular  about  it
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 sit  क०  न०  लिवारी  :  गवर्नमेंट  ने
 इकानोमी  के  मेजर  के  रूप  में  हु  डिसाइड
 किया  था  कि  भारत  सरकार  छोटी  कारों  का
 इस्तेमाल  करेगी  ।  क्या  सरकार  इस  निर्णय
 को  दृष्टि  में  रखते- हुए  इस  बात  पर  विचार
 कर  रही  है  कि  जो  बड़ी  कारें  खरीदी  जा  रही
 हैं  उन्हें  दूसरों  को  बेच  दिया  जाये  श्रौर
 गवर्नमेंट  के  मिनिस्टर  तथा  प्राफ़िसर  उन्हें
 यूज  न  करें  ?

 श्री  to  To  भगत  :  जिन  गाड़ियों
 का  ज़िक्र  हो  रहा  है,  वे  सरकारी  गाड़ियां
 नहीं हैं।  वे  उन  अधिकारियों  की  अपनी
 गाड़ियां  हैं  जो  वे  झपने  पैसों  से  खरीदते
 हैँ  1

 श्री  झटल  बिहारी  वाजपेयी  :  मन्त्री
 महोदय  ने  जो  उत्तर  दिया  हे  उससे  ऐसा
 लगता  है  कि  हमारे  मिशन्ज  के  प्रमुलों,
 हैड्ज,  के  बारे  में  झलग  नियम  हे  भौर  बाकी
 राजनयिकों  के  बारे  में  प्रलग  नियम  है  1
 मैं  यह  जानना  चाहता  हूं  कि  ये  भ्रलग  भ्रलग
 नियम  बनाने  का  क्‍या  कारण  है श्रीर  क्‍या
 सब  के  लिए  समान  नियम  नहीं  बनाए  जा
 सकते  हैं  |

 श्री  ब०  रा०  भगत  :  हमारे  मिशतनों
 के  जो  प्रमुख  हैं,  चूकि  वे  राष्ट्रपति  के  रिप्रेजेन्टे-
 दिव  हैं  श्नौर  बहुत  बड़े  शोहदे  के  श्रधिकारी
 हैं  इस  लिए  उन  को  इतनी  छूट  जरूर  है  कि
 बे  अपनी  कारों  को  तीन  साल  के  बाद  बेच
 सकते  हैं  शौर  उन  पर  ड्यूटी  नहीं  लगती
 है।

 श्री  फंवर  लाल  गुप्त  :  क्यों  ?

 श्री te  to  भगत :  जैसा  कि  मैंने
 बताया  हैं,  इस  लिए  कि  वे  बड़े  उच्चाधिकारी
 हैं।  दुनिया  में  हैडज  भाफ़  मिशन्ज़  को
 जो  छूट  आर  प्रधिकार  मिले  हुए  हैं,  ये  उसी
 स्तर  पर  हैं।  हम  यह  कोई  नई  बात  नहीं
 कर  रहे  हैं।  मिशन्ज्  में  काम  करने  वाले
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 जो  दूसरे  अधिकारी  हैं,  ग्राम  तौर  से  एक
 मामूली  नागरिक  को  जो  छूट  है,  वही
 छूट  उन  को  भी  है।  वे  पांच  साल  की  भ्रवधि
 में  अपनी  कार  नहीं  बेच  सकते  हैं,  जब  कि
 श्राम  नागरिक  सात  साल  की  श्रवधि  में
 नहीं  बेच  सकते  हैं।  शाम  नागरिक  किसी
 भी  कीमत  की  कार  ला  सकते  हैं,  जब  कि  मिशन
 में  काम  करने  वॉले  अधिकारी  एक  हज़ार
 पौंड  से  ज्यादा  की  कार  नहीं  ला  सकते  हैं  1
 अगर  दोनों  को  मिला  देंगे,  तो  कोई  ज्यादा
 अन्तर  नहीं  होगा।

 श्यो  झरल  बिहारी  वाजपेयी  :  प्रगर
 ज्यादा  झन्तर  नहीं  है,  तो  मिला  दीजिए

 SHRI  SHANTILAL  SHAH:  Would
 it  not  be  proper  that  the  STC  should
 take  over  the  cars  at  cost  mius  depre-
 ciation  for  the  years  of  use  so  that
 there  will  be  no  loss  to  the  officer  but
 the  officers  woulg  not  take  any  profit
 out  of  it?  Would  that  be  possible?

 SHRI  8.  R.  BHAGAT:  As  I  have
 said,  a  large  number  of  people  be-
 longing  to  these  missions  sell  the  cars
 to  the  STC  if  they  want  to  sell  them.
 After  they  sell  the  cars,  they  have
 also  to  buy  new  cars  when  they  go
 abroad  on  further  posting,  for  which
 they  have  to  pay.

 SHRI  HEM  BARUA:  But  they  buy
 and  sell  at  an  exorbitant  price.

 Indian  Ebassy  in  Washington

 *870.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ent  has  been  drawn  to  an  article  enti-
 tled  A  bit  of  Central  Secretariat’
 published  in  the  Hindustan  Times,
 dated  the  28th  February,  968  which
 presents  a  report  on  the  working  of
 our  Embassy  in  Washington;  and

 (b)  whether  Government  have  exa-
 mineg  the  report  and  if  so,  the  ac-
 tlon  taken  thereon?
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 THE  MINISTER  OF  STATE  IN  THE

 the
 matter  of  enforcing  the  highest  stan-
 dards  of  courtesy  and  efficiency.

 So  far  as  this  particular  article  is

 oe
 Government  have  seen  it.

 ey  ate  making  enquiries  from  the
 Embassy,

 SHRI  HEM  BARUA:  This  article, published  in  the  Hindustan  Times  of
 28  February  and  written  by  Shri  Kri-
 shan  Bhatia,  has  pinpointed  the  work-
 ing  of  our  embassy  in  Wash‘ngton.  It
 is  the  same  indifference,  zame  lethar-
 y,  same  indolenge,  same  casual  and
 Cavalier  manner  seen  in  the  Secreta-
 riat  here,  and  there  are  a  about  300
 Persons  working  on  the  staff  of  the
 Indian  embassy  in  washington,  In  the
 context  of  all  this,  may  I  know  what
 Particular  steps  our  Government  have
 taken  to  see  that  the  functioning  of
 our  embassies  abroad,  particularly
 because  they  are  supposed  to  Project the  image  of  India,  is  improved  and
 they  do  not  represent  a  bit  of  the
 Central  Secretariat  in  Delhi  in  foreign
 countries?

 SHRI  B.  R.  BHAGAT:  This  is  a
 continuous  matter.  In  recruiting,
 training  and  in  posting  abroad,  we
 give  them  sufficient  training.  Whether
 it  is  a  matter  of  courstey  or  efficiency,
 this  is  one  of  the  primary  things  kept
 in  view.  The  House  has  several  times
 discussed  this  matter  and  it  is  our
 effort  to  see  that  there  should  be  con-
 tinuing  effort  in  this  direction  so  that
 our  embassies  abroad  function  efficien-
 tly  ang  show  all  due  courtesy  that  is
 expected  of  them.

 SHRI  HEM  BARUA:  The  hon.  Mi-
 nister  has  said  that  it  is  the  attampt
 or  effort  of  Government  to  see  that
 our  embassies  abroad  function  effici-
 ently.  Is  it  not  a  fact  that  our  Ambas.
 sador  in  Algiers,  Shri  Mohmmed
 Yunus,  who  had  joined  his  post  only
 three  or  four  monthe  ago,  flew  down
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 te  Delhi,  although  he  dig  not
 Ihave  any  Official  duty  here,  to  attend
 ‘to  and  supervise  the  arrangements  in
 wonnection  with  the  Prime  Minister's *  gon’s  son’s  marriage?  If  it  is  80,
 when  things  were  developing.in  West
 Asia,  was  this  gentleman  not  respon-
 sible  guilty  of  shriking  his  duties?

 SHRI  HANUMANTHAIYA:  May  I
 Fise  to  a  point  of  order?

 MR.  SPEAKER:  No,  The  Prime  Mi-
 nister.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 of  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  This  is  absolute-
 Ty  false,  because  the  date  of  the
 marriage  had  not  even  been  fixed
 when  he  asked  for  his  due  leave.  Ac-
 tually  he  hag  gone  on  a  Bharat  Dar-
 shan  tour  on  his  own  because  he  had
 ‘been  out  of  the  country  for  some  time.

 SHRI  HEM  BARUA:  But  the  fact
 remains,  and  it  was  reported  in  the
 papers,  that  Shri  Mohamed  yunus
 came  down  and  he  was  seen  supervis-
 ing  the  arrangements  for  the  marriage

 at  the  Prime  Minister's  residence,
 MR,  SPEAKER:  No  please;  that

 may  be  in  some  other  connection.

 श्रीमती  लक्ष्मीकांतम्मा  :  क्या  हमारे
 विदेशी  दूतावासों  के  लोग  जब  हमारे  देश  के
 लोग  वहां  जाते  हैं  तो  उन  के  मूवमेंट्स  और
 स्टेटमेंट्स  को  दृष्टि  में  रख  कर  रिपोर्ट  भेजते
 हैं?  इसी  सन्दर्भ  में  मैं  यह  पूछना  चाहती  हूं
 कि  अमेरिका  गवर्नमेंट  ने  मद्रास  सी०  एम०
 का  प्रामन्त्रण  किया  हैं...........

 MR  SPEAKER:  That  does  not  con-
 cern  this  question  at  all.  Shri  SC  Jha.

 ai}  शिवचनल्र  mt:  went  महोदय,
 इंडियन  एम्बेसी  वॉशिंगटन  में  जो  है  वह
 बहुत  ही  निकम्मी  है  1  मुझे  वर्षों  तक
 उसे  देख ने  का  मौका  मिला  है  जब  मैं  वर्कले
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 का  विद्यार्थी  या।  खैर,  हो  सकता  है  कि  उस
 वक्त  की  परिस्थिति  में  वह  निकम्मी  रही
 हो,  झब  उस  में  कुछ  परवर्तत  झाया  हो।
 तो  इस  संबंध  में  मैं  प्रधान  मंत्री  से  पूछना
 चाहता  हूं  कि  जो  विद्यार्थी  प्मेरिका  में  पढ़ते
 हैं  उनको  जो  भ्राथिक  दिक्‍कतें  भा  जाती  हैं
 तो  उन  की  मदद  करने  के  लिए  भाप  के
 कल्चरल'  अटैशी  जो  वाशिंगटन  में  हैं  उन
 के  पास  कोई  इस  तरह  की  व्यवस्था  है,  कोई
 इस  तरह  का  फंड  है  जिस  से  वह  सहायता
 कर  सके  ?

 दूसरा  मेरा  सवाल  है  कि  यूनाइटेड
 नेशंस  में  दूसरे  मुल्कों  के  विद्यार्थी  गमियों
 की  छट्टियां  में  काम  करते  हैं।  उन  को  खबर
 जाती  है  उन  के  दूतावासों  से।  लेकिन
 भारतीय  विद्यार्थियों  को खबर  तक  नहीं  जाती
 है।  तो  मैं  जानना  चाहता  हूं  कि  पिछले
 दो  सालों  में  कितने  भारतीय  विद्यार्थी  समर
 के  टाइम  में  यूनाइटेड  नेशंस  में  काम  किए
 हैं?

 MR,  SPEAKER:  I  do  not  think  he
 can  answer  it...

 श्रीमती  लक्ष्मीकांतन्भा:  प्रष्यक्ष
 महोदय,  जब  इन  के  प्रश्न  का  जवाब  मिला

 है  तो  हमारे  प्रश्न  का  उत्तर  क्‍यों  नहीं  भा
 सकता  ?

 MR,  SPEAKER:  I  was  saying  that
 tthe  Minister  could  not  answer  it.
 Meanwhile  the  hon.  lady  member  gets
 up  and  says  something.  She  will  have
 to  sit  down.  She  cannot  be  indisci-
 plined,  She  does  not  even  hear  what
 I  say,  but  thinks  it  is  her  privilege  to
 get  up  and  say  anything  in  this  House,
 This  cannot  happen.  I  wag  saying  that
 the  Minister  cannot  say  how  many
 students  are  there.  Meawhile,  she

 jumps  up.  It  cannot  happen  like  this.

 I  do  not  think  the  Minister  can  ans-
 wer  the  question.
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 श्री  ब०  रा०  भगत  :  विद्यार्थियों  को
 चित  सुविधा  के  लिए  हमारा  देश  और
 मारे  दूतावास  समय  समय  पर  जो  उन  को
 मदद  कर  सकते  हूँ  वह  करते  हैं  |

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI:  To  ensure  that  the  image  of
 India  is  properly  projected  in  the
 working  of  our  embassies  in  foreign
 countries,  I  would  request  the  Prime
 Minister  to  enlighten  us  as  to  what
 special  steps  Government  are  taking
 in  this  direction?

 SHRI  B.  R.  BHAGAT:  There  is  a
 critical  scrutiny  of  the  functioning  of
 our  embassies,  We  have  an  inspecto-
 rate  which  goes  abroad  from  time  to
 time  to  see  things  on  the  spot.  We
 also  get  reports  from  them.  Then  cri-
 ticism  and  comment  in  the  press  end
 Parliament  are  also  taken  note  of  and
 attempt  made  to  better  the  function-
 ing  of  our  embassies,

 SHRI  LOBO  PRABHU:  In  the  con-
 text  of  the  continually  increasing  ex-
 penditure  of  the  External  Affairs  Mi-
 nistry—I  may  mention  that  this  year
 the  budget  provides  for  an  increase  of
 Rs.  °45  crores,  though  devaluation
 should  have  reduced  the  expenditure
 by  Rs.  55  crores—has  the  Ministry
 considered  the  possibility  of  consoli-
 dating  the  work  of  other  Ministries
 abroad,  e.g.  the  Education  Ministry,
 the  Commerce  Ministry,  the  STC  and
 Supply  Ministry  which  have  all  sepa-
 rate  representatives  doing  the  same
 work  which  could  be  done  at  one  place
 by  the  embassies  under  the  heads  of
 missions?

 SHRI  B.  R.  BHAGAT:  May  I  submit
 most  humbly  that  devaluation  increase
 the  rupee  cost  and  not  reduces  it?

 SHRI  LOBO  PRABHU:  T  meant  de-
 valuation  of  the  British  £7
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 SHRI  8,  R,  BHAGAT:  A  strict  scou-
 tiny  is  made  of  the  Ministry's  budget
 ‘bby  which  wherever  we  have

 gone  foxy
 for

 expansion  or  opening  of  new  cantas4
 sies,  we  try  to  keep  the  expenditure  *
 to  the  minimum  possible.

 SHRI  LOBO  PRABHU:  He  has  not
 answered  my  question  concerning
 consolidation.  Are  they  considering
 cosolidation  or  not?

 SHRI  B.  R.  BHAGAT:  That  aspect
 is  also  kept  in  view.

 at  arg  रास  अहिरवार  :  में  जानना
 चाहता  हूं  कि  जो  भारतीय  विद्यार्यी  विदेशों  में
 रहते  हैं  क्या  भ्रपने  यहां  के  दूतावासों  में  ऐसा
 प्रबन्ध  है  कि  अपने  देश  का  साहित्य  उनको
 मिले  शौर  प्रपने  यहाँ  की  राजनीतिक
 परिस्थितियों  से  उनको  श्रवगत  कराते  रहें  ?

 श्री  ब०  रा०  भगत  :  जो  भारतोय
 वहाँ  रहते  हैं  उनका  सम्बन्ध  वहाँ  के  दूतावासों
 से  भ्रवश्य  रहता  है  शर  जो  कुछ  भी  सुविधा
 नियम  शौर  कानून  के  मातहत  दी  जा  सकती

 हैं  वह  दी  जाती  है  ।

 SHRI  8.  KANDAPPAN:  In  answer
 i»  the  main  question,  the  Minster
 said  that  with  regard  to  the  particular
 irregularities  mentioned  in  the  arti-
 cle  in  question,  they  are  enquiring
 from  the  embassy.  This  is  a  very
 strange  answer  to  give.  Do  Govern-
 ment  hope  to  get  any  kind  of  reasona-
 ble  reply  from  the  embassy  concerned
 because  they  will  only  try  to  protect
 themselves?  When  such  kind  of  irre-
 gularities  are  brought  to  their  notice,
 not  only  in  this  particular  case  bat
 generally  in  regard  to  any  embassy
 or  mission  abroad,  are  Government
 prepared  to  institute  some  kind  of  in-
 quiry  over  and  above,  not  within  the
 embassy  concerned  but  without  their
 kuowledge  by  somebody  from  outside,
 who  will  make  his  report  to  Govern-
 ment?
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 SHRI  B.  R.  BHAGAT:  Certain
 things  like  the  biulding  not  being

 jooking,  there  being  financial
 mcy  and  various  other  matters

 may  have  affected  the  staff.  We  have
 asked  for  a  detailed  report,  They
 have  give  some  report.  ‘We  are  look-
 ing  into  these  matters,  I  can  assure
 the  House  that  wherever  corrective
 action  is  necessary,  we  will  take  it.

 SHRI  8,  KANDAPPAN:  My  ques-
 tion  is  entirely  different.

 SHRIMATI  INDIRA  GANDHI:  We
 have  inspectors  also  and  they  tour
 these  places.  But  some  of  the  difficul-
 ties  which  the  writer  has  pointed  out
 in  his  article  sre  genuine  difficulties.
 For  instance,  it  is  said  that  they  want-
 ed  sanction  for  some  funds  which  has
 not  been  given  and  so  they  are  una-
 ble  to  do  the  work.  Therefore,  we
 must  know  both  sides.  But  I  do  not
 think  that  so  much  importance  should
 be  given  to  what  a  newspaper  prints
 about  aparticular  embassy  because
 quite  often  these  are  subjective  com-
 ments.

 SHRI  BUTA  SINGH:  This  question
 has  come  up  so  many  times  before  the
 Public  Accounts  Committee  and  the
 Committee  had  found  that  the  func-
 tioning  of  the  India  Supply  Mission
 had  not  been  proper.  Is  there  any  ma-
 chinery  in  his  ministry  which  attem-
 pts  to  dispel  that  image  from  the  pub-
 lic  mind?

 SHRI  B.  R.  BHAGAT:  So  far  as  the
 PAC  reports  are  concerned,  we  £0
 into  them  and  take  action.  The  Com-
 mittee  recommended  a  cut  in  the
 staff  of  the  India  Supply  Mission  and
 we  are  taking  it  up  with  the  Ministry
 Works,  Housing  and  Supply  and  also
 the  Finance  Ministry.  All  these  mat-
 terg  are  under  consideration,

 st  राम  रण :  झापके  यहाँ  इंडियन
 फौरिन  सर्विस  कान्‍्डवट  ख्ल्ज  हैं,  भ्रगर

 माइन्यूटली  श्रावजरवे  किया  जाय,  तो  एक  भी

 झ्रादमी  उन  ्ल्य  को  फौलों  नहीं  करता  |

 इस  लिये  मैं  कहना  चाहता  हूं  कि  झगर  मिनिस्टरी

 आफ  एक्टटरेल  प्रफेयर्ज  कोई  से  या कमीशन
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 बैठाये,  तो  मेरे  ख्याल  से  इस  तरह  की
 शिकायतें  नहीं  भ्ायेंगी  ।  जसे  इनक  मिनिस्ट्री
 श्राफ  एक्सटर्नल  अेय्ज  के  श्री  अ्राजिम  हुसैन
 के  बारे  में  एक  शिकायत  झाई  थी  कि  उन्होंने
 80  हजार  रुपये  की  कार  बेची  है
 (व्यवधान)  eee

 भ्रध्यक्ष  महोदय  :  यह  बात  तो  बहुत
 रोज  पहले  हो  चुकी  है  |

 शी  रवि  राय  :  अमरीका  में  भारत  के

 राजदूत  श्री  वी०  के०  नेहरू  के  भ्रवकाश  प्राप्त
 करने  के  बाद  जो  ये  राजदूत  गये  हैं,  क्या  उनको-
 ग्रमरीका  में  वियतनाम  को  लेकर  जो  जन-
 झ्रान्दोलन  हो  रहा  है,  गैलब्रेथ  साहब  और

 दूसरे  जन  लोग  श्रान्दोलन  कर  रहे  हैं--उस  के
 बारे  में  कोई  इंस्ट्रेक्शन  दी  गई  हैं?  झगर  दी
 गई  हैं  तो  उसका  व्योरा  क्‍या  है  ?

 श्री  ao  रा०  भगत  :  नीति  के  बारे  में
 उनको  खुलासा  है श्रौर  हम  इस्ट्रबशन्ज  भी
 देते  हें  .  लेकित  वहां  कोई  श्रादमी  क्‍या  कर
 रहा  हँ--उसके  दारे  में  कोई  इंस्ट्रकशन  नहीं
 दी  जाती  हैं  |

 SHRI  K.  NARAYANA  RAO:  The
 IFS  is  quite  a  new  service;  it  started
 with  independence,  But  the  mode  of
 recruitment  and  the  nature  of  exami-
 nations  are  the  same  for  the  LA.S.,,
 that  is,  the  civil]  service.  The  brief
 special  training  that  is  given  is  inade-
 quate.  In  view  of  these  deficiencies,
 will  the  Minister  be  prepared  to  con-
 sider  introducing  new  orientation
 courses  and  also  include  such  subjects
 at  the  university  level?

 SHRI  B.  R.  BHAGAT:  If  the  hen.
 Member  has  any  specific  proposal  for
 new  orientation  course,  we  shall  look
 into  it.  But  I  can  assure  the  House
 that  before  they  ure  posted  out  or
 their  job;  a  very  rigorous  training  fs
 given,  including  a  tour  of  the  country
 for  several  months  and  visil  to  some
 districts  so  that  they  know  the  coun-
 try  as  it  is.  For  brief  intervals  they
 also,  come  back  and  see  the  country
 and  keep  themselves  abrewst  of  the
 events  happening  here.
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 eft  गयूर  झली  खां:  क्‍या  माननीय  मंत्री
 बतलायेंगे  कि  हिन्दुस्तान  के  लोग  जो  बाहर
 के  मुल्कों  में  बसते  हैं,  हमारे  दूतावास  के  लोग
 उनके  साथ  किस  जुबान  में  खतोकिताबत
 करते  हैं  ?  भ्रगर  अपनी  जुबान-हिन्दुस्तानी
 में  नहीं  करते  हैं,  तो  क्‍यों  नहीं  करते  ?  क्‍या
 सरकार  इसके  मृताल्लिक  कोई  झादेश  दूता-
 वासों  को  देगी  कि  वे  अपनी  जुबान  में  उन
 लोगों  के  साथ  खतोकिताबत  किया  करें  ?

 श्री  बली  राम  भगत  :  प्रभी  तो  हिन्दी
 - शर  अंग्रेजी  दोनों  भाषाओं  में  चलती  है  ।

 क्री  झोम  प्रकाश  त्यागी:  हमारे  दूतावासों
 में  काम  करने  वाले  ग्रादमी  उन  मुल्कों  में
 भारतवर्ष  का  स्वरूप  उपस्थित  करते  हैं  तथा
 वहाँ  के  लोगों  के साथ  भारतवर्ष  की  संस्कृति,
 इतिहास  इन  सब  विषयों  पर  चर्चा  चलती  है  ।
 क्या  हमारी  सरकार  ने  ऐसा  कोई  प्रन्थ  तैयार
 किया  है,  जिसमें  भारतवर्ष  के  सभी  पहलुझों  का
 चित्र  उपस्थित  हो  तथा  कार्थकर्ताप्रों  के  उन
 देशों  में  जाने  से पूर्व  उसका  अध्ययन  करना
 अनिवार्य  हो  ?

 क्री  बली  राम  भगत  :  ऐसी  कोई  पुस्तक
 तैयार  नहीं  हो  सकती,  जिसमें  भारतवर्ष  का

 सम्पूर्ण  चित्र  उपस्थित  हो  जाय

 (ब्यवधान)  .

 श्री  हुकम  श्वन्द  कछवाय  :  आपने  प्रयत्न

 ही  नहीं  किया  ।

 शी  बली  राम  भगत:  भारतवर्ष  का  चित्र
 तो  हम  यहाँ  उपस्थित  करते  हैं  यह  चित्र

 हमारे  कामों  से,  हमारे  व्यवहार  से  बदलता
 है,  बनता  है,  बिगड़ता  है  ।  लेकिन  जब  ये
 लोग  जाते  हैं  तो  भारतवर्ष  का  इतिहास,
 भारत  की  संस्कृति,  भारत  की  जो  अभी  की
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 हालत  है,  इन  सब  के  बारे  में  स्पेशल-लैक्चर
 कोर्स  होते  हैं,  इनकी  ट्रेनिंग  दी  जाती

 है,
 भी  ोन  प्रकाश  त्यागी  :  भ्रध्यक्ष  महोदय,

 इन्होंने  गलत  जवाब  दिया  है--क्या  भारतवर्ष
 की  संस्कृति,  सत्य-प्रहिसा  बदलने  वाली  चीज़
 है  ?  वह  कैसे  बदलेगी  ?

 श्रो  बली  राम  भगत  :  सत्य  का  रूप  तो
 शाश्वत  है,  वह  बदलतः  नहीं  है  ।

 श्री  सीताराम  केसरी  :  हमारे  जो  छात्र
 विदेशों  में  जाते हैं,  श्रापके  दुतावासों  से  जो
 मार्गदर्शन  उन्हें  मिलना  चाहिये  वह  नहीं  मिलता
 है  ।  इस  बात  की  शिकायत  है  कि  आपके
 दृतावासों  के  द्वारा  उन्हें  उचित  मार्गदर्शन  नहीं
 मिला  है  ।  क्‍या  झापके  पास  ऐसी  शिकायत
 ग्राई  है  ?

 श्यो  बली  राम  भगत  :  कभी  कभी  ऐसी
 शिकायतें  श्राती  हैं  तो  हम  उनकी  छानबीन
 करते  हैं  -  यह  आदेश  ज़रूर  देते  हैं  कि  हमारे
 जो  विद्यार्थी  वहां  हैं,  दृतावास  उनसे  सम्बन्ध
 स्थापित  रखें  ।

 श्री  कंवर  लाल  गुप्त  :  अभी  प्रधान  मंत्री
 महोदया  ने  कहा  कि  जो  आठिकल्ज़  हैं  वे
 ग्रधिकाँश  सब्जैक्टिव  होते  हैं  ।  मैं  यह  कहना
 चाहता  हूं  कि  हम  लोग  भी  वहाँ  गये  थे,
 जो  झाटिकल  छपा  है,  वह  कम  छपा  है,  उससे
 ज्यादा  वहाँ  मिसमैनेजमेंट  झौर  गड़बड़  है  |
 भ्रापके  ज़रिये  मैं  प्रधान  मंत्री  जी  को  बताना
 चाहता  हूं  कि  जब  दीन  दयाल  जी  की  हत्या  हुई,
 आपका  जो  वीकली  पेपर  निकलता  है,  उसमें
 उसका  कोई  समाचार  नहीं  दिया  गया।  जब
 वहाँ  के  भारतीयों  ने  दूसरे  समाचारपत्रों  में  पढ़ा,
 तब  हमारी  एम्बेसी  को  लिख  कर  पूछा  कि
 यह  समाचार अपने  |.  में  क्‍यों  नहीं  छापा  ।
 इस  प्रकार  का  एटीच्यूड  हमारे  वहाँ  के  लोगों
 का  है।  यह  सब  चीज़ें  झ्राज  की  नहीं  हैं,
 बहुत  दिनों  से  इसी  तरह  से  चली  गा  रही  हैं  ।
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 मैं  प्रधान  मंत्री  जी  से  पूछना  चाहता  हूं  कि  क्या
 *पालियामेंट  के  दो-तीन  मेम्बरों  को  भेज  कर-
 हाँ  क्‍या  स्थिति  है,  वहां  क्या  इमेज  हमारे
 देश  का  बनाया  जा  रहा  है--इस  के  बारे  में
 जाँच  करायेंगी  |

 आओमती  इन्विरा  गांधी  :  ये  तो  बिलकुल
 दो  अलग-प्रलग  बातें  हैं-समाचारपत्न  में  वे  पूरी
 खबर  दें  या  न  दें,  लेकिन  जो  कृष्ण  भाटिया
 ने  लिखा  है  कि  वहाँ  सफाई  नहीं  है,  समय  पर
 लोग  पहुंचते  नहीं  हैं--वह  लग  बात  है  ।

 India’s  Borders

 871.  SHRI  RABI  RAY:  Will  the  Mi-
 nister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  joint
 teams  of  representatives  of  the  Minis-
 tries  of  Defence  and  External  Affairs
 have  been  entrusted  with  a  project
 which  aims  at  placing  beyond  any
 doubt  India’s  exact  borders;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  and  (b).

 All  matters  relating  to  our  borders
 are  subjected  to  constant  scrutiny  in
 the  appropriate  Ministries  and  Depart-
 ments  of  the  Government  of  India.
 And,  where  necessary,  interministe-
 rial  meetings  take  place.  Hon'ble
 Members  will  appreciate  that  it  is
 not  in  the  public  interest  to  disclose
 the  details  of  such  meetings  and  dis-
 cussions.

 श्री  रथि  राय  :  यह  एक  अनोखी  चीज़

 है  ।  आजादी  के  पिछले  21  साल  के  बाद

 हम  ही  एक  अभागे  देश  हैं  जिसकी  लाखों
 बर्ग  मील  भूमि  विदेशियों  ने  हड़प  लौ--

 दुनिया  में  कोई  भी  ऐसा  देश  नहीं  है  जहां
 ऐसा  हुआ  हो  ।  मैं  प्रधान  मंत्री  जी  से  पूछना
 चाहता  हूं  कि  हिन्दुस्तान  की  सीमा  के  बारे
 में  जो  बहस  इस  सदन  में  डा०  लोहिया  साहब
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 ने  उठाई  थी  झौर  एजुकेशन  मंत्रालय  की  ग्रोर
 से  कहा  गया  था  कि  इस  तरह  का  सर्वे  हो
 रहा  है,  और  सर्वे में  बहुत  कन्ट्राडिक्शन  था---
 हम  जिस  दिन  से  झाजाद  हुए--15  झगस्त,
 i947—asa  दिन  हिन्दुस्तान  को  जो

 ज़मीन  मिली  थी,  जो  सीमा  हमारी  निर्धारित

 हुई  थी,  उस  सीमा  को  मद्देनजर  रखते  हुए
 हमारी  कितनी  भूमि  विदेशियों  ने  हड़प  ली--
 यह  प्रधान  मंत्री  हम  को  बतायें  ?

 शो  fo  To  भगत  :  इन  बातों  पर  तो
 कई  बार  चर्चा  हो  चुकी  है,  तफसील  दी
 जा  चुकी  है शौर  सफाई  भी  की  जा  चुकी  है  t
 माननीय  सदस्य  ने  एक  कमेटी  मीटिंग  में
 सवाल  पूछा  था,  भ्रब  प्रगर  उन  सारी  बातों  को
 उठाना  चाहते  हैं  तो  इसके  लिये  श्रलग  प्रवसर
 दिया  जाय,  तभी  बताया  जा  सकता  है  1

 क्री  रबि  राय:  मेरा  सवाल  यह  था
 कि  जिस  दिन  हम  श्राजाद  हुये  उस  दिन
 हमारी  जो  सीमा  निर्धारित  हो  चुकी  थी  उसमें
 से  कितनी  हमारी  जमीन  विदेशों  ने  हड़प
 ली  है?

 MR  SPEAKER:  I  do  not  know  whe-
 ther  he  can  answer  it  as  a  supplemen-
 tary.  It  is  a  very  delicate  question
 pertaining  to  the  territory  of  India,
 Suppose  off  hand  he  says  so  many
 thousands  of  square  miles  have  been
 taken  away,  it  will  be  a  dangerous
 thing.  Dr.  Fernandes  also  brought  to
 our  notice  some  maps,  This  is  a  very
 serious  matter.  This  is  not  the  way
 to  deal  with  our  territory  because  off-
 hand  the  minister  cannot  say  some-
 thing.  About  the  maps,  I  have  already
 said  that  we  will  have  a  discussion.

 AN  HON.  MEMBER:  There  is  a
 half-hour  discussion  today.

 MR,  SPEAKER:  After  this  also,  let
 us  see.  I  do  not  think  the  minister
 will  be  able  to  answer  that  so  many
 will  be  able  to  answer  that  so  many
 He  can  put  his  next  questioa.
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 श्री  रवि  राय  :  में  प्रधान  मंत्री  महोदया

 स॑  जानना  चाहता  हूं  कि  हिन्द  महासागर
 में  कितने  द्वीप  हमारे  हैं  ?

 श्री  ब०  To  भगत  :  यह  एक  सवाल
 आगे  है,  उसका  जवाब  दिया  जा  रहा  है  ।

 शो  रथि  राय:  क्‍या  यह  सही  है  कि
 जियोग्रेफिक्ल  मैगजीन  के  जनवरी-फरवरी
 अंक  में  माल  द्वीप  के  सम्बन्ध  में  अंग्रेजों  ने
 कहा  है  कि  द्वीप  उनका  है  ?  इस  बारे  में
 प्रधान  मंत्री  की  क्‍या  प्रतिक्रिया  है  ?

 SHRI  8,  R.  BHAGAT:  There  is  a
 question  No.  878  which  is  about  these
 islands.

 MR.  SPEAKER:  That  is  a  different
 question.  Mr,  Madhok.

 श्री  बलराज  शयोक :  सीमाप्रों  के
 बारे  में  यहां  बार  बार  प्रश्न  उठता  है  |  मैं
 जानना  चाहता  हूं  कि  जैसे  प्रन्य  प्रश्नों  के
 सम्बन्ध  में  यहां  पर  कह  दिया  जाता  है  कि
 विकासशील  है,  उसी  तरह  से  क्‍या  हमारी
 सीमाभों  का  विकास  हो  रहा  है  या  ह्लास
 हो  रहा  है  ?  ध्रगर  सीमायें  निश्चित  हैं  तो
 फिर  मंत्री  महोदय  को  बताने  में  क्या  कठिनाई
 है  कि  यह  हमारी  सीमा  है  ।  प्रगर  वे  सम-
 झते  हैं  कि यह  हमारी  सीमा  नहीं  रहने  वाली
 है  इसलिए  कोई  कमिटमेन्ट  न  किया  जाय
 तब  दूसरी  बात  है  ?  तो  कया  वे  निश्चित
 रूप  में  बतायेंगे  कि  यह  हमारी  सीमायें  हैं  श्रौर
 उसका  कोई  सुनिश्चित  एथारिटेटिव  मंप,
 जिसके  भ्रन्दर  इंडियन  आशन  के  सारे
 झाइलैंड्स  हों,  वह  माननीय  सदन  में
 बाटेंगे  ताकि  फिर  ऐसे  सवाल  पूछने  की  नौबत
 न  शाये ?

 धान  मंत्रों,  अर  -दाविल्  मंत्री,  योजना
 मंत्री  सया  वंदेशिक-कार्य  संत्रो  (  भरीमती
 इच्चिरा  गांधी  )  :  इस  पर  एक  बार

 पूरी  तरह  बहुस  हुई  थी।  चागला  साहब
 ने  एक  वक्तव्य  भी  दिया  था,  उस  पर  भी
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 बहस  हुई  थी  ।  जसा  शायद  वाजपयी  जो
 ने  शमी  कहा,  झ्रांकड़ों  में  कुछ  फक  था,  तो
 उन्होंने  यह  भी  समझाया  था  कि  फर्क  क्यों
 है  ।  जैसे  सिक्किम  की  जमीन  जो  है  वह

 .

 उनमें  हीं  थी  वह  बाद  में  जोड़ी  गई  इसके
 बाद  जो  नये  तरीके  हैं  वे  ज्यादा  श्रच्छे  हैं  L
 फिर  खास  जगहों  की  बात  भी  होती  है  -  उस
 वक्‍त  उन्होंने  काफी  डिटेल  में  इन  बातों  को
 समझाया  था  ।

 एक  माननीय  सवस्य  :  यहसंतोषजनक
 जबाब  नहीं  है  ।

 SHRI  CHINTAMANI  PANIGRAHI:
 This  question  pre-supposes  that  there
 ia  &  grave  doubt  about  India’s  exact
 borders.  I  would  like  to  know  cate-
 gorically  from  the  minister  whether
 really  the  Government  is  doubtful
 zbout  India’s  exact  borders  even  after
 20  yearg  of  independence,  Secondly,
 may  I  know  whether  during  his  re-
 cent  visit  to  India,  Gen.  Ne  Win  of
 Burma  had  a  discussion  with  our
 Prime  Minister  and  whether  he  has
 given  any  indication  of  any  Burmese
 claim  to  any  of  the  Indian  territories?

 SHRIMATI  INDIRA  GANDHI:
 There  is  no  doubt  about  our  borders.
 There  was  no  such  claim  made  by
 Gen,  Ne  Win.

 SHRI  SWELL:  A  number  of  islands
 in  the  Indian  Ocean  have  become  sub-
 ject  of  dispute.  There  is  the  question
 of  Kachchativu.  The  newspapers  yes-
 terday  or  day  before  mentioned  about
 another  island,  Narcondam,  about  60
 miles  north  of  Anadmans.,.

 MR  SPEAKER:  You  have  gone  far
 beyond  the  main  question.

 SHRI  SWELL:  I  would  like  to  know
 whether  the  Governments  attention
 has  been  drawn  to  a  newspaper  re
 port  where  the  Burmese  Government

 ig  reported  to  have  erected  posessiom
 stones  in  this  island?  I  would  like  to
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 know  whether  this  mumstry  or  the
 other  ministries  to  which  the  Minis-
 ier  of  State  referred  have  examined
 this»  question  whether  this  island  be-
 longs  to  India  and  whether  India  is

 qorcising
 effective  controi  in  this  is-

 l@d  or  not,
 SHRIMATI  INDIRA  GANDHI;  This

 matter  was  also  the  subject  of  discus-
 sion  in  this  House  and  I  had  then  ex-
 plained  that  the  Ceylonese  Govern-
 ment  and  we  have  agreed  to  talk  over
 this  matter.

 SHRI  SWELL:  My  question  was  not
 about  Kachchativu.  It  was  about  the
 Narcondam  island  and  about  the  erec-
 tion  of  possession  stones  by  the  Bur-
 mese  Government  there.  I  asked  whe-
 ther  the  Government  have  taken  up
 this  matter  with  the  Burmese  Gov-
 ernment,  whether  they  have  examin-

 ed  this  claim  made  by  the  Burmese
 Government  and  whether  they  are
 exercising  effective  control  in  that  is-
 land  or  whether  the  Government  are
 sleeping  over  this  matter,

 MR.  SPEAKER:  So  many  people
 want  to  ask  supp!ementaries  on  this
 question,  I  think  even  if  the  whole
 hour  is  devoted  to  it,  even  half  the
 number  cannot  be  allowed.  They  are
 asking  supplementaries  on  questions
 which  are  going  to  come.  This  ques-
 tion  is  about  the  borders,  whether  the
 Defence  and  External  Affairs  Minis-
 tries  have  been  entrusted  with  a  pro-
 ject,  etc,  I  think  I  will  now  allow  one
 or  two  more  supplementaries  and  skip
 over  to  the  next  question.

 SHRI  SWELL:  Sir,  these  islands  in
 the  Indian  Ocean  tre  going  to  be  of
 very  great  importance  now  and  in
 the  near  future  also  in  respect  of  de-
 fence.

 MR.  SPEAKER:  I  agree  it  is  an  im-
 portant  question.  But  it  does  not  per-
 tain  to  this  main  question,  which  |
 will  read:

 “whether  ot  is  a  fact  that  joint
 teams  of  representatives  of  the  Mi-
 nistries  of  Defence  and  External
 Affairs  have  been  entrusted  with
 a  project  which  aims  at  placing
 beyond  any  doubt  India’s  exact
 borders.”
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 Other  questiong  wre  there  abous  is-

 lands,  which  are  coming.  They  need
 not  be  taken  up  now.

 SHRI  KARTIK  ORAON:  This  bor-
 der  dispute  has  come  to  remain  as  a
 chronic  disease  with  the  Indian  na-
 tion  as  long  ७७  the  borderg  are  sur-
 rounded  by  hostile  countries  ike  Pa-
 kistan  and  China  I  would  like  to
 know  from  the  Government  whether
 they  are  seriously  considering  in
 terms  of  erecting  curtain  walls  along
 the  Western  border,  along  Rajasthan
 ang  Kashmir,  and  again  on  the  NEFA
 side  and  then  again  in  the  East  Pakis-
 tan  border,  thereby  encircling  East
 Pakistan,  and  putting  grey  hounds
 along  them.

 MR.  SPEAKER:  Shri  Surendranath
 Dewivedy.

 SHRI  SURENDRANATH  DWI-
 VEDY:  I  would  like  to  know  whe-
 ther  they  are  in  a  position  to  make  a
 categorical  statement  as  to  which  are
 the  areas  in  the  border  which  are  not
 at  all  in  dispute.  Can  they  spell  it
 out  and  tell  us  which  are  the  areas
 which  are  not  at  all  in  dispute?

 SHRIMATI  INDIRA  GANDHI:
 There  are  a  few  places  in  dispute;
 they  -are  very  few.  There  are  others
 which  are  in  adverse  possession,  elther
 of  India  or  of  Pakistan.  Then,  there
 is  the  lang  which  is  illegally  occupied
 by  certain  countries.

 SHRI  SURENDRANATH
 VEDY:  What  is  the  area?

 DWI-

 SHRIMATI  INDIRA  GANDHI:  A
 the  hon.  Speaker  remarked,  to  gire
 the  exact  figure  just  now  is  difficult.

 SHRI  Ss.  M.  BANERJEE:  I  would
 like  to  know  whether  the  hon.  Minis-
 ter  is  aware  that  1948-49  the  maps
 which  were  produced  by  the  Director
 of  Mp  Publications,  Dehra  Dun,
 under  the  Survey  of  India,  the  same
 maps  were  used  by  China  as  well  at
 Pakistan  for  claiming  some  of
 areas.  These  facts  were  brought  to  the
 notice  of  the  then  Defence  Minister



 23  Oral  Answers

 by  some  of  us  who  were  not  Members
 of  Parliament,  that  Brigadiar  Wilson,
 who  was  the  Surveyor-General  at
 that  time  in  India  had  his  brother  as
 Surveyor-General  in  Pakistan,  they
 had  united  and  done  ll  this  mischief.
 I  would  like  to  know  whether  these
 maps  have  been  properly  checked  to
 see  that  our  borders  are  correctly  de-
 fined  by  them.

 SHRI  8.  R,  BHAGAT:  Yes,  Sir.

 SHRI  Ss.  M.  BANERJEE:  Sir,  he
 has  not  given  a  full  reply  to  my  ques-
 tion  (interruptions)

 MR.  SPEAKER:  The  question  was
 whether  it  has  been  verified  and  chec-
 ked.  The  answer  is  “Yes,  Sir.”

 शी  झटल  बिहारों  वाजपेयी  :  सवाल

 पूछा  गया  था  कि  क्या  उन  दोनों  भाइयों  ने
 जिनमें  एक  हिन्दुस्तान  में  था  ग्लौर  दूसरा
 पाकिस्तान  में  था  उन  दोनों  ने  मिल  कर
 मेप्स  में  गड़बड़ी  की  थी  जिसके  जवाब  में  मंत्री
 महोदय  कहते  हैं  कि  हां  यह  सच  है  1

 SHRI  B.  R.  BHAGAT:  No,  the  ques-
 tion  was  whether  it  has  been  checked.
 I  maid  “Yes”.

 SHRI  S.  M.  BANERJEE:  Let  it  be
 clarified.

 MR.  SPEAKER:  If  I  understood  the
 pont  correctly,  the  question  was  that
 both  brothers  did  something  which
 may  be  wrong;  has  it  been  checked
 and  verified  whether  things  are  right?
 He  said  in  answer  “Yes”,  That  answer
 is  not  to  the  question  whether  it  has
 been  checked  that  the  two  brothers
 have  done  something  improper  or
 wrong.  To  the  question  whether  Gov-
 ernment  hve  checked  and  verified
 about  its  correctness  he  said  “Yes.”
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 MR.  SPEAKER:  Correcthess  of  the
 maps  also,  If  it  is  a  regular  discus-
 sion,  the  Minister  can  come  preparéd
 and  give  a  full  answer.  Now,  if  in
 reply  to  an  involved  question  a  short
 reply  is  given  it  will  be  dangerous”  ,
 also.  Now,  Shri  Samar  Guha.

 SHRI  H.  श्र.  MUKERJEE:  On  this
 point  the  questioner  put  in  certain
 material,  right  or  wrong  we  do  not
 know.  Now,  they  appear  to  be  im-
 portant.  Since  the  House  has  taken
 Possession  of  those  facts,  something
 has  to  be  saig  in  regard  to  that.  The
 question  was  whether  our  border  map
 was  in  the  mess  because  of  Pakistani
 collusion  and  it  took  place  at  a  parti-
 cular  point  of  time  which  had  to  be
 verified  later.  Since  the  answer  was
 ‘Yes’,  do  we  understand  that  kind  of
 mess  did  actually  take  place  and  was
 later  verified.  The  Minister  is  not
 very  clear  on  that.

 SHRI  SAMAR  GUHA:  Partition  and
 surrender  of  Tibet  to  China  were  the
 two  causes  for  our  unfortunate  border
 disputes  with  our  neighbours  Pakistan
 and  China.  In  view  of  the  border  dis-
 pute  raised  by  China  may  I  know
 whether  this  Committee,  which  has
 been  mentioned  in  this  question,  dis-
 cussed  the  question  of  just  marking
 our  border  firmly  from  the  side  of
 India  in,  Kashmir,  NEFA  and  other
 Himalayan  borders?  Secondly,  we
 have  a  dispute  about  the  Radcliffe
 Award,  particularly  in  the  eastern
 sector,  in  Nadia  District,  in  Cooch-
 Behar  trea,  in  Chittagong  and  some
 villages  in  Karimganj.  I  would  like  to
 know  whether  fresh  appraisal  of  the
 marking  of  the  Radcliffe  Award
 about  the  border  of  East  Pakistan
 with  West  Bengal  and  Assam.

 SHRI  MANIBHAI  J.  PATEL:  I
 would  like  to  know  from  the  hon,

 SHRI  SAMAR  GUHA:  Sir,  the  Mi-
 nister  has  not  replied  to  my  question.”

 MR.  SPEAKER:  If  they  want,  they
 ean  answer  it.
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 SHRIMATI  INDIRA  GANDHI:  We
 did  not  hear  the  question  very  well
 because  there  was  a  great  deal  of  in-
 terrupfion,  as  you  Sir,  have  yourself
 Pointed  out.  Firstly,  it  wag  made

 clely  =
 in  the  answer  that  there  is  no

 committee  as  such.  We  said
 that  naturally  where  various  Minis-
 tries  wre  concerned,  they  meet  toge-
 ther  and  discuss  these  points.  As  far
 as  some  of  the  borders  of  the  country
 are  concerned,  there  are  some  eNcla-
 ves  which  are  to  be  exchanged.  They
 are  small  areas  in  regard  to  which
 there  was  some  discussion  or  question
 in  the  House  only  the  other  day  which
 I  dealt  with.  We  are  very  clear  about
 our  borders;  they  are  either  under
 the  Radcliffe  Awarg  or  under  some
 agreement.  As  I  pointed  out  at  that
 time,  we  have  to  fix  border  pillars  in
 some  of  these  areas.  In  some  portions
 demarcation  has  still  to  be  done.  In
 one  case  the  Pakistan  team  was  with-
 drawn  because  they  made  it  depen-
 dent  on  Beru  Bari.  Therefore,  in  some
 of  these  areas,  although  we  know
 where  they  are,  demarcation  has  not
 taken  place.

 SHRI  SAMAR  GUHA:  I  specifically
 referred  to  the  Redcliffe  Award  and
 marking  of  the  boundary.

 MR.  SPEAKER:  Shri  Manubhai  J.
 Patel.

 शची  मणिभाई  ato  पटेल  :  प्रध्यक्ष  महोदय,
 इसके  पहले  भी  मैंने  इस  विषय  में  प्रश्न  किये
 थे  और  मुझे  उस  समय  जो  जवाब  दिये  गये
 उन  में  मेरे  द्वारा  किये  गये  प्रश्नों  का  ठीक
 से  उत्तर  नहीं  दिया  गया  था  ।  मैंने  उस
 बकत  यह  पूछा  था  कि  भारत  का  नक्शा  प्राज
 किस  स्थिति  में  है  श्नौर  वही  मैं  इस  समय  पूछना
 चाहता  हूं  कि  भारत  का  वर्तमान  स्थिति  का
 तकशा  किस  स्थिति  में  है  भ्राज  की  स्थिति
 में  कैसी  हालत  में  है  ?  इस  की  तहकीकात
 कर  बतलायें  |  उस  वक्‍त  नहीं  हो  पाया,  लेकिन
 झाज  मैं  जानना  चाहता  हूं  ।
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 I  would  like  to  know  what  is  the
 actual  position  of  India’s  map  today.
 Would  you  mind  describing  it  to  the-
 House?

 MR.  SPEAKER:  In  answer  to  a:
 supplementary  question  how  can
 they  describe  the  map  of  the  whole  of
 India?

 SHRI  MANIBHAI  J.  PATEL:  How
 can  we  understand  the  position....

 MR.  SPEAKER:  Are  you  really
 Serious  that  the  Minister  can  describe:
 the  naksha  of  the  whole  of  India  in.
 answer  to  a  supplementary  question?
 Can  it  be  done?

 tt  सणिभाई  to  पटेल  :  कुछ  समय
 बाद  इसको  टेबल  पर  रख  दिया  जाये  ।

 MR.  SPEAKER:  If  the  hon.  Minis-
 ter  can  describe  the  whole  naksha  of
 India,  I  have  no  objection,  I  know,  it
 will  not  be  easy.

 SHRIMATI  INDIRA  GANDHI:
 I  replied  a  little  while  ago  that  there
 is  no  doubt  about  the  map  of  India.
 There  is  some  land  which  ig  under
 the  illegal  possession  of  China  and
 Pakistan.  There  are  other  very  small
 bits  which  are  under  dispute  or  small’
 villages  where  demarcation  has  _  still
 to  be  done,  but  the  map  of  India  is
 very  definite.  There  ig  mo  doubt
 about  it.

 at  झोंकार  लाल  बेरबा  :  मैं  जानना
 चाहता  हूं  कि  हम  लोग  कितनी  सीमा  विवाद-
 ग्रस्त  मान  रहे  हैं  जिस  पर  भारत  सरकार  की
 तरफ  से  डिमाकशन  नहीं  किया  गया  है  ?

 श्रो  mo  to  भगत  :  अभी  प्रधान  मन्त्री
 इसका  जवाब  दे  चुकी  हैं  1

 शो  भ्रोकार  लाल  बेरणा  :  कितनी  सीमा

 है?  टोटल  नहीं  बतलाया है  |
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 श्री  अटल  बिहारी  बाजपेयों:  अध्यक्ष
 महोदय,  प्रश्न  का  उत्तर  नहीं  मिला।  मैं
 इसको  स्पष्ट  करना  चाहता  हैं  |  जो  मूल  प्रश्न
 है  वह  भी  इसी  से  सम्बन्धित  है  भ्रौर  जो
 श्री  बेरवा  का  प्रश्ट  है उसका  भी  इससे  सम्बन्ध
 है  ।  कभी  कच्छ  का  मामला  हो  गया  और  कभी
 कच्छतिव्‌  का।  हमारी  कितनी  सीमा  विवाद-
 ग्रस्त  है,  इसके  बारे  में  सरकार  कोई  विवरण
 तैयार  करके  देश  को  बतलाये  जिस  में  हम  को
 पता  लग  सके  कि  हमारी  इतनी  सोमा  विवाद-
 ग्रस्त  है  जिसके  बारे  में  विचार  होना  है  t

 श्रीमती  इश्दिरा  गांधी  :  इसमें  एक  तो
 बेख्बाड़ी  है  जो  शब  सुप्रीम  कोर्ट  के  सामने
 है।  ,चीलाहाटी  का  प्रश्न  है  जो  'डक्लिफ
 अवार्ड  में  से  निकलता  है,  शौर  जो  इस  समय
 हमारे  पजेशन  में  है।  फिर  कूच  बिहार  के

 सन्क्लेव्ज  हैं।  वहां  पर  अभी  तक  एक्सचेन्ज
 नहीं  हुआ्ला  है.  और  डिमार्कशन  बाकी  है  1

 बुछ  डिस्प्यूटेड  टेरिटरी  है  जो  कि  झसम  ईस्ट
 पाकिस्तान  बाइर  पर  है।  Pakistan  is  in
 occupation  of  249  acres.  बोरियाबाड़ी  प्रसम
 में  है।  फिर  ज्िपुरा  और  ईस्ट  पाकिस्तान  के
 बीच  में  फेती  नदी  पर  ईसाचारी  दौर  पाटीचारी
 मौजा  है,  जो  कि  5  स्क्वायर  मील  का  है  भर
 पाकिस्तान  क्लेम  कर  रहा  है।  यह  बहुत
 छोटे  छोट  हिस्से  हैं  1

 श्री  भ्रोंकार  लाल  बेरवा  :  टोटल  कितना
 होता  है  |

 ओसतो  इन्दिरा  गांधो  :  चौलाहाटी
 513 एकड  का  हे'  इस  तरह  से  श्राप
 जोड़ लें  1  म॑  बतलाती  जा  रही  हूं।
 (व्यवधान )

 श्री  झटल  बिहारी  बाजपेय  :  यह  जान-
 कारी  सदन  पटल  पर  पख  दी  जय ।

 श्री  मु  लिसये  :  इस  समय  इतने  सवाल

 शुछे  गए,  लकित  किसी  मी  प्रश्न  सन्तोष-
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 जनक  जवाब  नहीं  झाया।  जैसा  आपने  फरमाया
 मेरा  सवाल  इसी के  बारे  में  है  t

 “project  which  aims  at  placing
 beyond  any  doubt  India’s  ex‘ct
 borders”.

 अभी  हम  लोग  सीमा  के  बारे  में  समझ  लें  कि
 सीमा  कुछ  तो  जमोन  पर  होती  है,  जैसे  पाकि-
 स्तान  के  साथ,  तिव्बत  के  साथ,  चीन  के  साथ
 और  इसी  तरह  से  बर्मा  के  साथ  ।  लेकिन  सागरी
 सीमा  भी  होती  है,  जहां  हमारे  द्वीप  बाते  हैं
 इसलिये  मंत्री  महोदय  का  यह  कहना  कि  वे
 द्वीपों  के  बारे  में  नहीं  बतलायेंगे  क्योंकि
 यह  इसमें  नहीं  दाता  है,  ठीक  नहीं  है  भौर
 इसमें  कोई  दम  नहीं  है

 मैं  मंत्री  महोदय  से  जानना  चाहता  हूँ
 कि  क्‍या  उनका  छंग्रान  इस  बात  की  और
 गया  है  कि  उन्होंने  इस  सदन  में  कहा  था

 कच्छतिव्‌  के  बारे  में  कि  न  इस  वक्‍त  वह  हमारे
 कब्जे  में  है  न  सीलोन  के  कब्जे  में  है  ।  उन्होंने
 यह  कहा  था,  लिखा  हुआ  है  |  क्या  उसके  बाद
 उनको  पता  चला  है  कि  लंका  की  पुलिस  और
 नाविक  जहाज  कच्छतिव्‌  पर  पहुंच  चुके  है
 और  क्‍या  उनका  ध्यान  इस  खबर  की  शोर
 गया  है  जो  कि  कलकत्ता  के  "आनन्द  ब.जार
 पत्रिका”  में  25  मार्च  को  छपी  है  कि  :

 “ग्रान्दामानेर  भारतोय  द्वीप  ब्रह्मर
 (वर्मा)  दखले.

 पोर्ट  ब्लेयर  24  मा  :

 पूर्व  विभागे  एक  दल  कर्मी  झ्रांचलिक
 प्रशासनेर  पोक्ख  थेके  सम्प्रति

 नदकुण्डम्‌  द्वीपे  गिये  छिलेत

 किन्तु  सेखाने  गिये  देखते  पान
 बर्मीरा  भागेई  सेखाने  दखल
 स्तम्भ  रेखेठे ।'

 MR.  SPEAKER:  You  need  not
 read  it.  Nobody  understands  Bengali.

 aft  मु  लिसये  :  प्रधान  मंत्री  मुझ  से
 ज्यादा  ग्रज्छी  तरह  बंगला  समझती  हैं।
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 MR.  SPEAKER:  Maybe
 now  please  ask  the  question.

 so,  but

 ०  श्री  मधु  लिमये  :  मेरा  सवाल  यह  है  कि
 द... 2  आनन्द  बाजार  पत्रिका”  में  25  मार्च
 को  यह  खबर  छपी  है  कि  जब  हिन्दुस्तान  के
 प्रधिकारी  नरकुण्डम्‌  द्वीप  में  इस  काम  के

 लिये  पहुंचे  तो  उतर  वक्‍ा  उनको  पता  चला  कि
 बमियों  ते  नरकुण्डम्‌  द्वीप  पर  प्रपता  स्तम्भ
 गाड़  कर  कब्जा  किया  है।  श्रापकोयाद  होगा
 कि  हम  लोगों  ने  यहां  पर  6  गन  अ्ाक्ण
 प्रस्ताव  दिया  था  कि  पाकिस्तान  के  अखबारों  ने
 कच्छ  के  निर्णय  के  तत्काल  बाद  इस  तरह  का
 प्रचार  शुरू  किया  था  कि  अन्डमन  निकोबार
 पर  भारत  का  कोई  अधिकार  नहीं  है,
 शौर  उसका  वटवारा  चार  राष्ट्रों  क ेबीच
 में  होना  चाहिये।  उन  में  से  एक  राष्ट्र  बर्मा  के
 बारे  में  यह  खबरआाई  है।  अभी  अभी  नेविन
 साहब  यहां  दाये  थे।  मेरी  समझ  में  यह  बात
 नहीं  बयाती  कि  यहां  पर  प्राश्वासन  तो  दे  दिये
 जति  हैं  लेकिन  बाद  में  वह  गलत  साबित

 होते  हैं।  यहां  श्राश्वासन  दिया  गया  कि

 कच्छतिवू  पर  किसी  का  कब्जा  नहीं,  लेकित
 उसके  बाद  लंका  क॑।  पुलिस  ओर  नैवल-फ़िगेट
 वहां  पहुंच  जाते  हैं।  अंडमान  निकोबार  में  भी
 कोई  विवाद  नहीं  था,  सीमा  बहुत  निश्चित
 थी,  लेकिन  नरकुण्डम्‌  द्वीप  पर  बर्मा  ने
 दखल  किया  है।  मैं  पूछता  चाहता  हूं  कि  क्या
 सरकार  को  इसकी  खबर  है,  और  सरकार  ने
 इसके  बारे  में  क्या  कदम  उठाये  हैं  रक्षा  के
 लिये  ?

 SHRI  SAMAR  GUHA:  We  have
 given  calling-attention  notice  about
 this  question.

 MR.  SPEAKER:  Does  not  matter.

 श्री  ay  लिमये  :  हमने  भी  दिया  है,
 उससे  क्‍या  होता  है  ?

 श्रीमती  इन्विरा  गांधी  :  अंडमन  तो

 हमारा  है।  सब  द्वीप  हमारे  हैं।  हमारी  नैवल

 पैट्रोलिंग  भी  होती  हैं।  माननीय  सदस्य  ने
 3856  (Ai)  LSD—2.
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 नरकुण्डम  द्वीप  में  स्तम्भ  की  बात  कही
 है  उस  को  मैंने  झखबार  में  देखा  है
 और  हम  उसका  पता  लगा  रहे  हैं  1

 श्री  मु  लिमये:  भ्रध्यक्ष  महोदय.

 MR.  SPEAKER:  She  has  said,  “Wea
 will  look  into  the  point  that  he  has
 raised.”

 श्री  मधु  लिसये  :  श्री  भगत  मे  मेरे  प्रश्न
 के  उत्तर  में  एक  भ्राश्वासन  भी  दिया  था  कि
 कषच्छतिवू  पर  किसी  का  भी  कब्जा  नहीं  है  1
 मैं  न ेपूछा  था  कि  लंका  की  पुलिस  और  नेवल
 'फ़िगंट्स  वहां  पहुंच  गये  थे  या  नहीं।  इसका
 जवाब  देना  चाहिये।  उनको  सदन  के  साथ
 इस  तरह  व्यवहार  नहीं  करना  चाहिये।

 श्रीमती  इन्दिरा  गांधी :  जिस  समय
 माननीय  सदस्य  ने  यहू  प्रश्त  उठाया  था  मैंने
 उसी  वक्‍त  जवाब  दिया  था।  उस  पजेशन  के
 माने  यह  थे  कि  किसी  का  भी  वहां  पर  फित्रिकल
 पज्ञेशन  नहीं  है।  लेकिन  मैंने  यह  भी  कहा  था
 कि  जब  से  वहां  पर  इल्लीगल  स्मग्लिगया
 इम्मिप्रेशन  होता  है  और  यहां  के  लोग

 कच्छतिवू  के  दारा  लंका  जाते  हैं,  तब  से
 बहु  अपना  इस्मिप्रेशन  झाफिसर  वहां  भेजते
 हैं  पता  करने  के  लिये

 क्रो  मधु  लिमये  :  मैंने  पुलिस  शौर
 नेवल  फिगेट्स  के  बारे  में  पूछा  था  |

 SHRI  S.  KANDAPPAN:  Ceylon
 Navy  as  well  as  the  Air  Force  were
 there.  Helicopters  of  the  Ceylon  Air
 Force  have  been  flown  over  there  at
 200°  from  the  ground-level,

 st  मधु  लिमये :  सदन  को  गुमराह
 किया  जा  रहा  है।  अध्यक्ष  महींदय,  मैं  प्रापका
 संरक्षण  चाहता  हू  झाप  हमको  प्रोटेक्शन
 दीजिये।  सवाल  पूछ  जाते  हैं.
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 MR.  SPEAKER:  I  am  not  aware  of
 the  facts.  She  has  answered  the
 question  whether  the  police  or  the
 military  is  there.  I  am  not  the  person
 to  confirm  or  deny  it.

 श्री  मु  लिसये  :  मंत्री  महोदय  को  कहना
 चाहिये  1  मैं  श्राप  से  नहीं  पूछ  रहा  हूं  7  मेरा
 सवाल  यह्‌  था  कि  सिलोन  के  नैवल  फ़िगेट्स
 शौर  पुलिस  वहां  पहुंच  गये  हैं  या  नहीं  और
 इसकी  खबर  सरकार  को  है  या  नहीं  1
 मैं  इम्मिप्रेशन  झाफिससे  के  बारे  में  नहीं  पूछ
 रहा  हूं।

 SHRIMATI  INDIRA  GANDHI:
 They  have  naval  patrolling;  we  also
 have  naval  patrolling.  We  are  anxious
 to  see  that...  (Interruptions),

 श्री  सधु  लिसयें  :  पहले  इन्होंने  कहा  था
 कि  किसी  के  कब्जे  में  नहीं  है  श्रीर  बाद  में

 कहते  हैं  कि  नेवल  फ़िगेद्स  और  पुलिस
 पहुंचती  है।  कब्जा  भ्रौर  क्‍या  चीज़  होती  है  ?
 सभी  जगह  से  थप्पड़  खा  रहे  हैं  अपनी
 कमजोरी  के  कारण।  सब  लोग  नोच  रहे  हैं
 भारत  की  भूमि  को।

 SHRI  P.  VENKATASUBBAIAH:
 The  exact  point  is  this.  With  regard
 to  the  identification  or  demarcation  of
 our  boundary,  there  are  two  things.
 One  is  the  Radcliffe  Award  and  the
 Bagge  Award  with  regard  to  our
 boundary  with  Pakistan  and  the  land
 which  is  illegally  occupied  by  China,
 and  the  other  is  about  the  islands
 which  are  under  our  possession  in
 close  proximity  to  Ceylon  and  Burma,

 I  would  like  to  ask  the  Prime  Minis-
 ter  whether,  when  these  teams  have
 been  set  up  to  demarcate  or  to  find
 out  the  exact  boundaries  of  our  coun-
 try,  these  teams  have  taken  up  this
 work  in  pursuance  of  those  findings
 of  the  Awards  and  also  whether,
 where  there  has  been  a  sort  of  dis-
 pute  between  us  and  the  neighbour-
 ing  countries  like  Ceylon  and  Burma,
 these  factors  have  been  gone  into
 deeply  and  whether  this  aspect  of  de-
 marcating  or  finding  the  exact  boun-
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 daries  of  our  country  has  also  been
 taken  into  consideration,

 SHRIMATI  INDIRA  GANDHI:
 There  is  the  boundary  question  with
 Pakistan.  As  far  as  Ceylon  and
 Kachchativu  is  concerned,  we  had  a
 discussion  in  the  House  and  I  ex-
 plained  the  situation.  Shri  Madhu
 Limaye  asked  a  question  and  I  again
 say  that  as  far  as  naval]  patrolling  is
 concerned,  both  the  countries  have
 been  patrolling  that  area.  But  at  the
 time  of  this  particular  festival,  Cey-
 lon  faces  a  special  problem  which  is
 that  of  illega]  immigration.  It  is  to
 check  that  illegal  immigration  that  it
 takes  certain  steps,  ang  they  assured
 us  that  they  would  not  do  anything
 this  year  which  they  have  not  done
 previously.  We  have  ‘made  enquiries
 from  our  High  Commissioner  there
 about  this  matter.  Naturally,  he  will
 also  speak  with  the  Ceylon  Govern-
 ment.  We  are  awaiting  his  report.  As
 far  as  the  other  hon.  Member's  ques-
 tion  is  concerned,  naturally,  these  is-
 lands  come  into  consideration  when
 the  border  and  the  area  of  India  is
 considered.

 MR.  SPEAKER:  We  have  _  spent
 nearly  40  minutes  on  this  Question.
 It  is  an  important  question,  I  entirely
 agree.  The  Government  I  am  sure,
 is  aware  of  the  seriousness  of  this.
 But  I  do  not  think  we  have  got  use-
 fu]  information.  From  today  onwards
 all  the  Demands  are  coming  up  and
 the  important  questions  could  be  dis-
 cussed.  I  do  not  know  how  these
 things  could  be  discussed  without
 much  of  a  publicity,  I  think  the  Gov-
 ernment  and  the  Opposition  leaders
 must  discuss  between  themselves  and
 evolve  some  procedure...

 शी  मघ  लिमये  :  पब्लिसिटी  होगी  तो
 क्या  ब्रा हैं  ?  हश  हश  क्यों?  हमारी  सीमायें
 खत्म  हो  रही  हैं।

 MR.  SPEAKER:  Apart  from  publi-
 city,  you  must  get  satisfaction.  Pub-
 licity  does  not  matter;  whatever  the
 publicity,  I  am  not  interested,  What  I
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 am  suggesting  is  that  you  should  think
 of  some  ways  as  to  how  you  can
 discuss  these  things.

 s
 SHRI  HEM  BARUA:  About  Kach-

 chtativu,  we  have  not  got  any  satis-
 faction.  She  does  not  know  about  the
 new  developments  there.

 MR.  SPEAKER:  You  are  saying,
 she  does  not  know,  you  are  not  satis-
 fied  and  all  that.  That  does  not  solve
 the  problem;  that  does  not  help  any-
 body.

 SHRI  BAL  RAJ  MADHOK:  Are
 you  satisfied  with  the  answers  given?

 MR.  SPEAKER:  May  I  express  my
 view  then?  I  did’nt  want  to  do.  It  is
 not  a  question  of  satisfaction.  If  the
 whole  question  of  the  map  of  India  is
 raised  in  a  supplementary,  I  wonder
 if  Mr.  Madhok  can  satisfy  me.  It  is
 so  difficult.  In  a  supplementary  the
 question  of  the  whole  map  of  India  is
 Taised,  We  can  take  some  other  oppo-
 tunity  of  having  these  things  clarified.
 This  is  a  serious  matter.  I  agree.

 SHRI  HEM  BARUA:  Do  you  want
 Mr,  Madhok  there?

 श्री  झटल  बिहारी  वाजपेयों  :  भ्रापका
 कहना  ठीक  हू  कि  एक  पूरक  प्रश्न  में  सारी
 जानकारी  नहीं  श्र  सकती  ?।  मत्नी  महोदय
 गलत  जवाब  दें  यह  भी  हम  में  से  कोई  नहीं
 चाहेगा।  इसलिए  श्राप  सरकार  को  निदश
 दे  सकते  हैं  कि वह  इसके  बारे  में  एक  विस्तृत
 विवरण  सदन  की  मेज  पर  रख  कि  हमारी
 कौन-कौन  सी  सीमा  विवादपग्रस्त  है,  कितना
 भाग  विवादग्रस्त  है  शौर  उसके  सम्बन्ध  में
 पड़ोसियों  से  कितनी  चर्चा  हो  रही  है,  इन
 द्वीपों  की  भ्रव  स्थिति  क्‍या  है  प्रादि

 MR.  SPEAKER:  The  Prime  Minis-
 ter  has  given  out  some  details.  We
 could  not  hear  properly  because  of  so
 much  noise,  I  think,  a  well-considered
 Paper,  the  same  thing  which  she  read
 out  and  other  things  after  verifica-
 tion,  as  suggested  by  Shri  Vajpayee,
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 may'  be  laid  on  the  Table  of  the  House,
 I  agree.  Later  on,  Members  also
 could  study  that  and  carefully  exa-
 mine  that  (Interruption)  She  herself
 read  out  and  gave  the  information.
 We  could  not  hear  properly  because
 of  so  much  noise.

 SHRI  K.  N.  TIWARY:  An  impres-
 sion  has  been  created,  on  this  Ques-
 tion,  that  the  Government  of  India  is
 not  very  serious  .(Interruption).

 MR.  SPEAKER:  No,  no.  (Inter-
 ruption).

 श्री  राव  राय  :  झापने  ठीक  कहा
 है।

 SHRI  K.  N.  TIWARY:  We  agree
 with  your  suggestion.  May  I  request
 you  to  ask  the  Prime  Minister  to
 hold  the  meeting  as  soon  as  possible
 and  come  to  some  conclusion  and
 let  the  House  know  about  it?

 MR.  SPEAKER:  I  did  not  propose
 any  meeting  at  all.  ]  don’t  think  I
 suggested  that.  Only  the  information
 which  she  gave  could  be  tabulated
 and  placed  on  the  Table  of  the  House.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 weg  न्यायाधिकरण  के  व्यय  को  बांटना

 +  £72  श्री  हुकम  चन्द  कश्बाय  :
 शी  चंगलराया  नायडू  :
 क्री  श्ीचन्व  गोयल  :
 श्री  बाल्मोकि  परी  :
 श्री  तुलशीवास  जाघषव  :

 क्यो  बदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कच्छ  न्याया-
 घिकरण  सम्बन्धी  व्यय  को  वहन  करने  के
 बारे  में  भारत  भौर  पाकिस्तान  की  सरकारों
 के  बीच  कोई  करार  हु  था;
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 (@)  याद  हां,  तो  करार  के  भ्रनुसार
 यह  व्यय  दोनों  देशों  द्वारा  किस  अनुपांत  से
 वहन  किया  जाना  था;  और

 हि
 (ग)  कच्छ  न्‍्याधिकरण  पर  व्यय  हुई

 बदेशी  मुद्रा  में  कितनो  मुद्रा  का भार  भारत
 सरकार  द्वारा  वहन  किया  गया  है  ?

 वेवेशिक  कार्य-मंत्रालय  में  राज्य  मंत्रों
 (आ ब०  रा०  भगत)  :  (क)  भारत  पाकि-
 स्तान  पश्चिमी  सीमा  म्‌कहमा  न्‍्यायाधिकरण
 का  फरवरी  l966H%  ज्ों  पहला  अधिवेशन
 हुआ  था  उसमें  न्यायाधिकरण ने  प्रक्रिया  सम्बधी
 कुछ  नियम  अपनाये  थे  जिनके  अनुसार  प्रत्येक
 पक्ष  अयनों  लगत  श्दा  करेगा।  न्याधि-
 करण  के  "दस्पों,  और  महासानिव  के
 पारिश्रमिक  और  व्यय  को  तथा  न्‍्योयाधिकरण
 के खच  को  दोनों  पक्ष  बराबर-बराबर  उठाएगे
 ये  प्रक्रिया  सम्बन्धी  नियम  दोनों  पक्षों  की
 सहमति  से  किए  गए  थे  ।

 (ख)  नन्‍्यायाधिकरण  द्वारा  स्वीक़त
 प्रक्रिग  संबंधी  नियमों  के  ग्रतगंत,  दोनों
 देशों  को  बराबर-बराबर  खर्च  उठाना  था  |

 (ग)  भारत  सरकार  ने  न्यायांधकरण
 के  सदस्यों  और  महासचिव  के  पारिक्षमिक
 और  व्यय  तथा  न्यायाधिकरण  के  खर्च  के  रूप
 में  भारत  के  हिस्से  के  !  60,000  डालर
 विदेशी  मुद्रा  में  दे  दिए  हैं  1

 पाकिस्तान  में  गरदारों  के  फबा  बक्सों
 का  हटाया  जाना

 *g73.  श्री  शिव  कुमार  शास्त्रों
 ली  राम  चरण  :

 क्या  जे।शिक-कार्य  मत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  हूँ  कि  पाकिस्तान  में

 गुरुद्वारों  क ेकैश  बक्सों  को  मुस्लिम  वक्फ
 बोर्ड  द्वारा  जबरदस्ती  तोड़ा  गया  था  श्रौर  उसमें
 से  नकद  धर  निकाल  लिया  गया  था  ;  भौर
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 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  नेक्याकार्थवाही  की  है?

 श्र
 वेदेशिक-कार्य  संवालय  भें  राज्य  मंत्री

 (श्री  ब०  वरा०  भात):  (क)  जी,हां।

 (ख)  सरकार  ने  इस  बारे  में  पाकिस्तान
 सरकार  से  विरोध  प्रकट  किया  है  |

 Complaints  from  Indians  in  Fiji

 “874,  SHRI  A.  SREEDHARAN:
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  received  any  complaint  from
 the  Indians  living  in  Fiji;

 (b)  if  so,  the  nature  thereof;  and

 (c)  the  action  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8.  R.  BHAGAT):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Repatriation  of  Indians  Detained  in
 Burma

 "875.  SHRIMATI  JYOTSNA
 CHANDA:

 SHRI  YASHPAL  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  4795  on  the  l8th  December,  967
 and  state:

 (a)  the  up-to-date  progress  made
 in  the  matter  of  repatriation  of  In-
 dian  nationals  detained  in  Burma  for
 the  so-called  ‘economic  offences’;

 (b)  whether  this  matter  was  dis-
 cussed  with  Gen.  Ne  Win,  the  Chait-
 man  of  Burma’s  Revolutionary  Coun-
 cil  during  his  recent  visit  to  India;
 and

 "



 37  Written  Answers

 (c)  ig  so,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN
 THR  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  All  Indian  detenus  detained  for
 economic  offences  before  27th  May,
 964  have  been  released  and  most  of
 them  have  come  to  India.  The  few
 who  are  in  Burma  are  in  the  process
 of  leaving.  Those  arrested  for  offen-
 ces  committed  after  27th  May,  964
 number  24,  of  whom  2  are  on  bail  and
 22  are  in  jail.  The  Government  of
 Burma  is  reviewing  each  case  on  its
 merits.

 (b)  and  (c).  Yes,  Sir.  The  Govern-
 ment  of  Burma  has  appointed  a  Com-
 mittee  to  examine  the  question  and  it
 is  hopeq  that  this  will  expedite  deci-
 sions  on  the  cases.

 कच्चछ  पंचाट  के  बारे  में  पाकिस्तान  का
 प्रधार

 *876.  श्री  शशि  भूषण  बाजपेयी  :
 श्री  वेंणी  शंकर  शर्मा  :

 क्या  वैवेशिक-कार्य  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  बात
 की  ओर  दिलाया  गया  है  कि  कच्छ  पंचाट
 के  सम्बन्ध  में  पाकिस्तानी  समाचार  पत्र
 तथा  रेडियो  भारत  के  विरुद्ध  धमकियों  भरे
 शौर  घृणास्पद  श्रचार  में  जुटे  हुए  हैं;
 होलांकि  भारत  सरकार  कच्छ  पंचाट  को
 क्रियान्वित  करने  के  लिये  स्वयं  प्रयत्तशील
 हैं;  शझौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 वेदेशिक-कार्य  मंत्रालय  में  राजस्व  मंत्री
 (श्री  wo  रा०  भगत)  (क)  भौर  (ख).
 दूसरी  बातों  की  तरह  ही  कच्छ  पंचाट  पर  भी
 पाकिस्तान  के  प्रचारक  भारत  के  खिलाफ
 अपना  सामान्य  रवैया  ही  झपना  रहे  हैं।
 सरकार  का  विश्वास  हैं  कि  इस  प्रकार  के  झूटे
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 और  निरथंक  प्रचार  के  बावजूद,  जिसके
 प्रतिकार  का  भी  जरूरत  नहीं,  भारत  की

 स्थिति  को सब  भच्छी  तरह  समझते  हैं।
 अपने  दृष्कोण  को  समझाने  के  लिए  हर  भाव-
 श्यक  कदम  उठाया  जाता  z  |

 Consultations  between  India  and
 Burma  re:  Activities  of  Nagas  and

 Mizos

 "877,  SHRI  PREM  CHAND
 VERMA:

 SHRI  SRINIBAS  MISHRA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  have  been  con-
 sultations  between  the  Government  of
 India  and  the  Government  of  Burma
 on  the  question  of  jointly  curbing  the
 activities  of  the  hostile  Nagas  and
 Mizos;

 (b)  if  so,  whether  any  agreement
 has  been  reached  between  the  two
 Governments  on  measures  to  be
 adopted  in  this  connection;  and

 (c)  if  so,  the  broad  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  to  (ec).  Our  two  Governments
 naturally  consult  with  each  other  on
 all  matters  of  mutual  interest.  The
 House  will  appreciate  that  it  would
 not  be  desirable  to  say  anything  more
 beyond  this.

 Islands  under  India’s  Contro]

 *878,  SHRI  SHIVA  CHANDRA
 JHA:

 SHRI  A.  SREEDHARAN:
 SHRI  KANWAR  LAL

 GUPTA:
 SHRI  SHRI  GOPAL  SABOO:
 SHRI  BHARAT  SINGH

 CHAUHAN:
 SHRI  R.  ss.  VIDYARTHI:
 SHRI  KAMESHWAR  SINGH:
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 SHRI  0.  P.  TYAGI:
 SHRI  NIHAL  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  Islands  in  the  Indian
 Ocean  and  the  Arabian  Sea  are  under
 India’s  control;

 (b)  how  many  Islands,  if  any,  in
 those  seas  are  under  dispute  with
 other  countries  about  ownership;

 (c)  what  defence  preparations  are
 already  there  in  those  Islands  for
 their  security  and  what  new  prepara-
 tions  are  in  the  making;  and

 (d)  if  there  are  no  defence  arrange-
 ments  for  these  Islands,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  There  are  over  300  islands  and
 rocks  in  India’s  control,  This  num-
 ber  includes  the  islands  and  rocks  of
 the  Sunderban,  Andaman,  Nicobar,
 Laccadive  and  the  Manaar  Gulf  and
 Kutch  Gulf  groups.

 (b)  One,  Sir.

 (ec)  and  (d).  Government  have
 taken  appropriate  steps  for  the  secu-
 rity  of  the  islands  and  review  them
 from  time  to  time.

 Threatened  Strike  by  Defence
 Employees  Federation

 *879,  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  All-India  Defence
 Employees  Federation  at  its  Confer-
 ence  held  in  Jabalpur  from  24th  to
 26th  February,  798  has  taken  a  deci-
 sion  for  a  token  strike  on  the  75
 May,  1968;

 (b)  if  so,  what  are  their  demands;
 and

 (c)  the  steps  taken  by  Government
 to  discuss  these  issues  with  the  re-
 presentatives?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  and  (b).
 A  Statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [Placed  in  Libeary.
 See  No.  LT-629/68].

 (९)  The  matter  is  under  considera-
 tion.

 Persons  of  Indian  origin  stranned  in
 Singapore

 *880.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  information  that  several
 thousand  persons  of  Indian  origin  who
 hold  British  passports  face  the  pros-
 pect  of  being  stranded  in  Singapore;

 (b)  whether  this  situation  has
 arisen  as  a  result  of  the  new  British
 Immigration  law  and  possible  retalia-
 tory  measures  by  the  Indian  Govern-
 ment;  and

 (c)  if  so,  whether  such  persons  of
 Indian  origin  will  be  allowed  to  re-
 turn  to  their  country  for  permanent
 settlement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  to  (c).  Precise  statistics  are  not
 available  regarding  the  number  of
 persons  of  Indian  origin  in  Singapore
 who  hold  U.K.  and  Colonies  pass-
 ports.  However,  it  is  estimated  that
 the  number  of  such  persons  is  not
 more  than  5,000.  Under  the  provi-
 sions  of  the  Commonwealth  Immigra-
 tion  Law,  recently  enacted  in  the
 U.K.,  holders  of  U.K.  and  Colonies
 passports  (except  those  having  subs-
 tantia]  connection  with  Britain  as,  for
 example,  by  birth  or  grand-parent-
 age),  will  be  subject  to  immigration
 control  by  the  U.K.  Subsequent  mea-

 the  Government  of
 India  affect  only  holders  of  U.K.  and
 Colonies  passports  who  are  normally
 resident  in  Kenya.
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 The  rules  in  force  at  present  per-
 mit  the  return  of  such  persons  to
 India,  The  Singapore  Government  is
 trying  to  give  alternative  employment
 to  ghose  who  may  be  rendered  jobless
 by  the  British  withdrawal  from  the
 Singapore  base.  There  is  no  reason
 for  panic.

 People  of  Asian  Origin  in  Kenya
 *881,  SHRI  BENI  SHANKER

 SHARMA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  any  approach  has  been
 made  to  the  United  Nations  to  take
 appropriate  steps  through  diplomatic
 channels  with  the  concerned  Gov-
 ernments  to  protect  the  legitimate
 rights  of  the  people  of  Asian  origin  in
 Kenya;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIKS  (SHRI  B,  R.  BHAGAT):
 (a)  No,  Sir.

 (b)  Does  not  arise,  aay
 International  Control  Commission  for

 Indo-China
 *882.  DR.  RANEN  SEN:  Will  the

 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  International  Con-
 trol  Commission  for  Indo-China  has
 investigated  into  the  Pathet  Lao  com-
 plaints  that  U.S.A.  military  planes
 have  been  regularly  attacking  Pathet
 Lao  held  areas  in  Laos;  and

 (b)  if  so,  the  findings  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  and  (b).  The  Pathet  Lao  com-
 Plaints  regarding  aerial  attacks  on
 Pathet  Lao  territory  have  been  con-
 sidered  in  Commission  meetings.  How-
 ever,  the  Commission  has  not  been
 able  to  undertake  investigations  due
 to  lack  of  facilities  to  visit  the  areas
 concerned.  Consequently,  no  conclu-
 sions  have  been  reached  and  the
 Commission  has  not  recorded  any
 findings.  a
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 Political  Support  for  Freedom  of  Tibet

 *883,,  SHRI  BEDABRATA
 BARUA:

 SHRI  SWELL:
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Dalai  Lama  has  recently  appealed  to
 Government  for  increased  political
 support  to  Tibetans’  struggle  for  re-
 gaining  independence;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  and  (b).  The  Hon’ble  Members  are
 presumably  referring  to  the  reports
 which  appeared  in  the  press  about
 the  statement  made  by  the  Dalai
 Lama  recently.  The  broad  framework
 of  Government  of  India’s  policy  re-
 mains  as  stated  in  reply  to  part  (c)
 of  Starred  Question  No,  2  answered
 in  the  Lok  Sabha  on  the  789  Nov-
 ember,  1967.

 Asians  in  Uganda

 884,  SHRI  SWELL
 SHRI  K.  P.  SINGH  DEO

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  it  is  a  fact  that
 Government  of  Uganda  have
 Asians  holding  British  and
 passports  to  leave  the  country;

 (b)  whether  Government  have  taken
 up  the  matter  with  the  Government  of
 Uganda:  and

 (c)  if  80,  the  outcome  thereof?

 the
 asked

 Indian

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise,
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 U.S.  Objections  to  India’s  Defence
 Expenditure

 #885.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.  Government  have  been  raising
 objections  to  India’s  defence  expendi-
 ture  and  modernization  of  defence
 forces  and  have  been  hinting  about
 restrictions  or  cutting  of  their  econo-
 mic  and  food  aid;  and

 (b)  ig  so,  the  reaction  of  Govern-
 ment  in  regard  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 (a)  and  (b).  The  latest  U.S.  foreign
 aid  legislation  contains  provisions
 whereby  economic  aid  to  developing
 countries  could  be  affected,  depending
 on  the  view  which  the  U.S.  Govern-
 ment  takes  regarding  their  defence
 expenditures.  However,  no  proposal
 has  been  received  from  the  U.S.  Gov-
 ernment  affecting  aid  to  India.

 Commonwealth  Sanctions
 Committec

 ;  9886,  SHRI  MAHANT  DIGVIJAI
 NATH: !  SHRI  M.  L.  SONDHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  meet-
 ing  of  the  Commonwealth  Sanctions
 Committee  representing  all  Common-
 wealth  countries  was  held  in  London
 on  the  2th  March,  1988;

 (b)  if  so,  whether  it  is  also  a  fact
 that  Britain  has  asked  the  Security
 Council  to  stop  postal,  tele-communi-
 eations  and  air  services  to  Rhodesia;

 (c)  whether  such  sanctions  in  the
 past  have  proved  a  failure;  and

 (d)  the  steps  Government  propose
 to  take  to  make  the  sanctions  a  suc-
 cess  this  time?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  The  Commonwealth  Sanction.
 Committee  met  in  London  on  the  787
 March,  1968.

 (b)  No  specific  formulations  have
 yet  been  put  forward  before  the  Se-
 curity  Council.

 (c)  The  selective  economic  sanctions.
 so  far  imposed  against  the  rebel  re-
 gime  in  Rhodesia  have  not  succeeded
 in  ending  that  regime.

 (d)  The  solution  of  the  Rhodesian
 crisis  is  legally,  ‘morally  and  consti-
 tutionally  the  responsibility  of  Bri-
 tain;  consequently  we  have  been  urg-
 ing  the  British  Government  that  as
 selective  sanctions  have  proved  in-
 effective,  stronger  measures  in  the
 form  of  comprehensive  mandatory
 sanctions  under  Articles  4  and  42  of
 Chapter  VII  of  the  UN  Charter  should
 be  imposed.  The  Government  of
 India  have  also  reiterated  their  view
 that  Britain  should  use  all  the  means,
 including  the  use  of  force  to  end  the:
 illegal  racist  minority  regime.

 Screening  of  Telugu  Film  “Sati
 Arundhati”

 *887,  SHRI  P.  VENKATASUB-
 BAIAH;  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  a  se-
 tious  objection  ws  taken  in  the
 Andhra  Pradesh  Legislative  Assembly
 against  the  screening  of  the  Telugu
 Film  “Sati  Arundhati”  and  a  demand
 was  also  made  for  banning  the  film;

 (b)  whether  this  matter  has  been
 brought  to  the  notice  of  Government
 by  the  Andhra  Chief  Minister;  and

 (c)  if  so,  the  action  proposed  to  be
 taken  by  Government?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  and  (b).  Yes,  Sir.
 Herijan  Legislators  of  the  Andhra
 Asgembly  took  strong  objection  to  the
 depiction  of  Sati  Arundhati  as  porn
 of  Rishi  Gautam,  while  in  their  view,
 she  was  the  daughter  of  Mathanga
 Maharishi,  a  holy  man  belonging  to
 the  Harijan  community,  The  State
 Government  have  approached  the
 Government  of  India  to  order  remov-
 al  of  this  inaccuracy,

 (c)  The  Central  Board  of  Film
 Censors  has  taken  up  the  question
 and  a  decision  will  be  taken  shortly.

 Aero-Engine  Factory,  Sunabeda

 *888.  SHRI  SRADHAKAR
 SUPAKAR:

 SHRI  SURENDRANATH
 DWIVEDY:

 SHRI  RABI  RAY:
 Will  the  Minister  of  DEFENCE  be

 Pleased  to  state:

 (a)  whether  the  management  of  the
 Aero-engine  factory  at  Sunabeda  is
 Koraput  District,  which  was  being
 done  so  far  by  the  Government  of
 Orissa,  has  mow  been  taken  over  by
 the  Government  of  India;  and

 (b)  if  so,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  and  (b).  The
 Aero-engine  factory  at  Sunabeda  is
 managed  by  Hindustan  Aeronautics
 Ltd.,  from  inception  and  not  by  the
 Government  of  Orissa.  The  question
 of  the  factory  being  taken  over  from
 the  Government  of  Orissa,  therefore,
 does  not  arise.

 Demands  of  Workers  of  H.A.L.
 fa

 tas  SHRI  GEORGE  FERNANDES:
 Will  the  M'nister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  negotiations  between
 the  management  of  the  Hindustan

 Written  Answers  46

 Aeronautics  Ltd.  and  its  employees’
 unions  on  the  demands  and  griev-
 ances  of  the  workers  have  made  satis-
 factory  progress;

 (b)  if  so,  the  broad  details  of  the
 offer  made  by  the  manegement;  and

 (c)  the  steps  taken  to  bring  about
 a  speedy  settlement  of  the  dispute
 between  the  Hindustan  Aeronautics

 Ltd.,  and  its  employees?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  An  agreement
 has  been  reached  between  the  man-
 agement  and  the  workers'  ynions  at
 Koraput,  Kanpur,  Nasik  and  Hydera-
 bad  Divisions  of  the  Hindustan  Aero-
 nautics  Lid.  for  the  payment  of  an
 ad  hoc  allowance  to  the  employees.
 The  management  and  the  employees’
 union  of  the  Bangalore  Division  of
 the  Hindustan  Aeronautics  Ltd.  have
 not  80  far  Come  to  an  agreement  re-
 garding  the  demands  pressed  by  the
 employees’  union.

 (b)  and  (c).  A  statement  is  placed
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-830/68].

 “To-day  in  Parliament”  Programme
 of  AIR,

 *890.  SHRI  V.  KRISHNAMOORTHI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 withdraw  from  the  All  India  Radio
 Coverage  of  Parliament  Programme
 “Today  in  Parliament”  and  ‘Spot-
 light’,  and

 (b)  if  so,  the  reasong  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 हू.  K.  SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Book  Entitled  “India’s  Defence
 Problem”  by  5.  5.  Khera

 "89l.  SHRI  RABI  RAY:
 SHRI  SRADHAKAR

 SUPAKAR:

 Will  the  Minister  of  DEFENCE  be
 pleaseq  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  in  Blitz  of  the  2nd
 March,  968  that  Shrj  S.  8.  Khera,
 former  Cabinet  Secretary  ang  also
 Defence  Secretary  has  written  a  book
 entitled  “India's  Defence  Problem”

 which  is  soon  to  be  released  by
 Orient  Longmans  Ltd,  Delhi;

 (b)  if  so,  whether  Government  have
 got  an  advance  copy  of  the  said  book
 and  whether  that  book  has  made
 India’s  military  and  intelligence  Chiefs
 and  above  all  the  Defence  Ministry
 responsible  for  the  military  reverses
 in  NEFA  in  ‘1962;  and

 (c)  if  so,
 thereto?

 Government's  reaction

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH);  (a)  Yes:
 Sir.

 (b)  No,  Sir.

 (९)  Does  not  arise.

 कच्चाटीब  दीप  में  तेनात  भीलका  की
 नौसेना  के  वस्ते

 *go2.  श्री  बाकि  भूषण  बाजपेयी  :  क्‍या
 बैवेशिक  -कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  कच्चा

 टीवू  द्वीप  में  श्रीलंका  की  नौसेता  के  सैनिक
 तैनात  कर  दिये  गये  हैं;  शौर

 (ख)  यदिहां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?
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 वेदेशिक-कार्य  मंत्रालय  में  राज्य-मंत्री
 धी  ब०  To  भगत):  (क)  शौर
 (ख).  मेरे  विचार  से  माननीय  सदस्य,
 किसी  अखबार  की  खबरों  का  उल्लेख
 कर  रहे  हैं।  इन्हें  देखा  जा  रहा  है।  जहां  तक
 श्रीलंका  की  सरकार  का  सवाल  है,  उसने
 हमारे  हाई  कमिश्नर  को  अत्यधिक  मित्रता
 पूवंक  यह  विश्वास  दिलाया  है  कि  जहां  तक
 इस  द्वीप  पर  इस  वर्ष  उत्सव  मनाने  का  सवाल  है,
 इस  वर्ष  ऐसा  कोई  काम  नहीं  किया  जाएगा  जो
 पिछले  वर्षों  में  न  किया  गया  हो  ।

 Indo-Pak  Talks

 "993.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  agreed  to  discuss  all  outstand-
 ing  issues  with  India  for  a  lasting
 solution;  and

 (b)  if  so,  when  the  talks  are  likely
 to  be  started?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  B.  R.  BHAGAT):  (a)  and  (b).
 In  response  to  several  of  our  proposals
 for  talks  on  all  outstamding  issues
 between  the  two  countries,  the  Gov-
 ernment  of  Pakistan  have  maintained
 that  such  talks  should  follow  “mean-
 ingful  discussions”  on  Kashmir.  The
 Government  have  not  come  across
 anything  which  indicates  a  change  in
 their  stand.

 Recognition  of  Universal  Press
 Service

 "804.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  Universal  Press
 Service  recently  accredited  by  the
 Press  Information  Bureau  also  pro-
 duces  the  Indian  language  press  785
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 leases  of  the  West  German  Embassy
 in  New  Delhi;

 ,  .  (b)  whether  many  political  stories
 distributed  by  the  Universal  Press
 Service  originate  from  the  West
 German  Embassy;  and

 (c)  the  reasons  behind  Govern-
 ment’s  recognition  of  this  foreign-
 controlleg  organisation  as  an  Indian
 news  agency?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  sHAH):  (a)  The  Universal
 Press  Service  has,  subsequent  to  its
 accreditation  informed  the  Press  In-
 formation  Bureau  that  it  jis  distribut-
 ing  material  received  from  DIENST
 AUS  DEUTSCHIAND,  stated  to  be  a

 private  publicity  organisation  of
 Hamburg,  in  English  and  after  trans-
 lation  in  several  Indian  languages  to
 some  of  the  newspapers  in  India.

 (b)  This  is  being  looked  into.
 (c)  A  representative  of  the  agency

 Was  given  accreditation  by  the  Press
 Information  Bureau  gn  the  recom-
 mendations  of  the  Central  Press  Ao
 creditation  Committee  in  August  967
 but  the  representative  has  since  in-
 formed  the  Press  Information  Bureau
 that  he  hes  ceased  to  work  for  the
 agency  from  the  end  of  February,
 1968,

 Protest  March  by  Indians  in  London

 "895.  उप्तप्ता  M.  L.  SONDHI:
 SHRI  NIHAL  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  Government  are  aware
 of  the  march  by  3,000  Indians  in
 London  to  protest  against  the  recent
 Immigration  Bill  clamping  curbs  on
 Asians  in  Kenya;  and

 (9)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  B.  R.  BHAGAT):  (a)
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 and  (b).  There  have  been  several  de-
 monstrations  in  London  with  the  par-
 ticipation  of  Indians,  with  the  object
 of  protesting  against  the  recent  Com-
 monwealth  Immigration  Act.  The
 views  of  the  Goverment  of  India  have
 been  expressed  both  through  diplo-
 matic  channels  and  in  the  statement
 made  in  this  House  on  29-2-68.

 Small-Sized  Central  Cabinet

 *996.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chairman  of  the  Administrative  Re-
 forms  Commission  suggested  on  the
 l0th  March,  968  for  a  small-sized
 Central  Cabinet;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  The  Com-
 mission  has  not  made  any  such  recom-
 mendation  so  far.

 (b)  Does  not  arise.

 ater  इंजोनियर्स  (प्राइवेट)  लिमिटेड,
 फरिवाबाद  को  साल  को  सप्लाई  के

 सिये  ऋषादेशा

 *so7  si  हुकम  बम्  कछवाय  :
 श्री  कंपर  साल  गप्त  :
 थ्री  ज्योतिर्मय  बस  :
 श्री  शारदातस्व  :
 थ्री  पीचन्द  गोयल  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यहू  सच  है  कि  प्रतिरक्षा,
 सम्भरण  विभाग  ने  माल  की  सप्लाई  के  लिये
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 ढांडा  इंजीनियर्स  (प्राइवट)  लिमिटेड,
 फरीदाबाद  को  एक  क्रयादेश  दिया  है;

 (ख)  यदि  हां,  तो  वित्तीय  वर्ष  i966-
 67  और  967-68  में  इस  फर्म  को  कितने
 मूल्य  के  माल  की  सप्लाई  के  लिये  क्रयादेश
 दिये  गये;

 (ग)  1968-69  में  इस  फर्म  की
 कितने  मूल्य  के  माल  की  सप्लाई  के  लिये
 क्रयादेश  देने  का  विचार  है;

 (घ  )  क्‍या  सम्भरण  तथा  निपटान  महा-
 निदेशालय  ने  इस  फर्म  को  सम्भरण  कर्ता  के
 रूप  में  स्वीकार  कर  लिया  है;  ब्रीर

 (ड)  चालू  वित्तीय  वर्ष  में  और  कितनी
 ऐसी  फर्मो  को  क्रयादेश  दिये  गये  हैं  ?

 प्रतिरक्षा  संत्रालय  में  राज्य  मंत्री  पश्ी
 ल०  ना०  मिथ)  :  (क)  जी  हां।

 (ख) फर्म को कर्म  को  केवल  एक  मद  का  निर्माण

 सौंपा  गया  है।  966—67 और  967—68
 वर्षों  में  भेजे  गये  आ्लार्डरों  का  मूल्य  क्रमशः
 3.5  लाख  रुपये  और  24.92  लाख

 रुपये  था  |

 (ग)  फर्म  ने  कुछ  अन्य  मदों  के  निर्माण
 के  लिए  कोटेशनें  भेजी  थीं।  उनकी  कोटेशनें
 अन्य  फर्मों  की  कोटेशनों  सहित  विचाराधीन
 हैँ  ।

 (घ)  प्रश्न  नहीं  उठता  t

 (=)  रक्षा  मदों  के  लिए  जो  शब  तक
 झायात  की  जाती  थीं,  रक्षा  सप्लाईज्ञ  विभाग
 ते  देश  भर  में  भारी  संख्या  की  फर्मों  को  झब
 तक  15,  करोड़  रुपये  की  लागत  की  4000
 मदों  के  लिए  आर्डर  भेजे  हैं।  चालू  वित्तीय
 बर्ष  के  लिए  झलग  झांकड़े  सहज  प्राप्य

 नहीं  है
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 शोथी  पंचवर्षोय  योजना  के  लिये  भहाराद्र
 की  योजनायें

 5398.  श्री  वेवराव  पाटिल:  क्‍या  *

 प्रधात  मंत्रों  यह  बताने  की  कृपा  करंगे
 कि;

 (क)  क्‍या  महाराष्ट्र  सरकार  ने  चौथी
 पंचवर्षीय  योजना  में  शामिल  किये  जाने  के
 लिये  भ्रपनी  योजनाएं  प्रस्तुत  कर  दी  हैं;

 (ख)  यदि  हां,  तो  उनकी  मुख्य  बातें
 क्या  हैं;  बौर

 (ग)  उन  पर  कितना  घन  खर्च  आने  का

 अनुमान  है  ?

 प्रधान  मंत्रो,  णु  दाक्ति  मंत्रों,
 योजना  मंत्री  तथा  बेबेशिक-कार्य  मंत्रों

 (शओोमती  इंदिरा  गांधी  ):  (क )  जी,  नहीं  ।राज्य
 सरकारों  से  अभी  चौथी  पंचवर्षीय  योजना

 (969—74)  के  लिये  स्कीमें  नहीं  मांगी
 गई  हैं  1

 (@)  और  (ग).  प्रश्न  नहीं  उठते

 कोयना  भूकम्प  पर  वत्त  चित्र

 5399.  श्री  देवराव  पादिल  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  कोयना  भूकम्प  पर  कोई

 वृत्त  चित्र  बनाया गया  हैं;  भौर

 (ख)  यदि  हां,  तो  उक्त  वृत्त  चित्र
 के  बनाने  पर  कितना  धन  खच  हुमा
 हे?

 सूचना  और  प्रसारण  मंत्री  (भी  Bo  to

 शाह)  (क)  जी,  हां।
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 (ख)  एक  वृत्त  चित्र  और  एक  समाचार
 चित्र  फिल्म  प्रभाग  द्वारा  और  एक  सक्षिप्त

 द  चित्त  भारतीय  फिल्म  संस्थान  द्वारा  बनाया
 गया  था।  इन  चित्रो ंके  बनाने,  इन्हें  विभिन्न
 भाषाश्रों  में  डब  करने  श्रौर  देश  भर  में  रिलीज
 करने  के  लिए  उनकी  प्रतियां  बनाने  पर  कुल
 लगभग  ,9,780—e7a  खर्च  हुए

 Documentaries  Produced  in  Colour

 5400.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  number  of  documentaries
 in  colour  and  black  ang  white-produc-
 ed  and  exhibited  in  the  last  three
 years  and  the  cost  of  each  document-
 ary  to  the  Government;

 (b)  the  number  of  persons  employ-
 ed  in  the  Documentaries  Division;

 (c)  the  reason  why  topical  docu-
 mentary  films  like  the  one  on  the
 Indian  Expedition  Climbing  Mount
 Everest  (a  feat  achieved  three  years
 ago)  are  shown  50  late,  long  after  the

 event  has  been  forgotten;  and

 (d)  whether  it  is  possible  to  release
 such  films  before  they  become  stale
 and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library  See  No,  LT-63/68].  The

 ‘average  ‘approximate  cost  incurreg  by
 the  Films  Division  at  present  on  the
 production  of  a  300-metre  long  docu-
 mentary  film,  is  Rs,  32,000  in  black
 and  white  and  Rs.  66,000  in  colour.

 (b)  The  total  strength  of  the  Films
 ‘Division  is  928  which  includes  officers
 and  other  staff  engaged  on  the  pro-
 duction  as  well  as  distribution  of  do-
 mentary  films  and  newsreels.

 (c)  Ta  focug  public  attention  on
 +opical  events  of  national  and  inter-
 national  importance,  the  weekly
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 Indian  News  Review  of  the  Tilms
 Division  carries  suitable  stories,  The
 Indian  Expedition  conquered  the
 Mount  Everest  in  the  third  ang  fourth
 weeks  of  May  965  and  the  achieve-
 ment  was  noticed  in  the  Indian  News
 Reviews  Nos,  868,  869  and  87]  released
 all  over  the  country  on  the  28th  May, 4th  June  and  l8th  June  965  respect-
 ively,  Subsequently,  a  full-length
 documentary  film  was  produced  and
 released  in  May  967  on  the  occasion
 of  the  second  anniversary  of  the  con-
 quest  of  the  Mount  Everest  by  the
 Indian  Expedition.

 (d)  Does  not  arise,

 Expenditure  on  N.C.C,

 ‘5401.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  the  amount  spent  by  the  Gov-
 ernment  on  the  National  Cadet  Corps,
 State-wise,  during  the  last  five  years,
 year-wise;  and

 (b)  whether  it  is  a  fact  that  there
 are  not  enough  officers  to  operate  the
 scheme  successfully?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  The  required
 information  is  being  collected.

 (b)  Regular  officers  are  not  avail-
 able  to  fill  up  all  the  sanctioned  posts
 but  the  shortages  have  been  very
 largely  made  up  by  re-employment  of
 retired  officers  and  by  recruitment  of
 others  who  are  granted  N.C.C,  com-

 missions.

 New  Aerodrome  at  Koraput

 5403.  SHRI  V.  NARASIMHA  RAO:
 Will  the  the  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  an
 aerodrome  ig  under  construction  near

 Gudari  in  Koraput  district  Orissa  and
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 if  so,  the  estimated  cost  and  the  time
 likely  (०  be  taken  for  its  completion;

 (b)  its  distance  from  the  Mig  fac-
 tory  at  Jaipore;  and

 (c)  the  reasons  for  having  two
 aerodromes  within  this  short  dist-
 ance?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Survey  of  Atomic  Minerals  in
 Madhya  Pradesh

 5404.  SHRI  G.  S.  MISHRA:  will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 amined  the  possibility  of  mining  Ura-
 nium,  Thorium,  Beryllium,  Colum-
 bium,  Tantalum  and  other  atomic
 minerals  surveyed  in  Madhya  Pradesh
 on  commercial  scale  in  view  of  Ato-
 mic  Power  Projects  coming  up  in
 Tarapur  and  Anushaktinagar  (Rajas-
 than);  and

 (b)  if  not,  the  sources  which  feed
 the  Uranium  requirement  of  these
 projects?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 DF  PLANNNG  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  The  question
 of  mining  uranium,  thorium,  peryl-
 lium,  columbium,  tantalum  and  other
 atomic  minerals  surveyed  in  Madhya
 Pradesh  on  a  commercial  scale  has
 so  far  not  arisen.

 (b)  The  uranium  requirements  of
 the  Tarapur  and  Rajasthan  Atomic
 Power  Projects  will  be  met  mainly
 from  mines  in  the  Singhbhum  Thrust
 Belt  area,  Bihar.
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 सीमा  सड़क  संगठत

 5405.  श्री  रघव्ोर  छिह  शास्त्रों:
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  सीमा  सड़क
 संगठन  के  पास  लगभग  70  लाख  रुपये  के

 मूल्य  की  मशीनें  बेकार  पड़ी  हैं;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  शौर

 (ग)  सीमा  सड़क  संगठन  के  कार्य
 संचालन  में  सुधार  करने  के  लिये  सरकार  ने
 क्‍या  कार्यवाही  की  ह  ?

 प्रतिरक्षा  संत्री  (श्री  स्वर्ण  सिह)  :

 (क)  से  (ग)  सूचना  इकट्ठी  की  जा  रही  हैं,
 और  जभी  प्राप्य  हुई  सभा  के  पटल  पर  रख
 दी  जाएगी  I

 Use  of  Hindi  in  Official  Publicity

 5406.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  set.
 up  a  Committee  to  watch  the  pro-
 gress  of  the  use  of  Hindi  in  official
 publicity  media,  and

 (b)  if  so,  the  details  and  composi-
 tion  of  the  Committee  and  its  terms
 of  refrence?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  A  Committee  nam-
 ed  “Soochana  Aur  Prasaran  Hindi
 Samiti’  has  been  constituted  to  ad-
 vise  this  Ministry  on  matters  relating
 to  the  progressive  use  of  Hindi  in
 and  through  the  media  of  pubicity  ang
 to  review  progress  made  from  time
 to  time.
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 (b)  A  copy’  of  the  Ministry  of  In-

 formation  and  Broad  Resolu-
 tion  No,  F.2(6)|67-Admn,  I.,  dated
 the  l2th  January,  968  giving  the
 details  of  the  Committee  has  been
 Placed  on  the  table  of  the  Sabha  on
 l4th  February,  968  in  answer  to
 Unstarred  Question  No.  Bll.”  Shri

 S.  M.  Joshi  and  Dr.  Radha  Nath  Rath
 will  also  be  the  members  of  this  Com-
 mittee.

 विदेशों  ईसाई  धर्म  प्रथारकों  हारा  तिब्बतो

 शरणा  बियोँ  रा  घ॒र्म-परिवर्त न

 5407  श्री  श्ोड  प्र०  त्पागो :  क्‍या
 बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृ  करेंगे
 किः

 (क)  क्या  विदेशी  ईसाई  धर्म  प्रचारकों
 द्वारा  तिब्बती  शरणाथियों  का  धर्म  परिवर्तन
 किये  जाने  के  मामले  सरकार  की  जानकारी  में
 झाये  हैं;

 (घ)  क्‍या  यह  सच  हैँ  कि  विदेशी  ईसाई
 घर्म  प्रचारकों  ने  इन  शरणाथियों  के  बच्चों  को
 गोद  ने  लिया  है  और  उनका  धर्म  परिवर्तन
 करने  के  लए  उन्हें  विदेशों  में  भेज  दिया  हूँ
 आर

 (ग)  यदि  हां,  तो  झब  तक  कितने
 शरणाथियों  का  धर्म  परिवर्तन  किया  गया
 हैँ  तथा  कितने  बच्चों  को  विदेशों  में  भेजा  गया
 हैं  तथा  उन्हें  किरा-दिश  देश  में  भेजा  गया
 हूँ?

 प्रधान  मंत्री,  णु  शक्ति  मंत्रो,  योजना
 मंत्री  तयबा  वेदेशिक-कार्य  मंत्री  (श्रीमती
 इंविरा  गांधी) :  (क)  शौर  (ख)
 सरकार  के  ध्यान  में  इस  प्रकार  का  कोई
 मामला  नहीं  भ्राया  |

 (ग)  प्रश्न  नहीं  उठता  1

 Radio  and  Transister  Manufacturing
 Companies

 5408.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:
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 (a)  the  mumber,  names,  places  and

 addresses  of  Foreign  and  Indian-
 owned  Radio  and  Transister  manu-
 facturing  Companies  in  India,  with
 capital  investments,  names  of  direc-
 tors,  details  of  foreign  collaboration,
 if  any,  of  each  unit;

 (b)  the  names  and  particulars  of
 products  with  their  quantity  and
 value  produced  by  each  unit  annually
 during  the  years  1964-65,  1965-66  and
 1966-67;

 (c)  the  amount  of  foreign  exchange
 allowed  annually  during  the  above
 periog  to  each  manufacturing  unit  and
 particulars  of  items  imported  with
 their  specific  purpose;  and

 (d)  the  value  of  products  exported
 annually  with  the  names  of  couniries
 during  the  above  period  by  each
 unit?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  to  (d).  The  in-
 formation  in  respect  of  the  firms  in
 the  organised  sector  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 The  State  Directors  of  Industry  deal
 with  the  firms  in  the  smal]  scale  sec-
 tor  and  the  information  in  respect
 of  such  firms  to  the  extent  available
 wil]  be  laiq  on  the  Table  of  the  Home
 on  receipt  from  the  Directors  of
 Industry.

 Radio  and  Transistor  Manufacturing
 Companies

 5409.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  amount  of  profits  remitted
 to  foreign  countries  annually  during
 the  last  five  years  by  foreign-owned
 ‘Companies  manufacturing  radios  and
 transistors;

 (b)  the  number  of  foreigners  em-
 ployed,  their  salaries  and  their  annual
 remittances  overseas,  company-wise;.
 and
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 (c)  the  amount  of  annual  profit  by
 the  Radio  and  Transister  manufactur-
 ing  companies  during  the  above
 Period,  company-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L.  N.  MISHRA):  (a)  to  (c).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House,

 Electricity  Generation  from  Nuclear
 Power

 54ll.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  PRIME
 MINISTER  be  pleased  to  state:

 (a)  the  per  unit  production
 and  per  00  M.w,
 Generating  electrical  energy  from
 nuclear  power  and  from  coal-fired
 thermal  station;  and

 (b)  the  reasons  for  preferring
 nuclear  power  from  Tarapore,  Rana-
 pratap  Sagar,  etc.?

 cost
 investment  for

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-

 ‘TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  The
 investment  before  devaluation  on  a
 coal  fired  power  station  using  im-
 ported  generators  was  of  the  order  of
 Rs,  2  to  Rs,  3  crores  per  00  MWe.
 If  the  first  unit  of  Rajasthan  had
 been  completed  prior  to  devaluation,
 it  would  have  cost  about  Rs.  7
 crores  per  00  MWe.  The  current
 average  cost  of  generation  in  a  ther-
 mal  power  station  is  estimated  to  be

 ‘over  @  paise  per  kwh  in  the  Western
 Region  and  in  Rajasthan.  The  esti-
 mated  cost  of  generation  including

 ‘capital  charges  and  operation  and
 maintenance  expenditure  at  Tarapur
 and  Rajasthan  is  approximately  4,50
 Paise  per  kwh  and  5.7l  paise  per
 kwh  respectively.

 (b)  At  Tarapur  and  Rajasthan,
 nuclear  power  will  be  cheaper  than
 ‘power  generated  in  conventional  coal
 fired  stations  built  at  about  the  same
 time.
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 World  Press  Achievenient  Award  for
 “The  Hindu”

 5412.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:  क्

 (३)  whether  it  is  a  fact  that  “The
 Hindu”  of  Madras  has  received  the
 968  World  Press  Achievement  Award
 of  the  American  Newspaper  Pub-
 lishers  Association  Foundation  as
 announced  in  New  York  on  the  27th
 February,  968  by  Mr.  Robert,  Taylor,
 President  of  the  Foundation;

 (b)  whether  one  main  factor  for
 the  receipt  of  the  Award  by  “The
 Hindu",  according  to  the  citation  on
 the  Award  is  “politically,  The  Hindu
 has  been  critical  of  the  Indian  Gov-
 ernment’s  non-alignment  policy  and
 has  been  urging  closer  ties  with  the
 democratic  world":  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Yes,
 Sir.

 (b)  The  reference  quoted  by  the
 Hon'ble  Member  does  appear  in  the
 announcement  of  the  award  made  by
 Mr,  Taylor.

 (c)  The  Hindu  is  a  free  newspaper
 and  it  is  for  its  publishers  and  Edi-
 tor  to  choose  whether  to  accept  an
 award  in  such  terms.  Government
 are  not  concerned  with  the  matter.

 Seniority  List  of  Section  Officers  and
 Assistants  in  the  Ministry  of  Defence

 5413,  SHRI  RAGHUVIR  SINGH
 SHASTRI:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  when  the  up-to-date  seniority
 list  of  Section  Officers  and  Assistants
 was  issued  last  time  by  the  Ministry
 of  Defence;  and



 GI

 (b)  the  steps  taken  by  Government
 to  ensure  that  the  up-to-date  seniority
 lists  are  jssued  every  year?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Up-
 to-date  seniority  lists  of  Section

 “Officers  and  Assistants  in  the  Minis-
 ‘try  of  Defence  Secretariat  were  last
 issued  as  follows:

 Section  Officers—4th  March,  1968,
 Permanent  Assistants—l6th

 March,  1968,

 Temporary  Assistants—22nd  June,
 1967.

 (b)Up-to-date  seniority  lists  are
 ‘maintained  in  the  Ministry  and  are
 available  for  consultation  of  all  the
 Section  Officers  nd  Assistants.  It  is
 not  necessary  to  issue  the  lists  every
 year.

 हिन्दी  समाता पत्रों  के  ब्रतांछनोय  ज्ञानों  फे
 बारे  में  सरस्वती  पत्रिका  की  सम्पावकाय

 ट्ष्पिणो

 5414.  श्रो  रामावतार  श्ञास्त्री  :  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  सरस्वती
 'पत्निका  के  फरवरी  i9638  के  संस्करण  में

 पृष्ठ  i090  पर  “हिन्दी  समाचार  प्नों  में
 'अझवांछ  नीय,  अशिष्ट  ग्रथवा  अश्लील  ज्ञापनों
 का  आरम्भ”  शीर्षक  के  अन्तर्गत  प्रकाशित

 हुई  सम्पादकीय  टिप्पणी  की  और  दिलाया
 या  है;  और

 (ख)  यदि  हां,  तो  इस  संबंध  में  सरकार
 की  क्‍या  प्रतिक्रिया  है?

 सूचना  तथा  प्रसारण  मंत्री  (झोके०  के०
 आह)  :  (क)  जी,  हां  1

 (ख)  क्‍योंकि.  ग्श्लीलता  की  एक
 निश्चित  परिभाषा  करना  कठिन  है,  अत :.
 इस  विषय  पर  विभिन्न  राय  हैं।  तथापि,
 राज्य  सरकारों  को  भारतीय  दण्ड  विधान
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 की  संबंधित'  घारा  का  उल्लंघन  करने  वाले
 अश्लील  लेखों  या  चित्रों  के  विरुद्ध  उचित
 कार्रवाई  करने  का  श्रधिकार  है।  प्रन्य
 ऐसे  मामलों  पर,  जो  जन  रुचि  पर  ध्ाक्षेप'
 करते  हैं  शौर  जो  पत्रकारिता  संबंधी  नैतिकता
 के  स्वीकृत  सिद्धांतों  का  उल्लंघन  करते  हैं,
 भारतीय  प्रेस  परिषद  द्वारा  कार्रवाई  की  जा
 सकती  है  यदि  वे  उसके  ध्यान  में  लाए  जाएं  |

 विधि  विदद्ध  क्रियाकलाप  (निरोष)
 झधिनियम  की  पाकिस्सान  हारा  झालोचना

 o45.  श्री  हुफमचन्द  कछवाय  :
 श्री  सु०  a  तापड़िया  :

 क्या  वदेशिक-कार्य  मंत्री  यह  बताने  कौ
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यहूं  सच  है  कि  भारतीय
 संसद्‌  द्वारा  पारित  विधि  विरुद्ध  क्रियाकलाप

 (निरोध)  भधितियम  की  पाकिस्तान  रेडियो
 तया  पाकिस्तान  के  विभिन्न  जिम्मेदार  नेताश्रों
 द्वारा  विभिन्न  ग्रवसरों  पर  प्रालोचना
 की  गई  है  ;  बौर

 (ख)  यदि  हां,  तो इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है?

 प्रधान  मंत्री,  श््णु  शक्ति  मंत्री,  योजना
 मंत्री  तथा  वेवेशिक-कार्य  संत्रो  (  भऔमती
 इंबिरा  गांधी):  (क)  जी  हां,  t  पाकिस्तान
 के  स्थायी  प्रतिनिधि  ने  दिसम्बर  i967  %

 सुरक्षा  परिषद  के  प्रष्यक्ष  स ेशिकायत  की  थी
 कि  इस  पभ्रधिनियम  का  उद्देश्य  सिर्फ  काश्मीर
 में  झ्ात्मनिर्णय  के  भानदोलन  को  रोकता  है
 प्रौर  काश्मीर  समस्या  के  शांतिपूर्ण  समाधान
 में  रोड़ा  झटकाना  है  ;

 (बा)  हमने  पाकिस्तान  के  इस  प्रचार
 का  पर्दाफाश  किया  भर  बताया  है  कि  यह
 भारत  संघ  के  एक  अंग  राज्य  पर  भारत  के
 प्रधिकार  क्षेत्र  पर  दुष्प्रभाव  डालने  की
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 कोशिश  है।  भारत  के  स्थायी  प्रतिनिधि  ने
 l0  जनवरी,  .958  को  सुरक्षा  परिषद  के

 अध्यक्ष  को  लिखा  कि  पाकिस्तान  के  पत्र  का
 संबंध  भारत  के  झ्रांतरिक  अधिकार  क्षेत्र  से

 है  जिससे  पाकिस्तान  का  कोई  सरोकार  नहीं
 शौर  यह  भारत  के  आंतरिक  मामलों  में
 जबर्दस्त  हस्तक्षेप  है।  हमारे  स्थायी  प्रतिनिधि
 ने  यह  भी  कहा  कि  भारत  सरकार  इस  पर  किसी
 तरह  की  बातचीत  या  विचारविमर्श  करने
 को  तैयार  नहीं  ।

 Atomic  Power  Stations  at  Tarapore,
 Ranapratapsagar  and  Kalpakkam

 ‘5416,  SHRI  BABURAO  PATEL:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  date  when  the  atomic  sta-
 tions  at  Tarapore,  Ranapratapsagar
 and  Kalpakkam  are  expected  to  be
 ready;

 (b)  the  nature  of  the  proposed
 plants  and  their  capacity  to  produce
 nuclear  material;  and

 (ec)  the  reasons  for  the  delay  in
 completing  these  plants?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  The  dates  by  which  the  Atomic
 Plants  are  expected  to  be  reudy  and
 their  capacities  are  given  below:

 Name  of  Expected  date  Capaacity the  Plant  of  full  of  the
 commi-  Plant

 ssioning
 I.  Tarapur  Atomic

 Power  Station
 (Unite  I  &  IT)  I958  30MWe

 (October)
 a  Rajasthan  Atomic

 Power  Station
 (Unit  I)  ‘1970-71  200MWe
 (Unit  ID  I97I-72  200oMWe

 3.  Madras  Atomic
 Power  Station  1972-73  200oMWe

 MARCH  27,  968  Written  Answers  64

 The  station  at  Tarapur  is  based  on
 enriched  Uranium  Boiling  Water  re-
 actors,  and  the  stations  in  Rajasthan
 and  Madras  on  natural  Uranium  re-
 actors  moderated  ang  cooled  by
 Heavy  Water.  Some  Plutonium  will
 be  produced  as  a  byproduct  in  these
 reactors,  which  can  be  used  as  fissile
 material  in  power  reactors.  Radio-
 active  Cobalt  will  be  produced  in
 the  Rajasthan  and  Madras  Power
 Stations.

 (c)  The  Tarapur  Atomic  Power  Sta-
 tion  is  expected  to  be  completed  ac-
 cording  to  schedule,  The  first  unit  of
 the  Rajasthan  Station  is  behind  sche-
 dule  by  a  few  months  partly  because
 the  Schedule  fixed  was  tight  and  part-
 ly  due  to  late  delivery  of  some  equip-
 ment  by  Canadian  as  well  as  Indian
 suppliers.

 Inquiry  into  the  Death  of  A.LR.
 News-Reporter

 5417.  SHRI  BABURAO  PATEL:
 SHRI  8,  C.  SAMANTA:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  the  amount  of  compensation
 likely  to  be  paid  to  the  widow  and  son
 of  L.  प्र,  Joshi,  an  A.I.R.  employee  of
 the  Kannada  Unit,  who  was  killed  on
 the  Ist  February,  1968,  when  tle  A.LR.
 ear  collided  with  a  gun  carriage  at
 the  crossing  of  Rafi  Marg  and
 Rajpath,  New  Delhi.

 (b)  whether  in  view  of  the  de-
 monstration  by  staff  workers  of
 ALR,  Government  propose  to  insti-
 tute  an  inquiry  into  the  accident
 and  if  so,  when;

 (c)  whether  it  is  a  fact  that  there
 je  no  proper  supervision  of  ithe
 mechanical  condition  of  the  vehicles
 in  use  and  that  the  drivers  are
 overworked;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  prevent  such  accidents

 in  future?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING
 (SHRI  K,  K.  SHAH):  (a)  An  imme-
 fliate  ex-gratia  payment  of  Rs,  500
 ‘was  paid  to  the  widow  of  Shri  L.  H.
 Joshi,  a  Staff  Artist  in  the  News  Ser-
 vices  Division  of  All  India  Radio,
 New  Delhi.  who  died  in  a  car’  acci-
 dent  on  the  Ist  February,  1968.  An-
 other  ex-gratia  payment  of  Rs.  500
 is  being  paid  to  Smt,  Johi.  In  ad-
 dition,  Smt,  Joshi  has  been  appoint-
 ed  as  General  Assistant  (Staff  Artist)
 at  the  Bombay  Station  of  All  India
 Radio  after  obtaining  Government's
 sanction  to  the  appointment  in  re-
 laxation  of  the  prescribed  procedure.
 In  view  of  this  no  separate  compen-
 sation  to  Smt.  Joshi  is  contemplated.
 However,  she  will  be  free  to  take
 such  Jegal  action  as  she  may  be  ad-
 vised  for  claiming  compensation.

 (b)  Some  staff  artists  of  All  India
 Radio  waited  on  the  Director  General
 asking  for  an  enquiry  to  be  institut-
 ed  into  the  accident.  It  was  explain-
 ed  to  them  that  the  case  is  being  in-
 vestigated  by  Delhi  Police.  A  de-
 partmental  enquiry  is  also  under-
 way.  <A  separate  military  enquiry
 is  also  being  conducted.

 (c)  No,  Sir.  However,  to  make  sure,
 this  can  be  looked  into,

 (d)  Does  not  arise,

 Posts  of  Selection  Grade  Draughtsmen
 in  ALR.

 §48,  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  53  on  the  80  Novem-
 ber,  967  and  state:

 (a)  whether  the  posts  of  Selection
 Grade  Draughtsmen  in  AIR.  have
 since  been  created;

 (b)  if  so,  the  number  of  posts  creat-
 ed;  and

 (c)  if  not,  the  reasons  for  the
 delay?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
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 K.  K,  SHAH):  (a)  to  (०).  No,  Sir.
 The  matter  is  receiving  attention  of
 Government.  However,  it  will  take
 some  time  before  a  decision  is  taken
 thereon  as  the  proposal  would  re-
 quire  consultation  with  other  Minis-
 tries  concerned.

 Indians  coming  from  Kenya

 5419.  SHRI  ANBUCHEZIAN:
 SHRI  BAL  RAJ  MADHOK:
 SHRI  DEIVEEKAN:
 SHRI  SHRI  CHAND  GPEL:
 SHRI  RANJIT  SINGH:
 SHRI  D.  N.  PATODIA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indians
 who  were  forced  by  the  Kenya  Gov-
 ernment  and  were  refused  permis-
 sion  to  enter  the  United  Kingdom
 have  come  to  India;

 (b)  if  so,  the  total  number  of  such
 Indians  who  have  already  arrived  in
 India;  and

 (c)  what  facilities  have  been  pro-
 vided  to  them?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Gov-
 ernment  are  not  aware  of  any  not-
 able  increase  in  the  normal  traffic
 between  Kenya  and  India  within  the
 past  month.

 (b)  and  (c).  Do  not  arise,

 नागाझों  द्वारा  शास्ति  समझौते  का
 उल्लंघन

 5420.  शी  शशिभूषण  वाजपेबी  :  क्‍या
 बंदेदिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  नागा  छापामारों  द्वारा  शांति
 समझौते  का  झब  तक  कितनी  बार  उल्लंघन
 किया  गया  है  ;  शौर
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 (ख)  क्‍या  प्रासाम  के  हाल  ही  के
 दंगों  में  इन  छापामारों  का  हाथ  था

 प्रधान  मंत्री,  श्रणु  शक्ति  मंत्री,  योजना
 संत्री  तथा  वेदेशिक-कार्य  मंत्री  (ओमती  इंविरा
 शांधी)  :  (क)  सदन  की  मेज  पर  एक
 ब्योरा  रख  दिया  गया  है  जिसमें  छिपे  नागाग्रों
 की  ओर से  मई  967%  3  जनवरी  968
 के  बीच  कारंवाई  बन्द  रखने  के  करार  के
 उल्लंघनों  का  विवरण  दिया  गया  है  |  [पुस्तका-
 लय में  रख  विया  गया।  देखिये  संख्या  LT
 632/68]  नवम्बर,  i966  &  ate
 967  तक  का  इसी  तरह  का  विवरण  लोक  सभा
 के  अतारांकित  प्रश्न  संख्या  733,  दिनांक
 29-5-67  के  उत्तर  में  सदन  की  मेज  पर
 रखा  गया  था  |

 (ख)  भारत  सरकार  की  निगाह  में
 ऐसा  कोई  प्रमाण  नहीं  आया  है।

 कच्चाटीबू  द्वीप  में  कंथोलिक  चर्च

 5421.  श्  शशिभूषण  वाजपेयों  :  क्‍या
 बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (ख)  क्‍या  कच्चाटीबू  द्वीप  के  कैथोलिक
 चर्च  मद्रास  के  विशप के  क्षेत्राधिकार  में  आते
 हैं  ;

 (ख)  क्‍या  इसके  बारे  में  जानकारी
 बम्बई  के  का्डिनल  ग्रेश्यास  से  मांगी  गई  है  ;

 (ग)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 ?

 प्रधान  मंत्री,  झण  शाक्ित  मंत्रों,  योजना
 संत्री  तथा  वेदेशिक-कार्य  मंत्री  :  (भीमती  .
 इंविरा  गांधी)  (क)  से  (ग):  क््छतिव्‌

 प्रश्न  पर  विचार  किया  जा  रहा  है।  काडिनल
 हे  शियास  से  कोई  जानकारी  नहीं  मांगी  गई  है
 लेकिन  सभी  सम्बद्ध  क्षेत्रों  से,  जिसमें  मद्रास
 राज्य  के  चर्च  प्राधिकारीगण  भी  शामिल  हैं,
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 पूछताछ  की  जा  रही  है  श्रौरर  सुलभ  रिकार्डो
 का  प्रध्ययन  किया  जा  रहा  है।

 शाजस्थान  में  सेनिकों  के  लिये  भूमि  ,

 5422.  शौ  झोंकार  लाल  बेरवा  :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  सरकार  ने
 राजस्थान  में,  कुछ  सैनिक  सिपाहियों  को  भूमि
 देने  का  निर्णय  किया  है  ;

 (ख)  याद  हाँ,  तो  पिछले  छः  महीनों
 में  कितने  सिपाहियों  को  भूमि  आवंटित  कौ
 गई  शौर  कितने  एकड़  भूमि  आवंटित  की  गई
 है  ;  शौर

 (ग)  कोटा  (राजस्थान)  में  कितने
 एकड़  भूमि  आवंटित  की  गई  झौर  किन  किन
 स्थानों  में  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्री
 स०  रण  कृष्ण  )  ॥  (क)  जी  हाँ  1

 (ख)  और  (ग).:  राज्य  सरकार  ने
 झब  तक  चीनियों  के  साथ  और  भारत-
 पाकिस्तान  युद्ध  में  मारे  गए  सैनिकों  के  305

 कुटुम्बों  को  राजस्थान  नहर  प्रायोजना  क्षेत्र
 की  अनुपगढ  शाखा  तक  4765  एकड़  भूमि
 श्रलाट  की  है।  पिछले  6  मास  में  अलाट  की
 गईं  भूमि  की  एकड़  संख्या  तथा  स्थानों  के
 संबंध  में  कि  जहाँ  भूमि  प्रलाद  की  गई,  अधिक
 विस्तार  प्राप्य  नहीं  हैं  1

 प्रतिरक्षा  विभाग  के  प्रक्षेत्र

 5423.  श्ली  महाराज  सिह  भारती  :
 क्या  रक्षा  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  प्रतिरक्षा  विभाग
 के  सभी  प्रक्षेत्र  घाटे  में  चल  रहे  हैं  ;

 (ख)  यदि  हाँ,  तो  क्‍या  सरकार  का
 विचार  उपरोक्त  प्रक्षेत्रों  को चलाने  का  काम
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 राज्य  सरकारों  अथवा  सहकारी  समितियों
 को  सौंपने  का  हैं;  और

 ,  (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  ी
 मं०  to  कृष्ण):  (क)  जी  नहीं।  1966—
 67  के  दौरान  मिलिद्री  फार्मों  के  कृत्य  से
 समग्रत:  लगभग  66.  88  लाख  रुपये  का
 नेट  लाभ  हुझा  है  ।

 (@)  और  (ग).  प्रश्न  नहीं  उठते  1

 संनिक  स्कूल

 5424.  श्री  महाराज  सिह  भारती  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  पिछले  वर्ष  सैनिक  स्कलॉं  से
 कितने  विद्यार्थियों  ने  परीक्षायें  पास  की  थीं,
 उनमें  से  कितने  विद्यार्थी  सेना  में  भर्ती  हुए,
 कितने  विद्यार्थी  राजपत्नित  पदों  के  लिये  चुने
 गये  तथा  कितने  विद्यारथियों  को  साधारण
 पद  ही  मिले  ;

 (ख)  क्‍या  सरकार  ने  कोई  एसी  नीति
 निर्धारित  की  हैं  जिसके  शब्न्तर्गत  प्रतिरक्षा
 विभाग  की  भर्ती  संबंधी  सभी  श्रावश्यकताग्रों
 को  सैनिक  स्कूलों  से  पूरा  किया  जा  सकेगा  ;
 शौर

 (7)  क्‍या  सैनिक  स्कूलों  में  किसी
 विशेष  वर्ग  भ्रथवा  जाति  के  लिये  स्थानों  का
 झ्रारक्षण  किया  गया  है  प्लौर  यदि  हाँ,  तो
 उसका  ब्योरा  क्‍या  है  ?

 प्रतिरक्षा  संत्रालय  में  उपसंत्री  द्ी
 Wo  to  कृष्ण):  (क)  सूचना  सैनिक  स्कलों
 से  इकट्ठी  की  जा  रही  है,  शर  एक  विवरण
 यथासमय  सभा  के  पटल  पर  रख  दिया
 जाएगा  |

 (ख)  जी  नहीं  t
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 (7)  सैनिक  स्कूलों  में  दाखला  अखिल
 भारती  प्रविष्टि  परीक्षा  में  प्राप्त  की  गई
 स्थिति  के  ग्राधार  पर  ही  केवल  किया  जातः  है  ।
 तदापि,  सैनिक  स्कूलों  का  समिति  के  बोर्ड
 श्राफ  गवर्नेज  की  नीति  है  कि  ऐसे  हर  एक
 अनुसूचित  जाति  /  झादिम  जाति  के  उम्मीदवार
 को  दाखले  की  पेशकश  की  जाए,  जो  प्रविष्टि
 परीक्षा  में  कम  से  कम  हता  नम्बर  प्राप्त
 कर  लें,  चाहे  मेरिट  सूची  में  उसकी  कोई  भी
 स्थिति  क्‍यों  न  हो,  चाहे  वह  दाखला  प्राप्त  न
 कर  पाता  प्रगर  प्रवेश  दृढ़ता  से  मेरिट  के  प्राघार
 पर  होता  7  इसके  श्रतरिक्त  अन्दमान  तथा
 निकोबार  द्वीप  समूह,  और  लंगादीव  तथा
 सिनिकाय  द्वीप  समूह  के  प्रशासनों  को  अनुमति
 दी  गई  है  कि  सैनिक  स्कूलों  के  लिए  वह  दो
 दो  झ्रादिम  जाति  लड़कों  को  नामित  कर
 सकते  हैं।  नागालेण्ड,  जम्मू  तथा  काश्मीर
 सरकार  और  उत्तर-पूर्वी  सीमा  एजेंसी  के
 प्रशासन  के  विशेष  सुविधाप्रों  की  पेशकश  की
 गई  हैं  कि  सैनिक  स्कूलों  के  लिए  लड़कों  के

 कुछ  कोट  को  वह  नामित  कर  सकते  हैं  1

 ग्राकाशवाणी  से  कच्छ  पंचातट  के
 बारे  में  प्रसारित  समाचार

 5425.  थी  कंबर  लाल  गुप्त  :
 श्री  to  eho  विद्यार्थी  :

 क्या  सूचना  शौर  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कच्छ  पंचाट
 की  घोषणा  होने  के  पश्चात्‌  झ्ाकाशवाणी
 लगातार  यही  बात  प्रसारित  करता  रहा  कि
 यह  पंचाट  भारत  के  पक्ष  में  है  शौर  इसके
 लस्वरूप  भारत  को  लाभ  हुभा  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  प्रसारण
 में  कहा  गया  था  कि  जो  दल  इस  पंचाट  को
 स्वीकार  नहीं  करते  उनमें  राष्ट्रीय  दृष्टिकोण
 नहीं  है;  भौर
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 (ग)  यदि  हां,  तो  उसके  क्या  कारण
 हैं?

 सूचना  तथा  प्रतारण  मंत्री  (धी  के०
 के०  शाह)  :  (क)  जी  नहीं  1

 (ख)  बौर  (ग).  जी  नहीं।  लहजा
 यह  था  कि  इस  पंचाट  को  मानना  राष्ट्रीय
 सम्मान  के  हित  में  है  1

 Persons  of  Indian  Origin  coming  from
 Erstwhile  British  East  African

 Territories

 5426.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  SHRI  GOPAL  SABOO:
 SHRI  BHARAT  SINGH

 CHAUHAN:
 SHRI  R,  S.  VIDYARTHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  persons  of  Indian
 origin  have  come  to  India  from  British
 East-African  territories  including
 Kenya,  Tanzania  and  Uganda  during
 the  last  two  years;

 (b)  whether  it  is  also  a  fact  that
 some  families  have  come  from  Portu-
 guese  East-Africa;  and

 (c)  the  steps  Government  have
 taken  to  rehabilitate  them?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  About  450  families  of  Indian
 origin  have  come  from  Mozambique
 (Portuguese  East-Africa)  during  1965.

 (c)  The  repatriates  from  Mozam-
 bique  (Portuguese  East-Africa)  have
 mostly  been  resettled  in  Gujarat.  The
 State  Government  has  assisted  in
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 their  rehabilitation  with  loans  etc.
 Government  of  India  are  negotiating
 through  the  Mexican  Government  to
 obtain  compensations  from  the  Por-
 tuguese  authorities  for  their  assets
 left  behind  in  Mozambique  but  with-
 out  any  success,

 Ordnance  Factory,  Muradnagar

 5427.  SHRI  DEVEN  SEN:  Will  the
 inister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  there  is  an  acute  short-
 age  of  housing  accommodation  for
 nearly  four  thousand  employees  of
 Ordnance  Factory,  Muradnagar  as
 there  is  no  township  in  the  vicinity
 where  the  employees  could  find  ac-
 commodation  on  renta]  basis;

 (b)  whether  jt  is  g  fact  that  since
 943  when  the  factory  was  started,
 there  has  been  no  further  construc-
 tion  of  quarters  and  improvement  of
 Toads  and  sanitation;

 (c)  whether  it  is  a  fact  that  many
 of  the  existing  quarters  have  been
 declared  as  condemned;  and

 (da)  if  so,  whether  there  is  any  pro-
 posal  for  the  construction  of  new
 quarters  for  employees?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L,  N.  MISHRA):  (a)  and  (b).
 The:  number  of  employees  at  Ordn-
 ance  Factory,  Muradnagar  is  approxi-
 Mately  3,300  and  the  habitable  quar-
 ters  of  all  typ  existing  on  the
 Estate  are  ,22l.

 249  quarters  have  been  constructed
 since  1954,  Further,  all  quarters
 built  initially  when  the  factory  was
 erected  have  been  renovated|repaired
 in  three  phases.  A  scheme  of  area
 drainage  was  sanctioned  in  959  and
 has  since  been  carried  out.  The
 Estate  roads  were  resurfaced  In  1954-
 55.  A  project  for  repairs  to  the  fac-
 tory  and  Estate  roads  has  also  since
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 been  sanctioned  and  will  be  imple-
 mented  alongwith  other  major  works
 according  to  a  phased  programme,

 (c)  622  numbers  of  old  quarters
 have  been  declaréf  as  condemned.

 (d)  Yes,  Sir.  A  proposal  for  con-
 struction  of  additional  quarters  is
 being  progressed,

 भारतीय  श्लखित्रों  में  प्रइलोलता

 5428.  श्री  श्रो०  Mo  eat  :  क्‍या

 सुचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 भारतीय  चलचित्ों  में  चुम्बन,  श्रलिंगन  तथा
 अभिनेत्रियों  के  ग्रद्धं-नग्न  प्रदर्शन  की  अनुमति
 दे  रखी  है;

 (ख)  यदि  हां,  तो  क्‍या  ये  बात
 भारतीय  संस्कृति  तथा  लोगों की  भावनाग्रों
 के  अनुरूप  हैं;

 (ग)  क्‍या  इससे  देश  में  युवकों  तथा

 यूवितयों  पर  अनैतिक  प्रभाव  पड़ने  की  संभावना
 है;  शर

 (घ)  यदि  हां,  तो  इस  मामले  में
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 सूचना  और  प्रस्तारण  मंत्री  (श्री  to
 के०  शाह)  :  (क)  जी  नहीं  ।सरकार  ने
 केन्द्रीय  सैंसर  बोर्ड  को  केवल  ये  निदेश  दिए
 हैं  कि  सार्वजनिक  प्रदर्शन  के  लिए  फ़िल्मों  को
 स्वीकृति  देते  समय  उसे  किन  सिद्धान्तों  को
 ध्यान  में  रखना  चाहिए  1

 (ख)  से  (घ).  भाग  (क)  के  उत्तर  को
 देखते  हुए  सवाल  नहीं  उठता  |

 कैनिया  में  भारतीय  लोग

 5429.  श्री  ो  To  त्यागी  :
 भरी  भद्धाकर  सूपकार  :

 क्या  वैदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :
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 (क)  केनिया  के  स्वतंत्र  होने  से  पहले
 वहां  कुल  कितने  भारतीय  थे  ;

 (ख)  उनमें  से  कितने  भारतीय  लोग
 ब्रिटिश  नागरिक  थे  शौर  कितने  भारतीय
 नागरिक  2;

 (ग)  केनिया  के  स्वतंत्र  होने  के  बाद

 से  967  के  श्न्त  तंक  कितने  भारतीयों  ने
 कैनिया  की  नोगंरिकंता  ग्रहण  की;  श्रौर

 (घ)  केनिया  के  स्वंतंत्र  होने  के  बाद
 कितने  भारतीयों  ने  केनिया  को  सदेव  के  लिये
 छोड़  दिया  शौर  उनमें  से  कितने  लोग  भारत
 आये  शरीर  कितने  लोंग  ब्रिटेन  तंथा  न्य  वेशों
 में  गये  ?

 प्रधान  मंत्री,  णु  शक्ति  संत्री,  योजना
 मंत्री  तथा  वेदेशिक-कार्य  मंत्री  (भीसती  इस्विरा
 गांधी)  (क)  कीनिया  में  उसकी  स्वतंत्नता  के
 समय  भारतीय  मूल  के  (भर्यात  विभाजन
 पूर्व  के  भारत  से)  व्यक्तियों  की  संख्या  कुल
 मिलाकर  लगभग  86,000  थी।  इनमें  से
 20,000  व्यक्ति  पाकिस्तानी  मूल  के  हैं  ।

 (ख)  लगभग  30,000  ब्रिटिश  नाग-
 रिक  थे  (जिसमें  ब्रिटेन  द्वारा  रक्षित
 व्यक्ति  शामिल  हैं)  और  4,000  भारतीय
 नागरिक  थे  1

 (ग)  भाग  (क)  में  उल्लिखित  संख्या
 में  से  40,000  तो  स्वतः  ही  झाजम्म  झाधार
 पर  कीनिया  के  नागरिक  बन  गए  हैं  श्रौर
 9,000  व्यक्तियों  ने  रजिस्ट्रेशन  द्वारा  नाग-

 रिकता  प्राप्त कर  ली  है;  भौर  10,000  प्रन्य
 व्यक्तियों  के  नागरिता  के  लिए  प्रावेदन
 पर  कीनिया  के  भ्रधिकारी  विचार  कर  रहे
 हैं  1

 (3%)  जनकारी  एकत्र  की  जा  रही  है
 श्र  उसे  सदन  की  मेज़  पर  रख  दिया  जाएगा  |
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 Officers  Posted  Abroad  खाद्योत्पादन  के  लिये  जोवश्यक  महत्वपूर्ण

 परियोजनाओं  के  लिये  धन  की  व्यवस्था  नहीं:
 कर  सकी  है;  शर

 5430.  SHRI  KAMESHWAR  SINGH:
 SHRI  A,  SREEDHARAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:  (7)  इप  सम्बन्ध  में  योजना  आयोग

 ने  क्या  सिफारिशें  की  हैं घौर  उनके  बारे  में
 सरकार  की  क्‍या  प्रतिक्रिया  है  ?

 (a)  whether  it  is  a  fact  that  a  large
 number  of  officers  who  are  posted
 abroad  have  not  been  posted  back  to
 India  during  the  last  seven  years;  und

 (b)  if  so,  why  officers  who  are  post-
 ed  at  the  External  Affairs  Head-
 quarters  are  not  being  posted  abroad?

 प्रधान  मंत्री,  श्रणु  शक्तित  मंत्री,  योजना
 मंत्री  तथा  वेबेशिक-कार्य  मंत्री  (आओमतोी
 इंविरा  गांधी  t  (क)  से  (ग).  अनुमान
 है  कि  चालू  वित्तीय  वर्ष  967-68  की  ओर
 संकेत  किया  गया  है  ।  60.  38  करोड़
 रुपये  की  स्वीकृत  योजना  में  कृषि  उत्पादन:
 कार्यक्रमों  (छोटी  सिंचाई  और  भूमि  संरक्षण
 सहित)  के  लिए  i2.9  करोड़  रुपये  की
 व्यवस्था  की  गई  थी  जबकि  राज्य  सरकार
 ने  केवल  0.98  करोड़  रुपये  की  बजट
 व्यवस्था  की  ।  बहरहाल  राज्य  सरकार
 का  चाषिक  योजना  1967-68  से  बाहर
 प्रतिरिकत  छोटी  सिंचाई  श्र  गांवों  में
 बिजली  पहुंचाने  के  कार्यक्रम  के  लिए  4

 करोड़  रुपये  की  अतिरिक्त  सहायता  प्रदान
 करने  का  प्रस्ताव  है  |  साधनों  पर  भारी
 दबाब  पड़ते  के  कारण  राज्य  सरकार  को:
 अतिरिक्त  केन्द्रीय  सहायता  प्रदान  करना:
 सम्भव  नहीं  था  t

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINISTER
 OF  EXTERNAL  AFFAIRS  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  and
 (b).  Officers  in  some  of  the  Grades
 of  the  Indian  Foreign  Service,  Infor-
 mation  Service  and  Indian  Foreign
 Service  Branch  ‘B’,  who  are  all  liable
 for  posting  both  at  headquarters  and
 in  Indian  Missions  abroad  have  neces-
 sarily  to  be  kept  abroad  for  longer
 periods  than  at  headquarters  as  the
 number  of  posts  in  such  grades  in
 Missions  abroad  is  substantially  more
 than  that  at  headquarters.  The  num-
 ber  of  such  officers  is,  however,  not
 unduly  large.

 मध्य  प्रदेश  को  परियोजनाशञ्रों  के  लिये
 केस  से  सहायता

 5431.  श्री  tho  च०  दीक्षित  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 भारतीय  सेनिक  झकादसी,  बेहरायून'

 5432.  शी गं०  wo  दीकित  :  क्‍या
 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश

 रका  मंत्री  यह  बताने  की  कृपा  करेंगे  कि सरकार ने  केन्द्र  से  श्रौर  भ्रधिक  सहायता  के
 लिये  योजना  झायोग  से  भ्रनुरोध  किया  है
 क्योंकि  उसे  अपने  राज्य  की  योजनाप्नों  का
 खर्च  पूरा  करने  में  कठिनाइयां  भ्रनुभव  हो
 रही  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  मध्य
 प्रदेश  सरकार  भ्रपर्याप्त  संपाधनों  के  कारण

 भारतीय  सैनिक  भ्रकादमी,  देहरादून  में  इस
 समय  मध्य  प्रदेश  के  कितने  कैडेट  भ्रध्ययन  कर

 रहे  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  उप  मंत्री  (भरी:
 मं०  to  कृष्ण)  :  8  (श्रठारह)  |
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 मध्य  प्रवेश  के  पिछड़े  क्षेत्र

 5433.  श्री  to  Wo  दीक्षित  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  ,क  :

 (क)  मध्य  प्रदेश  के  उन  जिलों  की
 संख्या  तथा  नाम  क्‍या  है,  .जन्‍हें  पिछड़े  क्षेत्र
 घोषित  किया  गया  है;

 (@)  यदि  ऐसी  घोषणा  नहीं  की  गई
 है  तो  उसके  क्या  कारण  हैं;  और

 (ग)  यदि  कुछ  जिलों  को  पिछड़े
 क्षेत्र  घोषित  किया  गया  है,  तो  चालू  वर्ष  में
 उन  जिलों  के  लिये,  जिलेवार,  कितनी  राशि
 नियत  गी  गई  तथा  उस  राशि  को  किसकस
 कार्य  पर  खर्च  किया  जायेगा  ?

 प्रधान  मंत्री  णु  शक्ति  मंत्रों  योजना
 मंत्री  सया  वेवेशिक-कार्य  मंत्रों  (श्री  सती
 इंदिरा  गांधी)  :(क)  1 दिसम्बर,  967 के
 भ्रताराँंकित  प्रष्त  के  उत्तर  कीओर  ध्यान
 दिलाया  जाता  है  |

 (ख)  इस  समय  जिस  सामान्य  नीति
 का  अनुसरण  किया  जा  रहा  उसके  श्रनुसार
 योजना  में  निश्चित  घनराशि  को  श्रावंटित
 करने  में  कतिपय  पिछड़े  क्षेत्रों  यानी  जिन
 जिलों  में  प्रनुसूचित  जाति  तथा  अनुसूचित
 श्रादिष्न  जाति  के  लोगों  की  भ्रधिक  सख्या  हैं
 और  कुछ  श्रपेक्षाकृत  प्रगतिशील  जिलोके  भ्रन्य
 पिछड़े  क्षेत्रों  की विशेषरूप  से  ध्यान  रखा  जाय  |

 तदनुसार  राज्य  सरकार  ने  यह  आवश्यक
 नहीं  समझा  कि  वशिष्ट  क्षेत्रों  को  पिछड़ा  क्षेत्र
 घोषित  किया  जाय  ।

 (ग)  प्रश्न  नहीं  उठता  |

 Military  Assistance  to  India  by  U.S.

 5434.  SHRI  8,  C.  SAMANTA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news  ap-
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 pearing  in  the  “Statesman”  dated  the
 3rd  February,  968  under  the  caption
 “No  U.S,  Arms  Sale  to  Pakistan  and.
 India”  to  the  effect  that  the  impres-
 sion  at  Washington  is  that  Moscow
 is  aware  of  the  dangers  inherent  in
 the  renewed  warfare  between  India
 and  Pakistan  and  that  she  is  exer-
 cising  some  restraint  in  the  provision
 of  military  assistance  to  India;  and

 (b)  if  so,
 thereto?

 Government's  reaction:

 DEFENCE
 (a)  Yes,

 THE  MINISTER  OF
 (SHRI  SWARAN  SINGH):
 Sir.

 (9)  Government  would  prefer  to
 react  to  the  very  frindly  relasions
 that  continue  between  India  and  the
 U.S.S.R.  rather  than  to  che  impres-
 sions  reported  to  have  been  formed.
 by  others.

 ALR.,  Cuttack

 5435.  SHRI  8,  KUNDU:  Wil  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  develop  and  enlarge  the  activities
 of  All  India  Radio,  Cuttack;  and

 (b)  if  so,  the  details  thereof  and”
 the  steps  taken  to  implement  them?

 THE  MINISTER  OF  INFORMA-®
 TION  AND  BROADCASTING  (SHRI
 K.  K,  SHAH):  (a)  and  (b).  Yes,  Sir.
 The  draft  Fourth  Five  Year  Plan  of
 All  Inlia  Radio  provides  for  the  ins-
 tallation  of  a  high  power  medium
 wave  transmitter  and  permanent
 studios  at  Cuttack,  with  auxiliary
 studios  at  Bhubaneshwar,  The  pro-
 posal  will  be  implemented  when  re-
 sources  are  available.

 Indian  Nationals  in  U.S.A.

 5436.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  nationals  living  in  the  United
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 States  since  long  are  still  not  allowed
 to  buy  properties  there;

 tb)  if  so,  the  reasons  therefor  and
 the  reaction  of  Government  thereto;
 and

 Cc)  if  not,  how  many  Indians  in  the
 United  States  have  bought  properties
 in  one  form  or  another  so  far?

 THE  PRIME  MINISTER,  MINIS-
 ‘TER  OF  <ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  According  to  information  avail-
 able,  there  are  no  legal  restrictions
 an  the  purchase  of  land  and  real
 estate  by  Indian  nationals  residing  in
 the  United  States,  provided  that  such
 transactions  are  mutually  accepted
 between  the  seller  and  the  buyer.

 (b)  Does  not  arise.

 (९)  A  number  of  Indians  own  pro-
 perty  in  the  United  States  in  one
 form  or  another,  but  no  statistics  are
 available.

 Regilar  Co#sultations  between  India
 and  U.S.S.R.

 5437.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  EXTERNAL  AF-
 ‘FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  was
 agreed  during  the  talks  with  the
 U.S.S.R.  Prime  Minister  that  there
 should  be  regular  consultations  bet-
 ween  India  and  U.S.5.R  on  foreign
 affairs;

 (b)  whether  a  similar  suggestion  for
 consultation  was  made  by  the  U.S.
 Government;  and

 (c)  whether  this  suggestion  from
 U.S.A.  was  rejected  by  the  Govern-
 ment  of  India?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC’  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  Yes,  Sir.  It  has  been

 agreeg  in  principle  to  exchange  views
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 periodically  with  the  U.S.S.R.  and
 the  U.S.A.  in  the  future,

 (c)  Does  not  arise.

 World  Council  for  the  Welfare  of
 Blind

 5438.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS

 ‘be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the.
 World  Council  for  the  Welfare  of  the
 Blind  have  applied  for  permission  to
 hold  their  Conference  in  Delhi  some
 time  during  the  course  of  this  year;

 (b)  whether  the  International  Fe-
 deration  of  the  Blind  asked  for  g  si-
 milar  permission  to  hold  their  Con-
 ference  in  India  which  was  not  grant-
 ed,  if  so,  the  object  of  the  Federation;
 and

 (c)  the  reaon  for  refusing  permis-
 sion  to  the  International  Federation
 when  a  similar  permission  has  been
 given  to  the  World  Council  for  the
 Welfare  of  the  Blind?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  in  due  course.

 Free  Rations  to  Military  Officers
 in  Nathu  La

 5439,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  Government  have  de-
 manded  arrears  on  the  basis  of  Rs.
 00  per  month  from  the  military  Offi-
 cers  stationed  in  Sikkim-Nathu  La
 area  from  962—64  in  lieu  of  free
 rations  supplied  to  them;  and

 (9)  ig  so,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Prior  to  ist  February  964  Offi-
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 cers  stationed  in’  Sikkim  were  not
 entitled  to  field  service  concessions,
 including  free  rations.  They  were  in-
 stead  authorised  the  Sikkim  Compen-
 satory  Allowance,  which  was  intend-
 ed  to  cover  additiohal  cost  of  living.
 However,  on  account  of  difficulties  in
 local  procurement  of  rations,  Head-
 quarters  Eastern  Command  arranged
 for  issue  of  rations  to  Officers  in
 Sikkim  with  effect  from  6th  Decem-
 ber  962  subject  to  the  proviso  that
 in  case  Government  did  not  accept  the
 proposal  to  issue  free  rations  to  Offi-
 cers  in  Sikkim,  the  cost  of  rations
 would  be  realised  from  them.

 Field  Servise  Concessions  including
 supply  of  free  rdtions  were  extended
 to  Officers  stationed  in  Sikkim  with
 effect  from  Ist  February  964  only
 and  the  Sikkim  Compensatory  Allow-
 ance  was  simultaneously  stopped.

 Accordingly,  the  cost  of  rations
 issueg  to  Officers  in  Sikkim  during
 the  period  6th  December,  962  to  3lst
 January,  964  is  being  recovered  from
 them  in  monthly  instalments  of  Rs.
 100.  The  amount  to  be  recovered  has
 been  calculated  at  a  flat  rate  of  Rs.
 95  p.m  for  the  period  of  the  Offi-
 cers’  actual  stay  in  Sikkim  between
 the  two  dates  ‘mentioned  above.  While
 computing  the  total  amount  of  re-
 covery,  the  period  of  absence  of  Offi-
 cers  om  annual  leave  and  temporary
 duty  has  been  excluded.

 Reclassification  in  MLE.S.

 5440,  SHRI  S.  M,  BANERJEE:  Will
 the  Minister  of  DEFENCE  be
 Pleased  to  state:

 (a)  whether  there  is  a  serious  dis-
 content  among  the  M.E.S.  Emplo-
 yees  throughout  the  country  over  the
 orders  of  reclassification;

 (b)  whether  those  recruited  above
 the  age  of  25  yeary  are  not  to  be  pro-
 moted  or  confirmed;

 (९)  whether  employees’  unions  have
 decided  to  go  on  strike  az  a  protest
 against  this  order;  and
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 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (d).  A
 statement  indicating  the  position  is
 laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No,  LT-6337

 68).

 Ration  Allowatice  and  Clothing  facili-
 ties  to  the  ME.S.  Entployees  in  J,  &  KE.

 ‘5441.  SHRI  s.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Ration
 allowance,  clothing  and  other  facilities
 uhder  the  field  concession  have  been
 stopped  in  J.  &  K.  area  for  M.ES.
 employees  from  lst  March,  1968;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  restore  the
 same  to  avert  impending  unrest?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Yes,
 Sir.  Certain  field  service  concessions,
 mainly  consisting  of  free  rations,  free
 accommodation  and  free  clothing  in
 some  cases  have  been  withdrawn  from
 Defence  civilian  employees  (including
 M.E.S.,  Ordnance  and  other  em-
 ployees)  in  Jammu,  Srinagar  and
 Udhampur  in  the  J.  &  K.  area  from
 Ist  March,  1968,

 (b)  These  concessions  hag  been
 allowed  to  Defence  employees  on  the
 analogy  of  those  admissible  to  com-
 batant  personnel  in  these  areas.  On  the
 withdrawal  of  the  concessions  from
 the  combatant  personnel,  they  have
 also  been  withdrawn  from  Defence  ci-
 vilians  simultaneously.

 (९)  Orders  have  been  issued  for
 the  grant  of  certain  alternative  con-
 céssions,  viz.,  the  following: —

 (i)  facilities  for  the  purchase  of
 C.S.D.  items  and  also  for  ob-
 taining  rations  at  paynient
 issue  rates  from  A.S.C.  sour-
 ces;  and
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 (ii)  compensatory  (hill)  allowance,
 winter  allowance  or  house
 rent  allowance  as  admissible
 to  civilian  employees  serving
 at  a  hill  station  or  a  ‘C’  class
 town,  as  the  case  may  be.

 Extension  of  Commercial  Broadcasting
 .  Services
 5442.  SHRI  HIMATSINGKA:

 SHRI  DEIVEEKAN:
 SHRI  D.  C.  SHARMA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Advisory  Board  of
 Commercial  Broadcasting  Services  of
 the  Al]  India  Radio  had  recently  sug-
 gested  extension  of  the  commercial
 services  to  7  more  Centres;

 (b  if  so,  to  which  additional  centres
 the  programme  is  proposed  to  be  ex-
 tended;  and

 (९)  Government's  decision  in  this
 regard?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  Yes,  Sir.

 (b)  The  additional  centres  proposed
 are:

 (i)  Calcutta,
 (ii)  Delhi,

 (iii)  Madras,
 (iv)  Ahmedabad,
 (v)  Lucknow-Kanpur,
 (vi)  Hyderabad,  and

 (vii)  Bangalore.

 (c)  The  proposal  is  under  active
 consideration  of  the  Government.

 Repatriation  of  Persons  of  Indian
 origin  in  Kenya

 5443.  SHRI  HIMATSINGKA:
 SHRI  SRINIBAS  MISRA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  received
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 any  intimation  from  Nairobi  about  the.
 departure  of  a  large  number  of  per-
 sons  of  Indian  origin  from  Kenya;

 (b)  if  so,  the  number  of  these  mi-
 grants;  how  many  of  them  are  holding.
 British  passports  and  many  own
 Indian  nationality;

 (c)  what  is  the  amount  of  move-
 able  ang  immoveable  property  left
 behind  by  them  in  Kenya;  and

 (d)  the  steps  taken  for  the  repat-
 riation  of  their  properties?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  Government  are  aware
 of  the  fact  that  a  large  number  of
 people  of  Indian  origin  but  holding
 British  passports  are  leaving  Kenya
 for  the  U.K.  whose  exact  number  has
 not  yet  been  determined  by  the  con-
 cerned  authorities.  Indian  nationals
 do  not  figure  in  this  category.

 (c)  Our  High  Commission  has  re-
 ported  that  assets  of  Indian  citizens
 as  such,  are  negligible.  They  are  not
 in  a  position  to  comment  on  assets
 of  persons  of  Indian  origin  having
 alien  nationality.

 (d)  Does  not  arise,

 Medium-sized  Turbo-prop  Planes

 5444.  SHRI  D.  0.  SHARMA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 to  manufacture  medium-sized  Turbo-
 prop  planes  in  the  country;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  (a)  and  (b).  Hin-
 dustan  Aeronautics  Limited  is  already
 manufacturing  the  medium  sized
 Turbo-prop  HS-746  aircraft.
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 Assistance  given  to  Sikkim  and
 Bhutan

 5445,  SHRI  है,  L,  SONDHI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleaseq  to  state:

 (a)  what  type  of  assistance  has  been
 given  to  Sikkim  and  Bhutan  in  the
 formulation  of  their  plans  in  the  last
 five  years;

 (9)  the  total  financia)  assistance  for
 the  mplementation  of  major  projects
 in  these  States  given  during  the  same
 period;  and

 (c)  what  order  of  allocation  is  being
 considered  for  the  two  States  in  the
 Fourth  Plan?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 (a)  The  Government  of  India  finance
 the  development  plans  of  both  these
 states  in  the  form  of  grants  and  loans,
 In  addition,  assistance  by  way  of  se-
 condment  of  personnel  and  tendering
 of  technical  advice  is  given  when
 solicited.  The  projects  cover  fields
 such  as  communications,  agriculture,
 forestry,  education  (including  scho-
 larships  for  studies  in  India)  animal
 husbandry,  public  transport,  genera-
 tion  of  electric  power,  ‘mineral  sur-
 veys,  public  health.  Government  of
 India  also  rendered  assistance  in  the
 drawing  up  of  the  plans  ang  in  re-
 viewing  progress  from  time  to  time
 when  so  requested.

 (b)  For  Bhutan  Rs.  +15,44,59,203  as
 on  the  3ist  October,  1967.  For  Sikkim
 96]—966—the  second  plan  period;
 Rs.  6,413,000.

 (c)  Bhutan:

 For  Bhutan’s  Second  5  Year  Plan
 —April  966—March  l97l—upto  a
 ceiling  of  Rs.  20  croes  approxima-
 tely.
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 Sikkim:

 For  Sikkim’s  Third  5  Year  Plan—
 966—7,  upto  a  ceiling  of  Rs.  9  crores
 approximately.

 Chinese  Check-post  near  Badrinath
 Temple

 5446,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  the  distance  of  the  last  Chinese
 check-post  on  India-China  border
 from  the  famous  Badrinath  temple:

 (b)  whether  there  is  any  danger  to
 the  temple  and  the  town  in  case  of  a
 sudden  conflict  between  India  and
 China  from  the  above  post;  and

 (c)  if  so,  what  steps  Government
 have  taken  to  protect  the  temple  and
 the  town?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  About
 72  kilometres  as  the  crow  flies.

 (b)  The  danger  is  no  more  or  no  less
 than  the  area  in  which  the  temple  is
 situated.  It  is  impossible  to  define  pre-
 cisely  what  the  danger  is.

 (c)  The  overall  security  of  this  area
 is  taken  ful]  cognizance  of  in  the
 Plans.

 Radio  Stations  in  the  Country
 5447.  SHRI  BENI  SHANKER

 SHARMA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state  the  total  number
 of  radio  stations  functioning  in  India
 at  present  State-wise?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI K.  K.  SHAH):  A  statement  showing
 fhe  names  of  Radio  Stations  func-
 tioning  in  the  country  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib.
 rary..  See  No.  LT-634/68}].
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 5448.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  PRIME  MI-
 NISTER  ibe  pleased  to  state:

 (a)  whether  Government  have  con-
 locating

 Atomic  Reactors  in  such  parts  of  the
 country  which  are  not  easily  approa-
 chable  by  enemy  aircraft;  and

 (b)  if  so,  the  outline  thereof  and
 if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  EXTERNAL
 AFFAIRS  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Atomic
 reactors  are  located  mainly  in  rela-
 tion  to  relevant  economic  factors.
 The  Defence  of  essential  and  vulner-
 able  plants  is  naturally  ensured.

 Development  of  Pressurised  Heavy
 Water  Beactors

 5449.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will]  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  how  far  the  development  of
 pressurised  Heavy  Water  Rectors  have
 progressed;

 (b)  whether  these  would  be  used
 for  power  generation  also;  and

 (९)  if  so,  the  investment  per  00
 M.  W.  Power  and  the  production  cost
 per  k.w.?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  We  have  not
 built  any  major  power  station  phased
 On  pressurised  Heavy  Water  Reactor.

 (b)  and  (c).  Do  not  arise,
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 President  Ayub  Khan

 5450.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  tne  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 President  Ayub’s  thoughts  on  the  lines
 of  Mao's  thoughts  are  being  printed
 for  distribution  in  Pakistan  in  the  near
 future;

 (b)  whether  Government  have
 taken  measures  to  check  the  circula-
 tion  on  such  papers  in  India;  and

 (c)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  PLANNING  AND  MINIS-
 TER  OF  ‘EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):  (a)
 The  Government  of  India  came  across
 Press  reports  that  a  “Green  Book”
 containing  sayings  of  President  Ayub
 Khan  had  been  printed  for  distribu-
 tion  in  Pakistan,  The  book  had  been
 publisheq  by  Governor  Abdu]  Monem
 Khan  of  East  Pakistan  ang  printed  at
 the  East  Pakistan  Government  Press.
 The  Governor  was  reported  to  have
 said  that  he  borrowed  the  idea  from
 China.

 (b)  According  to  our  information,
 the  book  is  not  being  circulated  in
 India.

 (९)  Does  not  arise.

 सेनिक  प्रशिक्षण  केसर

 5451.  श्री  निहाल  सिंह  :  क्‍या  रता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  सैनिक
 प्रशिक्षण  केद्रों  के  जवानों  को  राशान  में  मिलने
 वाली  सभी  वस्तुएं  जो  उनको  मिलनी  चाहिएं
 नहीं  दी  गई  है;

 (ख)  यदि  हाँ,  तो  क्या  सरकार  का
 विचार  इस  मामलें  में  संतद  सदस्यों  की  एक
 समिति  नियुक्तित  करने  का  हैं,  भौर
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 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 प्रतिरक्षा  मंत्री  धी  स्वर्ण  सिह):(क)
 न  तो  स़रकार  को  ही  ऐसी  कोई  शिकायत
 प्राप्त  हुई  हैं,  और  न  सेना  मुछ्यालयों  को  ही  ।

 (ख)  से  (ग).  प्रश्न  नहीं  उठते  ।

 N.  C  ©.  in  Madras

 5452,  SHRI  C.  CHITTYBABU:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  wnether  Government  propose
 to  send  the  Director-General  of  N.C.C.
 to  Madras  to  revive  the  N.C.C.  in
 Madras  and  if  so,  the  details  thereof;
 and

 (b)  the  action  taken  by  the  Centre
 to  implement  the  request  of  the
 Madras  Government  that  the  com-
 mands  used  in  N.C.C.  snould  be  in
 either  English  or  Tamil?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R.  KRISHNA):  (a)  and  (b).  The  Gov-
 ernment  of  India's  views  on  the  sug-
 gestion  of  the  Madras  Government
 Tegarding  the  language  of  the  words
 of  command  in  the  N.C.C,  have  been
 conveyed  to  the  Madras  Government.
 Their  reaction  is  awaited.

 Proof  and  Experimental  establishment,
 Balasore

 5453.  SHRI  S.  KUNDU:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Test  Audit  Authorities  of  the  Defence
 Services  had  detected  a  case  in  967
 in  the  Proof  and  Experimental  Estab-
 lishment,  Balasore  (Orissa)  regarding
 infructuoug  expenditure  of  Rs,  29,000
 in  connection  with  the  repair  of  g  six-
 ton  crane  held  by  the  said  Establish-
 ment;
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 (b)  whether  a  departmental  court
 of  enquiry  was  ordered  to  investigate:
 into  tne  above  facts  and  to  fix  up  the
 Fesponsibility;  and

 (९)  if  so,  the  present  position  of  the:
 case  and  what  action  has  been  taken
 against  the  officers  responsible?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCS  (SHRI
 L.  N.  MISHRA):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,

 (c)  The  findings  of  the  Court  of
 Enquiry  are  under  examination,

 Officers  of  Proof  and  Experimental
 Establishment,  Balasore

 5454,  SHRI  S.  KUNDU:  Will  the:
 Minister  of  DEFENCE  be  pleased  to
 State:

 (a)  the  number  of  Class  I  and  Class.
 II  army  and  civilian  officers  of  the
 Proof  and  Experimental  Establishment,
 Balasore  against  whom  eitner  depart-
 mental  enquiry  or  enquiry  by  the
 C.B.I.  have  been  completed  or  are  in
 Progress  for  the  period  Ist  January,
 965  to  Ist  March  ‘1968;

 (b)  the  number,  names  and  desig-
 nations  of  such  officials;

 (c)  how  many  of  them  have  been
 transferred  from  Balasore  after  such
 enquiry  and  the  names  of  such  officers;
 and

 (d)  whether  after  transfer  the  cases
 have  been  dropped  or  are  still  conti-
 nuing?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (SHRI  L,  N.  MISHRA):  (a)  to  (d).
 C.B.L.  has  started  investigation  against
 certain  officers.  Departmental  enquiry
 is  also  in  progress  against  certain
 others.  It  ig  considereg  that  it  will
 not  be  desirable  to  disclose  the  details
 on  the  floor  of  the  House  before  the-
 investigations  are  completed.
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 Proof  and  Experimental  Department,
 Balasore

 5455.  SHRI  S.  KUNDU:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  a  52-seater  Bus  to  be
 ‘used  for  the  conveyance  of  the  em-
 ployees  of  the  Proof  and  Experi-

 ‘mental  Department  ‘was  sanctioned
 ‘by  Government  two  years  ago;

 (b)  if  so,  whether  a  new  bus  has
 :since  been  purchased:  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  DEFENCE  (SHRI  L.
 N.  MISHRA):  (a)  Two  52-seater  buses
 were  sanctioned  by  the  Government

 in  November,  ‘1965.

 (b)  and  (c).  Althoug  a  contract
 was  concluded  by  the  Director  Gene-
 ra]  of  Supplies  and  Disposals  on  3lst
 October,  966  for  the  construction  of
 passenger  bus  bodies,  the  release  of
 vehicle  chasis  to  the  body-building

 «contractors  was  held  up  until  adequate
 safeguards  were  obtained  for  the  secu-
 rity  of  chasis.  ‘After  obtaining  Inde-
 munity  Bonds,  the  two  chassis  were

 ‘released  on  9th  Febuary,  1968.  The
 buses  are  expected  to  be  ready  bY

 July-August  1968.

 Madras  Atomic  Power  Project  Office
 8456,  SHRI  C.  CHITTYBABU:  Will

 ‘the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  7th
 November,  967  was  not  declared  a
 holiday  in  the  Office  of  the  Madas
 Atomic  Power  Project  for  the  South
 Madras  Constituency  Lok  Sabha
 seat  bye-election,  though  the  Madras
 Government  had  declared  the  day  as

 -a  holiday  under  the  Negotiable  Instru-
 “ment  Act;  and

 (b)  if  so,  the  reasons  therefor?
 THE  PRIME  MINISTER,  MINISTER

 “OF  ATOMIC  ENERGY,  MINISTER
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 OF  PLANNING  AND  ‘MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).  All
 members  of  the  staff  were  permitted
 to  attend  office  late  in  the  morning
 and  leave  early  in  the  afternoon.  It
 may  be  added  that  more  than  50  per
 cent-of  the  staff  had  no  franchise  in
 this  constituency.

 Allotment  of  Funds  to  Madras  Atomic
 Power  Project  during  1967-68  and

 Strength  of  Staff

 5457.  SHRI  C.  CHITTYBABU:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:  |

 (a)  the  total  allotment  of  funds  for
 Madras  Atomic  Power  Project  in
 ‘1967-68;

 (b)  the  number  of  officers,  staff  in
 the  Accounts  Branch  and  others  of  the
 project;

 (९)  their  salary  and  allowances  in-
 cluding  T.A.;  and

 (d)  the  ratio  of  expenses  on  salary
 and  allowances  including  T.A.  to  the
 total  allotment?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Rs.  .5  crores.

 (b)  Officers  38.
 Staff  in  the  Accounts  Branch  9
 others  ‘176.

 (c)  About  Rs,  105  lakhs,

 (d)  About  7  per  cent.

 Madras  Atomic  Power  Project  Office  im
 Shastri  Bhavan

 5458.  SHRI  C.  CHITTYBABU:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  total  area  taken  by  the
 Madras  Atomic  Power  Project  Office
 in  Shastri  Bhavan,  Madras;

 (9)  the  present  nuriber  of  staff;
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 (९)  the  area  per  liead;  and
 (d)  the  area  per  head  in  other  offi-

 ces  in  the  same  building?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  10,440  sq.  ft.

 (b)  16.

 (९)  and  (d).  “Shastri  Bhavan”  is  a
 multi-storeyed  building  in  which  more
 than  40  Central  Government  offices
 are  located.  The  Madras  Atomic
 Power  Project  is  the  only  project
 organisation  in  the  building.  Its
 needs  are  somewhat  special  and  can-
 not  be  compared  with  those  of  a  nor-
 mal  office,  The  requirements  of  office
 accommodation  generally  vary  from
 office  to  office  and  is  related  to  their
 organisational  pattern,  the  nature  of
 work  performed  and  the  extent  to
 which  they  have  dealings  with  the
 public.  In  the  case  of  this  multi-
 crore  Project,  allowance  has  to  be
 made  for  the  Purchase  and  Stores
 Section,  the  Architectural  and  Design
 Wings  and  also  for  conferences  and
 meetings  with  officers  and  representa-
 tives  of  other  organisations  and  parti-
 cularly  of  the  various  constituent
 units  of  the  Department.

 Madras  Atomic  PoWer  Project
 5459.  SHRI  C,  CHITTYBABU:  Will

 the  PRIME  MINISTER  be  pleased  to
 staig:

 (a)  the  total  amount  of  stores  pur-
 chased  by  the  Madras  Atomic  Power
 Project  at  Kalpakkam  during  the  year
 so  far;  and

 (b)  the  amount  of  pay  and  allow-
 ances  incurred  on  the  staff  for  the
 Stores  and  Purchase  Division?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  About  Rs.  50
 lakhs  worth  of  stores  were  purchased
 or  are  on  order.

 (9)  About  Rs.  98,000.
 3i5sq4  Ai  LSD  —4
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 Fire  Incident  in  Atomic  Energy

 Establishment,  Kota

 5460,  SHRI  D.  N.  PATODIA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  fire
 broke  out  recently  in  the  Atomic
 Energy  Establishment  at  Kota;

 (b)  if  so,  the  causes  thereof  and  the
 estimated  loss  suffered;  and

 (c)  whether  as  a  result  of  the  above,
 there  will  be  delay  in  the  completion
 of  the  project?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI);  (a)  A  minor  fire
 accident  occurred  on  March  7,  988  in
 the  outdoor  sub-station  put  up  by  the
 Rajasthan  State  Electricity  Board.
 The  fire  was  put  out  within  a  few
 minutes,

 (b)  No  damage  has  been  caused  to
 Project  property,  The  State  Electricity
 Board  authorities  are  investigating
 the  cause  of  the  fire.

 (c)  No,  Sir.

 Setting  up  of  Atomic  Power  Station
 with  Indigenous  Machinery

 546l,  SHRI  D.  N.  PATODIA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:  ae

 (a)  whether  it  is  a  fact  that  the
 atomic  power  plant  now  being  set  up
 in  Kota  is  being  built  by  Indian  engi-
 neers  with  indigenously  fabricated
 machinery;

 (b)  whether  efforts  have  been  made
 to  produce  heavy  water  required  for
 this  plant  in  India;  and

 (c)  if  so,  the  total  saving  effected
 in  foreign  exchange  for  this  project?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  The  first  unit
 (200  MWe)  of  the  Rajasthan  Atomic
 Power  Station  is  being  set  up  by
 Indian  engineers  with  the  assistance  of
 Canadian  Consultants  with  a  foreign
 exchange  component  of  60  per  cent.
 The  foreign  exchange  component  of
 the  second  unit  is  only  about  40  per
 cent.

 (b)  It  has  been  decided  to  produce
 the  00  tonnes  of  heavy  water  per
 year  which  are  required  for  the  second
 unit  of  Rajasthan  and  future  atomic
 power  stations.

 (c)  The  foreign  exchange  content
 of  the  proposed  heavy  water  plant,
 which  will  annually  produce  enough
 heavy  water  for  8  00  MWe  power
 reactor,  is  about  Rs.  5  crores.  The
 imported  value  of  heavy  water  re-
 quired  by  each  00  MWe  power  re-
 actor  is  approximately  Rs.  3.5  crores.

 Powerful  Transmitter  in  Manipur
 Valley

 5462,  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  question  of  setting
 up  the‘  powerful  transmitter  in  the
 valley  of  Manipur  has  been  tempora-
 rily  shelved;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Expenditure  on  N.C.C,  in  Manipur

 5463,  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of
 pleased  to  state:

 (a)  the  expenditure  incurred  by  the
 Centre  and  the  Government  of  Mani-
 pur  on  N.C.C.  during  966-67  and  19867-
 68;  and
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 (b)  the  present  strength  on  the  roll-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.
 R,.  KRISHNA):  (a)  The  expenditure
 incurred  by  Government  of  Manipur
 on  N.C.C,  during  1966-67  and  1967-68
 has  been  of  the  order  of  Rs.  B71  jakhs
 and  3.3  lakhs  respectively,  At  the
 Centre  the  expenditure  is  not  booked
 separately.  However,  the  estimated
 expenditure  borne  by  the  Central
 Government  during  the  two  years  has
 been  Rs,  4.6l  lakhs  and  Rs,  3.05  lakhs
 respectively.

 (b)  The  present  strength  of  N.C.C,
 cadets  in  Manipur  is  6724.

 Border  Roads  in  Manipur

 5464.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  number  of  border  roads  be-
 ing  constructed  in  the  Union  Territory
 of  Manipur  and  details  of  these  roads;

 (b)  the  amount  paid  to  the  Govern-
 ment  of  Manipur  so  far  for  the  cons-
 truction  of  these  roads  and  the  dates
 when  these  payments  were  made;  and

 (c)  the  progress  so  far  achieved?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (8)  The
 following  two  roads  falling  within
 Manipur  State  are  included  in  the
 programme  of  Border  Roads  Develop-
 ment  Board—

 (i)  Jiribam-Imphal
 prox.  50  miles)
 Imphal  road,

 sector  (ap-
 of  Silchar

 (ii)  Tupaimukh-Imphal  sector
 (approx.  95  miles)  of  Aijal-
 Tupaimukh-Imphal  road,

 (b)  No  expenditure  has  been  incur-
 red  out  of  Border  Roads  Development
 Board  budget  on  the  construction  of
 any  of  the  two  roads  mentioned  in
 (a)  above.  A  sum  of  Rs.  44,000  has,
 however.  been  spent  on  survey  of
 Jiribam-Imphal  road.  <A  total  sum  of
 Rs,  2.47  crore  has  been  spent  by  Mani-
 pur  Government  on  Jiribam-Imphal
 road  up  to  the  end  of  January  1968.
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 (०)  Works  afe  in  progress  on  Jiri-
 bam-Imphal  road.  The  following
 achievement  has  been  reported  so  far:-

 Formation  cut  dé  ft.)
 (including  0  miles
 already  existing)
 Soling  and  metalling

 3  miles.
 2  miles.

 Expenditure  on  N.C.C.  in  Madhya
 Pradesh

 5465.  SHRI  G.  C.  DIXIT:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  the  expenditure  being  incurred
 by  the  Centre  and  the  State  Govern-
 ment  of  Madhya  Pradesh  on  N.C.C.;
 and

 (b)  the  reaction  of  Government  in
 the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 M.  8.  KRISHNA):  (a)  and  (b).
 During  the  years  ‘1966-67  and  l967-
 68,  the  Government  of  Madhya  Pra-
 desh  budgeted  expenditure  of
 Rs,  7.89  lakhs  and  73.90  lakhs  respec-
 tively  for  N.C.C.  During  these  two
 years  the  estimated  expenditure  of
 the  Central  Government  on  N.C.C,.  in
 Madhya  Pradesh  was  Rs,  72.36  lakhs
 and  Rs,  59.35  lakhs,  The  question  of
 any  reaction  of  the  Government  of
 India  in  the  matter  does  not  arise,

 Defence  Based  Industries  in  Madhya
 Pradesh

 5466.  SHRI  G.  C.  DIXIT:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  any  defence  based  in-
 dustry  is  Proposed  to  be  located  in
 Madhya  Pradesh;

 (b)  if  so,  whether  any  survey  has
 been  conducted  to  find  out  the  suitabi-
 lity  of  such  an  industry  in  Madhya
 Pradesh;  and

 (c)  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
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 N.  MISHRA):  (a)  Apart  from  the  3
 factories  already  ‘functioning  in
 Madhya  Pradesh,  a  vehicles  factory  is
 under  establishment  at  Jabalpur.

 (b)  and  (c).  The  location  of  the
 factory  was  determined  after  a  study
 of  the  various  relevant  factors.

 Indians  Detained  in  Ceylon  and  other
 Countries

 5467.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state  the  number
 of  Indians  presently  detained  in  Cey-
 lon  and  other  countries  for  visa  over-
 stays  and  suspected  illicit  immigra-
 tion?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINI-
 STER  OF  PLANNING  AND  MINI-
 STER  OF  EXTERNAL  AFFAIRS
 (SHRIMATI  INDIRA  GANDHI):
 About  60  Indians  are  under  detention
 in  Burma  or  immigration  offences  and
 27  Indians  are  under  detention  in  Cey-
 Jon  for  visa  overstays  and  about  80
 for  suspected  illicit  immigration.

 It  is  reported  that  3  Indians  are  in
 jail  in  the  U.K.  for  overstayal  and  are
 to  be  deported;  no  Indian  is  reported
 to  be  detained  for  this  offence  in  other
 countries.

 Death  of  an  Information  Officer

 5468.  SHRI  D.  N.  PATODIA:
 SHRI  MAHANT  DIGVIJAT

 NATH:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  In-
 formation  Officer  accompanying  a
 party  of  Mizo  tribesmen  was  found
 dead  in  8  Railway  compartment  re-
 cently;
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 (b)  whether  the  cause  of  the  death
 has  been  looked  into;  and

 (c)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  Yes,  sir.  Shri  N.
 S.  Venkova  Rao,  an  officer  of  the  Dir-
 ectorate  of  Field  Publicity  died  in  a
 Railway  train  while  accompanying  a
 party  of  non-officials  to  Silchar.

 (b)  Yes,  Sir.

 (c)  According  to  the  Assistant  Sur-
 geon,  Silchar,  who  conducted  the  post-
 mortem  in  the  Civil  Hospital,  Silchar,
 “the  actual  cause  of  death  could  not
 be  ascertained  but  the  findings  suggest
 that  he  had  coronary  thrombosis”,

 Chinese  Diplomat  in  New  Delhi

 5469.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 8th  March  1968,  the  Chinese  Diplo-
 mat,  when  called  on  phone  by  the
 Ministry  of  External  Affairs,  refused
 to  attend  the  same  under  one  pretext
 or  the  other;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.  The
 Chinese  Charge  d’  Affaires  came  to  the
 Ministry  of  External  Affairs  on  8th
 March.  He  had,  however  adopted  an
 uncooperative  attitude  in  not  accepting
 the  appointments  suggested  to  him  on
 7th  March.

 (b)  In  not  giving  precedence  to
 business  with  the  Government  of  his
 accreditation,  the  Chinese  CDA  has
 disregarded  normal  diplomatic  prac-
 tice.  ft  has  been  conveyed  to  the
 Chinese  authorities  that  the  Govern-
 ment  or  India  take  a  serious  view  of
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 the  Chinese  CDA’s  conduct.  The  CDA
 has  also  been  specifically  warned  in
 the  matter.

 Protest  Lodged  by  Pak,  High
 Commission

 5470.  SHRI  K.  P.  SINGH  DEO:
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pak-
 istan  High  Commission  in  New  Delhi
 had  protested  to  Government  against
 the  behaviour  of  some  Customs  Off-
 cials  at  Palam  Airport  with  some  offi-
 cials  of  the  High  Commission  on  the
 5th  March,  1968;

 (b)  if  so,  whether  the  matter  has
 been  investigated;

 (९)  if  so,  the  result  thereof;  and

 (d)  the  reaction  of  Government  in
 regard  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  and  (b).
 Yes,  Sir.

 (c)  and  (d).  The  result  of  our  en-
 quiry  shows  that  the  Pakistan  High
 Commission’s  charge  was  fabricated
 and  baseless  as  no  member  of  vur  air-
 port  or  customs  staff  behaved  rudely
 towards  Pakistani  officials  at  the
 Palam  airport  on  5th  March  1968,  or
 at  any  other  time.

 Agents  torCommercial  Advertisements

 5  HRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  names  of  persons  or  firm
 authorised  to  collect  and/or  book
 advertisements  for  the  commercial
 service  of  the  All  India  Radio  and  the
 dates  of  their  appointment;
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 (9)  the  term$  and  conditions  under
 which  these  appointments  have  been
 made;

 (c)  the  manner  in  which  these
 appointments  were  made;  and

 (d)  whether  any  applications  for
 appointment  as  agents  have  been  re-
 jected;  and  if  so,  on  what  grounds?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  K.  SHAH):  (a)  A  statement  con-
 taining  the  names  of  persons  or  firms
 authorised  at  present  to  book  adver-
 tisements  for  the  Commercial]  Broad-
 casting  Service  alongwith  the  dates  of
 their  appointment  letter  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-635/68].

 (b)  The  main  terms  and  conditions
 of  appointment  are:

 (i)  The  Agency  will  maintain  a
 properly  equipped  office  and
 use  its  best  effects  to  ensure
 that  all  advertising  placed  by
 it  is  legal,  clean,  honest  and
 truthful.

 (ii)  The  remuneration  of  the
 Agency  for  placing  advertise-
 ments  shall  be  in  the  form  of
 standard  agency  commission
 of  5  (fifteen)  per  cent.

 (iii)  The  Agency  retain  in  full  all
 commission  and  remuneration
 earned  as  an  Advertising
 Agency  and  it  will  at  no  time
 pay  or  otherwise  allow  any
 Part  of  such  Commission  or
 remuneration  to  any  adverti-
 ser  or  representative  of  any
 advertiser  for  whom  it  may  be
 acting  or  has  acted  as  an  ad-
 vertising  Agency.

 (iv)  The  Agency  will  not  charge
 any  advertiser  for  any  adver-
 tising  time  more  or  less  than
 the  rates  prescribed  by  the
 Commercial  Broadcasting  Ser-
 vice.

 (v)  The  Agency  will  pay  to  the
 Commercial  Broadcasting
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 Service  its  billy  according  to
 the  ruleg  framed  and  within
 the  period  fixed  by  the  Com-
 mercial  Broadcasting  Service
 in  this  regard  and  wil]  be
 liable  to  lose  its  agency  if  in
 the  Commercial  Broadcasting
 Service's  opinion,  it  hag  failed
 to  ‘fulffi,  these  requirements.

 (c)  The  appointment  of  Advertising
 Agents/Agencies  is  sanctioned  by  Gov-
 ernment  on  the  recommendation  of  a
 Special  Committee  set  up  for  scrutinis-
 ing  the  applications  received  in  this
 regard,

 (d)  One  application  was  rejected  as
 the  concern  was  not  considered  suit-
 able  for  booking  business  with  the
 Commercial  Broadcasting  Service.
 The  applicant  appeared  to  be  a  can-
 vasser  of  no  standing  or  experience  in
 the  advertising  field.

 Purchase  by  the  LA.F.  of  Hispano
 Cartridges  from  Italy

 5472,  SHR]  GEORGE  FERNANDES:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  the  names  and  designations  of
 the  Air  Force  officials  and  civilians
 against  whom  inquiry  was  held  or  who
 were  court  martialled  for  cheating
 Government  in  the  purchase  of  the  20
 MM  Hispano  cartridges  from  Italy  in
 ‘1958-54;

 (b)  the  nature  of  the  action  taken
 against  these  officials  or  civilians;  and

 (c)  how  many  of  the  officials  in-
 volved  in  this  case  are  still  in  the
 Defence  Services  or  in  other  Govern-
 ment  service?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (०).
 The  circumstances  connected  with  the
 purchase  of  20  mm  ammunition  from
 a  firm  in  Switzerland  and  matters
 associated  with  it  were  enquired  into
 and  ultimately  Government  appointed
 a  Committee  in  February  959  under
 the  chairmanship  of  the  then  Deputy
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 Minister  of  Law  to  go  into  the  matter.
 Certain  allegations  against  some  Ser-
 vice  and  civilian  officers  were  also
 looked  into  by  the  Committee.  The
 report  of  the  Committee  was  examined
 and  it  was  considered  that  no  discipli-
 nary  action  wag  necessary  against  any
 Air  Force  or  civilian  officer  in  connec-
 tion  with  this  deal.

 20  mm  ammunition  was  not  pur-
 chased  from  any  firm  in  Italy  in  1953-
 54.

 Bharat  Electronics  Ltd.
 5473,  DR.  RANEN  SEN:  Will  the

 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  Bharat  Electronics
 Ltd.  have  entered  into  a  collaboration
 agreement  with  Nipons  of  Japan  for
 the  manufacture  of  television  trans-
 mission  equipment  and  certain  com-
 ponents  of  television  receivers;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.
 N.  MISHRA):  (a)  and  (b).  Bharat
 Electronics  Ltd.  are  negotiating  with
 foreign  firms—M/s  Nippon  Electric  Co,
 of  Japan  being  one  of  them—for  colla-
 boration  for  the  manufacture  of  T.V.
 Picture  Tubes.

 भ्राण्यिक  ऊर्जा  आयोग  तथा  हमरोकी  प्राण्विक
 ऊर्जा  के  झ्रध्िकारियाँ  के  वार्ता

 5474.  श्री  निहाल  सिह  :  क्‍या  प्रधान
 मंत्री  3  नवम्बर,  1967  के  ताराँकित
 प्रशन  संख्या  5  के  उत्तर  के  सम्बंध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  श्रमरीकी  श्राण्विक  ऊर्जा
 अधिकारियों  तथा  भारतीय  भ्राण्विक  ऊर्जा
 झायोग  के  भ्रधिकारियों  के  बीच  हुई  बातों  के
 ौर्प्किण'  क"  झाण्णन  भारतीय  भ्राण्विक  ऊर्जा
 श्रायोग  द्वारा  इस  बीच  कर  लिया  गया  है;
 भ्ौर

 (लय)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है?
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 प्रधान  मंत्रो,  श्रणुशक्ति  मंत्री,  योजना
 मंत्री  तथा  बेदेहिःक-कार्य  संत्री  (अऔसती
 इंविरा  गांधी  )  (क)  और  (@).  सस्ती

 परमाणु  बिजली  पैदा  करने  वाले  केद्रों  के
 इर्द-गिर्दे  एक  क्रषि-उद्योग  सनूह  स्थापित
 बरमे  से  सम्बन्धित  पहलुओं  का  अध्ययन  'भार-
 तीय  परमाणु  ऊर्जा  आयोग  द्वारा  नियुक्त  एक
 बकिंग  ग्रुप  कर  रहा  है  1  यह  अध्ययन  अभी

 पूरा  नहीं  जमा है  ।

 Statement  by  Kenya  President

 ee
 SHRI  GEORGE  FERNANDES:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  report  of
 a  speech  by  the  Kenyan  President,
 Jomo  Kenyatta,  published  in  the  Ken-
 yan  newspaper  “Daily  Nation"  in
 which  Mr.  Kenyatta  is  quoted  as  say-
 ing,  “Knowing  that  India  and  Pakistan
 are  over  populated,  and  that  people
 there  are  like  swarms  of  locusts  and
 are  faced  with  a  shortage  of  food,  they
 (Asians  in  Kenya)  have  decided  to
 pack  up  and  migrate  to  the  United
 Kingdom”;  and

 (b)  whether  any  protest  has  been
 lodged  with  the  Kenyan  Government
 by  the  Government  of  India  in  this
 behalf?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNNG  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  Yes  Sir,  and
 our  High  Commissioner  asked  Kenyan
 Foreign  Office  for  official  version  of
 President  Kenyatta's  remarks,  but  was
 told  that  a  statement  on  “these  lines”
 had  not  been  made.

 (b)  ‘The  question  of  lodging  a  pro-
 test.  therefore,  did  not  arise,
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 Exhibition  of  Film  ‘Night  in  London’
 6476.  SHRI  JUGAL  MONDAL:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Film  named  “Night
 in  London”  displays  Cabaret  Dances
 and  Can  Can  dances  which  are  prohi-
 bited  in  foreign  countries  for  minors;

 (b)  if  so,  the  reasons  for  allowing
 it  for  universal  display;  and

 (c)  whether  Government  have  ask-
 ed  the  Film  Censor  Board  to  recensor
 the  above  film?

 THE  MINISTER  INFORMATION
 AND  BROADCASTING  (SHRI  K.  K.
 SHAH):  (a)  The  film  entitled  ‘Night
 in  London’  has  some  Cabaret  dance
 sequences,  Regulations  for  entry  to
 Cabaret  vary  from  country  to  country.
 In  some  countries  youth  below  the
 age  of  38  are  not  allowed  to  go  to
 Cabaret  halls  where  alcoholic  drinks
 are  served;  there  is  no  such  restric-
 tion  where  alcoholic  drinks  are  not
 served;

 (b)  The  film  ‘Night  in  London’  has
 been  certified  after  omitting  scenes
 which  were  found  objectionable  by
 the  Central  Board  of  Film  Censors  in
 the  light  of  Directions  on  the  subject.

 (c)  No,  Sir.

 Export  and  Lmport  of  Nuclear  Minerals

 5476-A.  SHRI  SAMAR  GUHA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  India  exports  crude
 Uranium  and  Thorium  to  foreign  coun-
 tries  and  if  50,  what  are  their  amounts
 in  terms  of  weight  and  money  value
 per  year;

 (b)  whether  India  imports  fission-
 able  Uranium,  Thorium  and  Pluto-
 nium  from  outside  and  if  so,  the
 quantity  and  value  of  such  nuclear
 minerals  per  year;

 (c)  whether  India  hag  developed
 the  process  of  purifying  indigenous
 Uranium  and  Thorium  and  separating
 their  lighter  isotopes;
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 (d)  if  so,  what  processes  are  utilis-
 ed  for  the  purpose;  and

 (e)  ig  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  (a)  No,  Sir.

 (b)  Thorium  and  plutonium  have
 not  been  imported  into  the  country.

 About  80  tonnes  of  enriched  uranium
 costing  about  Rs.  0.8  crores  and  about
 28  tonnes  of  uranium  dioxide  valu-
 ed  at  about  Rs.  .05  crores  have  been
 imported  for  Tarapur  Atomic  Power
 and  Rajasthan  Atomic  Power  Projects
 respectively  since  ‘1967,

 (c)  to  (e).  India  has  developed
 processes  for  purifying  uranium  and
 thorium;  these  are  usual  solvent  ex-
 traction  methods.

 Processes  for  separating  lighter  iso-
 topes  of  uranium  and  thorium  have
 not  been  developed  as  India’s  future
 nuclear  power  programme  is  based
 on  natural  uranium  and  not  enriched
 uranium.

 2.06  hrs.
 CALLING  ATTENTION  TO  MATTER

 OR  URGENT  PUBLIC  IMPORT-
 ANCE

 DEmMONSTRIION  sy  West  Benga
 Primary  TEACHERS

 SHRI  JYOTIRMOY  BASU  (DIA-
 MOND  HARBOUR):  I  call  the  atten-
 tion  of  the  Minister  of  Education  to
 the  following  matter  of  urgent  public
 importance  and  ]  request  that  he  may
 make  a  statement  thereon: —

 “The  demonstration  by  about
 nine  hundred  West  Bengal  Pri-
 mary  teachers  in  Delhi  on  the
 25th  March,  1968.”

 THE  MINISTER  OF  EDUCATION
 (DR,  TRIGUNA  SEN):  Sir,  a  deputa-
 uion  on  behalf  of  the  West  Bangal
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 (Dr.  Triguna  Sen]
 Primary  School  Teachers’  Association
 me.  me  on  23rd  March,  968  and  dis-
 cussed  with  me  the  various  points
 raised  in  the  Memorandum  which  the
 Association  has  now  submitted  to  the
 President  of  India.  Two  Members  of
 Parliament,  Shri  Bhupesh  Gupta  and
 Shri  Niren  Ghosh  accompanied  the  de-
 putation  and  were  present  during  the
 discussion,

 SHRI  JYOTIRMOY  BASU:  You
 have  conveniently  forgotten  my  pre-
 sence,

 MR.  SPEAKER:  You  forget  an  im-
 portant  man  here.  Shri  Niren  Ghosh
 will  not  create  any  trouble  there  but
 he  is  here  to  create  trouble.

 SHRI  JYOTIRMOY  BASU:  An  im-
 portant  hon.  Minister  would  not  have
 forgotten  me,

 DR,  TRIGUNA  SEN:  Since  he  was
 also  present,  I  do  not  feel  he  should
 have  raised  the  Calling  Attention
 notice.

 SHRI  JYOTIRMOY  BASU:  Is  it
 very  disadvantageous  to  you?

 MR.  SPEAKER:  But  for  that,  how
 could  we  have  known  he  discussed
 with  you?

 DR,  TRIGUNA  SEN:  I  have  studied
 the  Memorandum.  It  raises  some  poli-
 tical  issues  and  a  number  of  issues
 about  primary  education.  The  first  is
 not  the  concern  of  the  Minisiry  of
 Education  and  hence  my  observations
 refer  only  to  primary  education.

 It  is  true  that  there  are  several  defi-
 ciencies  in  the  provision  of  primary
 education  in  West  Benga]  and  that
 facilities  for  free  primary  education
 are  limited  in  most  urban  areas  and
 specially  in  the  city  of  Calcutta.
 This  is  due  partly  to  a  lower  priority
 being  accorded  to  primary  education
 in  the  first  three  five  year  plans  than
 should  have  been  the  case  and  partly
 to  such  factors  as  a  large  rate  of  popu-
 lation  increase  due  to  the  influx  of

 refugess,  .
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 SHRI  HEM  BARUA  (Mangaldai):
 This  is  the  criticism  of  the  Govern-
 ment,

 DR.  TRIGUNA  SEN:  Including  ULF
 Government.  I  must  tell  you  the
 truth.

 To  rectify  these  deficiencies,  a  subs.
 tantial  increase  in  the  recurring  ex-
 penditure  on  primary  education  will
 be  needed  and  this  will  be  possible
 only  through  a  carefully  planned  and
 phased  programme  spread  over  a  few
 years,

 In  so  far  as  the  revision  of  salaries
 of  primary  teachers  are  concerned,  the
 West  Bengal  Government  has  appoint-
 ed  a  Pay  Commission  whose  report
 will  have  to  be  awaited.  The  problem
 of  increasing  Dearness  Allowance  has
 large  financial  implications  which  are
 being  examined.  Orderg  regarding
 improved  retirement  benefits  for  pri-
 mary  teachers  have  now  been  issued.
 Steps  to  remedy  other  deficiencies  are
 being  included  in  the  Fourth  Five
 Year  Plan  which  will  begin  in  April,
 969  ad  preparations  for  which  have
 now  started.

 SHRI  JYOTIRMOY  BASU:  I  have
 heard  the  hon.  Minister's  statement.
 His  statement  is  evasive  and  there,  I
 find  lack  of  sympathy  and  considera-
 tion  for  primary  education  and  for
 primary  school  teachers  in  West  Ben-
 gal,  although  the  hon,  Education
 Minister  is  an  educationist  and  had
 in  Bengal  for  more  than  half  of  his
 life,

 Before  I  put  the  question,  let  me
 give  you  an  idea  of  what  has  actually
 happened  because  what  he  has  said  is
 misleading  the  House  and  is  nowhere
 near  the  correct  picture.

 The  implementation  of  article  45  o:
 the  Constitution  is  the  responsibility
 of  the  Central  Government,  of  which
 Dr.  Triguna  Sen,  the  Education  Mini-
 ster,  is  a  member.  Now  what  is  the
 progress  that  has  been  made?  In  West
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 Bengal,  instead  of  going  ahead,  educa-
 tion  is  going  backwards.  Today  after
 20  years  og  Independence,  after  20
 years  of  Congress  rule,  you  find  that
 there  are  15,430  villages  in  West  Ben-
 gal  without  any  school  whatsoever.
 Facili‘ies  for  primary  education  in
 West  Bengal  are  available  only  for
 the  age-group  6  to  0  years,  and  that
 too,  it  is  not  free  for  boys  in  urban
 areas  and  is  not  compulsory  either.
 In  Madras  and  Andhra  Pradesh,  it  is
 free  upto  Higher  Secondary  Standard.
 In  other  States  also,  the  age  group,
 6  to  3  or  4  years  get  free  education.
 In  West  Bengal  only  70.57  per  cent  of
 the  children  go  to  schools,  but  in
 Kerala,  it  is  near  about  00  per  cent.
 Calcutta  which  has  a  population  of  7
 million,  has  not  started  a  single  pri-
 mary  school  since  the  Congress  came
 to  power;  although  the  population
 went  up  by  250  per  cent....

 MR.  SPEAKER:  The  Education
 Ministry’s  Demands  for  Grants  are
 coming,  when  he  may  make  his  speech.
 Now  he  may  put  his  question,

 SHRI  JYOTIRMOY  BASU:  Al-
 though  the  population  went  up  by  250
 per  cent,  only  40  per  cent  of  the  chil-
 dren  get  a  chance  to  go  to  schools  in
 Calcutta.  The  Congress  denied  to
 take  this  responsibility.

 West  Bengal  also  failed  to  draw  up
 a  Primary  Education  Act  for  Calcutta;
 for  Calcutta  it  is  9l9  Act  and  for
 rural  areas  it  is  930  Act.  After  the
 ineffective  963  Urban  Education  Act,
 only  3  out  of  89  municipalities  have
 undertaken  to  implement  it.

 Coming  to  teachers...

 MR.  SPEAKER:  What  is  his  ques-
 tion?  He  will  put  his  question,

 SHRI  JYOTIRMOY  BASU:  Com-
 ing  to  teachers,  only  38  per  cent  of
 the  teachers  are  trained.  The  annual
 intake  is  4,500  and  there  is  a  backlog
 of  62,000  untrained  teachers.  The
 salary  that  the  teacher  gets  is  far  iess
 than  that  of  the  Police  Constable;  the
 dearness  allowance  for  a  school
 teacher  is  Rs.  28  only  whereas  a  class
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 IV  employee  is  getting  Rs.  67  and  the
 other  Central  Government  employees
 are  getting  Rs.  90  to  110,  Teachers
 have  committed  suicide  because  of
 pecuniary  troubles,  One  of  those
 teachers  who  came  all  the  way  from
 West  Bengal  to  Delhi  fainted  and  had
 to  be  taken  to  the  Willingdon  Hospital
 where  he  was  suspected  to  be  a  heart
 patient  and  was  later  on  found  to  be
 a  T.B,  patient....(Interruptions)

 MR.  SPEAKER:  This  is  all  very
 good  information  that  he  is  giving.
 They  want  the  hon,  Member’s  speech
 to  be  laid  on  the  Table  of  the  House.
 That  can  be  done  or  he  can  make  his
 speech  on  the  Education  Ministry's
 Demands.  Now  he  will  put  his  ques-
 tion;  otherwise,  I  will  call  somebody
 else,

 I0

 SHRI  JYOTIRMOY  BASU:  Under
 the  circumstances,  may  I  know  what
 are  the  achievements  of  the  Central
 Government  and  the  Congress  Gov-
 ernment  of  West  Benga]  during  the
 last  20  years?  Rather,  what  are  the
 failures  that  they  have  achieved  dur-
 ing  these  20  years  of  Congress  rule
 in  West  Bengal.  How  are  they  giving
 a  fair  deal  to  all  those  people  who  are
 giving  the  highest  amount  to  the  Cen-
 tral  exchequer?  I  want  a  specific  re-
 ply  to  these  questions,

 DR.  TRIGUNA  SEN:  I  am  sorry  he
 has  accused  me  of  lack  of  sympathy
 towards  teachers  and  to  the  teachers’
 cause.  We  discussed  for  two  hours
 and  he  knows  it  very  well.  He  has
 accused  me  that  I  did  not  refer  to  all
 the  points  that  were  raised  in  the
 Memorandum.  As  I  said  in  the  beg-
 inning,  most  of  them  are  political
 issues  and  I  did  not  reply  to  them.
 (Interruptions)  For  instance,  it  was
 said,  “The  present  Governor  of  West
 Bengal,  by  hig  unconstitutiona]  act  of
 the  dismissal  of  the  United  Front
 Government  which  enjoyed  the  maxi-
 mum  popular  support,  has  forfeited
 the  confidence  of  the  people  and  we
 demand  his  immediate  recall...."  etc.,
 etc.  I  said  that,  as  an  Education  Mini-
 ater,  I  could  not  reply  to  all  these,  and
 ‘#0,  I  limited  my  reply  only  to  primary
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 education.  As  I  have  stated,  the  con-
 dition  in  West  Benga]  so  far  as  pri-
 mary  education  is  concerned,  has  been
 repeated  so  many  times  and  is  well
 known.  In  my  eagerness—though  I
 do  not  represent  Bengal,  I  am  a  Ben-
 gali—]  had  been  to  Calcutta  several
 times  to  discuss  with  the  Education
 Minister  of  the  United  Front  Govern-
 ment  and  advised  different  ways  and
 means  to  do  it,  to  have  it  in  the  prio-
 rity  plan  for  implementation,  because
 it  is  really,  after  so  many  years,  50
 bad  in  Bengal.  But,  Sir,  you  will  un-
 derstand  that  Education  is  a  State
 subject;  we  can  only  advise  and  assist
 them  provided  they  want  our  assist-
 ance.  Now  we  are  preparing  the
 Fourth  Five-Year  Plan  with  the  Edu-
 cation  Secretaries  and  we  have  given
 the  priority  for  primary  education  and
 we  will  see  that  it  is  implemented  as
 soon  as  possible.

 SHRI  NAMBIAR  (Tiruchirapalli):
 In  20  years  they  could  not  do  “t,  What
 could  we  do  in  nine  months?

 SHRI  SAMAR  GUHA  _  (Contai):
 Teachers  are  said  to  be  the  makers  of
 a  nation.  The  primary  teachers  and
 primary  education  are  said  to  be  the
 cradle  of  our  future  generation.  It
 is  a  pity  that  this  teachers’  community
 is  the  most  neglected;  particularly  the
 primary  teachers  who  are  lakhs  in
 number  are  the  most  neglected  com-
 munity  in  our  country  today.  Their
 condition  is  worse  than  that  of  coolies,
 ordinary  peons,  chaprasis  and  class  IV
 employees  of  the  Government.

 Our  Education  Minister  has  raised  a
 question  that  there  had  been  certain
 political  demands.  Today  another
 primary  teachers’  organisation,  repre-
 sentatives  of  Desakalong  Primary  Tea-
 chers’  Organisation,  are  going  tu  meet
 the  Education  Minister  and  the  Pre-
 sident.  There  are  four  primary  schoo]
 teachers’  organisations  in  West  Bengal,
 namely,  Primary  Teachers’  Organisa-
 tion,  the  All  Bengal  Primary  Teachers
 Association,  West  Bengal  Desakalong
 Primary  Teachers’  Association  and
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 West  Bengal  Prathmic  Teachers’  Asso-
 ciation,  I  can  assure  you  that  the
 overwhelming  majority  of  the  primary
 teachers  do  not  bother  about  the  ex-
 ternal  or  extraneous  politics;  their
 main  concern  is  to  improve  their  lot
 and  the  standard  of  education  there.

 I  would  congratulate  the  Education
 Minister  ig  he  can  implement  his  own
 suggestions.  The  first  suggestion  that
 he  recently  made  was  that  primary
 education  should  be  made  a  concurrent
 subject,  ie,  for  both  the  Centre  and
 the  State.  Secondly,  as  one  of  the
 members  of  the  Education  Commis-
 sion,  he  hag  suggested  the  formation
 of  a  National  Education  Board  to
 tackle  the  problems  of  primary  edu-
 cation,  J]  would  congratulate  him  if
 he  can  work  out  these  two  sugges-
 tions,  which  he  himself  has  sponsored.

 MR.  SPEAKER:  He  will  ask  his
 question,

 SHRI  SAMAR  GUHA:  Now  I  am
 coming  to  the  point.  In  view  of  the
 above  observations,  I  want  to  know
 (a)  whether  the  Government  will
 exert  pressure  upon  the  State  Gov-
 ernment,  and  they  themselveg  also
 take  up  the  issue,  to  abolish  the  dis-
 tinction  of  A,  B  and  C  Grades  among
 primary  teachers  and  introduce  a  uni-
 form  scale  of  basic  pay  of  Rs.  180,  only
 Rs,  50  for  each  primary  teacher  along
 with  dearness  allowance  on  a  sliding
 scale  as  enjoyed  by  the  class  IV  em-
 ployees  of  the  Government;  (b)  whe-
 ther  primary  education  would  be
 made  a  concurrent  subject,  for  the
 State  and  the  Centre;  (c)  whether,
 according  to  the  recommendations  of
 the  Kothari  Commission  on  Education,
 a  National  Board  of  Education  in  line
 with  the  University  Grants  Commis-
 sion  would  be  set  up  to  take  up  pri-
 mary  education;  (d)  whether  the
 primary  teachers’  children  would  be
 given  facilities  for  free  education  or
 at  least  subsidise  education;  and  (e)
 whether  the  services  of  primary  tea-
 chers  would  be  utilised  for  adult  edu-
 cation  and  also  as  Gram  Sewaks,  Palli
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 Sewaks,  etc.,  in  the  scheme  for  exten-
 tion  of  natiomal  service,  particularly
 in  the  rural  areas,

 DR.  TRIGUNA  SEN:  I  was  listen-
 ing  with  interest  to  Shri  Samar
 Guha,  and  I  thought  that  he  was  just
 repeating  what  I  had  been  saying
 elsewhere.  I  have  been  impressing  on
 the  respective  State  Governments  to
 implement  those  very  points  which
 he  had  raised.  I  read  in  the  papers
 that  when  the  UFL  Government  came
 into  power  in  Bengal,  they  were  very
 progressive-minded,  I  myself  had

 several  times  insisted  on  those  very
 points  and  suggested  ways  and  means
 to  implement  them,

 SHRI  UMANATH  (Pudukkottai):
 Did  he  reinforce  it  with  money  and
 grants?  It  was  no  use  merely  mak-
 ing  suggestions.

 DR.  TRIGUNA  SEN:  It  is  known
 to  the  veteran  Member  that  the  State
 Government  first  make  the  schemes
 and  plans  and  assess  the  financial  im-
 plications,  and  then  we  consider
 them.  But  they  had  no  time.

 About  the  implementation  of  free
 primary  education,  I  know  that  it  is
 8  constitutional  directive,  But  know-
 ing  that  education  is  a  State  subject,
 we  cannot  order  any  State;  we  can
 only  work  in  collaboration  and  in
 co-operation  with  the  respective
 States.  Most  of  the  States  have  done
 it  except  the  unfortunate  State  of
 West  Bengal,  Bihar,  Orissa  and  some
 parts  of  Assam,  and  also  Uttar  Pra-
 desh,  It  depends  on  the  outlook  of
 the  State  Government  and  the  eager-

 ness  of  the  State  Government  to  im-
 plement  the  recommendations.  We

 pi
 our  side  are  trying  our  best  to

 30,
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 PAPERS  LAID  ON  THE  TABLE

 BupceT  EstTiMaTEs  oF  Damopar
 VALLEY  CORPORATION  FoR  1968-69

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Budget  Estimates  of  the
 Damodar  Valley  Corporation  for  the
 year  1968-69  under  sub-section  (3)  of
 section  44  of  the  Damodar  Valley  Cor-
 poration  Act,  1948,  [Placed  in  Lib-
 rary.  See  No,  LT-627-/68],

 ‘12.223  hrs,

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from

 the  Secretary  of  Rajya  gabha:—

 (i)  ‘In  aceordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  |

 ‘am  directed  to  return  here-
 with  Haryana  Appropriation
 (Vote  on  Account)  Bill,  ‘1968,
 whieh  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  20th  March,  1968,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tlons  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 (li)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
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 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  the  Haryana  Appropria-
 tion  Bill,  1968,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  20th
 March,  ‘1968,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  re-
 commendations  to  make  to
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  the  West  Bengal  Appro-
 priation  (Vote  on  Account)
 Bill,  1968,  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  22nd  March,
 1968,  and  transmitted  to  the
 Rajya  Sabhe  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I
 am  directed  to  return  here-
 with  the  West  Bengal  Appro-
 priation  Bill,  1968,  which  was
 Passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  22nd
 March,  1968,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bill.”
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-FIFTH  REPORT

 भी  हरवयाल  बबगण  (पर्व  दिल्ली)  :

 श्रीमन्‌  मैं  गैर-सरकारी  सदस्यों  के  विधेयकों
 तथा  संकल्पों  सम्बन्धी  समिति  का  29वां
 प्रतिवेदन  प्रस्तुत  करता  हूं।

 2.234  brs,

 *DEMANDS  FOR  GRANTS,  1968-69

 Ministry  OF  Home  AFFAIRS

 MR,  SPEAKER:  The  House  will
 now  take  up  discussion  and  voting  on
 Demand  Nos.  38  to  52,  l7  and  I8
 relating  to  the  Ministry  of  Home
 Affairs  for  which  8  hours  have  been
 allotted.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table
 within  5  minutes  indicating  the
 serial  numbers  of  the  cut  motions
 they  would  like  to  move.

 Demanp  No.  38—MINIistry  oF  HoME
 AFFAIRS

 MR,  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  +1,24,05,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ls*  day  of  March,  ‘1969,  in
 respect  of  ‘Ministry  of  Home
 Affairs’  "

 Demanp  No.  39—CapBINET
 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  55.86,000  be  granted  to  the

 *Moved  with  the  recommendation  of  the  President.
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1969,  in
 respect  of  ‘Cabinet’.”

 Demand  No.  40—ADMINISTRATION  OF
 JUSTICE

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -2,11,000  be  granted  to  the
 President  to  complete  the  sum

 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Administration  of
 ‘Justice’.

 Demanpd  No,  4]—POLIcE

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  37,94,22,000  be  granted  tothe
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1909,  in
 respect  of  ‘Police’.”

 Demann  No,  42—Censvus

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  +1,09,58,000  be  granted  to  the
 President  to  complete  the  3uin
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  i989,  in
 respect  of  ‘Census’.

 Demanp  No.  43—Statistics
 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  2,94,82,000  be  granted  tc  ihe
 President  to  complete  the  sum
 necessary  to  defray  the  charg
 which  will  come  in  course  of
 payment  during  the  year  onding
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 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Statistics’.”

 Demanp  No,  44—Privy  PuRsrs  AND
 ALLOWANCES  oF  INDIAN  RULERS

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,31,000  be  granted  to  tle
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Privy  Purses  and  Al- on lowances  of  Indian  Rulers’:

 DemaAnp  No.
 PourticaL  PENsIONs

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  15,63,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1969,  in
 respect  of  ‘Territorial  and  Politi-
 cal  Pensions’.”

 Demand  No,  46—Deuit

 MR,  SPEAKER:  Motion  mdved:

 “That  a  sum  not  exceeding
 Rs,  31,12,89,000  be  granted  to  ine
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  In
 respect  of  ‘Delhi'.”

 Demand  No.  47—CHANDIGARH
 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  4,98,17,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yeur  ending
 the  35  day  of  March,  1969,  in
 respect  of  ‘Chandigarh’.”

 45—TERRITORIAL  AND
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 Demanp  No.  48—ANDAMAN  AND
 Nicopar  IsLaAnps

 Demand  No.  52—Oeuer  Revenue  Ex-
 PENDITURE  OF  THE  MINIsTRY  or  HoME

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  5,96,87,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1989,  in
 respect  of  ‘Andaman  and  Nicobar
 Islands’.”

 Demanp  No,  49—Tripat  AREAS

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  20,56,51,000  be  granted  to  the
 President  to  complete  the  sun
 necessary  to  defray  the  charges
 which  will  come  in  course  cf
 payment  during  the  year  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Tribal  Areas’.”

 Demanp  No.  50—Dapra  AND
 HAVELI  AREA

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  46,93,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1980,  in
 respect  of  ‘Dadra  and  Nagar

 NacAr

 AFFAIRS

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 “Rs.  8,95,40,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yeaz  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Home
 Affairs’.”

 Demand  No.  7—CaPitAL  OUTLAY  IN
 Union  TERRITORIES  AND  TRIBAL  AREAS

 MR.  SPEAKER:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  +19,72,95,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Capital  Outlay  in
 Union  Territories  and  —  Tribal a Areas’.

 Demanp  No.  i8—OTHER  CaprTAL
 OUTLAY  OF  THE  Ministry  oF  HoME

 AFFAIRS

 Haveli  Area’.”

 Demanp  No.  5l—Laccaprve,  Mrnicoy
 AND  AMINDIVI  ISLANDS

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  89,92,000  be  granted  to  the
 President  to  complete  the  surn
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1989,  in
 respect  of  ‘Laccadive.  Minicoy
 and  Amindivi  Islands’.”

 MR.  SPEAKER:  Motion  meved:

 “That  a  sum  not  exceeding
 Rs.  62,62,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  coufse  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1969,  in
 respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Home  Affairs’.”
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 This  morning  "I  saw  at  0.39  AM.
 a  number  of  calling-attention-notices
 and  other  notices.  Most  of  them  are
 covered  by  these  Demands.  Hon.
 Members  could  discuss  thase  things
 on  these  Demands.  Many  of  the  cal-
 ling-attention-notices  which  are  con-
 nected  with  the  Home  Ministry  need
 not  take  precedence  over  these  De-
 mands.  Now  is  the  time*to  discuss
 them.  8  hours  have  been  allotted  for
 these  Demands,  and  hon,  Members
 could  discuss  all  those  matters  now.
 Some  Members  came  and  discussed
 with  me.  I  need  not  mention  the
 names.  They  are  present  here  and
 they  can  kindly  take  the  opportunity
 of  discussing  those  matters  pertain-
 ing  to  the  Home  Ministry  now.

 SHRI  HEM  BARUA  (Mangalore):
 But  you  have  disallowed  all  of  them.

 MR.  SPEAKER:  Certainly  not  all
 of  them.  I  shall  consider  [hem;  I  can
 admit  only  one.  For  the  others,  I
 am  suggesting  this.  I  am  only  giving
 an  indication  that  here  are  the  Home
 Ministry's  Demands,  and  hon,  Mem-
 bers  can  discuss  all  those  points
 which  have  been  incorporated  as  the
 subject-matter  of  the  calling-atten-
 tion-notices.

 Now.  Shri  Piloo  Mody.

 SHRI  PILOOQ  MODY  (Godhra)
 rose—

 SHRI  MANUBHAI  PATEL  (Da-
 bhoi):  The  hon.  Member  does  not
 stay  in  a  tribal  area  but  he  has  come
 in  a  tribal  dress.  But  the  garment
 which  he  is  wearing  is  a  lady's  gar-
 ment,

 SHRI  HEM  BARUA:  Would  you
 please  ask  Shri  Piloo  Mody  not  to
 lean  heavily  against  the  desk  because
 the  leaders  of  groups  are  sitting  on
 the  front  bench?

 SHRI  8,  M.  BANERJEE  (Kanpur):
 May  I  bring  to  your  kind  notice  the
 fact  that  calling-attention-notices  had
 been  tabled  about  the  reported  news
 in  the  press  about  the  CIA  activities?
 You  may  kindly  ask  the  Home  Min-

 CHAITRA  7,  890  (SAKA)  (Min.  of  22
 Home  Affairs)

 ‘ister  to  give  us  the  document,  because
 if  the  report  is  there  it  can  be  dis-
 cussed.

 MR.  SPEAKER:  Order,  order,  He
 cannot  raise  it  in  this  manner  now.

 SHRI  S.  M.  BANERJEE:  He  has
 made  a  statement  in  the  other  House
 already.

 SHRI  PILOO  MODY:  I  know
 where  Shri  S,  M.  Banerjee  is,  but  i
 do  not  know  where  the  Home  Min-
 ister  is.

 MR.  SPEAKER:  The  Minister  in
 the  Home  Ministry  is  there.

 SHRI  PILOO  MODY:  I  cannot
 understand  how  he  can  ask  for  money
 without  being  present,

 The  Home  Ministry  particularly  in
 today’s  context  is  the  fulcrum  of  life
 in  India.  Therefore,  it  pains  me  all
 the  more  that  I  have  to  censure  -t  for
 all  its  acts  and  failures,.acts  of  omis-
 sion  and  commission,

 The  budget  of  the  Home  Ministry
 has  gone  up.  But  in  reading  through
 the  Demands  I  could  not  find  any
 valid  reason  why  the  Home  Minister
 needs  more  money,  For  giving  Shri
 Y.  V.  Chavan  more  money,  has  he
 assured  us  in  return  greater  unity  or
 has  he  promised  us  wiser  legislation?
 No,  Instead,  he  has  promised  us  grea-
 ter  inefficiency  and  slower  des-
 patch  by  increasing  his  courtiers  by
 one  secretary,  one  additional  secre-
 tary,  0  joint  secretaries  and  22  de-
 puty  secretaries.  The  whole  country
 is  screaming  for  a  reduction  in  ad-
 ministrative  expenditure.  Experts
 have  said  that  we  do  not  stand  a  0085
 chance  unless  we  can  reduce  our
 bureaucratic  expenditure.  Even  an
 Administrative  Reforms  Commission
 has  been  appointed,  but  the  Home
 Minister  who  generally  considers
 himself  above  the  law,  both  statutory
 and  natural,  is  indulging  himself,  and
 to  hell  with  Parkinson,

 I  am  very  glad  to  see  that  the  Home
 Minister  has  finally  come  to  accept
 money  personally.  Last  year,  unfor-
 tunately  the  Prime  Ministe>  has  not
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 (Shri  Piloo  Mody]
 done  any  better.  Her  secretariat  has
 come  to  cost  something  like  Rs.  8  to
 9  lakhs  and  during  the  last  year
 alone  she  has  appointed  four  more
 Ministers,  Last  year,  while  initiating
 the  debate  on  the  provisiona)  Finance
 Bill  I  had  stated  that  52  Ministers
 Were  really  quite  enough.  However,
 I  suspected  at  the  time  that  the  Prime
 Minister  was  going  to  appoint  more
 Ministers,  I  had  said  that  the  dock
 of  cards  was  complete  and  that  the
 country  was  breathlessly  awaiting
 the  appointment  of  the  joker.  She
 surpassed  our  expectation,  Now  the
 Prime  Minister's  deck  of  cards  con-
 tains  four  jokers,  if  you  please,  if  at
 all,  it  is  a  very  cruel  joke  on  the
 country.  Let  me  tender  her  a  peice
 of  advice.  More  Ministers  mean
 more,  not  less,  factions.  And  in  any
 case  it  is  wholly  unconscionable  to
 use  Ministerships  to  appease  party-
 men,  and  if  some  Opposition  Govern-
 ments  have  been  doing  the  same
 thing  elsewhere  in  this  country  it
 does  not  make  it  right.  I  would,
 therefore,  like  to  suggest  that  there
 should  be  a  statutory  limit  on  Min-
 isters.  This  is  one  control,  I  am
 sure,  I  and  my  party,  will  accept
 without  any  hesitation.

 More  Ministers  also  mean  more  ex-
 penditure,  more  inefficiency,  more
 taxes,  more  deficit  financing,  more
 inflation  and  finally  more  oppression.

 SHRI  S.  M.  BANERJEE:
 confusion.

 More

 SHRI  PILOO  MODY:  The  Home
 Minister  has  demanded  about  Rs,  55.53
 crores,  Even  a  casual  glance  at  the
 newspapers  of  the  day  will  really
 make  one  wonder  whether  a  Home
 Ministry  does  in  fact  exist.  Riots,
 student  unrest,  mob  attacks,  burning,
 looting,  strikes,  walk-outs,  gheraos,
 smuggling,  and  blackmarketing,  spies,
 enemy  agents,  pickpocketing,  robbing
 and  even  raping,  all  these  activities
 have  now  ,become  part  of  the  com-
 mon  acene  along  with  filth,  poverty
 and  squalor.

 27,  968  (Min.  of  Home  Affairs)  1  24

 Not  one  of  these  activities  has  been
 checked,  curbed  or  controiled.  In
 fact,  they  are  increasing.  Has  any-
 one  been  brought  to  book?  Occasion-
 ally  we  hear  of  someone  being  con-
 vieted,  some  small  fry,  but  the  big
 fishes  continue  to  swim  in  protected
 waters.

 We  are  constantly  told  that  law  and
 order  is  a  State  subject.  If  so,  it
 must  lead  to  the  obvious  proposition:
 Do  we  really  need  a  Home  Minister
 at  the  Centre  and  that  too  at  an  ex-
 pense  of  Rs,  55.5  crores?  Or  would
 it  be  better  to  send  the  Home  Minis-
 ter  back  to  Maharashtra,  although  I
 am  sure  we  all  would  miss  him  very
 much  over  here?

 In  fact,  the  predicament  of  the
 Home  Minister  reminds  me  of  a  story
 {  recently  read,  about  the  ‘lexas
 Police.  Acting  on  information  about
 a  narcotics  gang,  the  Texas  police
 raided  a  primary  school  only  to  find
 ‘me  little  boy  confess  that  he  had
 been  emptying  out  vitamin  capsules,
 filling  them  with  powdered  sugar  and
 selling  them  as  pep  pills  for  25  cents
 a  piece,

 What  has  been  the  record  of  the
 Home  Minister  this  year?  Jt  started
 with  Rajasthan,  where,  with  consti-
 tutional  piety,  the  Home  Minister
 maintained  that  it  was  entirely  right
 for  a  majority  to  be  deprived  of  form-
 ing  a  Government,  till  what  time  a
 minority  had  had  the  time  to  purchase
 #  majority.

 Next  came  Haryana,  where,  in  spite
 of  purchase  and  re-purchase,  the
 Chief  Minister  kept  outsmarting  the
 Congress  till  the  Home  Minister's
 patience  were  thin,  and  the  Govern-
 tment  was  dismissed  on  the  grounds
 ef  instability.

 In  Bengal,  instead  of  dismissing  the
 (yovernment  and  declaring  Fresident’s
 Rule,  for  a  number  of  legitimate  roa-
 sons  like  law  and  order,  Naxalbari,
 cheraos,  citizens’  rights  and  security,
 and  accepting  the  odium  and  braving
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 the  political  consequences  of  sis  ac-
 tion,  the  Home  Minister  contrived  a
 constitutional  crisis  for  the  simple
 reason  that  the  Congress.  was  not  in
 a  position  to  face  the  electorate.  Well,
 it  backfired,  but  that  was  not  part  of
 their  calculations,

 In  the  past,  Article  356  of  the  Con-
 stitution  has  been  used  more  than  a
 dozen  times.  The  one  singular  pecu-
 larity  about  proclaiming  and  revok-
 ing  President's  rule  in  all  these  years

 has  been  that  the  Congress  has  bene-
 tited  as  a  result  of  it  every  time.  For
 some  strange  reason,  Article  356
 seems  to  be  tailor-made  to  the  re-
 quirements  of  the  Congress  party.

 All  this,  Sir,  I  beg  to  submit,  arises
 out  of  a  cult  of  power.  We  have
 heard  a  great  deal  about  the  concen-
 tration  of  power,  but  here  facing  us.
 Sir,  is  the  largest  accumulation  of
 power  in  the  world.  This  country
 may  be  called  a  democracy,  with  8
 democratic  constitution,  but  in  fact,
 Yor  various  reasons  which  ]  have  no
 time  to  go  into,  it  has  functioned  from

 the  very  beginning,  as  an  oilgarchy.

 For  twenty  long  years  and  disastr-
 cus  years,  I  have  seen  this  country  go
 lown  the  political  drain,  developing

 it  tne  pracess  strong  currents  of  im-
 -stiable  power,  greed  and  megalome
 ‘ia,  resulting  in  unbridled  corruption.

 tlatant  nepotism  and  crash  opp¢rtun-
 im.

 It  is  all  very  well  to  condemn  to-
 day  the  disgraceful  spectacle  of  Aya
 Rems  end  Gaya  Rams—political  le-
 pers—who  like  diseased  ‘lies  jump
 from  one  sweetmeat  to  the  other.
 But  who  is  responsible?  Without  any
 question  of  doubt,  and  with  all  the
 moral  authority  that  I  can  muster,  I
 uccuse  this  Congress  party  for  having
 started  this  plague.  What  a  fall  it

 has  been  for  this  party?

 Sir,  we  may  conjure  the  memories
 of  Dadabhoy  Naoroji,  Lokmanya
 Tilak,  Chittaranjan  Dass,  Lala  Lajpat
 Rai,  Rabindranath  ‘Tagore,  Motilal
 Nehru  and  culminating  in  the  glory

 3856  (Ai)  LSD—5,

 CHAITRA  7,  890  (SAKA)  (Min.  of
 Home  Affairs)

 that  was  Mohandas  Karamchand
 Gandhi,  called  Bapu.

 326

 SHRI  SAMAR  GUHA  (Contai):
 Have  you  forgotten  other  names  like
 Netaji?

 SHRI  PILOO  MODY:  I  am  glad
 to  be  reminded,  The  name  of  Mohan-
 das  Karamchand  Gandhi,  Bapu,  as  he
 was  affectionately  called,  was  the
 inspiration  of  an  age  and  the  aspira-
 tion  of  billions  of  human  beings.  This
 was  all  done  without  authority  or
 power.  This  was  all  done  with  love
 and  they  left  behind  a  rich  heritage
 which  gave  us  a  purpose,  a  mean-
 ing  to  our  lives.  And  in  twenty
 years  it  has  come  to  this!  The  Con-
 gress  party  has  confused  the  grati-
 tude  of  the  people  for  dynastic  rights,
 and  they  have  abused  the  trust  and
 the  faith  that  the  people  have  placed
 on  them.  They  are  exploiting  their

 ignorance  and  sharpening  their  com-
 muna]  feelings,  They  have  replaced
 love  with  hate  and  freedom  with
 fear.  The  intoxication  of  power  has
 led  to  contempt  for  the  people,  Not
 satisfied  with  the  omnipotent  political
 power  that  they  enjoyed  by  virtue
 of  the  brute  majority  that  the  people
 gave  them  they  have  started  nibbling
 away  at  judicial  power  as  well  as
 judicial  independence  through  poli-
 tical  rewards  for  conforming  judges.
 But  their  lust  was  not  fulfilled  till
 they  had  acquired  economic  power.
 So,  under  the  guise  of  socialism  and
 in  the  name  of  the  people  and  by
 creating  exaggerated  fears  about  the
 concentration  of  power  in  a  few
 hands,  they  launched  us  into  the
 monumental  tragedies  which  were
 the  Five  Year  Plans,  based  on  a
 pernicious  system  of  permits,  licences
 and  quotas.  But  they  did  not  stop
 at  that,  and  they  do  not  intend  to
 stop  at  that.  Now,  the  Congress
 party  is  determined,  with  the  help
 of  my  hon,  friend  Shri  Nath  Pal,  to
 swallow  our  only  remaining  safe-
 guard,  the  balance  of  our  Fnudamen-
 tal  Rights.  Not  twenty  Birlas,  nor
 ten  Tatas  can  match  the  power  en-
 joyed  by  one  Chavan.
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 I,  Sir,  started  life  venerating  the

 Congress  although  I  was  never  a
 member.  I  was  an  ardent  admirer
 and  fervent  supporter,  But  every
 succeeding  act  of  the  Congress  baffi-
 ed  me  a  little  more.

 SHRI  HEM  BARUA:  How  does
 Shri  Nath  Pai  come  in  here?

 MR.  SPEAKER:  There  is  the
 Constitution  Amendment  Bill.  Shri
 Nath  Pai  comes  in  there.

 SHRI  PILOO  MODY:  I  do  not
 know  whether  Shri  Nath  Pai  fully
 informs  his  party  about  what  he  is
 intending  to  do.

 With  every  succeeding  act  of  the
 Congress  I  was  baffled  more  and  more
 and  as  my  amazement  grew,  rumour
 had  it  that  a  lot  of  people  were  mak-
 ing  money,  till  it  reached  a  stage
 when  I  ran  out  of  apology,  and  I  de-
 cided  that  nothing  would  make
 sense—I  would  never  resume  my
 sanity  again—until  I  started  ascrib-
 ing  motives,  It  was  only  then  that
 the  picture  became  clear.  It  was
 power,  money  and  patronage  that  the
 Congress  was  seeking,  and  the  laws,
 rules  and  regulations  of  the  land  for
 the  last  ten  years  confirm  my  belief.
 I  would  say  that  if  all  the  money
 made  by  Congressmen  and  their
 families  in  the  last  twenty  years  were
 to  be  surrendered  to  the  national  ex-
 chequer,  we  could  pay  off  our  foreign
 loans,  reduce  the  national  debt  and
 launch  a  Fourth  Five-Year  Plan  with
 three  Bokaro  Stee]  Plants.

 The  whirligig  of  time  has  brought
 in  its  revenges.  The  fabric  of  our
 society  is  torn  and  the  double  evil  of
 inflation  and  unemployment  has  re-
 leased  the  frustration  of  our  people
 into  violence,  no  doubt,  fanned  by
 political  opportunists  without  respon-
 sibility,  threatening  our  democracy
 and  in  fact  our  Parliamentary  system
 itself.  In  this  very  House,  everything
 has  been  reduced  to  “teri-our-meri”
 yours  and  mine.

 27,  988  (Min.  of  Home  Affairs)  28

 We  are  constantly  saying  that  we
 must  find  typically  Indian  solutions
 for  all  our  problems.  Why  not  start
 tight  here  and  now?  I  have  a  sug-
 gestion  to  make.  I  have  often  heard
 Members  speaking  against  a  particular
 motion  and  then  ultimately  voting
 for  it,  hardly  an  edifying  picture  for
 Parliamentarians  to  present  to  the
 country.  And,  therefore,  I  would  like
 to  suggest,  why  don’t  we  all  but
 eliminate  the  whip.  Why  is  it  neces-
 sary  that  every  Act  has  to  have  a
 whip  behind  it?  Let  the  Congress
 Party  bring  forward  legislation  and
 if  they  found  that  60  or  70  members
 of  the  Congress  Party  do  not  agree
 with  any  particular  measure,  let  the
 Prime  Minister  and  her  Council  of
 Ministers  then  approach  60  or  70
 members  of  the  Opposition  and  see  if
 they  are  willing  to  support  a  parti-
 cular  Bill.  This  is  not  difficult  to  do,
 particularly,  in  a  House  constituted
 as  we  are.  This  will  bring  about  a
 dialogue,  qa  healthy  dialogue  and  com-
 munication  between  the  Government
 and  the  Opposition.

 SHRI  SHEO  NARAIN  (Basti):  Good
 harmony!

 SHRI  PILOO  MODY:  And  if  I  may
 continue  without  the  hon.  Member's
 in  punctuation,  any  legislation  which
 will  then  emerge  will  truly  represent
 at  the  national  consensus.  And,  if  by
 chance  or  miscalculation,  the  Govern-
 ment  loses  a  vote,  it  should  not  be
 replaced  unless  a  proper  motion  of
 censure  or  re-confidence  is  brought  in
 the  House  and  the  whip  can  then  be
 applied  and  fhe  Party  can  close  its
 ranks  and  vote  the  Government  back
 into  power.  It  is  a  very  reasonable,
 rational  suggestion  that  I  am  making.
 Although  I  cannot  get  the  Home  Min-
 ister  to  crack  a  smile,  I  think  his  col-
 league  at  the  back,  the  Minister  of
 Parliamentary  Affairs,  is  having  a
 great  guffaw  at  this  suggestion.

 Another  example  is  the  language
 issue,  Why  don’t  you  create  a  com-
 mon  script  first?  I  have  already  sug-
 gested  Romanagri,  but  it  could  be
 anything,  as  a  first  step  towards  a
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 common  language  and  postpone  the
 language  problem  for  wiser  genera-
 tions  to  solve.

 Similarly,  there  are  other  aspects  of
 our  national  life  which,  with  purpose-
 ful  thinking  and  a  constructive  atti-
 tude,  can  be  resolved  in  a  reasoned
 fashion,  if  only  the  ruling  Party  co-
 operates  with  the  Opposition,  such  as
 it  is.  Instead  the  Home  Minister,  in
 my  opinion,  has  been  boxing  at
 shadows  like  a  political  pugilist.

 Last  year  he  has  fiddled  with  our
 Fundamental  Rights,  played  pussy
 with  Privy  Purses  and  princely  pri-
 vileges,  laboured  with  the  language
 issue,  contrived  constitutional  crisis,
 dithered  with  drought,  involved  our-
 selves  with  the  Israeli-Arab  war,  and
 now  we  have  been  crushed  by  the
 Kutch  award,  This  is  the  perform-
 ance  for  which  we  have  been  asked
 to  sanction  Rs.  554  crores.  (Inter-
 ruptions)

 Sir,  no  country  in  the  world  could
 have  started  on  a  better  wicket,  When
 the  British  left  this  country  we  had
 enormous  sterling  balances  abroad,
 to-day  we  have  a  debt  of  something
 like  Rs.  6000  crores.  We  had  a  first
 class  administrative  service,  to-day
 with  the  proliferation  of  political
 blocks  within  the  services  and_  its
 endless  multiplication,  bribery,  cor-
 ruption  and  inaptitude  is  its  hallmark.

 We  had  good  communications  and
 transport,  to-day  it  has  been  shot  to
 Pieces.

 We  had  a  superlative  army  which
 made  British  Generals  with  cast-iron
 insides  weep  at  the  idea  of  leaving  the
 Indian  Army.  Thanks  to  Mr,  Krishna
 Menon,  that  Army  has  been  turned
 into  petty  officers  reporting  directly
 to  the  Defence  Minister  behind  their
 superiors,  backs  and  it  has  consi-
 derably  shrunk  its  sprit  the  esprit  de
 corps  that  it  had.

 Many  argue  like  Shri  Morarji
 Desai,  ‘Let  not  anybody  say  that  we
 have  made  no  progress.”  “We  have
 made  considerable  progress",  he  said

 i just  the  other  day.  ii

 CHAITRA  7,  890  (SAKA)  (Min.  of
 Home  Affairs)

 AN  HON,  MEMBER:  That  is  a  fact.

 30

 SHRI  PILOO  MODY:  It  was  inevi-
 table.  If  you  spend  Rs.  4000  crores  a
 year,  something  must  come  up.  But
 the  acid  test  of  progress  it:  when  diffi.
 culty  comes  your  way,  disaster  comes
 your  way,  drought  and  aggression
 come  your  way,  how  do  you  withstand
 it?  That  is  the  true  measure  of  your
 progress.  I  do  not  say  that  there
 has  been  no  progress.  I  merely  say
 that  it  has  been  unwise,  not  worthy
 of  a  pat  on  the  back.

 To-day  we  stand  alone  in  the
 world.  Our  international  prestige  is
 at  its  nadir.  Our  economy  is  in
 recession,  Our  currency  worthless  and
 our  morality  the  most  degradable  and
 every  little  country  has  started  nib-
 bling  at  our  borders,  How  long  I  ask
 you,  can  we  go  on  in  this  fashion?
 This  Government  may  survive,  for
 various  reasons  not  connected  with
 its  intrinsic  strength,  but  there  is  a
 country  to  think  about.  It  is  the
 people  who  suffer—suffering  in  which
 the  so-called  socialistis  egalitarian
 ministers  do  not  participate.

 Sir,  we  cannot  have  a  Government
 without  a  will  to  govern,  We  cannot
 have  a  Government  which  makes  laws
 which  it  will  not  enforce,  and  that
 I  find,  generally,  because  the  laws  are
 ill-conceived,  illegical  and  politically
 motivated.  We  just  cannot  have  a
 government  with  prevaricates.

 Law  and  order  is  the  principal
 function  of  this  Home  Minister—not
 the  service  of  the  Congress  Party.
 At.  no  time  in  the  history  of  this
 country,  has  the  law  and  order  situ-
 ation  been  as  bad  as  it  is  today.  Are
 we  to  conclude  from  this  that  our
 Home  Minister  is  not  doing  his  job?
 Hardly,  I  can  hardly  believe  that.
 Our  Home  Minister  has  the  reputa-
 tion  of  being  a  tough  guy.  I  just
 cannot  understand  why  he  is  taking  a
 soft  line.

 SHRI  HEM  BARUA:  He  is  an  ami-
 able  man  also,
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 SHRI  PILOO  MODY:  Again  I  have
 to  start  attributting  motives.  Our  con-
 tention  is  that  the  Home  Minister  is
 ‘mignipulating  politically  for  Party
 benefits,  appearing  this  group  here
 and  pandering  to  that  group  there.  In
 anything  that  they  do  there  are
 always  political  considerations.  Even
 in  not  enforcing  law  and  order  there
 are  political  considerations,  Even  in
 not  enforcing  a  particular  law  politi-
 cal  considerations  come,  in  considera-
 tions  for  which  this  country  is
 being  allowed  to  go  to  pot.

 I  warn  you,  Sir,  we  are  fast  ap-
 proaching  the  precipice.  When  pro-
 duction  stops,  money  has  shrunk  and
 trains  do  not  run  function  and  the
 ports  close  down,  even  food  will  not
 grow  in  this  country.  Then  it  will  be
 time  for  most  of  us  to  meet  our  tryst
 with  destiny—only  it  will  be  at  the
 barricades,

 I  hope  at  least  the  Home  Minister
 will  remember  this  day  and  cry  in
 anguish—if  only  I  had  listened  and
 read  the  writing  on  the  wall.

 In  these  words  I  reject  the  Home
 Minister's  demands.  This  is  not  a
 democratic  government  of  decent  men.,
 it  is  a  kakistocracy—a  government  of.
 bad  men,  Therefore,  I  recommend
 that  we  do  not  give  them  a  single
 penny,

 Thank  you,  Sir.

 MR,  SPEAKER:  You  said  the  Home
 Minister  should  be  present  to
 Teceive  the  money.

 SHRI  PILOO  MODY:  Then  give  him
 half.

 SHRI  BRAHM  PRAKASH  (Outer
 Delhi):  Mr.  Speaker,  Sir,  last  year  has
 been  very  difficult  year  and  there
 were  a  spate  of  problems.  Ag  Mr.
 Mody  himself  has  pointed  out,  hcow
 difficult,  how  complex  was  the  whole
 year  and  the  whole  period.

 I  must  give  credit  to  the  Home
 Minister,  I  am  not  in  the  habit  of
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 giving  just  false  credit.  But  I  must
 give  him  credit  that  whatever  the
 problems,  whatever  the  difficulties,
 whatever  the  conflicts,  he  has  brought
 his  understanding  and  imagination  to
 solve  them.  He  has  also  shown  tact

 find  solutions,  At
 least,  in  any  matter  here  in  the  House
 or  outside,  he  has  not  done  anything
 which  could  add  to  the  fire;  rather  he
 has  tried  to  bring  a  sort  of  fire  extin-
 guisher  even  by  his  silence  on  certain
 very  complicated  matters,  when  actu-
 ally  tempers  were  very  high.  His
 job  will  continue  in  the  coming  year
 to  be  a  difficult  one  and  the  same
 understanding,  tact  and  imagination
 will  be  required.

 Here  I  would  like  to  pinpoint  some
 vf  the  outstanding  problems  and  urge
 upon  him  to  give  his  attention  and
 understanding  to  them  and  solve  them.
 {  know  that  by  himself  he  wil]  not
 be  able  to  do  so;  rather  he  would
 require  the  understanding  and  friend-
 ship  of  many  sections  of  people  in-
 cluding  Opposition  parties.  One  pre-
 dominent  question  is  the  language
 question.  No  doubt,  we  have  tried  to
 solve  some  aspects  of  it,  but  we  have
 yet  to  go  a  long  way  towards  the
 complete  solution  so  as  to  keep  the
 integrity  of  the  country  intact.  I
 would  like  him  to  tackle  jt  much
 more  vigorously.  In  this  matter,  I
 would  beg  of  the  Hindi  protagonists,
 who  have  a  great  stake  and  q  great
 responsibility  to  this  country,  who  no
 doubt  rightly  claim  a  certain  heritage
 and  a  certain  culture,  to  be  tolerant
 and  giving  and  help  solve  this  prob-
 lem  in  such  a  manner  that  the  non-
 Hindi-speaking  people,  those  particu-
 larly  who  have  opposed  to  Hindi,  are
 entirely  satisfied  with  the  solution,  I
 know  the  Home  Minister’s  mind  is
 working  on  these  lines,  but  great  sup-
 port  and  help  is  necessary  from  this
 House  and  outside,  particularly  from
 the  enlightened  sections  of  the  Hindi
 protagonists.

 SHRI  M.  L.  SONDHI  (New  Delhi):
 Is  Shri  Kamraj  helping  him?
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 SHRI  BRAHM  PRAKASH:  The  sec-
 ond  very  big  problem  is  that  of  Assam
 and  Nagaland.  In  these  two  issues
 also,  sometimes  very  contradictory
 and  harmful  sentiments  are  expressed
 by  extremists  on  both  sides.  There  can
 never  be  a  military  solution  to  this.
 and  such  like  problems;  there  can
 never  be  a  forced  solution,  forced  on
 one  group  or  the  other.  These  com-
 plex  problems,  particularly  when  they
 arise  in  an  area  which  is  a  border
 area,  have  to  be  solved  on  the  same
 basis  as  the  language  problem.  To
 this  end  als0,  extremists  on  both  sides
 have  to  be  both  more  understanding
 and  more  helpful;  particularly  we
 should  try  to  see  that  the  people  liv-
 ing  in  the  hill  areas,  people  living  in
 the  tribal  87688  have  really  the  satis-
 faction,  the  consolation  that  the  whole
 country  is  behind  them  and  their
 development  and  progress,  because
 these  people  unfortunately  had  been
 pushed  back  for  thousands  of  years
 into  a  life  which  is  really  intolerable.

 The  other  important  question—l
 really  feel  ashamed  to  talk  about  it;
 all  the  same  I  cannot  help  talking
 about  it  is  that  of  minorities  in  this
 country.  No  doubt  we  are  proud  that
 we  in  the  Congress  Party  as  a  whole
 and  many  other  enlightened  and  prce-
 gressive  parties  in  this  House  have
 looked  at  this  question  with  faith  and
 understanding  and  have  done  a  lot  to
 safeguard  the  interests  of  minorities,
 their  language  and  their  culture.  But
 there  are  sections,  parties  and  papers
 in  India  who  have  a  certain  idea  in
 their  mind  that  culture  is  something
 which  perhaps  we  had  two  thousand
 or  three  thousand  years  ago.  Culture
 and  civilisation  are  not  built  that  way,
 So  in  this  matter,  I  would  like  the
 Home  Minister  to  be  very  strict  and
 Strong.  If  any  person  belonging  to
 any  party,  if  any  party  or  group  or
 any  section  or  paper  takes  a  stand  or
 step  in  a  manner  which  goes  against
 the  interests  of  minorities,  their  lan-
 guage  and  their  culture,  he  should
 come  upon  them  with  a  strong  hand;
 he  should  mince  neither  words  nor
 action,  because  that  is  a  very  basic
 democratic  value  which  we  have  to
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 preserve.  If  we  cannot  do  80,  ाक
 cannot  uphold  our  democracy.

 The  other  question,  I  am  sorry  I
 have  to  point  out,  is  about  Delhi.  For
 many  reasons,  I  cannot  avoid  it
 because,  fortunately  or  unfortunately,
 I  happen  to  live  in  Delhi

 SHRI  HEM  BARUA:  Delhi  is  the
 capital  of  India,

 SHRI  BRAHM  PRAKASH:  Delhi  is
 also  the  capital  of  India.

 I  would  say  with  all  responsibility
 Delhi  is  administered  neither  demo-
 cratically,  nor  bureaucratically  nor
 autocratically;  it  is  administered  by
 chaos,  conflict  and  confusion,

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Trisanku.

 SHRI  BRAHM  PRAKASH:  I  say
 this  not  only  because  the  Jan  Sangh
 administration  is  there  today;  when
 the  Congress  was  in  power  here,  then
 also  I  had  been  saying  it.  Perhaps  all
 the  Home  Ministers  who  have  come
 to  administer  in  Delhi,  whoever  they
 may  be,  except  with  one  exception,
 that  of,  Shri  Gopalaswami  Ayyangar,
 have  never  relished  the  idea  when
 the  people  talked  of  the  Delhi  admi-
 nistration  and  the  reforms  needed
 here,  I  know  the  present  Home
 Minister  is  not  responsible  for  the
 past  legacy.  He  has  inherited  it,  but
 a  man  of  his  understanding,  vision
 and  courage  should  be  able  to  look  at
 it  in  a  different  way.

 MR.  SPEAKER:  He  may  resume
 after  lunch  recess.
 3  hrs.

 The  Lok  Sabha  adjourned  for  lunch
 till  fourteen  of  the  clock.

 —_——
 The  Lok  Sabha  reassembled  after

 Lunch  at  five  minutes  pas  four-
 teen  of  the  Clock.

 [SHRrMATI  LAKSHMIKANTHAMMA  in  the
 Chair]

 MR.  CHAIRMAN:  Shri  Brahm  Pra-
 kash  may  continue  his  speech,

 SHRI  BRAHM  PRAKASH:  When.
 the  House  adjourned  for  lunch,  I  was
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 (Shri  Brahm  Prakash]
 mentioning  about  the  affairs  in  Delhi.
 Delhi  is  suffering  from  a  long-stand- ing  malady.  It  requires  a  political
 solution,  Since  1912,  when  Delhi  was
 made  the  capital  of  India,  all  the
 administrators  had  been  tinkering with  the  problem  of  Delhi,  thus  avoid.
 ing  a  correct  and  satisfactory  solution, I  shall  no  doubt  suggest  certain  lines
 of  action  which  in  my  opinion  would
 Pave  the  way  for  a  solution  of  the
 problem  of  Delhi.  Before  doing  so, I  should  point  out  how  the  Delhi  Ad-
 ministration  is  functioning.  During the  last  fifteen  years  we  had  thrashed
 out  some  gOod  policies  with  great
 difficulty.  They  are  now  being  set  at
 naught.  The  Jan  Sangh  which  js  in
 charge  of  the  Delhi  Administration
 cannot  shirk  their  responsibility  for
 doing  this.  They  cannot  run  away  by
 saying  that  it  is  the  Congress  which
 runs  the  Centre.  Once  J  had  myself
 to  face  these  problems—jhuggi  and
 jhompri,  slum  clearance,  law  and  order
 and  land  acquisition.  I  know  the
 mind  of  the  officers  of  the  Govern-
 ment  of  India  and  the  bureaucracy  in
 Delhi.  Even  at  that  time  they  wanted
 to  remove  all  the  so-called  bad  spots
 by  one  stroke  of  the  pen  though  it
 affected  lakhs  of  people.  They  want-
 ed  to  clear  all  the  refugees,  jhuggis
 and  jhompris  from  those  areas  to
 some  far  off  areas.  I  cannot  describe
 now  what  struggle  we  had  to  put  up,
 sometimes  with  the  bureaucracy,  and
 sometimes  with  our  leaders  also.  We
 had  laid  down  a  policy  of  slum
 clearance  but  it  had  been  put  to
 naught.  Certain  policy  had  been  laid
 down  for  land  acquisition  sometime
 before  the  Jan  Sangh  administration
 took  over  und  it  was  decided  that
 certain  agricultural  lands  would  not
 be  acquired.  Now  that  decision  was
 scrapped  and  thousands  of  acres  of
 land  were  acquired—the  best  pieces
 of  agricultural  land  in  the  Delhi  area.
 Thousands  of  people  are  being  remov-
 ed  without  being  provided  proper
 amenities.

 श्री  हुक्म  चन्द  कछुवाप  :  (उज्जैन):
 जतसंध  प्रशासन  नहीं  शाया  था  तब  भो
 उन  को  हटाया  गया  था  /
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 SHRI  BRAHM  PRAKASH:  That
 was  under  a  regulated  policy.  I  have
 no  objection  if  according  to  that  policy People  are  removed.  They  are  being
 removed  against  this  policy.  I  was
 sitting  in  a  meeting  where  the  Home
 Minister  was  presiding.  I  pointed  out
 that  only  that  land  should  be  acquir-
 ed  which  was  required  for  a  public
 Purpose,  The  Chief  Executive  Coun-
 cillor  who  was  sitting  in  that  meeting
 opposed  that  idea.  I  was  stunned  to
 hear  it  from  a  person  who  claims  to
 speak  in  the  name  of  the  people  of
 Delhi.  He  opposed  the  decision  which
 was  arrived  at  earlier.  Too  much
 politics  had  come  to  play  in  the
 matter  of  teachers.  Such  matters
 came  earlier  also  and  we  tried  to
 solve  these  problems.  We  did  not  act
 on  the  plea  that  this  particular  depart- ment  Or  that  particular  area  does  not
 belong  to  us.  We  always  tried  to
 emphasise  on  the  Government  of  India
 the  problems  of  the  people  and  tc
 find  out  a  solution,

 क्री  हुकम  सन्‍द  कछवाय :  हारने  के
 बाद  ग्रकल  आई  है  |

 श्री  ब्रह्म  प्रकात  :  हारने  के  बाद  नहीं
 जीतने  के  बाद  की  बात  कर  रहा  हूं।

 I  know  that  regarding  some  of  the
 steps  which  I,  as  Chief  Minister  and
 a  responsible  man  of  Delhi,  suggest-
 ed  to  the  Government  of  India,  they
 hesitated  for  some  time  and  they  did
 not  agree.  But  the  matter  went  up
 tu  the  Prime  Minister  Jawaharlal
 Nehru.  Whether  it  is  acquisition  of
 agricultural  land  or  slum  clearance
 or  other  important  issues,  the  Jan
 Sangh  administration  in  Delhj  cannot
 just  say  that  they  are  not  responsible
 and  only  the  Central  Government  is
 responsible.  I  say  that  the  Jan  Sangh
 administration  is  responsible  and  they
 should  try  to  act  in  the  interests  of
 the  millions  of  people  in  Dethi.

 SHRI  BAL  RAJ  MADHOK:  The
 hon.  member  knows  what  is  under  the
 purview  of  the  Centre  and  what  is
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 under  our  purview.  I  would  have  ad-
 mired  if  you  had  resigned  when  the
 solutions  you  suggested  were  not
 accepted.  *  4!

 SHRI  BRAHM  PRAKASH:  I  can  say
 that  the  solutions  in  regard  to  jhuggi-
 jhompri  and  land  acquisition  were
 arrived  at  on  my  initiative.  But  when
 your  Chief  Executive  Councillor
 stands  up  and  talks  against  these
 policies...
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 SHRI  BAL  RAJ  MADHOK;:  Tell  me
 the  areas  which  have  been  acquired
 for  something  which  is  not  a  public
 purpose,

 SHRI  BRAHM  PRAKASH:  Only
 those  areas  were  acquired  which  voted
 against  you,  (Interruptions).

 SHRI  BAL  RAJ  MADHOK:  General
 talk  would  not  do.  Tell  us  the  parti-
 cular  areas,  Was  not  Kelagodam  re-
 quired  by  the  railways?

 att  कंवर  लान  गुप्त  (दिल्ली  सदर)  :
 मानतीय  सदस्य  ने  श्भी  कहा  है  कि  जो
 मीटिंग  हुई  थी  उस  में  माननीय  रूदस्प  ने
 खड़े  हो  कर  झुगणी  झोंपड़ियों  के  बारे  में
 उसके  खिलाफ  राय  दी  थी।  मैं  उन  से
 जामना  चाहता  हूं  कि  क्या  वह  उस  में  स्वंय
 हाजिर  थे  और  क्‍या  यह  भी  सही  नहीं  है
 कि  इन्होंने  सुझाव  दिया  था  कि  सरकार  को
 एक  प्राडिनेंस  निकालना  चाहिये  जिस  में
 पुलिस  को  अधिकार  दिया  जाए  कि  वह
 सरकारी  ज़मीन  पर  बैठने  वालों  को  गिरफ्तार
 कर  सकती  है।

 SHRI  BRAHM  PRAKASH:  ‘These
 very  suggestions  which  are  being  car-
 ried  out  now  by  the  Delhi  Administ-
 ration  under  the  guidance  of  the  Chief
 Executive  Councillor  were  given  to  me
 since  952  onwards  upto  967  by  the
 bureaucracy  and  I  always  resisted
 them.  It  is  not  a  secret  that  on  one
 or  two  occasions  even  in  952  and
 onwards,  when  I  was  Chief  Minister,
 I  had  to  tell  the  Government  of  India
 that  if  they  continued  with  that  atti-
 tude,  I  am  not  going  to  remain  as
 Chief  Minister,

 CHAITRA  7,  890  (SAKA)  Ministry  of
 Home  Affairs

 SHRI  KANWAR  LAL  GUPTA:  But
 you  never  resigned,  You  continued  to
 remain  in  office,

 SHRI  BRAHM  PRAKASH:  I  can  say
 with  all  the  facts  at  my  command
 that  whether  it  is  land  acquisition  or
 jhuggi-jhompri  or  teachers,  it  is  not
 the  Government  of  India  which  is
 responsible,  but  the  executive  Coun-
 cillors  sitting  there  who  are  respon-
 rible.  If  you  are  honest,  you  should
 resign  on  this  issue,

 38

 श्री  टोन  प्र०  ह्पावं।  (मुरादाबाद)  :
 'रियानों  को  जमीनें  कौडियों  के  मूल्य  पर
 ले  कर  इन्होंने  लाखों  करोड़ों  रुपया
 बनाया  #  |

 शौ  कंवर  ata  men:  दर्द  तो  इसी
 बात  का  हो  रहा  है  कि  प्रापकी  कुर्सी  जा  रही
 है।  जो  बुरी  हार  हुई  है  उसका  दर्द
 झभी  भले  नहीं  है  शाप ।  लोगों  की  सेवा
 करिये  तब  कुर्सी  पायेंगे  ।

 SHRI  BRAHM  PRAKASH:  जब  कोई
 जवाब  नहीं  होता  है  You  come  imme-

 diately  to  the  personal  level.  That  is
 the  meanest  part  of  your  party  poli-
 cies,  You  come  to  the  dirty  things.

 इयना  और  मेरा  दोनों  का  रुपया  मिला
 कर  चेंज  कर  लीजिये।

 श्री  हुम  चन्द  कछवाय  :  इनके  शर
 इनकी  बीवी  के  नाम  भी  जो  है  ?

 शी  ब्रह्म  प्रकाडा :  बीवी  बच्चों  प्रादि
 सब  का  एक्सचेंज  कर  लें  ।

 शी  कंवर  लात  गुप्त  :  चेकों  से  बहार
 जो  है  वह  भो  ?

 थ्रो  ब्रह्म  बका :  वह  भी
 MR.  CHAIRMAN:  Let  there  be

 some  order.  You  cannot  fight
 amongst  yourselves.  Please  address
 the  Chair,

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Now  that  you  have  start-

 ed  speaking  in  English,  you  have
 broken  your  pledge.  (Interruptions).
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 सभापति  महोदय  :  मैं  साफ  कर  देना
 चाहती  हूं  7  एक  सदस्य  की  हैसियत  से
 मैंने  वहू  निर्णय  लिया  था।  मैं  झब  यहां
 चेयरमैन  की  हैसियत  से  बैठी  हुई  हूं  ।

 SHRI  BRAHM  PRAKASH:  I  have  a
 few  suggestions.  The  Government  of
 India  and  the  Home  Ministry  should
 take  steps  to  end  this  administrative
 and  political  chaos.  They  may  keep
 New  Delhi  with  them,  if  they  like,  as
 the  seat  of  the  capital,  but  for  the
 rest  of  Delhi,  they  should  give  a  full-
 fledged  State.  Without  this  political
 solution,  this  conflict  between  one
 authority  and  another  authority  will
 continue.

 I  would  like  to  make  two  suggestions
 about  the  police.  Sometime  back  there
 Was  some  trouble  in  the  police,  Some
 cases  are  going  on  against  some  police-
 men.  Now  that  the  difficulty  is  over,
 I  would  request  the  Home  Minister  to
 consider  giving  a  general  amnesty  to
 the  policemen.

 My  second  point  is  about  recruit-
 ment  to  the  police  service.  We  are
 told  that  recruitment  from  the  sur-
 rounding  area  has  been  stopped,  This
 information  has  been  given  by  very
 responsible  persons.  If  this  is  so,  it
 is  a  very  bad  policy  and  it  will  be
 very  unjust  to  the  people  of  the  area
 around  Delhi,  because  they  would
 like  to  join  the  police.

 ot  हरवयात  वेवगुरा  (पूर्व  दिल्‍ली)  :
 श्रौर  इसके  लिए  चल्हाण  साहब  को  त्यागपत्र
 दे  देना  चाहिए।

 SHRI  BRAHM  PRAKASH:  S50,  I
 would  request  them  to  consider  this
 also,

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  May
 I  give  a  piece  of  information?  It  is
 not  true  that  recruitment  to  the  police
 services  from  the  surrounding  area
 has  been  stopped.  Only,  recruitment
 all  over  India  has  started.

 SHRI  BAL  RAJ  MADHOK:  But  an
 impression  has  gone  round  that  rec-
 rultment  from  surrounding  areag  has
 been  stopped.
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 SHR]  KANWAR  LAL  GUPTA:
 People  from  surrounding  areas,  parti-
 cularly  Haryana,  are  discouraged.
 So,  please  make  enquiries.

 SHRI  Y,  B.  CHAVAN:  I  have  made
 enquiries.  It  is  not  true  that  recruit-
 ment  from  surrounding  area  has  been
 discouraged.  But,  naturally,  the  area
 of  recruitment  has  been  widened  be-
 cause  Delhi  police  should  have  people
 from  all  other  States.
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 SHRI  BRAHM  PRAKASH:  I  have
 no  objection  to  extending  the  area;
 only,  there  should  be  no  ban  on  re-
 cruitment  of  people  coming  from
 nearby  areas.  That  is  my  only  re-
 quest.

 So  far  as  Himachal  Pradesh  is  con-
 cerned,  it  should  no  longer  remain  a
 Union  Territory.  It  should  be  dec-
 lared  a  full-fledged  State.  In  fact,
 it  is  long  overdue.

 Lastly,  regarding  privy  purse  I
 woulg  urge  upon  the  Home  Minister
 to  take  energetic  and  strong  steps  for
 ending  privy  purse  and  other  privi-
 leges  attached  to  the  princes.

 In  the  end,  as  I  have  said  earlier,
 perhaps  [  may  have  a  different  opinion
 from  that  of  the  Home  Minister  in
 regard  to  certain  things  in  Delhi—l
 hope  he  wil]  excuse  me  for  that—but
 I  do  not  agree  with  Shri  Piloo  Mody
 that  the  Home  Ministry  has  deterio-
 rated  or  has  become  ineffective.  I
 could  say  that  even  when  the  opposi-
 tion  parties  have  been  in  power  the
 Home  Minister  has  handled  all  the
 issues  with  gerat  dignity  and  great
 liberalism.  I  concede  that  point.
 Because,  a  person  in  power  should  not
 be  vindictive,  as  some  of  the  oppo-
 sition  parties  in  the  States  have  be-
 come  politically  vindictive.  Irrespec-
 tive  of  whichever  party  has  been  in
 power,  he  has  acted  always  with
 liberalism  towards  the  opposition
 parties.  Perhaps  some  people  may
 accuse  him  of  being  too  liberal,  I
 will  say  that  he  hag  been  liberal.  It
 has  been  very  good  for  Congress  and
 for  democracy.
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 AN  HON.  MEMBER:  Very  good  for
 Congress?

 SHRI  BRAHM  PRAKASH:  Yes,
 very  good  for  Congress.  I  am  proud
 of  him  and  I  am  proud  of  Congress,
 because  Congress  has  more  liberal
 values  than  many  of  the  opposition
 parties.

 MR.  CHAIRMAN:  Hon.  Members
 may  now  move  the  cut  motiong  to
 Demands  for  Grants  relating  to  the
 Ministry  of  Home  Affairs,  subject  to

 -their  being  otherwise  admissible.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move:

 “That  the  Demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re.  ww

 {Failure  to  loy  down  the  policy  of
 administrative  reforms  as  a  policy
 based  on  public  well-being,  (31)  1

 “That  the  Demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re.  ww

 [Fuilure  of  Delhi  Flood  Co-ordination
 Committee  to  prepare  a  successful
 flood  control  scheme.  (32)).

 “That  the  Demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re.  ww

 [Failure  to  reduce  the  number  of  high
 officials.  (33)].

 “That  the  Demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re,  ww

 [Failure  to  limit  the  pay  of  officers
 to  a  maximum  of  Rs.  1,000  per
 month.  (34)].

 “That  the  Demand  under  the
 Head  Ministry  of  Home  Affairs  be
 reduced  to  Re,  1

 {Failure  to  put  an  end  to  top  heavy
 administration.  (35)  L

 “That  the  Demand  under  the
 Head  Cabinet  be  reduced  to  Re.  I”.
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 Home  Affairs

 [Failure  to  reduce  the  expenditure
 being  incurred  on  the  Cabinet.
 (40)].

 “That  the  Demand  under  the
 Head  Administration  of  Justice’  be
 reduced  to  Re.  aw,

 ‘[Failure  to  provide  cheap  and  ‘readily
 available  justice.  (43)].

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 [Making  use  of  Police  in  repressing
 agitations  launched  by  farmers,
 labour,  middle  class  employees  and
 general  public.  (52).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 [Making  use  of  the  police  in  protec-
 ting  capitalists  and  landlords
 (53)  k

 “That  the  Demand  under.  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Failure  to  prevent  the  use  of  Central
 Reserve  Police  in  repressing  popu-
 lar  agitations.  (54) ).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 {Giving  freedom  to  the  Central.  Re-
 serve  Police  to  cruelly  suppress  the
 public  in  West  Bengal.  (55).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 [Making  use  of  Central  Reserve  Police
 in  suppressing  popular  agitations  in
 West  Bengal.  (56) J.

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Res,  100.”,

 {Failure  to  prevent
 Police.  (371.

 “That  the  Demand  under  the
 Head  Police  ‘be  reduced  by
 Rs.  100.",  3

 repression  by
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 [Unsatisfactory  work  of  C.LD.  (58) 1.
 “That  the  Demand  under  the

 Head  Police  be  reduced  by
 Rs.  100.",

 [Failure  of  C..D.  to  catch  or  detect
 grain  hoarders  and  _  profiteers.
 (59)  }.

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 {Shadowing  of  political  workers,  es-
 pecially  those  of  progressive  opposi

 MARCH  27,  068  Ministry  of  ld4
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 [Failure  to  regulate  absolute  powers
 of  police.  (66)].

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 [Failure  to  amend  the  Police  Code.
 (67)  J.

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Failure  to  remove  the  difficulties  of
 policemen.  (68) ],

 tion  parties  by  C.D.  Police.

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Forcing  of  the  railway  staff  at  Rail-
 way  Stations  by  ‘C.I.D.  to  tell  them
 about  the  coming  and  going  of
 Members  of  Parliament  belonging
 to  the  Opposition.  (6l)].

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Failure  to  make  the  activities  of
 C.B.I.  more  effective.  (62)].

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 {Unsatisfactory  working  of  C.B.I.
 (63)  1

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Need  to  reduce  the  salaries  of  Police
 Officers.  (64) 1,

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100."_

 [Failure  to  make  policemen  the  ser-
 vants  of  the  public.  (65) ).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”_

 (60).  “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,

 [Failure  to  remove  the  causes  of  dis-
 content  among  Delhi  Police  person-
 nel  by  accepting  their  justified  de-
 mands.  (69)].

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 [Failure  to  change  the  policy  of  re-
 pression  of  Delhi  Police.  (70)).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100."_

 [Need  to  raise  the  living  standards  of
 policemen.  (71)1.

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.",

 {Need  to  change  the  bureaucratic  atti-
 tude  of  police  officials.  (72)),

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100."

 [Failure  to  make  use  of  the  Police  in
 taking  action  against  grain  hoarders,
 blackmarketeers,  profiteers,  anti-
 social  elements,  dacoits,  corrupt
 Ministers  and  officials,  (78)).

 “That  the  Demand  under  the
 Head  Police  be  reduced  by
 Rs.  100.”,
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 {Failure  to  prevent  the  Police  in  re-
 pressing  popular  agitations.  (74)  i
 SHRI  K.  M.  ABRAHAM  _(Kotta-

 yam):I  beg  to  move:
 “That  the  demand  under  the

 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re,  1"

 {Growing  links  between  C.I.A,  offi-
 cials  and  certain  C.BI,  officials.
 (77)).

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re,  nr

 (Failure  to  stop  sale  of  smuggled
 goods  and  liquor  with  the  help  of
 CD  cars  by  some  Embassy  officials.
 (7B)  d

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 [Failure  to  tackle  language  agitation
 dispassionately  by  granting  equality
 to  all  Indian  languages.  (86)  1

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.”"

 [Failure  to  take  strong  action  against
 communal  elements  resuiting  in
 widespreag  communal  riots  in  diffe-
 rent  parts  of  the  country.  (87)].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 (Teppling  non-Congress  Governments
 in  various  States.  (88)].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 [Award  by  Mahajan  Commission  on
 Kerala-Mysore  and  Maharashtra-
 Mysore  border  dispute.  (89)  id.

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.""

 [Gross  interference  in  internal  affairs
 of  Kerala.  (90)].

 “That  the  demand  under  the
 Heag  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 CHAITRA  7,  1890  (SAKA)  Ministry  of  T46
 Home  Affairs

 [Deteriorating  Centre-State  relations
 consequent  to  the  vindictive  policy
 of  the  Home  Ministry  towards  non-
 Congress  State  Governments.
 (9)].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 [Failure  to  consult  Members  of  Par-
 liament  from  Kerala  on  the  matters
 connected  with  Kerala  State.  (92)].

 “That  the  demand.  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.""

 [Need  to  stop  the  practice  of  tapping
 telephones  of  Members  of  Parlia-
 ment  and  censuring  their  letters.
 (93)  J.

 “Theat  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 [Failure  to  absorb  large  number  of
 employees  of  former  River  Steam
 Navigation  Company  in  various
 public  sector  undertakings  in  spite
 of  earlier  assurances.  (94)).

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 (Failure  to  grant  separate  Hill  State
 for  Assam,  (95)].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 [Failure  to  settle  the  problem  of  Naga
 and  Mizo  people  in  a  peaceful
 manner.  (98) ].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.",,

 [Failure  to  check  activities  of  foreign
 secret  agents  in  Hrishikesh.  (97).

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.”
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 [Arrest  of  trade  union  workers  in
 Kashmir  under  the  Preventive  De-
 tention  Act  in  spite  of  the  ossur-
 ances  of  the  Home  Minister.  (98)  }.

 “That  the  demand  under  the
 Head  Cabinet  be  reduced  to  Re,  4

 [Failure  to  check  corruption  at  the
 Cabinet  level.  (99) ].

 “That  the  demand  under  the
 Head  Police  be  reduced  by  Rs.
 100.”

 [Growing  corruption
 officials.  (117)).

 “That  the  demand  under  the
 Head  Delhi  be  reduced  to  Re.  we

 amongst  high

 {Non-implementation  of  the  recom-
 mendation  of  Khosla  Commission  on
 the  conditions  of  Delhi  Police.
 (118)  ].

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  by
 Rs.  100.”

 [Police  excesses  in  Trade  Union  agi-
 tations.  (119) J.

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs.  1007"

 [Reckless  use  of  section  44  of  Cr,  P.C.
 against  genuine  trade  union  and
 democratic  movements.  (120) ].

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100."

 {Failure  to  prevent  rise  in  rent  of
 wooden  takhta  and  chabutaras  in
 front  of  shops  in  Chandni  Chowk  by
 400  per  cent,  (121) ].

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs.  100."

 [Failure  to  censure  introduction  of
 first  point  sales  tax  system  result-
 ing  in  loss  of  crores  of  rupces  of
 revenue.  (122)).,

 “That  the  demend  under  the
 Head  Delhi:  be.  reduced  by
 Rs,  100."

 MARCH  27,  968  Ministry  of
 Home  Affairs
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 [Failure  to  prevent  unauthorised  col-
 lection  of  tax  on  shop  keepers  for
 displaying  signboards  in  the  pre-
 mises.  (123) ].

 “Theat  the  demand  under  the
 Heaq  Delhi  be  reduced  by
 Rs.  100."

 (Failure  to  take  action  on  the  memo-
 randum  submitted  by  Delhi  General
 Merchants  Association,  (124) J.

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  by
 Rs.  100.”

 [Corruption  of  the  shop  inspectors
 who  encourage  the  shopowners  to
 violate  Shop  and  Establishment  Act.
 (125)  J,

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs.  100.”

 [Serious  cases  of  corruption  prevail-
 ing  in  the  machinery  for  collection
 of  sales  tar  in  Dethi  territory.
 (126)  ].

 “That  the  demand  under  the
 Heaq  Delhi  be  reduced  by
 Rs.  100."

 Cc  jrousing [Corruption  in  the  industrial
 colony  Najafgarh  Road.  (127).

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  hy
 Rs.  100.”

 [Growing  car  and  scooter  thefts  in
 Dethi.  (128) ).

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  by
 Rs.  100."

 [Increase  in  terminal-tax  by  the  Dethi
 Administration,  (129).

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  by
 Rs.  100.”

 [Need  to  improve  the  conditions  in
 Tihar  Jail.  (180)].

 “That  the  demand  under  the
 Heag  Delhi  be  reduced  by
 Rs.  100."
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 [Failure  to  recognise  Association  of
 Policemen.  (131) ].

 “That  the  demang  under  the
 Head  Chandigarh  be  reduced  to
 Re.  1”

 [Delay  in  taking  decision  on  the  sta-
 tus  of  Chandigarh,  (182) ].

 “That  the  demand  under  the
 Head  Andaman  Nicobar  Islands
 be  reduced  by  Rs.  100.”.

 (Favouritism  in  Chief  Commissioner’s
 office.  (133) ].

 “That  the  demand  under  the
 Head  Andaman  Nicobar  Islands
 be  reduced  by  Rs.  100."

 [Suppression  of  civil  liberties  in  the
 Islands.  (184) ].

 “That  the  demand  under  the
 Head  Andaman  Nicobar  Islands
 be  reduced  by  Rs.  100.”,

 [Police  interference  in  industrial  dis-
 putes  in  favour  of  employers.
 (135)  J.

 “That  the  demand  under  the
 Head  Tribal  Areas  be  reduced  by
 Rs.  100.”

 [Failure  to  stop  immigration  of  non-
 tribals  to  the  tribal  areas  in  Tripura
 despite  earlier  assurances.  (136).

 “That  the  demand  under  ‘he
 Head  “Tribal  Areas”  be  reduced
 by  Rs,  100.”,

 [Use  of  funds  meant  for  tribal  people
 for  non-tribal  persons,  (137) }.

 “That  the  demang  under  the
 Head  Dadra  and  Nagar  Haveli
 Area  be  reduced  by  Rs.  100."

 [Failure  to  develop  industries  in  Dadra
 and  Nagar  Haveli  Area.  (188) ].

 “That  the  demand  under  the
 Head  Dadra  and  Nagar  Haveli
 Area  be  reduced  by  Rs,  100.”

 [Failure  to  introduce  land  reforms  in
 Dadra  and  Nagar  Haveli  Area.
 (139) ].

 “That  the  demand  under  the
 Head  Dadra  and  Nagar  Haveli
 Area  be  reduced  by  Rs.  100.",

 -CHAITRA  7;  l890--(SAKA)  (Min.  of  ‘150
 Home  Affairs)

 [Failure  to  distribute  land  to  landless
 labourers  and  poor  peusants.
 (140)  J,

 “That  the  demand  under  the
 Head  Dadra  and  Nagar  Haveli
 Area  be  reduced  by  Rs.  100."

 [Failure  to  provide  adequate  cgricul-
 tural  credit  to  poor  peasants.
 (141)].

 SHRI  SURENDRANATH  DWIVE-
 DY  (Kendrapara):  I  beg  to  move:

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced’  to  Re.  l”.

 {Maintenance  of  communal  harmony.
 (157)  ].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  to  Re.  1”,

 [Increase  in  lawlessness  in  the  coun-
 try.  (158) ].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."

 {Ineffectiveness  of  the  Central  Bureau
 of  Investigation  in  detecting  serious
 crimes,  (163) J.

 “That  the  demand  under  the
 Head  Ministry  of  Home  Afairs
 be  reduced  by  Rs.  100."

 [Failure  to  strengthen  the  Border
 Security  Force  to  effectively  check
 infiltration  and  subversive  activities,
 (164) ].

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.”

 [Failure  of  the  police  to  check  the
 sinister  activities  of  the  espionage
 agents  of  foreign  power  blocks,
 (165)  h

 “That  the  demand  under  the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100."
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 [Failure  of  the  police  to  check  import
 and  manufacture  of  arms  by  anti-
 social  elements.  (166) }.

 “That  the  demand  under  ‘the
 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs.  100.""

 {Unsatisfactory  conditions  of  service
 of  the  ordinary  police.  (167) ].

 “That  the  demand  under  the
 Head  Cabinet  be  reduced  to  Re.

 ५  a”

 (Unnecessary  appointment  of  more
 Deputy  Ministers.  (168) J.

 “That  the  demand  under  the
 Head  Police  be  reduced  by  Rs.
 100."

 (Shrotcomings  in  the  training  of
 detectives  in  the  Central  Detective
 Training  School.  (175) 1.

 “That  the  demagd  under  the
 Head  Territorial  and  Political
 Pensions  be  reduced  to  Re.  Ww

 (Continuance  of  grants  made  by  the
 British  Rulers,  (190) ].

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100.".

 [Failure  of  the  Delhi  Police  to  check
 the  spate  of  crimes  in  Delhi.
 (205)  ].

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100."

 {Uncalled  for  interference  by  Police
 with  the  freedom  of  the  public.
 (206)  J.

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100."

 {Failure  to  secure  fair  treatment  for
 the  labourers  in  Delhi.  (207).

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100."
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 [Failure  to  provide  for  education  and
 hostel  facilities  for  the  disableg
 children.  (208)  hL

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs.  100."

 [Failure  to  keep  the  buildings  in  good
 repair.  (209).

 “That  the  demand  under  the
 Head  Delhi  be  reduced  by
 Rs,  100."

 [Serious  erosion  of  the  soil  in  Delhi.
 (210)  J.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 {Slow  rate  at  which  the  development
 of  Andaman  and  Nicobar  Islands  is
 proceeding.  (223)].

 “That  the  demand  under  the
 Head  Tribal  Areas  be  reduced  by
 Rs.  100.”

 [Neglect  shown  to  the  tribal  areas  in
 matters  of  eduaction,  communica-
 tion  and  industry.  (224).

 “That  the  demand  under  the
 Head  Dadra  and  Nagar  Haveli
 Area  be  reduced  by  Rs.  100.”

 [Failure  of  the  administartion  during
 the  last  near  famine  situation  in
 Dadra  and  Nagar  Haveli,  (225)  lL

 “That  the  demand  under  the
 Heag  Laccadive,  Minicoy  and
 Aminidivi  Islands  be  reduced  by
 Rs.  100.”

 {Failure  to  improve  the  lot  of  the
 people  in  Laccadive  group  of  Is-
 lands.  (226)  dL.

 “That  the  demand  under  the
 Heag  Laccadive,  Minicoy  and
 Aminidivi  Islands  be  reduced  by
 Rs.  100.”

 [Delay  in  developing  communication
 among  the  Islands  in  the  Laccedive,
 (227)  d.

 “That  the  demang  under  the
 Heag  Laccadive,  Minicoy  and
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 Aminidivi  Islands  be  reduced  by
 Rs.  100."

 (Neglect  in  developing  the  fishing
 industry  in  the  Laccadive  group  of
 Islands.  (228)  |.
 SHRI  FRANK  ANTHONY:  I  beg  to

 move:
 “That  the  demand  under  the

 Head  Ministry  of  Home  Affairs
 be  reduced  by  Rs,  100.”

 [Recession  of  the  secular  objective  and
 the  increasing  insecurit,  to  the  life
 and  property  of  minority  communi-
 ties.  (229) ].
 SHRI  VISWANATHA  MENON

 (Ernakulam):  I  beg  to  move:
 “That  the  demand  under  the

 Head  Chandigarh  be  reduced  by
 Rs.  100."

 [Failure  to  introduce  Rent  Control  Act
 resulting  in  higher  rent  and  large
 scale  eviction  notices  to  tenants,
 (230)  }.

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs,  100."

 [Police  interference  in  industrial  dis-
 putes.  (231) J.

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100."

 {Police  intereference  in  the  peaceful
 struggle  of  university  employees  and
 their  organisations.  (232)].

 “That  the  demang  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.”

 (E  ive  use  of  section  506  of  Cri-
 minal  Procedure  Code  against  trade
 union  workers  working  in  public
 and  private  sectors  and  against
 Gowernment  employees.  (233)  .f

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.”

 [Excessive  expenditure  on  Police  Ad-
 ministration,  (284) ].

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.""

 -CHAITRA  7,  880  (SAKA)  (Min.  of  lk4
 Home  Affairs)

 [Misuse  of  public  money  on  rose  gar-
 dens  while  neglecting  elementary
 publie  conveniences.  (235)  1

 “That  the  demang  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.”"

 [Demolition  of  Nehru  Market,  Janta
 Market  and  Randhawa  Market  with
 the  help  of  bulldozers,  uprooting
 more  than  500  shopkeepers  without
 any  alterantive  arrangement  or
 Payment  of  compensation  to  them.
 (236)  ].

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.”

 [Perpetual  tion  of  section  144,
 of  Cr.  P.  C.  throughout  the  city.
 (287)  ].

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100."

 [Activities  of  police  officials  to  serve
 the  interests  of  certain  officers  of
 LIC,  Chandigarh  in  suppressing
 trade  union  rights  of  employees.
 (238)  ].

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs,  100."

 [Failure  to  revive  compensatory  al-
 lowance  to  Central  Government  em-
 ployees  which  was  withdrawn  in
 1962.  (239) ].

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100.”

 (Inadequate  provision  of  staff  quarters
 to  Cenetral  Government  employees.
 (240)  lh

 “That  the  demand  under  the
 Head  Chandigarh  be  reduced  by
 Rs.  100."

 (Failure  to  provide  either  Municipality
 or  Corporation  to  Chandigarh  town-
 ship.  (241) ].
 SHRI  C.  K,  CHAKRAPANI  (Pon-

 nani):  I  beg  to  move:
 “That  the  demand  under  the

 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  to  Re.  wn
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 {[Non-intervention  of  Chief  Commis-
 sioner,  Andaman  and  Nicobar  Is-
 lands  in  favour  of  workers  during
 the  dispute  between  M/s.  Andaman
 Timber  Industries  Ltd.,  and  their

 workmen,  (242) ].
 “That  the  demand  under  the

 Heag  Andaman  and  Nicobar  Is-
 lands  be  reduced  to  Re.  Ww

 [Non-intervention  of  Chief  Commis-
 sioner,  Andaman  ang  Nicobar  Is-
 lands  in  the  dispute  of  State  Trans-
 port  workers  with  the  authorities
 regarding  their  demands.  (243)].

 SHRI  VISWANATHA  MENON:  I
 beg  to  move:

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  to  Re.  1”

 [Policy  regarding  forcible  collection  of
 loans  granted  to  refugees  from  East
 Pakistan  settled  after  ‘1952.  (244)  ].

 “That  the  demand  under  the
 Heaqd  Andaman  and  Nicobar  Is-
 lands  be  reduced  to  Re,  1”

 [Lack  of  provision  of  drinking  water
 facilities  to  the  refugees  settled  in
 Borneol,  Middle  Andamans.  (245)  }

 “That  the  demand  under  the
 ‘Head  Andaman  and  Nicobar  Is-

 lands  be  reduced  to  Re.  ww

 [Allotment  of  land  to  refugees  set-
 tlers  at  Panchawati  village  which
 was  unfit  for  paddy  cultivation.
 (246)  }

 “That  the  demand  under  the
 Heag  Andaman  and  Nicobar  Is-
 lands  be  reduced  to  Re.  a”

 (Non-distribution  of  land  to  Moplas
 despite  availability  of  land  for  dis-
 tribution  and  paddy  cultivation.
 (247)  J.
 SHRI  C.  K.  CHAKRAPANI:  I  beg

 to  move:
 “That  the  demand  under  the

 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100"

 MARCH  27,  968  (Min.  of  Home  Affairs)  56

 [Need  to  construct  a  three  mile  route
 from  Uttara  Jetty  to  the  main  ;et-
 tlement  area  of  Kadamatala  in
 Middle  Andamans,  (248)).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.""

 {Need  to  construct  a  link  roag  con-
 necting  the  Dharmapuram  village
 with  the  trunk  road  (Rangat-
 Mayabunder)  at  C.  F.  Nallah  in
 Betapur  area  of  Middle  Andamans.
 (249)  a

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 [Discrimination  in  recovery  of  loans
 from  the  refugee  settlers.  (250)].

 “That  the  demang  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 {Plight  of  refugee  settlers  at  Borneol
 and  Panchawati  in  Middle  Anda-
 mans.  (251)).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 [Need  to  establish  communication  by
 constructing  a  small  bridge  at  the
 old  abandoned  Betapur  Jetty  pvint.
 (252)  ].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.""

 [Exploitation  by  mahajans  who  grab
 harvest  of  poor  peasants  by  advanc-
 ing  paltry  sums  in  times  of  diffi-
 culty.  (253) J.
 SHRI  VISWANATHA  MENON;  I

 beg  to  move:
 “That  the  demand  under  the

 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.".

 {Imposition  of  साप,  on  the  multi-
 lingual  people  of  Andaman  and
 Nicobar  Islands  without  the  wishes
 of  the  people.  (254)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  le-
 lands  be  reduced  by  Rs.  100."
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 {Failure  to  solve  the  language  issue
 in  Andaman  and  Nicobar  Islands  on
 the  basis  of  Memorandum  submitted
 by  President  Andaman  Nagarik
 Samaj,  Port  Blair.  (255)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 [Failure  to  reopen  supply  stores  in
 all  parts  of  Nicobar  group  of  Is-
 lands.  (256).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 {Failure  to  stop  the  malpractices  in-
 dulged  in  by  Akoojis  by  using  the
 State  machinery  for  their  purpose.
 (257)  1.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 jands  be  reduced  by  Rs.  100.”

 [Role  of  Government  officials  in  per-
 mitting  Akoojis  to  conduct  business
 under  the  label  of  Nicobar  Com-
 mercial  Co.,  and  Nancowry  Trading
 Co.,  after  not  renewing  licence  in
 August,  1967.  (258) ). 1

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 {Need  to  remove  restrictions  on  entry
 of  Indian  citizens  into  Nicobar  group
 of  Islands.  (259)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 {Failure  to  take  action  on  the  Memo-
 randum  submitted  by  Andaman  and
 Nicobar  Kisan  Sabha  on  6th  Nov-
 ember,  1967.  (260)  }.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 Jands  be  reduced  by  Rs,  100.”

 {Need  to  repeal  Andaman  and  Nicobar
 Land  Tenure  Regulations,  1926,
 (261)).

 “That  the  demang  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 3856  (Ai)  LSD—46.
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 [Red-tapism  and  delay  in  payment  of
 taccavi  loans.  (262)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”"

 [Need  to  develop  roag  connections  in
 the  settlement  area  to  ‘facilitate  the
 economic  activities  in  Islands.
 (263)  }

 “That  the  demang  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 [Need  to  fence  the  reserve  forest  to
 protect  the  paddy  fields  from  the
 damages  by  deers  and  wild  animals.
 (264)  ].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 [Need  to  take  measures  to  feed  the
 stray  elephants  and  to  protect  pro-
 perty  of  people  from  damages  caus-
 ed  by  them,  (265)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 [Need  to  develop  social  relations  dbet-
 ween  tribals  and  non-tribals  in  the
 Islands.  (266)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 develop
 re

 in
 islands,

 [Failure  to
 Andaman  and  Nicobar
 (267)  ].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 (Ad.  of  well  planned  settlement
 programme  to  settle  refugees  from
 East  Pakistan.  (268)  le

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is
 lands  be  reduced  by  Rs.  100."

 (Failure  to  set  up  a  democratic  set
 up  for  the  people  in  the  Islands.
 (269)  ].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."
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 [Use  of  police  against  trade  union  and
 democratic  movement  in  the  Islands.
 (270)).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 [Misuse  of  power  by  the  Chief  Com-
 missioner  against  the  interests  of
 the  people.  (271)].

 “That  the  demand  under  the
 ‘Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”

 [Need  to  allot  alternative  land  to
 people  having  land  which  is  useless
 for  paddy  cultivation.  (272)).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 [Need  to  provide  ration  cards  to  pea-
 sants  not  having  land  fit  for  paddy
 cultivation  (273)  1

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs,  100.""

 {Need  to  allot  land  to  offshoots  of  the
 main  families  brought  to  Islands  as
 settlers,  (274) 1.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs,  100."

 {Need  to  provide  alterantive  avenues
 of  occupation  to  peasants  and  agri-
 cultural  workers  during  offseason
 period.  (275)].

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100."

 (Need  to  upgrade  the  middle  school  at
 Wimberlygunj  (South  Andamans)
 a  higher  secondary  school  during
 the  ensuing  academic  vear.  (276)),

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs,  100.”.

 (Need  to  establish  a  full-fledged  hos-
 pital  with  sufficient  number  of  beds
 at  Wimberlygunj  (South  Anda-
 mans).  (277) 1.

 SHRI  C.  K.  CHAKRAPANI:  I  beg
 to  move:  .

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”.

 [Need  to  construct  a  four-mile  route
 from  Wrightmyo  to  Shoalbay  in
 South  Andamans.  (278).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”.

 |  Need  to  construct  a  three  mile  route
 from  Kishori  Nagar  Jetty  to  the
 interior  settlement  area  in  South
 Andamans.  (279).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.",

 [Need  to  construct  a  five  mile  route
 from  Kalighat  Jetty  to  Ramnagar  in
 North  Andamans,  (280) J.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.".

 {Need  to  construct  a  three  mile  route
 from  Kalighat  to  Kerala  village  in
 North  Andamans.  (281).

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs.  100.”.

 {Need  to  construct  a  three  mile  route
 at  Havelock  Islands  from  Jetty  to
 the  interior  villages.  (282)  id.

 “That  the  demand  under  the
 Head  Andaman  and  Nicobar  Is-
 lands  be  reduced  by  Rs,  100...

 [Need  to  construct  a  ten-mile  route
 from  Tugapur  to  Bajota  in  North
 Andamans.  (283)  dL

 MR.  CHAIRMAN:  The  cut  motions
 are  also  before  the  House,

 श्री  झटल  बिहारो  बाजपेयी  (बलरामपुर  )  :
 सभापति  महोदया,  10  फ़रवरी  की  रात  को
 भारतीय  जनसंघ  के  नेता  पंडित  दीनदयाल
 उपाध्याय  का  शव  मूशलसराय  स्टेशन
 के  पास  रेलवे  लाइन  से  लगा  हुमा  पाया
 गया  था।  प्राज  27  मार्च  है।  छः  हफते  से
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 ग्रधिक  समय  बीत  गया  लेकिन  अभी  तक
 उन  की  मृत्यु  पर  पड़ा  हुआ  रहस्य  का  पर्दा
 उठा  नहीं  है।  सी०  बी०  झाई०  जांच  कर
 रही  है  लेकिन  उस  की  जांच की  गति
 घीमी  मालूम  होती  है।

 पहले  यह  खबर  दी  गई  थी  कि  उन  की
 मृत्यु  किसी  रेल-दुर्घटना  में  हुई  भौर  हमारे
 बार-बार  कहने  के  बाद  भी  कुछ  स्थानीय
 भ्रधिकारी  इसी  दुघंटना  की  बात  पर  बल
 देते  रहे।  उस  दिन  इस  सदन  में  श्रद्धांजलि
 झपित  करते  हुए  मैंने  कहा  था  कि  जिद
 परिस्थितियों  में  शव  पाया  गया  उस  से
 दुर्घना  की  बात  पर  विश्वास  नहीं  होता।
 ऐसा  लगता  है  कि  हत्या  करने  के  बाद  उन
 का  शव  वहां  रख  दिया  गया।  प्रश्न  यह
 पैदा  होता  है  कि  यह  हत्या  किस  ने  की  प्रौर
 किन  उद्देश्यों  से  की  ny

 wa  एक  नई  तौर  विचित्र  बात  कही
 जा  रही  है  कि  कुछ  चोरों  ने  लूट-मार  के
 इरादे  से  उन  की  हत्या  कर  दी।  मेरा  निवेदन
 है  कि  अभी  तक  जांच  का  जो  परिणाम  निकला
 है  और  जिस  का  उद्घाटन  करना  सार्वजनिक
 हित  के  प्रतिकूल  नहीं  है  उस  के  सम्बन्ध  में

 गृहमंत्री  महोदय  को  एक  वक्‍तव्य  देना  चाहिए  |
 जांच  ग्रभी  जारी  है  और  हम  चाहते  हैं  कि
 उसको  शीघ्नता  से  पूरा  किया  जाये।

 हम  यह  भी  चाहते  हैं  कि  हर  एक  दृष्टिकोण
 से  इस  मामले  की  जांच  होनी  चाहिए।
 मैं  उसबात  को  फिर  कहना  चहता  हूं  कि
 जिस  ढंग  से  शव  पाया  गया  और  उन  के
 शरीर  पर  जिन  चोटों  के  निशान  लगे  थे
 वे  इस  बात  की  ओर  संकेत  करते  हैं  कि  यह
 चोरों  का  काम  नहीं  है  बल्कि  इस  हत्या
 के  पीछे  कुछ  और  तथ्य  हैं  जिन  को  प्रकाश
 में  लाना  बाकी  है।  गृह  मंत्री  महोदय
 स्वीकार  करेंगे  कि  जिन  परिस्थितियों  में
 उपाध्याय  जी  का  निघन  हुमा  उस  से  सारे
 देश  में  बेचेनी  फैली  है  ।  जनसंघ  के  कार्यकर्त्ताग्रों
 झौर  समर्थकों  की  भावनाओं  का  भी  वह
 सरलता  से  झन्दाज़  लगा  सकते  हैं।  हम
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 हृदय  पर  पत्थर  रख  कर  जांच  के  परिणामों  की
 प्रतीक्षा  कर  रहे  हैं।  लेकिन  हम  यह  भ्राश्वासन
 चाहेंगे  कि  इस  कांड  के  पीछे  जिन  का  हाथ
 है.  जिन्होंने  उन  की  हत्या  का  षड॒यंत्र  किया,
 उन  को  बचने  नहीं  दिया  जायेगा  7  सभी

 दृष्किणों  से  इस  मामले  की  जांच  की  जायेगी
 भौर  कोई  भी  प्रयत्न  बाकी  नहीं  छोड़ा  जायेगा  ।

 मुझे  भ्रभी  बताया  गया  है  कि  सी०
 बी०  शाई०  के  श्रधिकारी  मि०  लोवों
 इस  जांच  की  देख-रेख  के  लिए  नियुक्त  हुए
 थे  उन  को  कोई  झौर  काम  दे  दिया  गया  हूं  t
 गृह  मंत्री  महोदय  यह  स्पष्ट  करेंगे  कि
 इस  में  कहां  तक  सचाई  है।  स्पष्ट  है  कि
 सरकार  को  इस  जांच  के  काम  को  बड़ी
 गम्भीरता  से  लेना  होगा।  करोड़ों  लोगों
 की  भावनायें  इस  के  साथ  जुड़ी  हुई  हैं  ।
 इस  बारे  में  सी०  बी०  आई०  ढिलाई  से  काम
 ले  यह  किसी  को  सहन  नहीं  होगा  ।

 पिछले  कुछ  हफ्तों  में  देश  के  अनेक
 भागों  में  साम्प्रदायिक  दंगे  हुए  हैं।  ये  दंगे
 भारत  के  नाम  पर  बट्टा  लगाते  हैं।  ये  दंगे
 विदेशों  में  हमें  उपहास  का  विषय  बनाते
 हैं।  इन  दंगों  से  राष्ट्रीय  एकता  के  भाव
 को  गहरी  ठेस  लगती  है।  स्वाधीनता  के
 बीस  साल  बाद  और  पाकिस्तान  के  निर्माण
 के  बीस  वर्ष  पश्चात्‌  देश  में  इस  तरह  के  दंगे
 क्यों  होते  हैं,  इस  पर  गम्भीरता  से  विचार
 करना  होगा।

 मैं  यह  बात  स्पष्ट  कर  देना  चाहता
 हूं  कि  हम  देश  में  साम्प्रदायिक  दंगे  नहीं  चाहते
 हैं।  हम  देश  में  साम्प्रदायिक  शान्ति  श्रौर
 भाई-चारा  बनाए  रखना  चाहते  हैं।  प्रौर
 उसके  पक्ष  में  हैं।  प्रगर  हमारे  दल  पर  इस
 बारे  में  आरोप  लगाए  जाते  हैं  तो  वे  आरोप
 राजनीतिक  कारणों  से  प्रेरित  होकर  लगाए
 जाते  हैं।  हम  किसी  भी  निष्पक्ष  जांच
 के  लिए  तैयार  हैं  प्रपने  श्राचरण  को

 शुद्ध  प्रमाणित  करने  के  लिए  प्रस्तुत  हैं।
 लेकिन  दंगे  होते  हैं,  इस  पर  केवल

 चिन्ता  प्रकट  करके  हम  श्रपने  कत्तंव्य  की
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 इतिश्री  नहीं  समझ  सकते  हैं  ।  इस  बात  की
 गहराई  में  जाना  होगा  कि  दंगे  क्‍यों  होते  हैं,
 कौन  करता  हैं  श्रभी  कांग्रेस  के  सदस्य  कह
 रहे  थे  कि  प्रल्पसंख्यकों  को  सरक्षण  मिलना
 चाहिए।  मैं  उनकी  बात  से  सहमत  हूं  ।  भ्रल्प-
 संख्यक  फिर  चाहे  वहूं  मजहबी  हों  या  भाषायी,
 उनके  अधिकारों  की  पूरी  रक्षा  होनी  चाहिए  t
 लेकिन  इसके  साथ  मैं  यह  भी  कहना  चाहूंगा
 कि  जहां  प्रल्पसंख्यकों  के  अधिकारों  की  रक्षा
 होनी  चाहिए,  वहां  अल्पसंख्ययों  को  इस
 देश  के  प्रति  अपने  कत्तंव्यों  का  भी  पूरी  तरह  से
 पालन  करना  चाहिए  ।  श्रधिकार  शौर
 कर्तव्य  दोनों  एक  ही  सिक्‍के  के  दो  पहलू  हैं
 शौर  कत्तंव्यों  को  छोड़  कर  भ्रधिकार  की  बात
 कोई  विशेष  भ्रर्थ  नहीं  रखती  ।

 महोदया,  श्भी  जो  दंगे  हुए  हैं  भ्नौर  उनके
 बारे  में  जो  समाचार  मिले  हैं  क्या  कोई  इस  बात
 से  इनकार  कर  सकता  हैं  कि  छोटी  सी
 बात  बड़ा  रूप  ले  गई  ?  क्‍या  कोई  इनकार
 कर  सकता  है  कि  श्नेक  जगहों  पर  दंगों
 का  प्रारम्भ  इसलिए  हुमा  कि  झल्प-
 संख्यक  समुदाय  के  कुछ  लोगों  ने  चय
 से  धौर  बुद्धिमत्ता  से  काम  नहीं  लिया  ।  भभी
 अभी  करीमगंज  की  घटना  हुई  ।  गृह  मंत्री
 महोदय  करीमगंज  हो  कर  ाये हैं  ।  यह  ठीक  है
 कि  बाद  में  अल्पसंख्यकों  का  नुकसान  बहुत
 हुआ  ।  इस  तरह  की  रिपोर्ट भ्ौर  भी  जगहों से
 झा  सकती  हैं  ।  लेकिन  दंगे  शुरू  कहां  से  हुए  ?
 करीमगंज  की  घटना  यह  है  कि  वहां  एक  लड़का
 एक  गाय  को  कांजी हौस  में  भर्ती  करने के  लिए
 ले  जा  रहा  था।  उस  पर  हमला  किया  गया
 और  उससे  दंगा  हुआ  ।  वह  गाय  एक  मुसलमान
 की  थी,  किसी  हिन्दू  के  घर  में  घुस  गई  थी  भौर
 वह  लड़का  उसे  कांज़ी  हौस  में  ले  जा  रहा  था
 जिसे  रोका  गया  और  पीटा  गया  ।  यहां  से
 चिन्गारी  फैली  ।  बात  छोटी  सी  थी  ।  लेकिन
 उसने  भयंकर  रूप  ले  लिया  ।  देखना"  यह  हैं
 कि  वह  प्रारम्भ  कैसे  हुई  ?  क्‍या  इससे
 कोई  इनकार  कर  सकता  है  कि  रांची
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 में  दंगा  तब  हुभा  जब  उर्दू  के  विरोध  में
 निकाले  गये  जुलूस  पर  हमला  किया  गया  ?
 क्या  यह  सत्य  नहीं  है  कि  रांची  में  दिन  दहाड़े
 एंक  जनसंघ  के  कार्यकर्ता  को  म.र  डाला  गया  ?
 अभी  भ्रभी  मेरठ  के  दंगे  को  चर्चा  की  जाती  है  ?
 शेख  भ्रब्दुल्ला  कहीं  जाये,  उनके  खिलाफ  काले
 झंडे  दिखाये  जायें,  इसे  हम  पसंद  नहीं  करते  ।

 शेख  भ्रब्दुल्ला  कोई  इतने  बड़े  श्रादमी
 नहीं  हैं  कि उनको  हर  जगह  काले  झंडे  दिखाने
 की  जरूरत  पड़  गई  हो  ।  मेरठ  के  हमारे  जनसंघ
 के  कार्यकर्ता  आये  थे  श्लौर  उनको  हमने  सलाह
 दी  थी  कि  जनसंघ  की  तरफ  से  काले  झंडे  नहीं
 दिखाये  जाने  चाहियें।  लेकिन  फिर  भी  झंडे
 दिखाये  गये  ।  क्‍या  काले  क्षंडे  दिखाना  जुर  हूँ  ?
 अभी  प्रभी  गृह  मंत्री  महोदय  महारष्ष्ट्र  के  दौरे
 पर  गए  थे  1  इनको  जगह  जगह  जनसंघ  ने,
 संयुक्त  समाजवादी  दल  ने,  प्रजा  समाजवादी
 दल ने  कालें  झंडे  दिखाये,  लेकिन  कहीं  दंगा
 नहीं  हुआ

 श्री  यशवन्त  राब  चब्हाए  :  यह  बड़प्पन
 की  निशानी  मुझे  दे  रहे  हैं  ।

 श्री  टल  बिहारी  वाजपेयों  :  ठीक  हू  1
 शेख  भग्रब्दुल्ला  और  चव्हाण  साहब  में  बृड़प्पन
 की  तुलना  भगर  करनी  हो  तो  मैं  जरूर  उन्हें
 बड़प्पन  देने  के  लिए  तैयार  हूं  t

 स्पष्ट  है  कि  काले  झंडे  दिखाना  कोई  जुर्म
 नहीं  है  ।  जब  प्रदर्शनकारियों  पर  हमला  हुभा
 तब  दंगा  शुरू  हुआ  ।  झब  काले  झंडे  दिखाने
 पर  हमला  क्‍यों  होता  चाहिए  ?  शेख

 भ्रब्दुल्ला  एक  विवादपग्रस्त  व्यक्ति  हैं  ?  उन्हें
 किसी  सम्मेलन  में  क्‍यों  बुलाया  जाना  चाहिए  ?

 उन्हें  भारत  के  मुसलमानों  के  नेता  क  रूप  में
 खड़ा  करने  का  प्रयत्न  क्‍यों  होना  चाहिए  ?
 पहले  बहू  राष्ट्रीय  जीवन  के  साथ  श्रपने  को
 एकाकार  कर  लें,  तब  उनको  योग्य  स्थान
 मिलेगा  ।  नहीं  तो  कोई  कितना  भी  बड़ा  व्यक्ति
 क्यों  न  हो  प्रगर  वह  राष्ट्र  के  विरोध  में  चलेगा
 तो  राष्ट्र  उसको  सहन  नहीं  करेगा।
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 माननीय  गृह  मंत्री  महाराष्ट्र  से  झति  हैं  1
 जब  कभी  गणेश  उत्सव  होते  हैं  तो  चाहे  वह
 मालेगांव  हो,  चाहे  भहमदनगर  हो,  दंगे  हो
 जाते  हैं।  जुलूस  निकलता  है,  उस  पर  पत्थर
 फेंके  जाते  हैं।  कहीं  होली  का  रंग  फेंका  जाता  है,
 दंगे  हो  जाते  हैं।  अ्राखिर  कलकत्ते  में  4  मार्च
 को  दंगा  क्‍यों  हुआ  ?  कुछ  हिन्दू  महिला:  रंग
 खेलने  के  बाद  तालाब  में  स्नान  कर  भरा  रही
 थीं।  उन  पर  छींटोकशी  की  गई,  उनको  छोड़ने
 की  कोशिश  की  गई।  तब  वहां  पर  दंगे  शुरू  हुए  ।
 कहीं  शौर  लोग  भी  गलतियां  कर  सकते  हैं  if
 लेकिन  हर  एक  सम्प्रदाय  को,  हर  एक  समूह  को,
 अपना  दायित्व  समक्षना  होगा  ।  जब  हमारे
 पड़ोसी  हमारी  प्रत्येक  कमजोरी  का  लाभ
 उठाने  के  लिये  तैयार  हैं  तब  देश  के  भीतर  कोई
 ऐसा  काम  नहीं  होना  चाहिए  जो  राष्ट्रीय
 एकता  को  कमज़ोर  करे,  जो  हमारे  पड़ोसियों  को
 हमारे  मामलों  में  दखल  देने  का  हौसला  बढ़ाये।
 गृह  मंत्री  महोदय,  इस  बात  की  जांच  करें  कि
 इलाहाबाद  के  दंगे  की  खबर  पाकिस्तान  के
 रेडियो  से  एक  बजे  के  समाचारों  में  कैसे  प्रसारित  -

 हुई  ?  श्र्भी  इलाहाबाद  के  दंगों  की  खबर
 सारे  शहर  में  भी  नहीं  फैली  थी  कि  पाकिस्तान
 रेडियो  मुहल्लों  के नाम  ले  ले  कर  बोला  कि
 इलाहाबाद  की  कोतवाली  के  सामने  200  मुसल-
 मानों की  लाशें  पड़ी  हुई  हैं।  जरूर  इलाहाबाद
 में  किसी  के  पास  गुप्त  ट्रांसीटर  है  जो
 पाकिस्तान  को  खबरें  देता  है।  यह  प्रश्न  देश  की
 सुरक्षा  का  है।  यह  किसी  सम्प्रदाय  का  प्रश्न
 नहीं  है  1  महोदया,  भारत  को  एक  भ्रसाम्प्रदायिक
 राज  बनाने  का  निर्णय  हमने  स्वेच्छा  से  किया  है।
 इस  बात  को  भूलना  नहीं  चाहिए  कि  यह  निर्णय
 हिन्दू  समाज  का  निणांध  है  ।  मुसलमानों  को
 मौक  था  कि  वह  पाकिस्तान  में  एक
 सेकुलर  स्टेट  बना  कर  दिखाते  7  मगर
 जो  मुसलमान  वहां  चले  गए  उन्होंने
 इस्लामिक  स्टेट  बनायी  ।  लेकिन  वह
 भारत  में  इस  बात  पर  जोर  देना  चाहते
 हैं  कि इस  को  सेकुलर  होना  चाहिए।  हम  उन  के
 कहने  से  सेकुलर  स्टेट  बनाने  वाले  नहीं  हैं  ।
 यह  हमारी  संस्कृति  का  भ्रंग  है  ।  हमने  प्रारंभ  से
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 कहा  है  कि  पूजा  के  तरीके  भनेक  हो  सकते  हैं
 मगर  ईएवर  एक  है।  प्राप्ति  के  मार्ग  भिन्‍न  हो
 सकते  हैं  मगर  परम  सत्य  एक  है  t  भलग  भलग
 मार्गों  से  भी  वहीं  तक  पहुंचा  जा  सकता  है,
 सेकूलरवाद  का  म्ह  झ्राधार  है  1  हमारी
 सहिष्णुता  में  से  सभी  मार्गों  से  ब्रह्म  को  प्राप्त
 करने  की  हमारी  तैयारी  में  से  सेकुलर  स्टेट
 का  विचार  निकला  है  |  मगर  सेकुलर  स्टेट
 का  बर्थ  यह  नहीं  है  कि  राज्य  धर्म  विरोधी
 होना  चाहिये  ।  सेकुलर  स्टेट  का  पनुवाद  मैं
 धर्म-निरपेक्ष  भी  नहीं  करना  चाहता  ।  धर्म  एक
 व्यापक  शब्द  है  |  उस  से  कोई  निरपेक्ष  नहीं  हो
 सकता  ।  सेकुलर  का  श्र्थ  है  सम्प्रदाय-निरपेक्ष  ।
 देश  में  अनेक  मत  मतान्तर  हैं।  स्वयं  हिन्दू
 समाज  में  अनेक  उपासना  पद्धतियां  हैं  7  सब  के
 श्रधिकार  समान  होने  चाहियें।  सब  को  समान
 सुविधायें  मिलनी  चाहिये  1  भारत  के  सब  पद
 भारत  के  सभी  नागरिकों  के  लिए  खुले  रहने
 चाहियें  1  शिक्षा  में,  व्यापार  में,  उद्योग  धंधों  में,
 लाइसेंस  में  किसी  तरह  का  भेदभाव  नहीं  होना
 चाहिये  और  ्रगर  मत  या  मजहब  के  ग्राघार
 पर  भेदभाव  होता  है  तों  हम  उसके  खिलाफ
 हैं।  इस  तरह  की  शिकायतें  आती  हैं  तो  उनका
 निराकरण  होना  चाहिये  ।  लकिन  मजहब  के
 ब्राधार  पर  पक्षपात  का  भी  समर्थन  नहीं  किया
 जा  सकता  ।  किसी  को  अगर  इसलिये  नौकरी
 नहीं  दी  जाती  है  कि  वह  हिन्दू  नहीं  है  तो  यह
 गलत  हैँ  ।  लेकिन  किसी  को  इसोलिए  नौकरी
 दी  जाय  कि  वह  हिन्दू  नहीं  है  यह
 भो  गलत  है  ।  भ्रभी  मांग  हो  रही  है  भौर  मुझे
 ताज्जुब  है  कुछ  कांग्रेस  के  सदस्य  भी  प्रधान  मंत्री
 के  पास  गए  थे  यह  कहने  के  लिए  कि  मुसलमानों
 को  एक  निश्चित  अनुपात  में  सर्विसेज
 में  लिया  जाना  चाहिये  1  महोदया,  नौकरियों
 का  चुनाव  योग्यता  देख  कर  होगा  या  सम्प्रदाय
 देखकर  मजह॒ब  देख  कर?  स्पष्ट  है  कि  नौकरियों
 में  योग्यता  देखी  जायेगी।  अगर  कोई  योग्य

 मुसलमान  दुकराया  जाता  है  तो  वह  गलत
 हूँ  ।  लेकिन  कोई  मुसलमान  इसीलिए  ले  लिया
 जाय  कि  वह  मुसलमान  है  वह  भी  गलत  है  |
 इसलिये  भअसाम्प्रदायिक  राज्ण  का  आदर्श
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 [श्री  प्रटल  बिहारी  वाजपेयी]
 सामने  रख  कर  हमें  जहां  पअ्रधिकारों
 पर  बल  देना  है  वहां  कर्ततत्यों  के
 परिपालन  पर  भी  जोर  देना  चाहिए
 शौर गृह  मंत्री  महोदय  विचार  करें।  राष्ट्रीयता
 का  भाव  उत्पन्न  करने  के  क्षेत्र  में  हमारी
 असफलता  सब  से  बड़ी  प्रसफलता  है।  ग्राथिक
 क्षेत्र  में  पिछड़ापन  हम  दूर  कर  सकते  हैं  7  हम
 अ्रकाल  पर  विजय  पा  सकते  हैं।  ग्रवमूल्यन  से
 होने  वाली  हानि  को  जीत  सकते  हैं  7  मगर
 बीस  वर्षों  में  हम  राष्ट्रीयता  के  भाव  को  दृढ़
 नहीं  कर  सके  यह  हमारी  सब  से  बड़ी  पराजय  है  1
 इसका  यह  प्र्थ  नहीं  है  कि  हमारी  परिस्थिति
 ऐसी  है  कि  हम  निराश  हो  जायें  ।  हमें  यह  नहीं
 भूलता  चाहिए  कि  भारत  के  लाखों  गांवों  में
 लोग  आपस  में  भाईचारे  से  रह  रहे  हैं,  मित्रता
 से  रह  रहे  हैं।  मगर  साम्प्रदायिक  दंगे  एक
 भद्दे  दाग  हैं  जो  दिखाते  हैं  कि  कुछ  कमी  शा
 गई  है  एक  कारण  तो  यह  भी  है  कि  हवा  में

 हिसा  है  1  वह  हिसा  कभो  भाषा  के  नाम  पर
 प्रकट  होती  है,  कभी  भेदभाव  के  नाम  पर  और
 कभी  मजहुब  के  नाम  पर  सामने  आती  है  ।
 इसलिए  सार्वजनिक  जीवन  से  हिंसा  का

 बहिष्कार  करना  होगा  ।  उपाध्याय  जी  ने
 अपनी  मृत्य,  से  पहले  यह  सुझाव  दिया  था  कि
 सभी  दलों  को  मिल  कर,  बैठ  कर  इस  बात  पर
 विचार  करना  चाहिए  कि  किस  तरह  हम  अपने
 सार्वजनिक  श्रान्दोलनों  में  से  हिंसा  को  निकाल
 दें।  लोकतंत्र  में  आन्दोलन  चलेंगे।  शांतिपूर्ण
 तरीके  से  कानून  भी  तोड़े  जायेंगे  ।  मगर  कोई
 भी  हिंसा  का  आश्रय  नहीं  लेगा,  इस  तरह  की

 एक  झाचार  संहिता  बननी  चाहिए।  सब  दलों
 को  मिल  कर  उस  भ्राचार  संहिता  के  बनाने  बौर
 उसके  पालन  करने  पर  जोर  देना  चाहिए  ।

 मगर  क्या  कांग्रेस  के  हमारे  मित्र  इसमें
 झादर्श  रख  रहे  हैं  ?  ग्रभी  प्रभी  चौधरी  ब्रह्म
 प्रकाश  बोल  रहे  थे।  हम  जनसंघ  वाले  दिल्ली  में
 प्रशासन  चला  रहे  हैं  ।  मैं  उनकी  आलोचना
 समझ  सकता  हूं  और  हमारे  मित्रों  को  बिगड़ता
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 नहीं  चाहिए  ।  जब  हम  ग्रालोचना  करते  हैं
 तो  हमारे  चव्हाण  साहब  भी  इतने  नहीं  बिगड़ते  |
 कभी  बिगड़  जाते  हैं  मगर  चैयें  से  सुनते  हैं
 जो  प्रशासन  में  जाये  हैं  उनको  जरा  खरी  खोटी
 सुनने  के  लिए  तैयार  रहना  चाहिए  ।  लेकिन  मैं

 पूछना  चाहता  हुं  बौर  गृह  मंत्री  महोदय  खाली
 गृह  मंत्री  नहीं  हैं,  वह्‌  कांग्रेस  के  वरिष्ठ  नेता
 भी  हैं,  एक  दृष्टि  से भारत  के  भाग्य  विधाताओं
 में  उनका  प्रमुख  स्थान  है  और  बराने  वाला  कल
 उनके  ऊपर  ब्रौर  भी  जिम्मेदारियां  डाल
 सकता  है,  मैं  पूछता  चाह॒ता  हूं  चव्हाण  साहब  से,
 इस  सदन  में  जनसंब  वाले  जिस  तरह  से  ग्राचरण
 कर  रहे  हैं  क्या  दिल्‍ली  की  मेट्रोपोलिटन  कौंसिल
 में  ग्रौर  दिल्‍ली  के  कारपोरेशन  में  कांग्रेस  वाले
 भी  इसी  तरह  का  ग्राचरण  कर  रहे  हैं  ?
 वे  दिल्ली  के  कांग्रेसी  मित्रों  से  ज़रा  स्वस्थ
 विरोबी  दल  का  आचरण  करवा  कर  दिखलायें  t
 weary  साहब  के  यहां  एक  बैठक  हुई  थी,  जिसमें
 यह  निश्चय  हुआ  था  कि  झुग्गी-झोंउड़ी  के
 मामले  को  राजतीतिक  सवाल  नहीं  बनाया
 जायगा  |  क्‍या  हम  ग्रान्दोलन  नहीं  कर  सकते
 थे!  मैं  दिल्ली  के  कांग्रेस  के  मित्रों  से कहना
 चाहता  हुं  कि  राजनीति  दुधारी  तलवार  को
 तरह  है,  यदि  वहू  एक  तरफ़  चल  सकती  है  तो
 दूसरी  तरफ़  भी  चल  सकती  है।  अगर  दिल्‍ली
 प्रशासन  के  खिलाफ़  आन्दोलन  हो  सकता  है,
 तो  केन्द्र  में  बैठे  हुए  कांग्रेस  शासन  के  खिलाफ़
 भी  झ्ान्दोलन  हो  सकता  है।  ,

 एक  माननोंय  सदस्य  :  वह  शाप  करते  हैं

 शो  झटल  बिहारी  वाजपेयी  :  शुग्गी-झोंपड़ी
 की  बात  हो  रही  है  ।  ब  हमने  दिल्‍ली  में
 टैक्स  बढ़ाया  है,  कांग्रेस  वाले  ग्रान्दोलन
 करें,  मुझे  शिकायत  नहीं  है,  क्योंकि  टैक्सों
 के  बारे  में  भरानदोलन  नहीं  करेंगे,  ऐसा
 निर्णय  नहीं  लिया  गया  था,  केवल

 झुग्गी-झोंपड़ी  केबारे  में  निर्णय  लिया
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 गया  था।  क्‍या  यह  सच  नहीं  8  कि
 झ्रान्दोलन  इस  लिये  किया  गया  कि  उस
 झ्रान्दोलन  से  साम्प्रदायिक  भावना  भड़के,
 दिल्‍ली  में  इलाहाबाद  ध्रौर  कलकतते  की  तरह  से
 दंगे  हों--मैं  यह  खुला  आरोप  लगाना  चाहुृता
 हूं--जिस  क्षेत्र  स ेजलूस  निकाला  जा  रहा  वा,
 झगर  जलूस  निकलने  दिया  जाता,  तो  भ्रप्रिय
 चटनायों  हदो  सकती  थीं।  जो  लोग  उजाड़े  गये
 हैं--उन  को  कहा  जाय  कि  यहां  दिल्ली  में
 नसं  का  शासन  है,  यह  मुसलमानों  को  उजाड़
 रहा  है,  तो  उजड़ने  वाले  हिन्दू  भी  हैं,  हम  भी
 उन  से  कह  सकते  हैं  कि  केन्द्र  में  कांग्रेस  का  शासन
 है,  वहू  हिन्दुओं  को  उजाड़  रहा  है-यहू
 राजनीति  का  घटिया  स्तर  है  ,  ,

 श्री  Jo  लाठ  बारूपाल  (गंगानगर)  :
 लेकिन,  वाजपेयी  जी,  श्राप  ने उन  को  उस  समय
 उजाड़ा,  जब  बर्षा  चल  रही  थी,  ठण्ड  पड़
 रही  थी  1

 श्री  शटल  विहारी  वाजपयी  :  बारूपाल  जी,
 मैने  उस  दिन  र्क्स  हाउसिंग  मिनिस्टर  से
 सवाल  पूछा  था  कि  कम  से  कम  बरसात  में
 उजाडन  का  काम  बन्द  होता  चाहिये,  क्‍या
 सरकार  इस  पर  विचार  करेगी  ?  उन्होंने
 कहा--नहीं,  ऐसा  विचार  करना  हमारे  लिये
 सम्भव  नहीं  है  श्रौर  भ्रब,  राजनीतिक  दबाव
 में  भ्रा  कर  केन्द्र  सरकार  ऐसे  कदम  उठाने  जा
 रही  है,  जिससे  दिल्‍ली  के  उपराज्यपाल  के  लिये
 श्पने  पद  पर  बना  रहना  मुश्किल  हो  जायगा;
 शौर  जगहों  पर  तो  राज्यपाल  केन्द्र  में  बैठे
 हुए  कांग्रेस  के  नेताओं  के  इशारों  पर  काम  कर
 रहे  हैं  इसलिये  वे  राज्यपाल  ठीक  हैं  मगर
 दिल्ली  के  उपराज्यपाल  ने  चूंकि  स्थानीय  कांग्रेस
 के  कार्यकर्त्ताओं  के  इशारों  पर  चलने  से  इन्कार
 कर  दिया  है  इसलिये  उन  का  पद  पर  बना  रहना
 मुश्किल  बनाया  जा  रहा  है  a  at  मैट्रो-
 बोलि  टन  कौन्सिल  का  उद्घाटन  करते  हुए
 उन्होंने  जो  भाषण  दिया  है--उस  में  उन्होंने
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 लिखित  भाषण  से  भलग  कहा  कि  हो  सकता  है
 कि  यह  मेरा  अन्तिम  भाषण  हो  ।  गृह  मंत्री
 महोदय  जानते  हैं  कि  दिल्‍ली  में  कया  चल
 रहा  है  शब  प्रगर  दलगत  स्वाययों  के  लिये
 प्रशासन  में  हस्तक्षप  किया  जायगा,  जिस  योजना
 को  कार्यान्वित  करने  के  लिये  पाप  तैयार  हैं+-
 च्से  यदि  दलगत  स्वाय  के  कारण  पाप  छोड़
 बने  तो  फिर  कोई  भाचार  संहिता,  कोई
 स्वस्थ  परम्परा  जिसे  स्थापित  करने  के  लिये
 हम  प्रयत्नशील  हैं  वह  नहीं  कर  सकेंगे  श्र  फिर
 जिसका  जैसा  मन  होगा  वैसा  करेगा  फिर  देश
 के  चविष्य  के  साथ  खिलवाड़  होने  से  नहीं  रोफा
 जायगा  |

 महोदया,  बृह  मंत्री  महोदय  इस  बात  को
 स्वीकार  करेंगे  कि  देश  के  ग्रनेक  भाग  इस  समय
 गहरे  दबाव  का  सामना  कर  रहे  हैं--ये  भाग
 विशेषकर  हमारे  सीमावर्ती  भाग  हैं।  भ्रसम  की
 स्थिति  बढ़ी  संकटापन्न  है  ।  इस  बात  की
 प्राशंका  है  कि  असम  में  विदेशी  घडयंत्र  सफल
 हो  जाय  पौर  हमारी  एकता  पर  गहरी  चोट
 पड़े  ।  मेरा  निवेदन  है  कि  हमें  कुछ  कठोर
 कार्यवाही  करनो  पड़ेगी--एक  कार्यवाही  तो
 यह  होनी  चाहिये  कि  जो  विदेशी  मिशनरी  वहां
 भपने  कार्यक्षेत्र  स ेबाहर  जा  कर  काम  कर  रहे
 हैं  उन  विदेशी  मिशनरियों  से  कहा  जाय  कि  वें
 सीमावर्ती  क्षेत्रों  से  विज्ञे  कर  झसम  के  सीमा-
 वर्ती  श््तों  से हट  जांय  7  भारत  में  रहने  वाले
 ईसाई  भपने  धर्म  का  प्रचार  करने  में  समथ  हैं
 उन्हें  भ्पने  धर्म  का  प्रचार  करने  की  पूरी  सुविधा
 मिलनी  जाहिये  लेकिन  विदेशी  मिशनरी  यहां
 झ्राकर  देश  में  विघटन  पैदा  करें  इस  बात  की
 इजाजत  नहीं  दी  जा  सकती  ।

 इस  बात  की  भी  जांच  होती  चाहिये  कि
 गोहाटी  के  उपद्रबों  में  क्या  किसी  विदेश  का
 पैसा  लगा  है  ।  भ्रसम  पर  चीन  की  दृष्टि  है,
 असम  में  पाकिस्तानी  पंचगांभी  सक्रिय  हैं-यह्‌
 बारबार  कहा  जा  चुका  है  |  भब  यह  कहने
 का  भी  वक्‍त  झा  गया  है  कि  भमरीका से  प्राप्त
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 [श्री  भ्रटल  बिहारी  बाजपेयी]
 घन  को  लेकर  कुछ  लोगों  ने  झसम  में  गड़बड़
 करने  का  फ्त्त  किया  ।  इस  आरोप  की  गम्भी-
 रता  से  जांच  होनी  चाहिये  ।  जो  विदेशी  वहां
 चाय-बागानों  पर  जमे  बैठे  हैं,  वे  शायद  परि-
 स्थितियों  के  कारण  जाना  चाहते  हैं--भारत
 सरकार  शौर  असम  सरकार  को  उनके  जल्द  से
 जल्द  जाने  का  प्रबन्ध  करता  चाहिये  |  इस
 प्रकार  के  सामरिक  महत्व  के  क्षेत्रों  में  हम  उन  को
 वहां  बने  रहते  नहीं  दे  सकते  ।

 सब  से  बड़ी  बात  यह  है  कि  केन्द्र  सरकार
 पहले  अपनी  समस्याओं  को  हल  करने  के
 बारे  में  झपना  दिल  बनाये,  दिमाग  बनाये  ।
 3  फरवरी  को  जब  देश  चुनाव  के  लिये  जा

 रहा  था--पअ्रधान  मंत्री  महोदया  ने  झसम  के

 पुनर्गठन  के  बारे  में  ऐसा  वक्तव्य  दिया  जो
 किसी  प्रधान  मंत्री  को  नहीं  देना  चाहिये  था  ।
 चुनाव  में  सरकार  का  भविष्य  क्या  होगा,  यह
 कोई  नहीं  कह  सकता  ।  क्‍या  नीति  विषयक
 वक्तव्य  चुनाव  के  पहले  दिया  जाता  है  ?  और
 शब  उस  वक्तव्य  से  भारत  सरकार  कठिनाई  में
 पड़  गई  है,  उस  के  कारण  सम  के  हमारे
 कुछ  मित्नों  को  मौका  मिला  है  कि  वें  सरकार
 पर झारोप  लगायें  कि  सरकार  अपने  वचन  से
 मुकर  रही  है  और  मुझे  भरोसा  है  कि  शब
 मरारजी  भाई  यह  नहीं  कहेंगे  कि---प्राण  जाहि,
 बचन  न  जाई,  क्‍योंकि  देश  का  हित  पहले  है,
 व्यक्ति  या  सरकार  द्वारा  दिये  थये  वचन
 बाद  में  हैं।  प्रसम  का  कोई  भी  ऐसा  हल  जो
 विघटन  को  बढ़ाये,  जो  पाकिस्तान  और  चीन  के

 भनसूबों  को  पूरा  करे--असम  के  सम्बन्ध  में

 लागू  नहीं  किया  जाना  चाहिये  ।  सरकार  को
 इस  सम्बन्ध  में  बढ़ता  के  साथ  फैसला  करना
 होगा  t

 महोदय  कभी-कभी  मुझे  लगता  है--
 ज्िन्‍ता  की  बात  काश्मीर  की  घाटी  में  शेख

 अब्दुल्ला  की  गतिविधियां  नहीं  हैं,  चिन्ता  की
 बात  बागी  नागाह्रों  का  चीन  के  लिये  जाना  और
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 झाना  भी  नहीं है,  चिन्ता  की  बात  मद्रास  में--
 भारतीयों  बाहर  निकल  जाओ--इस  तरह  के
 पोस्टरों का प्रकटीकरण का  प्रकटीकरण  भी  नहीं है,  चिन्ता की
 बात  बम्बई  में  शिव  सेना  ककी  विजय  भी

 नहीं  है,  चिन्ता  की  वात  यह  है  कि  नई
 दिल्ली  की  समस्याप्रों  का  सही  पग्रांकलन
 कर  के  दृढ़ता  और  विवेक  के  साथ  निर्णय
 लेने  को  तैयार  नहीं  है  ।  प्रश्नों  को
 लटकाये  रहने  की  मनोवृत्ति  हमें  छोड़  देनी
 चाहिये।  समस्याझ्रों  के  सांपों  की  पिटारी  को  बन्दः
 कर  के  मदारी  की  तरह  से  उनसे  खेलने  का  ढंग
 नई  दिल्‍ली  के  शासकों  को  त्याग  देना  चाहिये।
 हमारी  दुबंलता,  हमारी  कमजोरी,  निर्णय
 न  करने  की  हमारी  क्षमता--ये  समस्यापक्‍्रों
 को  उलझाने  के  लिये  दोषी  सिद्ध  हुई  हैं।  समस्या
 शेख  प्न्दुल्ला  नहीं  है,  समस्या  बागी  नागा  नहीं
 हैं,  समस्या  हमारे  केन्द्र  में  बैठ  हुए  नेता  हैं--
 मे  शान्ति  स ैविचार  कर  के  दृढ़ता  के  साथ  निर्णय
 करें---इस  बात  की  आवश्यकता  है  |  हमारी
 एकता  खतरे  में  है,  हमारे  लोकतांतिक  ढांचे
 के  लिये  भो  संकट  पैदा  हो  रहा  है,  इन  संकटों
 से  हमें  हताश  होने  की  ग्रावश्यकता  नहीं  है,
 इन  पर  गम्भीरता  से  विचार  करने  शौर  निर्णय
 लेने  की  आवश्यकता  है  |

 हम  मांग  करते  रहे  हैं  कि  भारत  भे  यूर्न,टरी
 स्टेट  होनी  चाहिये  शौर  अब  देखिये,  गृह  मंत्री
 की  कृपा  से  कम  से  कम  आधे  भारत  में  यूनौटरी
 स्टेट  हो  गई  हैँ

 भी  मधु  लिसये  (मुंगेर)  :  घटिया  किस्म
 की  |

 श्री  झटल  विहारी  वाजपेयी  :  हां,  घटिया
 किस्म  की  t  उधर  से  झायेगी  तो  घटिया  किस्म

 की  ही  होगी  ।  लेकिन  दिल्ली  में  बैठ  कर  राज्य-
 पालों  के  पदों  का  दृश्पयोग--यह  लोकतंत्र  को

 मजबूत  करने  का  तरीका  नहीं  है  ।  दिल्‍ली  में
 बैठ  कर  दल  के  स्वार्थों  को  बढ़ाने  के  लिये
 संविधान  की  भ्रवहेलना--यह  भी  लोक  बरत
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 कौ  स्वस्थ  परम्पराजओं  को  जन्म  देने  का  तरीका

 नहीं  है  ।  मुझे  श्राश्व्य  है  कि  कांग्रेस  हाई
 कमाण्ड  ने  फैसला  किया  है  कि  गिल  सरकार
 का  समर्थन  करेंगे  ।  कानूनी  और  संवैधानिक

 पहलुझों  के  भ्रलावा  पंजाब  के  मामले  में  कोई
 नैतिक  पहल  भी  है  या  नहीं  ?  विरोधी  दलों  ने
 कैसा  भी  गठबन्धन  किया  हो,  मगर  ऐसे  किसी
 व्यक्ति  का  समर्थन  नहीं  किया  जो  विधान
 सभा  में  पुलिस  बुलाकर  झपना  बहुमत  कायम
 रखना  चाहता  है  ।  कांग्रेस  के  नेता  एक  ऊंचा
 निर्णय  ले  सकते  हैं--कानूनी  बारीकियों  में
 जाने  के  बजाय,  संविधान  को  कतर-ब्यौंत  करने
 के  बजाय,  नैतिक  घरातल  पर  खड़े  हो  कर
 कांग्रेस  नेता  गिल  सरकार  का  समर्थन  वापस
 लेने  का  निर्णय  कर  सकते  हैं  ।  लेकिन  इसके
 उत्तर  में  गृह  मंत्री  कहें  कि  श्र्न्य  दल  नैतिकता
 से  कोई  निर्णय  नहीं  लेगा,  तो  अकेले  मेरे
 ऊपर  ज़िम्मेदारी  क्‍यों  लगाई  जाय  |

 सभापति  महीदया,  प्रभी  भी  कांग्रेस  देश  में
 सब  से  बड़ी  पार्टी  है।  कांग्रेस  जब  तक  सत्ता  में
 रहेगी,  तब  तक  लोकतंत्र  का  प्रेम  प्रकट  करेगी,
 लेकिन  विरोधी  दल  में  आते  हो  लोकतंत्र  पर

 कुठाराघात  शुरू  कर  देगी--यह  तो  कांग्रेस  के
 लिये  शच्छा  नहों  है  और  देश  के  लिये  भी  भ्रच्छा
 नहीं  है  ।

 एक  नये  ग्रष्याय  का  श्रीगणेश  करने  का
 समय  झा  गया  है  ।  दस  महीने  में  हमने  बहुत
 कुछ  देखा  है,  सुना  है  1  में  यह  मानने  के  लिये
 तैयार  नहीं  हूं  कि  हमें  परिवर्तत  से  घबड़ाना
 चाहिये  ।  परिवर्तन  प्रकृति  का  नियम  है,
 परिवर्तन  होगा,  देश  प्रागे  बढ़ना  चाहता  है,
 उसे  कोई  रोक  नहीं  सकता  है  लेकिन  परिवर्तन
 कल्याणकर  हो,  इस  बात  की  सावधानी  हमें
 रखनी  होगी  ौर  इसके  लिये,  जो  स्वस्थ
 परम्परायें  हैं  उनको  प्रारम्भ  करने  का  समय
 भा  गया  है।  म॑  फिर  उस  बात  को  दोहराना
 चाहता  हूं  कि.  पहले  कांग्रेस  न ेगलती  की  शौर
 ब  विरोधी  दल  गलती  करें  तो  समस्या  हल
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 नहीं  होगी  ।  कहीं  न  कहीं  मिल  कर  बैठना
 होगा  झौर  चर्चा  करनी  पड़ेगी  ।  देश  की
 एकता  के  लिए,  लोकतंत्न  के  लिए  ऐसे  खतरे
 पैदा  हो  रहे  हैं,  उनको  हल  करने  का  रास्ता.
 निफालनता  होगा  v

 महोदया,  इस  शिकायत  में  बड़ा  बल  है  कि
 जब  सरकार  मुसीबत  में  फंस  जाती  है  तभी
 बिरोघधी  दलों  का  सहयोग  निमंत्रित  करती  है  ।
 देखिये,  भाषा  के  सवाल  पर  गृह  मंत्री  को  याद

 हो  गा,  मधु  लिमये  यहां  बैठे  हैं,  हमने  लिखकर
 गृह  मंत्री  जी  को  भेजा,  उप-प्रधान  मंत्री  को
 भेजा,  प्रधान  मंत्री  को  भेजा  कि  किसी  तरह  का
 बिल  पास  करने  से  पहले  चर्चा  कर  लें  लेकिन
 उस  समय  वे  चर्चा  न  करने  के  निर्णय  पर  डटे
 हुए  थे।  चर्चा  के  बाद  आगे  बढ़ने  का  वह  निर्णय
 संकट  पैदा  कर  रहा  है  |  भाषायी  संकट  कुछ
 प्राधार  है,  कुछ  निराधार  है  ।  राजनीति  को
 लेकर  भाषा  का  प्रश्न  हल  नहीं  हो  गा  ।  जो  हिन्दी
 नहीं  जानते  उन्हें  कठिनाई  में  डाला  जाये,
 यह  हम  नहीं  चाहते  ।  भाषा  एक  साध्य  है,
 साधन  नहीं  है,  एक  मार्ग  है  मंजिल  नहीं  है  ।

 हम  ऐसा  कोई  काम  नहीं  करेंगे  जिससे  देश  की
 एकता  खतरे  में  पड़े  ।  भाषा  की  समस्या  का
 हल  हो  सकता  है  इस  भ्राधार  पर  कि  जो  अंग्रेजी
 में  काम  करना  चाहत  हैं  उन्हें  प्रंग्रेजी  में  काम
 करने  की  छूट  हो  और  जो  हिन्दी  में  काम  करने
 की  कुशलता  प्राप्त  कर  चुके  हैं  या  क्षमता  रखते
 हैं  उन्हें  प्रनिवार्यत:  हिन्दी  में  काम  करने  दिया
 जाय।  इस  'प्राधार  पर  समझौता  हो  सकता  है।
 लेकिन  इसके  लिये  सभी  दलों  की  बैठक  होनी
 चाहिये  ।  जहां  तक  मेरे  दल  का  सवाल  है,
 राष्ट्रीय  हितों  को  ध्यान  में  रख  कर  उपयुक्त
 निर्णयों  पर  पहुंचने  के  लिए  जिण्नी  सहायत्रा
 हम  कर  सकत  हैं,  हम  कय्ने  को  तैयार  हैं  1
 अने  ही  कांग्रेस  भपने  सेला  का  'णलन  ने  करे,
 देश  बड़ा  है  कांग्रेस  छोटी  है,  इस  देश  के  प्रति
 हम  अपने  कर्तव्य  का  पालन  करेंगे  ।  लेकिन
 जा  विरोधी!  दल  यह  कहते  हैं  कि  संकट में
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 [श्री  शटल  बिहारी  बाजपेयी]
 'विरोधी  दलों  की  याद  झाती  है,  उनकी  शिकायत
 में  भी  बल  है  भोर  इस  शिकायत  को  दूर  करने
 के  लिए  स्वयं  गृह  मंत्री  जी  को  प्रयत्न  करना
 पड़ेगा  |

 एक  बात  कह  कर  में  समाप्त  कर  दूंगा  |
 सभी  इस  बात  को  स्वीकार  करते  हैं  कि  हमारी
 सेवायें  प्रामाणिकता  से  भ्रपने  कतंव्य  का  पालन
 करें,  यह  प्रावश्यक  है  1  सार्वजनिक  जीवन  में
 अ्रष्टाचार  न  चले,  ऐसा  वातावरण  बनाना
 होगा  ।  लेकिन  सेवाग्नों  के  साव-साथ  राज-
 नीति  पर  पूंजी  का  प्रभाव  पड़  रहा  है।  चुनाव
 मंहगे  होते  जा  रहे  हैं  ।  या  तो  पूंजीपतियों  के
 दरवाजे  पर  खड़े  होकर  उनसे  धन  मांगिये  या
 जैसा  कुछ  मित्र  करते  हैं  कि  विदेशों  से  धन
 लाइये  |  इस  समस्या  का  हल  सारे  दर्लो  को
 मिलकर  ढूंढना  पड़ेगा  ।  गरीब  आदमी  और
 गरीब  पार्टी  किस  तरह  से  चुनाव  लड़ेगी  ?

 गृह  मंत्री  ने  कहा  है  कि  चुनाव  में  विदेशी  धन
 की  शिकायत  की  उन्होंने  जांच  की  है।  जांच
 सी०  बी०  श्राई०  की  है  t  वह  प्रकाश  कब
 देखेगी  ?  गृह  मंत्री  उसके  बारे  में  विरोधी  दलों
 से  चर्चा  करना  चाहते  हैं।  मेरा  निवेदन  है  कि
 किसी  सुप्रीम  कोर्ट  के  जज  को  नियुक्त  करके
 विदेशी  घन  के  भ्रारोपों  की  सार्वजनिक  जांच

 झुले  ढंग  से  करानी  चाहिए।  सी०  बी०  झआई०
 द्वारा  की  गई  जांच  संतोष  नहीं  दे  सकती  है  1

 वह  दलों  के  साथ  न्याय  भी  नहीं  कर  सकेगी  ।
 जो  व्यक्ति  विदेशों  से  धन  लेते  हैं  उन्हें  चौराहे
 पर  खड़ा  किया  जाना  चाहिए,  उनके  पापों  का
 भंडाफोड़  होना  चाहिए,  जनता  की  श्रांखों  के
 भागे  उनको  लाना  चाहिए  |  इस  दृष्टि  से  हम
 खुली  जांच  की  मांग  कर  रहे  हैं  ।

 जांच  का  सवाल  पश्राया  इसलिये  एक  बात
 झौर  जोड़  दूं  ।  साम्प्रदायिक  दंगों  की जांच  के
 लिए  रघुवर  दयाल  कमीशन  बना  है'।  उसके
 गठन के  बारे  में  मैं  प्नधिक  नहीं  कहना  चाहता  |
 जस्टिस  रघुबर  दयाल  हिन्दू  हैं,  एक  मुसलमान
 सस्य  हैं  शौर  एक  क्रिश्वियन  हैं।  यह  कोई
 बड़ा  स्वस्थ  दृष्टिकोण  नहीं  है,  पुराना  तरीका
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 भपनाया  जा  रहा  है  a  लेकिन  जांच  जिस
 तरीके  से  चल  रही  है  उससे  मुझे  शिकायत  है  ।
 कमीशन  ने  फैसला  किया  है  कि  जांच  कैमरे  में
 होगी  ।  साम्प्रदायिक  दंगों  की  जांच  खले  में
 हों,  यह  बात  शायद  हम  भी  पसन्द  नहीं  करेंगे
 लेकिन  जिस  तरह  की  उन्होंने  प्रश्नावली
 बनाई  है  उसमें  एक  प्रश्न  है  कि  क्या  आपके
 क्षेत्र  मे ंकोई  दल  या  संगठन  ऐसे  काम  करते
 रहते  हैं  जिनसे  तनाव  ८ढ़ता  हो  ।  मुझे  इस  पर
 शिकायत  है।  या  तो  शाप  सभी  दलों  को  मौका
 दें,  दंगों  के  बारे  में  सभी  दल  अपने  बयान  रखें
 शौर  सभी  दलों  को  कमीशन  के  सामने  उपस्थित
 होने  का  मौका  दें  ।  कुछ  लोगों  ने  कमीशन  से
 पत्न-व्यवहार  किया  तो  कमीशन  ने  कहू  दिया
 कि  आपने  जो  एफिडेविट  दे  दिया,  दे  दिया,
 भ्रव  हम  भ्रापको  बुलायेंगे  नद्दीं,  श्राप  कमीशन  के
 सामने  नहीं  आ  सकते  हैं  ।  किन  तिथियों  को
 कमीशन  कहां  जा  रहा  है,  यह  भी  पता  नहीं  t
 क्या  यह  जांच  का  तरीका  ठीक  है  ?  जांच  ऐसी
 होनी  चाहिए  जो  सभी  क्षेत्रों  में  विश्वास  पैदा
 कर  सके  1  अगर  माननोय  गृह  मंत्री  इस  सम्बन्ध
 में  कदम  उठायेंगें  तो  ऐसी  जांच  हो  सकती  है  जो
 तथ्यों  को  प्रकट  करे  शौर  जो  किसी  पूर्वाग्रह  को
 लेकर  न  चले  ।

 डा०  गोविन्द  वास  (जबलपुर)  :  श्रभी
 चौधरी  ब्रह्म  प्रकाश  जी  ने  श्री  चत्हाण  साहब
 की  उदारता  पर  उनको  बधाई  दी  है,  मैं
 उनसे  सर्वथा  सहमत  हूं  |  चव्हाण  साहब  ने
 झ्रपना  काम  जितनी  उदारता  से  किया  है
 उसके  लिये  वे  वधाई  के  पात्र  हैं।  मैं  श्री
 झटल  बिहारी  वाजपेयी  जी  से  भी  सहमत
 हूं  कि  कुछ  बातों  का  निर्णय  हमें  दलों  से
 ऊपर  उठकर  राष्ट्रीय  दृष्टि  से  करना  होगा।
 इसके  लिये  उन्होंने  कांग्रेस  सरकार  को  दोष
 दिया  घौर  उन्होंने  कहा  कि  कांग्रेस  सरकार
 जब  किसी  कठिनाई  में  पड़ती  है  तभी

 विरोधी  दलों  की  बात  उसे  सुझती  है।
 मैं  उनसे  इस  बात  में  सहमत  नहीं  हूं  1
 मैं  हमेशा  से  इस  बात  को  कहता  रहा  हूं
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 fe  देश  के  नवनिर्माण  के  संबंध  में  शौर

 खुछ  भ्रन्य  बातों  के  संबंध  में  सब  दलों
 को  मिल  कर  काम  करना  है।  अगर  सरकार
 को  इस  बात  का  दोष  दिया  जाता  है  कि
 सरकार  केवल  कठिनाई  के  समय  में  विरोधी
 दलों  की  बात  सोचती  हैं  तो  मैं  विरोधी
 दलों  को  भी  इस  बात  के  लिये  दोष  देना

 चाहता  हूं  कि  उन्होंने  कमी  भी  नव-निर्माण
 के  कामों  में  और  राष्ट्रीय  कामों  में  स्वेच्छा
 से  सरकार  को  कोई  सहयोग  नहों  दिया  1
 सरकार  का  इस  संबंध  में  कोई  दोष  नहीं
 है,  यह  मेरा  कहना  नहीं  है  लेकिन  विरोधी
 दल  दूध  के  घुले  हुए  हैं,  यह  बात  भी  नहीं  कही
 जा  सकती  ।  मेरा  यह  मतलब  है  कि  इस  संबंध
 में  विरोधी  दलों  का,  सरकार  को  प्रपेक्षा
 अधिक  दोष  है।  यदि  इस  प्रकार  का  वायु-
 मंडल  शूरू  से  तैयार  करने  का  प्रयत्न  किया
 जाता  तो  श्ाज  देश  की  यह  गअवस्या  न

 होती  ।  कुछ  बुनियादी  बातें  ऐसी  हैं  जो

 चाहे  क्षणिक  घटनाओं  के  कारण  धुभिल  दीखती
 हों  लेकिन  वें  ऐसी  बनियादी  बातें

 हैं  जिन  पर  हमें  ध्यात  देने  की  जरूरत  है।
 मैं  इस  बात  को  सदा  कहता  रहा  हूं  और
 फिर  दोहराता  हूं  कि  केवल  भौतिक  दृष्टि
 से  इस  देश  को  समस्या्रों  का  हल  होने
 वाला  नहीं  है  1  इस  देश  की  सबसे  बड़ी
 विशेषता  इस  देश  का  श्रात्म-चिन्तन  रही
 है।  हम  उसे  भूलते  जा  रहे  हैं,  बहुत  दूर
 तक'  भूल  गये  हैं।  जब  हम  पराधीन  थे
 उस  समय  भी  हमारे  भारत  के  ग्राधुनिक  बेत्ता,
 संसार  के  श्रद्गितीय  महापुरुस  महात्मा  गांधी
 ने  हमें  उस  बात  का  धयान  दिलाया  था।
 उनके  जाने  के  बाद  हमने  वहू  बात
 बिलकुल  विस्मृत  कर  दी।  तीन,  तीन
 पंचवर्षीय  योजनाएं  चलीं  ।  उन  पंचवर्षीय
 योजनाझों  में  हम  नई  पीढ़ी  को  अ्रष्यात्मिक

 स्तर  पर  किस  तरीके  से  ला  सकते  हैं  इस
 बात  पर  कभी  विचार  नहीं  किया  गया।
 हिन्दू-मुस्लिम  दंगे  हों,  भाषायी  दंगे  हों,

 कोई  भी  दंगे  हों,  इन  से  निबटारा  तब  तक
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 नहीं  हो  सकेगा  जब  तक  हमारे  चिन्तन
 में  भप्रष्यात्म  भी  नहीं  ायिगां  7  भारतवर्ष
 की  सदा  से  यह  विशेषता  रही  है  और
 मैं  उस  श्रोर  सब  से  पहले  ध्यान  दिलाना
 चाहता  हूं  ।

 75  Hrs.

 फिर,  दो,  एक  बातें  हैं  जिन्हें  मैं  बड़ी
 बुनियादी  बातें  मानता  हूं।  उन  के  संबंध
 में  भी  में  हमेशा  कहता  रहा  हूं  बौर  श्ाज  फिर
 कहना  चाहता  हुं।  एक  भाषा  का  प्रश्न  है  दूसरा
 गोरक्षा  का  प्रश्न  है।  लोग  कहा  करते  हैंकि
 मैंने  भाषा  को  और  गोरक्षा  को  क्‍यों  मिलाया
 है  ?  इन  दोनों  चीजों  में  झापस  में  क्‍या
 संबंध  है  ?  लेकित  मैं  कहना  चाहता  हूं
 कि  इन  दोनों  चीजों  में  प्रापस  में  जितना
 संबंध  है  उतना  किसी  पौर  दूसरी  चीजों
 में  नहों  है मानव  इस  सृष्टि  का  सर्वश्रेष्ठ
 प्रागो  इसलिए  हे  कि  निसर्ग  ने  जो  ज्ञानशक्ति
 मानव  को  दी  है  वह  किसी  दूसरे  प्राणी  को
 नहीं  दी  हैं  7  इसलिए  जिस  प्रकार  की  भावा
 मनुष्य  बोलता  है  ग्रन्य  कोई  जीव  नहीं
 बोलता  ।  मानव  के  कार्यों  में  सत्र  से  प्रधिक
 भाषा  का  सवाल  रहता  हैं  और  भाषा  से  हमारे
 मस्तिष्क  का  सम्बन्ध  है।  हमारे  मस्तिष्क
 का  विकास  विदेशी  भाषा  के  द्वारा  नहीं  हो
 सकता  वह  हिन्दी  और  भारतीय  भाषाओ्रों  के
 द्वारा  ही  हो  सकता  है  |

 इसी  प्रकार  गोरक्षा  का  हमारे  शरीर
 से  संबंध  है।  इस  देश  में  हमारा  शरीर

 हृष्टपुष्ट  और  स्वस्थ  तब  तक  नहीं  रह
 सकता  जब  तक  कि  गाय  को  प्रश्न  हल
 न  हो  |  इस  सवाल को  हल  करने  के  लिये
 श्राज  एक  कमेटी  बठी  हुई  है  लेकित  मैं
 चव्हाण  साहव  से  पूछता  चाहता  हूं  कि  बहू
 कमेटी  बैठी  कहे  के  लिये  थी  ?  कमेटी

 इस  बात  को  देखने  के  लिये  बैठी  थी  कि

 बहू  गोवघ  किस  तरीके  से  बंद  हो  सकता
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 है  उस  की  चहु  प्रणाली  देखने  के  लिये
 बैठी  थी।  वह  कमेटी  इसलिये  नहीं  बैठाई

 गई  थी  कि  वह  इस  बात  पर  विचार  करे  कि

 गोवंध  बंद  हो  सकता  है  या  नहीं।  वह
 कमेटी  ,  जो  भ्रधिकार  उस  को  दिये  गये  थे,
 उस  के  विपरीत  जा  रही  है।  इस  कमेटी

 का  काम  यह  देखना  है  कि  गोवध  किस

 प्रकार  बन्द  हो  सकता  है,  यह  नहीं  कि
 गोवध  बन्द  हो  सकता  है  या  नहीं  हो
 सकता  |

 जब  तक  गाय  की  रक्षा  नहीं  होगी
 तब  तक  हमारे  देश  के  अन्न  का  उत्पादन

 नहीं  बढ़  सकना  1  आप  ड्रैक्टरों  से  इस
 देश  की  खेती  करना  चाहते  हैं,  यहँ  क्‍या
 संभंव  है  ?  क्‍या  भैसें  इस  देश  के  हल  चला
 सकते  हैं  ?

 क्या  घोड़े  ऊंट  और  खच्चर  हल  चला
 सकते  हैं  ?  वे  नहीं  चला  सकते  |  स्पष्ट  है
 कि  इस  देश  की  खेती  के  लिये  आप  को  बैलों
 की  जरूरत  है  ।  बेल  बिना  गायों  के  नहीं
 मिल  सकते  t  फिर  इस  देश  में  निरामिष-
 भोजियों  की  जितनी  बड़ी  संख्या  है  उतनी
 पझन्यत्र  कहीं  नहीं  है  मैं  दुनिया  के  सभी
 देशों  में  घुमा  हूं  श्रौर  मैंने  देखा  हूँ  कि  संसार
 में  निरामिषभोजिश्रों  की  इतती  बड़ी  संख्या
 श्रौर  कहीं  नहीं  है  जितनी  कि  हमारे  देश
 में  है।  हमें  अधिक घी  चाहिये  अ्रधिक  दूध
 चाहिये  ।  क्या  ट्रैक्टर  और  मशीनरी  हमको
 घी  दुघ  दे  सकते  हैं?  गायों  से  जैसा
 मैं  ने  भाप  से  निवेदन  किया  हमारे  शरीर
 का  सबंध  है  |  मस्तिष्क  जिससे  हिन्दी
 भाषा  भ्ौर  भारतीय  भाषाओं  का  संबंध  है
 उन  के  उत्कर्ष  के  बिना  हमारे  मस्तिष्क
 का  विकास  नहीं  हो  सकता  ।  बिना
 गोरक्षा  के  हमारा  शरीर  हृष्ट  पुष्ट  नहीं
 रह  सकता  हमारा  शरीर  स्वस्थ  नहीं  रह
 सकता  |  मस्तिष्क  बिना  शरीर  के  निरर्थक
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 है  भौर  शरीर  बिना  मस्तिष्क  के  निरंक

 है  ।  भ्रव  भाप  देख  लीजिये  गोरक्षा  और
 हिन्ही  का  संबंध  है  या  नहीं।  जितना  संबंध

 हिन्दी  शर  गोरक्षा  का  है  उतना  किसी

 दूसरी  चीज  का  नहीं  है  ।  इन  दो  बातों के
 संबंध  में  मैं  चव्हाण  साहब  से  कहना
 चाहता  हूं  कि  उन  कीनीति  बड़ी  अस्पष्ट

 है  जिस  समय  उन्होंने  भाषा  के  प्रश्न  को

 हल  करने  के  लिये  यहां  पर  विधयेक
 उपस्थित  किया,  उसके  विषय  में  एक
 अपना  प्रस्ताव  उपस्थित  किया,  मैं  श्री
 अटल  बिहारी  वाजपेयी  से  सहमत  हूं
 मैंने  भी  उस  विधेयक  का  विरोध  करते

 हुये  यह  बात  कही  थी  कि  मंत्री  महोदय
 किस  को  प्रसन्न  करने  के  लिये  यह  विधेयक
 ला  रहें  हैं?  मैंने  कहाथा  कि  ऐसा  करके

 वह  उस  बैल  वाले  की  कहावत  चरितार्थ
 करेंगे  जोकि  अपने  लड़के  के  साथ  एक  बैल
 को  लेकर  जा  रहा  था

 थी  परशवन्त  राव  चब्हाण  :  यह  हिन्दी  ग्रौर
 गोरक्षा  का  क्‍या  संबंध  है?

 डा०  गोविन्द  दास  :  मैंने  ब्भी  कहा
 है  कि  हिन्दी  और  गोरक्षा  का  अापस  में
 इसलिये  संबंध  है  कि  हिन्दी  का  संबंध  हमारे
 मस्तिष्क  से  है  झौर  गोरक्षा  का  संबंध

 हमारे  शरीर  से  हैं  ।  बिना  मस्तिष्क  के
 शरीर  बकार  है  और  बिना  शरीर  के  मस्तिष्क
 बेकार  है  ।  इसलिये  हिन्दी  और  गोरक्षा  का
 संबंध  है  |  इन  दोनों  बातों  से  मंत्री
 महोदय  के  मंत्रालय  का  संबंध  है।

 मैं  बतला  रहा  था  कि  जिस  सप्तय  यह
 विधेयक  शाया  था  उसका  विरोध  करते

 हुए  मैं  ने  उस  समय  कहा  था  कि  वह  इस
 विधेयक से  किस  को  प्रसन्न  कर  रहे  हैं.  ae
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 श्रो  यशवन्तराव  चव्हाण  :  क्या  और  कोई

 दूसरी  भाषा  मस्तिष्क  को  मदद  नहीं  करती

 है?

 Blo  गोविन्द  बात :  मैं  ने  अकेले  हिन्दी
 के  लिये  नहीं कहा  है  ।  मैंने  हिन्दी  और  सभी
 भारतीय  भाषाझों  के  लिये  कहा  है  i  मैं

 शुरू  से  कह  रहा  हूं  कि  हिन्दी  और  भार-
 तीय  भाषाओं  का  हमारे  मस्तिष्क  के
 साथ  संबंध  है  और  गोरक्षा  का  हमारे  शरीर
 के  साथ  संबंध  है।  अगर  न्य  भारतीय
 भाषाम्रों  का  विकास  नहीं  हो  सकता  तो
 हिन्दी  का  विकास  निरर्थक  है  और  होना
 नहों  चाहिये  ।  हिन्दी  व  शल्य  सभी  भार-
 तीय  भाषाओं  का  विकास  साथ  साथ  होना
 चाहिये

 SHRI  AMRIT  NAHATA  (Barmer):
 On  a  point  of  order.  I  learn  from  the
 radio  and  the  Press  that  the  hon.
 Member  Seth  Govind  Dass  hag  raised
 this  question  of  language  in  the  Sup-
 reme  Court.  Since  he  hag  himself
 done  it  would  it  be  proper  on  his
 pert  to  ra  ise  it  here?

 ab  गोविन्द  वास  :  मैंने  सुप्रीम  कोर्ट
 में  जो  सवाल  उठाया  है  बह  प्लग  है।
 यहां  प्रश्न  बिलकुल  झ्लग  है  ।  गृह  मंत्रालय
 का  सुप्रीम  कोर्ट  से  कोई  संबंध  नहीं  है
 यहां  भी  उठाया  जा  सकता  है  और  वहां
 भी  उठाया  जा  सकता  है  क्यांकि  वहां
 जो  सवाल  उठाया  है  वह  अलग  है  शौर
 यहां  हाउस  में  जो  प्रश्न  उठाया  है  वह
 भी  झलग  है  t

 श्री  स०  मोर  बनर्जी  :  प्रोन  ए  (पाएंट
 श्रौफ  श्रार्डर  इस  लैवेज  बिल  या  उस के
 रेजोल्युशन  के  बारे  में  माननीय  सदस्य
 ने  यदि  पुप्रीम  कोर्ट  में  भ्रपोल  की  हुई
 है,  वहां  उन्होंने  केस  दायर  किया  झौर

 न्वह्‌  सुप्रीम  कोर्ट  में  वकोल  की  हैसियत
 सै  अपने  पक्ष  में  झार्गुमेंट  करेंगे  शौर  यदि
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 माननीय  सदस्य  द्वारा  वह  प्रार्गुमेंट्स  यहां
 श्र्भी  किये  जा  सकते  है  तो  फिर  सुूप्रीस
 कोर्ट  मेंले  जाने का  कोई  मतलब  नहीं  रह
 जायेगा  ।  जब  भी  कोई  मामला  सुप्रीम
 कोर्ट  या  हाईकोर्ट  आदि  में  दायर  होता
 है  तो  चह  मेंटर  सबजुडिस  हो  जाता  है  शौर
 उस  के  बारे  में  हाउस  में  डिस्कशन  करना
 और  उस  को  मैरिटस  पर  जाता  उचित
 नहीं  है  |  मैं  इस  पर  सभापति  महोदय
 झाप  की  व्यवस्था  चाहता  हू  |

 Bo  गोविन्द  बाप  :  मैं  ने  सुप्रोम  कोर्ट
 में  जो  प्रश्न  उठाया  है  वह  सबाल  भाषा
 का  नहीं  उठाया  है।  मैं  ने  वहां  पर  जो  प्रश्न
 उठाया  है  वह  यह  है  कि  i9678  जो  विधेषक
 स्वीकृत  किया  गया  वह  संविधान  के  विरुद्ध
 है  ।  मैंने  विधेयक  का  सवाल  उठाया  है
 भाषा  का  प्रश्न  नहों  उठाया  है।  बहू
 प्रश्न  जिलकुल  अलग  है  और  यहां  हाउस
 में  जो  में  कह  रहा  हूं  वह  उस  से  बिल्कुल  भलग
 है  ।  दोनों  एक  दूसरे  से  अलग  सवाल  है  ।

 श्री  मूत  नाहाटा  :  इन  के  अनसार
 गोरक्षा  प्रोर  भाषा  का  प्रश्त  तो  परस्पर
 संबंधित  है  लेकित  भाषा  विधेयक  श्रौर
 भाषा  का  प्रश्न  संबंधित  नहीं  है।

 सभापति  महोदय  :  कोई  पाएंट  श्रौफ
 प्रार्डर  नहीं  है  ।

 डा०  गोविन्द  बॉल :  मैं  यह  बात  कह
 रहा  था  कि  जिस  समय  चव्हाण  साहब  बह
 विधेयक  लाये  थे  उस  समव  मैंने  कहा  था
 कि  वहू  किस  को  संतुष्ट  करने  के  लिये
 यह  विधेयक ला  रहे  हैं?  क्या  कोई  भी  हस
 से  संतुष्ट  होने  वाला  है?  हम  ने  देख
 लिया  कि  किसी  की  भी  संतो  नहों  हुभा ।
 झब  इस्र  विधेयक  भौर  इस  प्रस्ताव  को  लाने
 के  बाद  चब्हाण  साहब  भी  कहने  लगे  हैं
 हां  इस  प्रस्ताव  से  जो  भ्रहिन्दी  भाषा  भाषों
 है  उनका  कुछ  भ्रहित  हो  रहा  है।  क्‍या
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 [डा०  गोविन्द  दास]
 इस  प्रस्ताव  से  यह  प्रश्न  कभी  हल  हो  सकता

 है  ?  मेरा  स्पष्ट  आपसे  यह  कहना  है  |

 श्री  क०  ना०  तिवारी  (बेतिया  )  ;
 भाषा  बड़ी  हैं  या  देश  बड़ा  है  ?

 डा०  गोविन्द  दास  :  देश  बड़ा  हे  लेकिन
 इस  देश  में  सब  से  बड़ा  प्रश्न  भाषा  का  है  ।

 सभापति  महोदया  :  देश  भी  बड़ा  है
 झात्मग्रोरव  भी  बड़ा  है  1

 डा०  गोविन्द  दास  :  मैं  गृह  मंत्री  जी
 के  सामने  एक  प्रस्ताव  रखना  चाहता  हूं  कि
 यदि  वे  हिन्दी  भाषियों  को  सन्तुष्ट  करने
 का  प्रयत्न  करेंगे  तो  अहिन्दी  भाषी  लोग

 सन्तुष्ट  नहीं  होंगे  ।

 भगर  पग्रहिन्दी  भाषा  भाषियों  को

 सन्तुष्ट  करने  की  कोशिश  करेंगे  तो  हिन्दी
 भाषा  भाषी  सन्तुष्ट  नहीं  होंगे  ।  सारा  झगड़ा
 300,  400  या  500  सरकारी  नौकरियों
 का  है  ।  सारा  सवालनौकरियों  का  है  1
 हिन्दी  को  इस  देश  की  राष्ट्रभाषा  और  राज
 भाषा  नौकरियों  के  लिये  तहीं  बनाया  गया  i
 राजा  राम  मोहन  राय  से  लेकर  महात्मा  गांधी
 के  नेतृत्व  तक  राष्ट्रीयता  की  दृष्टि  से  हिन्दी  को

 राष्ट्रभाषा  शौर  राज  भाषा  बनाया  गया  था।
 यदि  झाज  नौकरियों  का  सवाल  झा  गया  है  तो
 देश  की  प्राबादी  के  अनुसार  और  राज्यों  की
 प्राबादी  के  अनुसार  हर  राज्य  के  लिये  सरकारी
 नौकरियों  का  कोटा  कायम  कर  दिया  जाये  ।
 झापको  मालूम  हैं  कि  यह  प्रश्न  जो  पालियामेंटरी
 कमेटी  बेठी  थी  उसमें  भी  भाया  था  t  बार
 बार  यह  सवाल  आता  है।  इस  प्रश्न  का
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 निपटारा  एक  रास्ते  से  हो  जाता  है,  भौर  वहू
 रास्ता  यह  है  कि  जिस  राज्य  की  जितनी
 झाबादी  है  उसके  भ्रनुसार  उसकी  नौकरियों
 की  संख्या  केन्द्र  मे  मुकर्रेर  कर दी  जाये  ॥
 इस  तरह से  हर  एक  के  प्रति  न्याय हो
 जायेगा  और  कोई  झगड़ा  नहीं  रहेगा  ।

 इसी  प्रकार  मैं  गोरक्षा  के  सम्बन्ध  में
 भापसे  कहना  चाहता  हूं  कि  जिस  ढंग  से  श्राप
 ने  एक  कमेटी  इसके  लिये  मुकरंर  की  है,
 वह  कमेटी  चल  रही  है  ॥  उसका  समय  बढ़ाया
 जा  रहा  है।  लेकिन  उस  कमेटी  के  सामने जो
 गवाहियां  हो  रही  हैं,  जिस  प्रकार  प्रश्न  वहां
 होते  हैं,  मैं  स्वयं  गवाह  के  रूप  में  वहां  गया
 था,  वे  इस  बात  को  सिद्ध  करने  के  लिये  किये
 जाते  हैं  कि  इस  देश  में  सम्पूर्ण  ग्रोवध  बन्द  नहीं
 हो  सकती  |  मैं  आपको  प्रागाह  करना  चाहता
 हूं  ।  लोग  रुके  हुए  हैं,  शान्ति  रख  रहे  हैं,
 झापकी  उस  कमेटी  की  रिपोर्ट  के  लिये  जो
 मैं  भी  हिंसा  के  विरुद्ध  हूं,  गांधी  जी  के  चरणों
 में  मैंने  सारी  जिन्दगी  व्यतीत  की  है  भ्रौर  इस
 देश  में  किसी  तरह  से  मनसा  वाचा  फर्मणा
 हिसा  होनी  चाहिये,  इसका  मैं  घोर  विरोधी

 हूं  ।  लेकिन  मैं  यह  कहना  चाहता  हुं  कि  जेसी
 नीति  श्राप  स्वीकार  कर  चुके  हैं  कि  इस  देश  में
 गोवध  सम्पूर्ण  रूप  से  बन्द  होगा,  अगर  ग्रापने
 इसके  लिये  वह  कमेटी  बनाई  है  कि  वह  गोवध
 किस  प्रकार  बन्द  हो  सकता  है  तो  इसके  लिये
 सुझाव  दें,  न  कि  इस  बात  पर  विचार  करें
 कि  शोवध  बन्द  हो  सकता  है  या  नहीं  ।  इस
 कमेटी  की  जो  रिपोर्ट  होगी,  झगर  वह
 सन्‍्तोषजनक  न  हुई,  तो  मुझे  इस  बात  का
 भय  है  कि  उत्तर  से  दक्षिण  और  पूर्व  से  पश्चिम
 तक  बड़ा  भारी  आन्दोलन  उठेगा,  और  वह
 श्रान्दोलन  इस  प्रकार  का  होगा  जिस  प्रकार
 का  आ्रान्दोलन  शायद  देश  ने  इसके  पहले
 कभी  नहीं  देखा  होगा

 यहां  पर  जो  प्रदर्शन  हुआ  था,  श्रापको
 मालूम  है  कि  वह  किस  प्रकार  का  था  ॥
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 उस  में  हिंसा  हुई  यह  बहुत  बुरी  बात  हुई,
 लेकिन  शापने  जौ  कमेटी  मुकरंर  की  है
 उस  को  आप  को  इस  बात  के  लिये  झादेश
 देना  चाहिये  कि  उस  कमेटी  का  एक  यही
 काम  है,  दूसरा  नहीं कि  वह  यह  देखे  कि

 संपूर्ण  गोवधबंधी  करने  के  लिये  किन-
 किन  बातों  को  करने  की  आवश्यकता'
 है,  यह  नहीं  कि  गोवधबंदी  हो  सकती  है
 या  नहीं  इस  पेर  विचार  करे  ।  इस  प्रकार
 से  झाप  को  उस  कमेटी  से  कहना  चाहिए,
 श्रौर  इस  संबंध  में  कोई  निर्णय  श्राप  को
 लेना  चाहिये  ?

 श्ब  जो  बात  मैं  श्राप  से  कहना
 चाहता  हुं  वह  बहू  है  कि  विदेशी  घन  यहां
 पर  झ्रा  कर  इत  देश  में  श्रशान्ति  उत्पन्न  कर
 रहा  है  7  इस  की  बहुत  सी  बातें  श्राप  के
 सामने  र्  हैं।  भाषा  के  संबंध  में  भी
 मद्रास  में श्रांन्ध  में,  मैसूर  में  जो  दंगे

 हुए  उन  के  संबंध  में  मैसूर  के  मुख्य  मंत्री  ने
 जो  कि  ष्ाज  कल  हमारी  कांग्रेस  के  ग्रध्यक्ष
 हैं  कहा  कि  बाहूर  के  लोगों  ने  आकर  मैसूर
 में  इसप्रकार  के  दंगे  कराये।  ग्रान्घ  में  तैलगु
 के  बड़े  बड़े  विद्धानों  ने  भी  इकट्ठा  हो  कर
 यह  बात  कही  ांन्ध  हिन्दी  के  खिलाफ
 नहीं  है,  लेकिन  श्रांन्ध्र  में  जो  कुछ  हुझा
 है  वहू  बाहर  के  लोगों  ने  आझ्लाकर  किया
 इस  प्रकार  भाषायी  दंगों  के  भी  पीछे  कुछ
 बाहरी  द्रव्य  है,  वाहरी  घन  है  झौर  वाहरी
 घन  आकर  इस  प्रकार  की  परिस्थितियां

 यहां  पर  उत्पन्न  कर  रहा  है  |  मैं  श्री  अटल

 बिहारी  वाजपेयी  से  इस  संबंध  में  सहमत  हूं  कि
 इरुकी  खुली  शौर  गहरी  जांच  होनी  चाहिए
 कि  भ्राखिर  बाहरी  रुपया  कहां  कहां  से  ात  है
 शौर  किस  किस  काम  में  किस  प्रकार  खर्च  होता
 है।  जिस  प्रकार  से  यह  भाषायी  दंगों  के  संबंध
 में  ग्रावश्यक  है,  उसी  प्रकार  भ्रसम  के  दंगों
 के  संबंध  में  भी  भ्रावश्यक  है  और  दूसरी
 बातों  के  विषय  में  भी  ावश्यक  है।
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 झाप  जाज  इस  प्रकार  का  कानून
 बनाना  चाहते  हैं  कि  किसी  भी  राजनीतिक
 दल  को  चुनावों  के  लिये  रुपया  न  मिलें
 लेकिन  पोशीदा  टरीके  से  इस  देश  में  फूट
 पैदा  कर  के  जो  दंगे  कराये  जाते  हैं,  उन
 में  जो  बाहरी  धन  आता  है  वह  कहां  सें
 भ्राता  है  शर  किल  प्रकार  झाता  है,  इस
 पर  ज्यादा  से  ज्यादा  ध्यान  देना  भ्रावश्यक
 हैँ  ny

 wet  में  मैं  फिर  श्री  चव्हण  को  उनकी
 उदारता  के  लिये  धन्यवाद  देता  हूं
 और  वधाई  देता  हुं।  परन्तु  इस  साथ
 मैं  यह  कहना  चाहता  हूं  कि  कुछ  बुनियादि
 बातें  ऐसी  है  जिन  पर  झाप  को  ध्यान  दे
 कर  गंभीरता  से  विचार  कर  के  कड़ाई
 के  साथ  उनका  हल  सोचना  पड़ेगा।  इस  काम
 में  आप  को  भी  जो  हमारे  विरोधी  दल
 हैं,  उन  का  सहयोग  लेना  चाहिये  शौर
 विरोधी  दलों  को  भी  शप्रपनी  राजनीति
 को  एक  तरफ  रख  कर  इस  तरह  के  राष्ट्रीय
 कार्य  जो  हैं  उन  में  हमारी  सरकार  को
 सहयोग  देना  चाहिये  ।

 SHRI  8,  KANDAPPAN  (Mettur)  :
 Madam  Chairman,  the  job  of  the
 Home  Minister  is  onerous  and  he  is
 shouldering  a  heavy  responsibility,  Of
 course,  at  times,  it  looks  like  an  im-
 Possible  task  of  making  this  country
 a  unified  nation,

 Madam  Chairman,  it  is  to  the  credit
 of  the  British  that  they  have  united
 India  at  least  politically.  They  did  not
 attempt  to  integrate  India  other-
 wise—socially  or  culturally  or  on
 other  panes.  Probably,  had  they  at-
 tempted  that,  they  would  have  left
 India  earlier  than  they  did.

 After  two  decades  of  Independence,
 I  think,  a  practical  man  like  our  Home
 Minister,  Mr.  Chavan,  would  appre-
 elate  the  trends  and  the  emerging  for-
 ces  and  the  pull  for  federalism  in  this
 country.  Unfortunately,  the  Constitu-
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 [Shri  S.  Kandappan]
 tion—makers  in  a  festive  mood  did
 not  appreciate  the  realities  of  this
 nation  and  they  have  made  a  constitu-
 ticn  which,  I  should  say,  Madam,  is
 more  unitary  than  federal.  I  am  not
 a  constitutional  pundit.  Some  people
 call  it  a  federal  constitution,  Some
 Say,  it  ig  quasi-federal.  Any  way,  the
 fact  remains  that  it  is  more  unitary
 and  it  gives  sweeping  powers  to  the
 Centre.  Even  at  the  time  of  one-party
 eva  before  the  Fourth  General  Elec-
 tions,  there  were  quite  a  number  of
 conflicts  ang  confrontations  between
 the  Chief  Ministers  of  States  ‘and  the
 Centre  here  in  Delhi.  It  was  actually
 because  of  that  kind  of  a  confrenta-
 tion,  on  the  National  Development
 Council  was  constituted  and  then  the
 Zonal  Councils  were  evolved.  I  need
 nol  dilate  on  these  things.  4  am  sure
 Mr.  Chavan  who  was  himself  once  a
 ‘Chief  Minister  would  appreciate  the
 Teal  difficulties.  I  think  the  present
 Administrative  Reforms  Commission
 ‘has  set  up  a  Study  Team  which  is  go-
 ing  into  the  problem  and  I  hope  they
 would  make  t  real  appraisal  of  the
 whole  matter  and  make  the  Govern-
 ment  come  forward  to  overhaul  the
 whole  Centre-State  relations,

 MARCH

 Madam,  I  wag  astonished  to  hear
 people  still  demanding  a  sort  of  uni-
 tary  constitution  for  this  country.
 After  all,  all  the  ills  and  the  malady
 that  we  are  facing  to-day  are  due  to
 over-centralisation.  It  is  not  the  divi-
 sive  forces,  the  centrifugal  tendencies
 but  I  should  rather  say  they  are  an
 association  of  various  homogeneous
 units,  wellknit  culturally  dc veloped
 units  in  this  country  which  are  crying
 for  freedom  of  action,  which  are  cry-
 ing  for  development.  We  need  not
 decry  these  tendencies.  Actually  we
 should  see  how  to  channelise  the
 -emerging  forces  and  only  that  kind  of
 attitude  can  really  make  a  stronger
 India.

 I  find  in  this  Report  thet  jin  960  or
 96]  #hey  have  decided  toa  introduce
 some  more  Central  Departments  like
 ‘Forestry,  Agriculture,  Education,  En-
 gineering,  Medicine,  Health,  etc.
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 I  think  the  time  has  come  to  reduce
 the  departments  and  not  to  proliferate and  go  on  adding  more  departments
 at  the  Centra]  level.  I  feel  that  the
 Home  Minister  should  take  the  matter
 up  with  the  various  States  and  see  to
 it  that  we  do  not  go  on  increasing  the
 departments  at  the  Centre  to  the  det-
 riment  of  the  administration  at  the
 State  level.  Even  as  it  is,  the  reve-
 nues  of  th  States  and  the  powers  con-
 ferred  on  the  States  ar  not  com-
 mensurate  with  the  duties  that  have
 been  enjoined  upon  them  by  the
 Constitution,

 I  would  like  to  paint  out  one  thing
 with  regard  to  this  matter.  Even  im
 the  Southern  Zonal  Council’s  meet-
 ing  this  point  was  raised,  and  in  fact,
 there  has  been  mention  of  thig  in  the
 report  submitted  by  the  ilome  Minis-
 try  here  that  there  was  a  reference  to
 the  question  of  enhancement  of  dear-
 ness  allowance  to  the  emplcyees  of  the
 State.  I  think  that  almost  all  the
 States,  whether  they  are  non-Con-
 gress  or  Congress,  have  been  claim-
 ing  for  quite*some  time  that  the  dear-
 ness  allowance  to  their  employees
 should  also  be  borne  by  che  Centre
 and  there  must  be  some  sort  of  shar-
 ing  of  the  expenditure  by  the  Centre
 ag  well.  If  you  look  at  it  objectively,
 I  admit  that  it  may  be  difficult  for
 the  Centre  to  bear  it,  and  constftu-
 tionally  also  the  Centre  is  not  bound
 to  ncrease  the  dearness  allowance  of
 the  State  employees.  I  know  all  these
 things.

 If  we  look  at  the  whole  picture  in
 India,  who  do  we  find?  What  is  the
 financial  position?  And  who  has  got
 the  purse?  Ours  is  a  controlled  eco-
 nomy,  fulll  regimented.  The  Centre
 along  with  the  Reserve  Bank  of  India
 fully  controls  ell  the  resources  in  this
 country.  I  just  looked  into  seme  figu-
 res.  In  964  alone,  the  dearness  al-
 lowance  of  the  Central  Government
 employees  was  increased  twice  and
 in  965  it  waa  increased  thrice.  Let  us
 bear  in  mind  the  fact  that  the  mons-
 ter  of  inflation  is  spreading  its  fangs
 like  an  octopus  and  there  is  no  know-
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 ing  how  far  it  will  spread.  But  of  late
 we  hear  that  they  are  going  to  put  so
 stop  to  this.  But  still  the  employees
 in  the  State  Government  tre  going  to
 the  same  market  where  the  Central
 Government  employees  are  going.  So,
 if  the  whole  economy  is  regimented
 and  controlled  by  the  Centre  and  it
 4s  the  Centre's  policy  that  has  pro-
 voked  the  price  increase  or  whatever
 happens  in  the  economic  sphere,  and
 it  ig  the  Centre's  fiscal  policies  which
 add  to  this,  then  is  it  not  justifiable
 on  the  part  of  the  States  and  does  it
 not  give  them  a  greater  right  to  de-
 ‘mand  that  the  Centre  should  also  bear
 this  burden?  Further,  is  it  possible  for
 any  State  simply  to  increase  the  dear-
 ness  allowance  for  their  employees  on
 their  own  just  as  the  Central  Govern-
 ment  did  for  their  employees  in  964
 twice  and  in  965  thrice?  It  would  be
 impossible.  There  are  many  cases
 like  this  which  need  a  thorough  per-
 ‘usaL  Unless  that  is  done,  I  am  afraid
 that  the  present  friction  will  continue
 and  ‘tthe  Centre-State  relationg  will
 suffer.

 When  we  say  that  we  need  more  au-
 ttonomy  for  the  State,  we  need  not,
 ‘therefore,  be  dubbed  as  secessionist
 and  we  need  not  be  reminded  of  our
 ‘past  history.  It  is  a  well  known  fact
 that  in  the  whole  country,  the  forces
 that  were  there  before  967  were  re-
 solved,  because  the  same  party  was  in
 power  at  the  Centre  as  well  as  in  the
 States,  because  behind  the  curtain
 many  things  were  resolved  and  things
 did  not  come  to  the  open.  But  after
 the  fourth  general  elections,  natural-
 ly,  the  States  which  are  ruled  by  the
 non-Congress  Governmenty  are  mak-
 ing  their  claims  end  their  proposals
 quite  openly  and  theeir  demand  is
 somewhat  more  vocal.

 There  is  a  very  interesting  passage
 or  comment  in  the  Parliamentary
 Studies,  April  issue  of  1967.  I  would
 just  quote  the  relevant  passage  for
 the  benefit  of  the  House.  This  journal
 tdoes  not  belong  to  any  party  but  it  is

 a  bulletin  of  the  Parliamentary  Study
 Group.  The  passage  runs  as  follows:
 3856  (Ai)  LSD—7.

 CHAITRA  7,  890  (SAKA)  (Min.  of  790 Home  Affairs)
 “There  is  a  growing  urge  for

 federalism  in  all  the  States,  even
 those  controlled  by  the  Congress;
 eye-brows  need  not  be  raised
 when  the  DMK  emphasises  the
 need  for  federalism  in  practice
 and  a  greater  role  for  the  States
 in  the  formulation  and  implemen-
 tation  of  the  national  plans.  It
 looks  like  it  is  the  Centre  which
 will  have  to  unlearn  some  of  the
 dead  habits  of  the  past,  picked  up
 in  the  one-party  era”.
 I  think  the  hon.  Minister  will  agree

 to  this  kind  of  appraisal  made  by  this
 journal,

 Actually,  what  has  ‘happened  in
 Assam?  There  was  really  a  cry  for
 more  autonomy.  Many  people  had
 expressed  this  in  different  ways,  So,
 the  fact  remains  that  the  people  there
 feel  that  they  do  not  enjoy  their  cul-
 ture,  they  do  not  have  a  full  social  life
 and  they  do  not  get  a  proper  share
 of  their  earnings  and  income,

 There  is  a  very  interesting  evidence
 given  by  one  Assamese,  who  is  8  res-
 ponsible  person,  and  who  I  am  told
 is  a  nationalist.  He  appeared  before
 the  parliamentary  committee  on  the
 Industrial,  Security  Force  Bill  and
 gave  evidence  before  it.  He  is  the
 general  manager  of  the  Namrup  Fer-
 tiliser  Factory.  There  is  a  very  inte-
 resting  piece  of  evidence  which  he
 gave  before  that  committee.  It  war
 Not  very  strictly  relevant  to  the  issue
 under  discussion  there.  But  still  in
 answer  to  a  question  put  by  Shri  Bhu-
 pesh  Gupta,  he  said:

 “My  feeling  is  that  if  you  give
 more  powers  to  the  States  and
 keep  only  Defence,  External  Aff-
 eirg  ang  Communications  and
 leave  the  rest  to  the  States,  then
 we  shall  be  one  nation  again.”
 This  was  what  was  stated  by  Mr.

 Phuken,  the  general  manager  of  the
 Namrup  Fertiliser  Factory.  Then  he
 added:

 “This  security  matter  is  linked
 up  with  this.  I  am  giving  my  per-
 sonal  opinion,  I  sometimes  weep
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 @s  to  what  is  happening  that  I
 cannot  protect  my  own  people.

 MARCH

 This  was  the  opinion  of  Mr.  Phukan,
 There  are  many  other  men  who  feel
 likewise.  They  may  not  have  been
 called  before  our  committees,  but
 there  are  many  men  who  feel  alike,
 but  who  may  not  have  had  opportuni-
 ties  to  express  their  view  or  whose
 expression  may  not  have  carried  much
 weight.  But  still  the  fact  remains  that
 there  is  a  growing  tendency  and  there
 is  a  growing  demand,  and  ai  very
 justifiable  demand,  for  more  federal-
 ism.  That  is  the  only  trend  that  can
 satisfy  the  various  regional  aspira-
 tions  of  the  people  in  this  vast  mosaic
 of  our  country.  his  cry  for  federal-
 ism  is  not  going  to  impair  the  unity
 of  the  country  in  the  least;  rather,  I
 feel  that  this  २8  the  only  healthy  way
 to  strengthen  the  unity  of  this  coun-
 try  and  make  this  country  a  strong
 nation.

 I  would  come  to  ७  specific  question
 now  with  regard  to  the  relations  bet-
 ween  the  States  and  the  Centre  after
 the  general  elections.  There  are  many
 things  which  have  to  be  considered
 in  this  connection,  Our  Chief  Minister
 had  recently  said  that  the  Centre  was
 very  co-operative  and  he  appreciated
 some  of  the  approaches  to  the  pro-
 blems  by  the  Centre,  but  he  had  his
 own  reservations.  I  would  like  to
 point  out  one  or  two  things  by  way
 of  example.

 Soon  after  we  assumed  power  in
 Madras,  we  passed  a  unanimous  re-
 solution  in  the  Assembly  naming  the
 State  as  Tamil  Nadu.  I  ask  the  Home
 Minister  what  harm  is  there  if  the
 Central  Government  brings  forward  a
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 forward  a  Bill,  I  am  sure  they  would
 have  shown  a  gesture  of  good-will
 towards  the  State.

 SHRI  fom  DASS  (Tirupathi):  A  lot
 of  Telugu  people  also  live  in  Madras.
 So,.  why  not  name  the  State  ‘as  Telu-
 gu  Nadu?

 SHRI  Vv.  KRISHNAMOORTHI
 (Cuddalore):  Let  him  have  a  resoiu-
 tion  passed  to  that  effect  in  the
 Andhra  Pradesh  Assembly.

 SHRI  S,  KANDAPPAN:  Then,  there
 is  the  question  of  Dalmiapuram.  A  lot
 of  wrong  impression  has  been  created
 over  this  that  the  DMK  has  been  agi-
 tating  for  changing  the  name.  Actu-
 ally,  it  is  not  a  question  of  charging
 the  name  of  the  place  at  a!l.  The  place
 is  called  Kallakudi,  and  we  only
 wanted  that  name  to  be  restored  to
 the  railway  station  there.  But  the
 people  of  the  Congress  gave  a  diffe-
 rent  colour  to  it;  even  on  the  floor  of
 the  House,  some  time  back,  8  Cong-
 ress  Member  from  my  State  said  that
 it  was  because  it  was  named  after  a
 North  Indian  capitalist  that  the  DMK
 wanteg  to  change  the  name.  I  would
 submit  that  that  is  not  so  at  all.  After
 all,  there  is  no  South  Indian  who  has
 given  his  name  to  a  particular  place
 and  which  place  we  have  called  after
 him.  This  has  never  happened  there.

 Now,  let  me  mention  ancther  case
 Sahu  Jains  have  got  a  factory  near
 Tuticorin  and  they  have  given  their
 name  to  that  place.  The  place  has
 already  got  a  name,  but  they  have
 given  the  name  Sahupuram  to  that
 place,

 If  it  is  literally  translated,  it  will,
 mean  abode  of  death.’  Probably  that
 gentleman  did  not  know  Tamil  and
 could  not  appreciate  the  meaning.  in
 Tamil.  So  he  gave  that  name  to  that
 place.  It  is  not  a  very  healthy  symp-
 tom  in  this  country  for  individuals

 to  go  and  start  some  industry  some-
 where  and  give  their  own  names  to
 that  place.  Actually,  what  we  wanted
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 was  that  the  real  name  should  be  re-
 stored.  After  all,  it  is  not  a  very  big
 thing.  wowed  ail

 What  was  the  reply  from  the  Rail-
 way  Ministry?  First  they  said  there  is
 another  place  by  the  name  ‘Kallikudi’;
 so  Wwe  cannot  accept  your  request.  This
 was  a  request  made  by  my  State  Gov-
 ernment.  Kallakudi  and  Kallikudi  are
 vastly  different.  Still  I  would  say  this,
 There  is  a  place  in  Maharashtra,  the
 State  of  which  the  Home  Minister  has
 the  honour  to  belong.  It  was  called
 Chanda  previously.  In  1962-63  when
 I  travelled  in.  train  through  that  area, I  always  used  to  see  the  place  named
 Chanda.  It  is  q  junction,  But  after
 sometime,  it  was  changed  to  Chandr3-
 pur.  There  is  another  place  in  Assam
 called  Chandrapur.  I  have  no  quar-
 rel  with  the  change  of  name  from
 Chanda  to  Chandrapur,  Sirce  there  is
 another  place  of  the  same  name  in
 Assam,  what  they  did  was  that  after
 the  name  Chandrapur,  they  added  in
 brackets  ‘Maharashtra’,  I  have  no  qua-
 trel  with  that.  If  the  Railway  Minis-
 try  and  the  Home  Ministry  cou!lgd  ac-
 cept  this  change  because  there  is  ano-
 ther  station  of  the  same  name  why  not
 accept  this  reasonable  demand  of
 ours?  Is  not  refusal  to  do  so  a  case
 of  showing  different  faces  to  different
 people  like  the  Cuddappah  clock  to-
 wer?  As  you  know,  recently  it  appe-
 ared  im  the  papers  that  there  is  a

 clock  tower  in  Cuddappah  which
 shows  4  different  times  at  different
 faces  at  the  same  time.  The  clock
 could  not  be  mended,  but  the  Gov-
 ernment  can  be.  This  is  not  the  way
 to  treat  a  non-Congress  Government.
 The  Home  Minister  should  show  a
 gesture  of  goodwill  in  these  small
 matters  at  least.  I  do  not  know  whe-
 ther  their  refusal  to  do  so  is  politically
 motivated.  What  else  can  be  the  real
 reason  for  objecting  to  this  kind  of
 reasonable  demand  made  by  a
 State?

 There  is  another  very  important
 thing,  a  little  more  serious  than  this.
 Thera  is  a  public  undertaking  in  the
 State,  the  State  transport  undertak-
 ing,  I  was  not  made  a  public  sector
 undertaking  by  the  DMK.  It  was  there
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 as  a  public  undertaking  when  the
 Congress  was  in  power.  They  had
 starteq  plying  their  own  buses  under
 the  State  Transport  Department,  But  to
 our  regret  though  the  private  opera-
 tors  were  earning  very  good  profit
 by  running  their  own  buses,  when
 Government  entered  the  held  they
 incurred  very  heavy  losses.  So  when
 we  took  over,  we  thought  that  this
 State  of  affairs  must  be  improved,
 otherwise  there  was  no  use  in  asking
 the  exchequer  to  pay  for  the  follies  of
 the  Government.  We  wanted  to  im-
 prove  matters,  So  on  long-distance
 routes,  we  reduced  the  fare,  more  tra-
 ffic  was  offering  and  purely  on  the
 basis  of  competitive  functioning  we
 ran  it  with  the  result,  you  would  be
 astonished  to  know,  that  within  ten
 months  the  loss  of  Rs.  60  lakhs  was  re-
 duced  to  s.  0  lakhs,  and  we  hope  to
 earn  a  profit  in  the  coming  months.
 That  was  the  position,  when  we  wanted
 to  improve  things.  But  there  was  the
 Motor  Vehicles  Act  which  came  in  the
 way.  That  Act  derives  is  power
 from  the  Concurrent  List.  So  the
 State  Government  drafted  an  Ordi-
 nance  and  wanted  to  obtain  the  con-
 currence  of  the  Central  Government.
 They  represented  the  matter  to  the
 Centre.  I  am  sorry  to  say  that
 in  spite  of  our  State  Ministers
 coming  and  seeing  the  Heme  and
 other  Ministers,  the  Centre  has
 not  conceded  this  reasonable  demand
 for  the  purpose  of  operating  their
 own  fleet  in  various  secturs.  They
 have  sa‘d  it  is  a  matter  of  high  policy.

 I  do  not  know  what  policy  it  was.
 It  was  not  going  to  infringe  the  rights
 of  other  States  or  the  rights  of  other
 people.  But  still  they  said  ‘no’  unless
 ‘we  amend  the  Motor  Vehicles  Act,  you
 cannot  do  it,  So  you  wait  till  we  do
 it’  I  do  not  know  in  what  good  time
 they  are  going  to  do  it.  This  is  a  very
 clear  and  very  glaring  example  where
 this  Government,  directly  «+  indirec-
 tly,  Js  involved  in  the  promotion  of
 Congress  politics  in  administration  in
 the  State,  Because  the  Congress  was
 mainly  dependent  on  the  bus  owners’
 money,  So  by  alienating  them,  they
 will  lose  all  their  chance  at  the  polls
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 So  this  is  what  the  so-called  yotaries
 of  socialism  did.  They  should  have
 some  respect  for  socialism  at  least
 by  which  they  swear;  when  we  stand
 by  the  very  same  principle  and  say
 that  we  are  going  to  bring  about  effec-
 tive  implementation  of  it,  what  is  the
 harm  in  accepting  our  demand?  But
 they  did  not  accept  it.

 These  are  a  few  things  I  have  cit-
 ed.  I  wanted  to  cite  more  of  them,
 but  I  have  no  time  and  I  have  now
 to  come  to  this  language  business  (In-
 terruptions).  It  has  become  a  very
 sad  business  now.

 I  am  glad  that  today  at  least  the
 tone  and  trend  of  the  speeches  were
 quite  mild  and  moderate.  Shri  Vaj-
 payee  soundeg  very  reasonable  and
 other  members  also  will,  I  hope,  fol-
 low  suit.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  him  also  be  reasonable.

 SHRI  S.  KANDAPAN:  I  would  like
 to  go  to  the  root  of  the  problem.  When
 people  say  that  ‘we  want  a  language
 of  the  people  to  rule  this  country’,  I
 am  afraid  it  ig  a  fallacious  argument.
 After  all,  the  people  of  this  country
 speak  various  language  and  there  is
 no  one  language  that  is  the  people's
 language  all  over  the  country.  This
 fact  iy  not  et  all  appreciated.  Then
 again  it  is  said,  ‘It  is  the  majority  lan-
 guage;  so  you  have  to  accept  it.  The
 myth  of  majority  was  blown  by  the
 reply  given  by  our  Prime  Minister
 when  she  sa’d  that  ‘Hindi  is  a  new
 language  to  us  also.”  I  do  not  know
 if  it  was  to  be  taken  seriously.  I  chw-
 racterised  it  as  childish.  Then  she  was
 very  angry.

 SHRI  K.  N.  TIWARI:  Hindi  ४
 known  in  Madras  also.  People  are
 learning  it  in  Madras.

 SHRI  8.  KANDAPPAN:  The  Prime
 Minister  herself  said  in  the  Rajya
 Sabha  as  well  as  here  that  Hindi  is
 not  the  language  of  North  Indian  peo-
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 ple  and  it  is  a  new  language.  I  take
 it  very  seriously.  If  this  argument  is
 accepted,  the  whole  ground  for  mak-
 ing  Hindi  as  the  only  official  language
 is  shattered.  But  whatever  that  is,  I
 leave  it  apart,

 MR.  CHAIRMAN:  She  said  that
 about  learning  of  the  new  language.

 SHRI  S.  KANDAPPAN:  Please  do
 not  try  to  defend  it.  The  important
 thing  to  remember  is  this.  Even  here
 we  find  it  often  repeated  that  when
 you  speak  in  Hindi,  you  are  very  much
 applauded;  but  if  we  do  not  do  that,
 it  is  very  strongly  objected  to,  It  hap-
 pened  a  few  hours  back  even  today.
 If  it  is  so  simple  as  that;  if  the  DMK
 members  could  learn  Hindi,  and  by
 that  could  solve  the  language  problem
 we  will  never  hesitate  to  learn  Hindi.
 But  it  is  not  that  simple.  What  we
 have  to  consider  is  the  feeling  of  three
 crores  of  Tamilians,  three  crores  of
 Telgus  and  how  they  feel,  what  are
 the  real  hardships  of  our  own  people.
 It  is  not  a  question  of  a  few  members
 here  learning  Hindi  and  pleasing  Shri
 Vajpayee.  If  that  were  so,  we  would
 do  it,  because  they  are  our  best  fri-
 ends  and  we  would  like  to  be  friends
 with  them.  But  that  is  not  going  to
 solve  the  problem.

 The  equation  of  English  with  Hindi
 is  a  very  clever  propaganda  offensive
 cunningly  launched  by  the  protagoni-
 sts  of  Hindi.  In  what  way,  Hindi  and
 English  can  be  equated?  I  am  asking
 this  very  seriously.  My  relation  with
 English  is  as  thick  or  as  thin  as  Shri

 Vajpayee’s  relation  with  that  lang-
 uage.  My  language  is  Tamil.  It  is  not
 for  anybody  to  say  ‘T  do  not  love  my

 Tf  anybody  does  so,  I  would
 take  it  ag  the  greatest  affront.  I  would
 even  go  further  and  sty  that  if  there
 is  any  language  in  this  country  which
 you  can  use  to  impart  scientific  know-

 ledge,  it  is  Tamil,  and  that  will  be

 the  leading  language  of  this  country.
 thanks  to  the  richness  of  the  language
 I  am  proud  of  my  language.
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 AN  HON,  MEMBER:  What  about  M™and  the  retention  of  our  cherished
 Telugu?

 SHRI  S.  KANDAPPAN:  It  cannot
 be  Telugu.  Tamil  is  a  flowery  langu-
 age.  There  is  only  one  other  language
 that  can  compare  with  Tamil  in  rich
 vocabulary,  and  that  is  Sanskrit,

 SHRI  J.  B.  KRIPALANI  (Guna):
 Has  he  asked  Bengalis?

 SHRI  RANDHIR  SINGH  (Rohtak):
 Why  not  Haryanvi?

 SHRI  S.  KANDAPPAN:  It  is  not  a
 question  whether  we  love  our  lan-
 Suage;  whether  we  feel  attached  to
 that  language.  We  feel  attached  to
 our  language;  in  fact  we  feel  more
 attached  to  our  language:  in  fact  we
 feel  more  attached  to  our  language
 than  even  the  hard  core  of  the  Hindi
 Protagonists  feel  attached  to  their
 own  language.  I  am  saying  this  to
 emphasise  the  fact.  When  we  say
 taht  we  want  English  to  continue,  it
 is  for  the  sake  of  living  with  you,  for
 the  sake  of  having  a  dialogue  with
 the  northern  parts  of  the  country  and
 sarrying  on  the  administration  of  this
 country.  When  I  plead  in  this  House
 that  something  should  be  expressed
 in  an  understandable  language,  in
 English,  we  are  hooted  down.  Is  it
 fair  and  proper?  We  want  our  own
 language  to  flourish  in  our  place.
 But  when  you  have  to  talk  to  other
 People,  in  other  parts  why  should  we
 object  to  using  the  language  which  we
 had  been  using  hitherto,  namely,
 English?  I  hope  the  hon.  Home
 Minister  wil,  not  be  so  naive  to  tell
 ug  that  it  does  not  belong  to  this
 country.  t

 SHRI  D.  प्र.  TIWARY  (Gopalganj):
 What  percentage  of  people  of  Madras
 speak,  read  or  write  English?

 SHRI  S.  KANDAPPAN:  We  ore  a
 cultured  pepole,  well-knit  and  from  a
 homogenous  unit;  we  have  got  our
 own  ‘traditiong  ang  our  own  history
 end  without  sacrificing  our  self-res-
 pect  we  have  got  every  right  to  de-

 ideals  in  this  country,  I  am  prepared to  converse  in  this  language  which had  been  learnt  by  us.  Englisi  is  nat
 foreign,  Only  the  language  that  you  do
 not  know  is  foreign;  that  is  how  phil-
 Ologists  define  a  foreign  language.  We demand  English  only  for  tue  specitic
 purpose  of  linking  various  langwage
 groups.  In  these  circumstances,  it  is for  the  Hindi-speaking  People  to search  their  hearts  and  consider  whe- ther  they  are  acting  in  the  interest of  the  unity  of  the  country  when  they decry  the  use  of  English  even  for  the minimum  purpose  of  a  dialogue  bet- ween  the  States.  If  English  is  not  go- ing  to  be  retained  for  this  purpose,  I am  afraid  this  country  can  never  be united.  Unless  ang  until  some  Jan-
 Euage  of  our  own  develops  and  grows into  an  all  India  language—let  jt  be Hindi  or  Tamil  or  Telugu  or  whatever it  is—and  until  that  stage  arrives,  we must  have  this  link  Janguage.  I  am
 painfully  aware  of  ihe  Provisions  of the  Constitution  which  may  be thrown  at  my  face.  That  is  not  going to  solve  the  problem.  The  actualities have  to  be  taken  into  account.  After the  passing  of  the  resolution  in  the Madras  Assembly,  the  Home  Minister is  sitting  tight  over  the  Madras  Gov- ernment’s  appeal  and  some  non  Hindi
 Governments  have  also  Passed  unani- mous  resolutions  in  their  legislatures, Unless  the  resolution,  attached  to  the
 Language  Act  is  repealed  or  suspend. ed  or  cancelled,  not  even  the  atmos- Phere  for  sitting  round  and  talking will  be  created.  This  is  what Chief  Minister  of  Madras  hag  stated, The  Amrita  Bazar  Patrika  in  its  edi- terial  of  March  2I,  968  has  this  to
 say  on  the  language  resolution:

 “The  resolution  appended  to  the
 Official  Languages  Act  has  precti-
 cally  divided  India  on  the  basis  of

 the  non-Hindi-speaking
 people  having  been  reduced  to  the
 status  of  secormd  class  citiens.  The
 Resolution  goes  against  the  letter
 and  the  spirit  of  Mr.  Nehru’s  and

 Mr.  Lal  Bahadur’s  assurance  which
 erivisaged  ‘bilingualism.  Withdra-
 wal  of  the  Resotution  would  have
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 (Shri  8,  Kandappan]
 gone  @  long  way  in  assuaging  fee-
 lings  and  promoting  national  inte-
 gration,”

 This  ig  not  our  paper;  it  is  9  Cong- res-minded  _  paper,  Government
 should  consider  this  suggestion....
 (Interruptions.)

 The  position  in  Madras  is  very  se-
 rious  and  grave  though  the  atmos-
 phere  is  apparently  calm.  We  are  sit-
 ting  on  a  volcano.  It  may  blow  up  at
 any  time.  If  anything  happens  in
 Tamilnad  over  the  language  issue,  I
 am  afraid  it  would  not  be  possible  for
 the  State  or  for  the  Centre  to  tackle
 the  situation  because  the  feeling  is  80
 intense  in  this  matter.  Two  or  three
 days  back  there  was  a  conference  at
 Trichy;  it  was  a  conference  sponsor-
 ed  by  Congress-minded  students  and
 it  was  attended  by  none  other  than
 Mr,  Kamaraj  once  the  guardian-angel
 and  now  jan  untouchable....(Inter-
 ruptions).

 SOME  HON.  MEMBERS:  No.

 SHRI  8,  KANDAPPAN:  He  blessed
 the  conference  and  tendered  some  ad-
 vice  to  the  students.  That  conference
 adopted  a  resolution  and  J  shall  quote
 from  the  Hindu  of  25th  March,  1968:

 “On  the  language  issue,  the
 Conference  felt  that  the  resolution
 adopted  by  Parliament  along  with
 the  Language  Amendment  Bill
 was  not  in  conformity  with  the
 ‘assurance  given  by  Mr,  Jawahar-
 Lal  Nehru  and  called  on  the  Union
 Government  to  withdraw  the  re-
 solution  which  placed  additional
 burden  on  the  people  of  non-
 Hindi  States  and  warned  that
 nationalist-minded  students  would
 be  forced  to  resort  of  direct  action
 if  the  just  demands  of  non-Hindi
 States  were  not  met.’

 I  do  net  know  what  direct  ‘action
 they  are  going  to  take,  against  whom?
 Against  the  DM  Government?  What-
 ever  it  43,  it  had  the  approval  of  Kam-
 raj.  I  may  add  that  all  students  in
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 Tamilnad  are  national-minded  stu- dents.  These  students  of  Trichy  cal- led  themselves  ‘nationalist-minded’ only  to  differentiate  themselves  from
 others  and  to  show  that  they  belong to  the  Congress  colour,  ang  not  to other  colours.  I  want  to  place  this
 problem  before  Mr.  Chavan,  If  there is  another  trouble  in  Tamilnad,  in
 Madras,  probably  the  situation  would be  impossible  to  contro!  even  for  the DME  Government.  It  js  quite  possl- ble.  Probably,  the  Congres,  may  be
 Fappy  over  that  situation,  I  am  sure
 that  if  Mr.  Chavan  knows  anything about  Madras—he  knows  much—he
 will  appreciate  that  if  the  DMK  Gov-
 ermmoent  was  not  there  the  situation
 would  have  been  uncontrollable  by
 now.  I  say  it  without  any  fear  of
 contradiction.  You  may  recall  what
 happened  in  1965,  All  of  a  sudden,
 the  whole  thing  erupted.

 AN  HON.  MEMBER:  300  were  shot
 dead.

 SHRI  S.  KANDAPPAN:  Apart  from
 that,  eight  persons  burnt  themselves
 alive.  Such  is  the  intensity  of  their
 feeling.  They  were  all  young  men.
 This  feeling  for  language  has  no  bar-
 riers  of  part  or  religion  or  caste.  The
 people  there  love  their  language  and
 they  feel  so  intensely  for  the  langu-
 age.  This  should  never  be  forgotten.

 Reference  was  made  to  the  various
 elements  showing  their  heads  in  va-
 rious  parts  of  the  country.  Some  per-
 sons  brought  in  Tamilnad  years
 ago  even  at  the  height  of  our  demand
 for  separation,  when  we  were  agitat-
 ing  over  that  question,  no  North-
 Indian  settlement  was  affected.
 Again,  recently,  even  in  965  langu-
 age  agitation  not  a  single  citizen
 belonging  to  other  parts  of  India  was
 affected.

 T  can  categorically  say  that  it  is  not
 in  our  tradition  and  culture  to  ask
 them.  to  go  out.  Let  nobody  have  that
 kind  of  feeling.  But.  with  regard  to
 the  language  issue,  the  people  of
 Tamilnad  feel  very  keenly  and  some
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 Suitable  measures  must  be  taken
 mediately,

 The  Home  Minister  controls  the
 central  services.  The  Presidential
 Order  dated:  27th  April  960  made training  in  Hindi  obligatory  for  -all Central  Government  employees  aged less  than  45  years.  It  must  be  im-
 mediately  scrapped,  pending  further
 solution  of  the  language  problem,  If
 You  are  going  to  retain  it,  then  don’t
 say  to  us  that  you  are  not  imposing Hindi  or  discriminating  sgainst  non-
 Hindi  people  with  regard  to  jobs.  Shri
 Seth  Govind  Dag  said  that  we  should
 have  a  quota  system.  I  do  not  know
 what  he  is  driving  at.  If  this  country
 is  one  and  if  the  recruitment  to  the
 services  is  going  to  be  on  the  basis  of
 merit,  the  introduction  of  the  quota
 system  wil]  only  lead  to  compartmen-
 talisation.  People  say  that  Madrasis
 ere  occupying  a  big  chunk  of  the
 Secretariat.  It  is  not  so.  If  a  true  ap-
 praisal  is  made,  it  will  be  found  that
 it  has  been  reduced  very  much.  I  em
 not  saying  it  on  that  account,  If  you
 ‘want  to  say  that  this  is  one  country
 and  merit  is  going  to  be  rewarded,
 there  is  no  use  bringing  in  other  is-
 sues  saying  they  are  the  sons  of  the
 ‘soil  and  they  must  be  given  some  pri-
 vileges.  Let  the  Home  Minister  take
 a  firm  stand  on  this,  I  would  plead
 with  him,  please  scrap  this  kind  of
 instructions  and  see  that  pending  fur-
 ther  solution  of  the  language  problem,
 nothing  is  done  to  hamper  or  dampen
 the  interests  of  the  non-Hindi  officials
 working  in  various  Central  Govern-
 ment  offices  including  P  &  T  and  Rall.
 ways.  oe  |

 SHRI  J.  B.  KRIPALANI:  I  have
 been  hearing  about  assurances  given
 by  Jawahrala]  Nehru.  Does  anybody
 know  what  those  assurances  are  Are
 they  written  anywhere?

 SHRI  S.  KANDAPPAN:  It  is  there
 in  the  records  of  Parliament.  He  said,
 till  the  non  Hindi  people  want  ft  Hindi
 is  mot  going  to  be  imposed  on  them,

 SHRI  J.  B.  KRIPALANT:  So  far  as
 I  know,  he  did  not  talk  about  Hindi.
 He  said,  English  would  be  retained  85
 long  as  even  one  State  wants  it  to  re-

 CHAITRA  7,  890  (SAKA)  (Min,  of
 Home  Affairs)

 im-  main.  That  is  all,  Is  it  right,  Mr.
 Minister? Home

 SHRI  Y.  B,  CHAVAN;  I  think  you
 are  right.

 श्री  'झहुमव  धागा  (बारामुला)  :  सदर
 साहब,  जो  वरस  गुज़र  गया  है,  वह  बड़े  मार्क
 का  बरस  रहा  है,  इस  में  बहुत  सी  ऐसी  उलझनें
 जो  पहले  सतह  पर  नहीं  शाई  थीं,  इस  साल
 सतह  पर  भाई  हैं  भौर  जो  खास  तौर  पर
 सतह  पर  शाई  हैं--वह  है  फिरकेबाराना
 फिसादात  ।  इस  सिलसिले  में  वाजपेयी  जी  ने
 फरमाया  कि  इन  की  पहल  इस  तरह  से  हुई,
 उस  तरह  से  हुई,  में  इनकी  तफसील  में  नहीं
 जाना  चाहता,  पहल  क्योंकर  हुई,  कैसे  हुई---
 इस  के  तफसील  में  जाने  की  ज़रूरत  नहीं  है,
 मगर  यह  बात  सही  है  कि  यह  कलंक  का  टीका

 है  जो  हिन्दुस्तान  के  हर  शहरी  के  माथे  पर
 लगा  है  शौर  दस  को  जिस  कदर  जल्द  हो  सके
 अपने  देश  से  खत्म  करना  ज़रूरी  है।  यह  एक
 बहुत  गलत  चीज़  है,  जो  हमारे  देश  में  फैली

 हुई  है  |  हम  ने  यह  भी  देखा  कि  भ्रसम,  बंगाल,
 नागालैंड  शौर  मिजो  हिल्ज  में  कुछ  ससैशेनिस्ट
 टेन्डेन्सीज़  भी  पैदा  हो  गई  हैं,  हम  ने  इसी
 साल  यह  भी  देखा  कि  लैंग्वेज  के  सवाल  को
 लेकर  बहुत  बड़े  मार्क  हुए  ।  ये  सब  चीजें
 अलामत  हैं--एक  मज्ज  की  शौर
 हमें  देखना  है  कि  वह  मर्ज  क्‍या  है  1  हम  दरखत
 की  पत्तियों  को  देखते  हैं,  उस  की  टहनियो  को
 देखते  हैं,  लेकिन  तना  हमारी  नज़र  से  प्रोझल

 हो  जाता  है  ।  हम  ऐसे  बख्त  में  इस  बड़े  देश  में

 रहते  हैं  जहां  दो  तबके  हैं--एक  प्रमीर  शौर
 एक  गरीब  भ्रौर  उन  में  बहुत  बड़ा  फर्क

 है  1  हमने  भाईन  बनाया  ।  हमारी  कांग्रेस
 ने  हमेशा  कोशिश  की  शोर  श्रमी  भी  हमारे
 सामने  0  प्वाइन्ट  प्रोग्राम  है  कि  हूम  यह
 जो  ककी  भ्रमीर  शौर  गरीब  में  है,  उस  को
 मिटायेंगे,  हुम  ऐसे  कदम  उठाते  जा  रहे  हैं  श्रौर
 शागि  की  तरफ़  बढ़ते  चले  जा  रहे  हैं  |  मगर

 इस  के  बावजूद  भी  यह  चीज़  यहां  पर

 मौजूद  है  ।

 |
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 [श्री  भ्रहसद  झागा]
 सवाल  यह  है  कि  नागालैंड  में,  मीज़ोज

 में  या  भ्रसम  में  माधो  के  आ्राइडियाज़  क्‍यों
 इन्फिलट्रेट  हुए  ?  इस  लिए  इन्फिलद्रेट
 होते  हैं  कि  वहां  पर  इस  तरह  का  माहौल
 मौजूद  है,  जो  इस  तरह  के  प्राइडियाज़  ले  सकता
 है  i  भ्रगर  वहां  पर  हम  खुशहाली  पैदा  करें,
 तोइस  तरह  के  आ्राइडियाज़  पदा  नहीं  हो  सकते  |
 झभी  कुछ  देर  हुई,  मैंने  पढ़ा  था--एक  सर्वे
 हुआ  है  नैशनल  कान्सिल  अफ़  एप्लाइड
 इकानौमिक  रिसर्च  के  जरिये,  जिसमें  कहा  गया
 है  कि  3  लाख  20  हजार  लोग  नेफ़ा  में  ऐसे
 हैं  जो  इस  मर्ज  में  मुवतला  हैं  |  श्राज  जब
 हम  यह  कहते  हैं  कि  ह्म  हल  और  बैल  की  एज
 से श्रागे  चले  जांय,  हम  ट्रेक्टर  का  इस्तेमाल
 करें,  उस  के  ज़रिये  हम  ज़मीन  हे  सोना  उगल-
 बारयें---मगर  जब  हम  यह  देखते  हैं  कि  वहां
 हल  और  बैल  भी  मुयस्सिर  नहीं  हैं,  इस  कादर
 पशेमान्दा  वे  लोग  हैं,  तो  फिर  यह  शिकायत
 करें  कि  वे  लोग  बदश्रमनी  क्‍यों  करते  हैं--
 इस  में  हमारी  गलती  है  1  इस  लिये  यह  बहुत
 जरूरी  है  कि  हम  भ्रमीर  और  गरीब  के  फर्क
 को  जल्द  से  जल्द  मिटायें  |  भ्रसली  मर्ज  यही  है
 भौर  इस  को  मिटाना  हमारा  काम  है।

 फिरकेवाराना  फिसादात  जो  होते
 हैं--पे  सब  क्लास  स्ट्रगल  की  तवज्जह  हटाने
 के  लिये  किये  जाते  हैं  7  इस  के  बारे  में  जैसा
 वाजपेयी  साहब  ने  कहा--मैं  उन  के  साथ

 कुल्लीयतन  इस्फ़ाक  करता  हूं  कि कोई  सियासी
 पार्टी  ऐसी  नहीं  है  जो  फिसादात  कराती  है
 या  उकसाती  है  i  मैं  इस  बात  को  मानता  हूं,
 तसलीम  करता  हूं  क्योंकि  हकीकत  भी  यूंही
 होनी  चाहिये  ।  चन्द  लोग  खूनी  हैं,  ऐसे  हैं  जो

 लुटेरे  हैं,  हर  शहर  में  खून  करना  चाहते  हैं,
 वे  एसे  फिसादात  कराते  हैं--लेकिन  ये  सब
 चीजें  इसलिये  बढ़ती  जा  रही  हैं  क्‍योंकि
 हम  भसली  मकसद  पे  दूर  चले  जा  रहे

 हे
 ॥

 रा<

 हालात  भच्छे  हो  सकते  हैं  7  भाज  बहुत  बड़ी
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 तादाद  पेवमन्ट्स  पर  बसर  करने  वालों  की
 है।  मैं  काश्मीर  का  रहनेवाला  हूं,  वहां  इन्तहाई
 सर्दी  में  वें  लोग  नहीं  मरते  ।  यहां  इसलिये
 मरते  हैं  क्योंकि  पेवमेन्ट्स  पर  रहते  हैं  7  ऐसा
 क्यों  हैं?  व  क्यों  पेवमेन्ट्स  पर  सोर्ये--
 यह  चीज़  हमकों  मिटानी  है  और  इस  सिल-
 सिले  में  हमें  तेजी  के  साथ  झ्रागे  कदम  बढ़ाना
 है,  इस  को  मुलतवी  नहीं  करना  है  1

 मैं  आपको  काप्मीर  की  मिशाल  देता
 हुँ--कहते  हैं  कि  काश्मीर  में  लियासी  प्रावलम्ज
 हैं--कोई  सियासी  प्रावलम  नहीं  है,  वहां
 जितनी  भी  है  इक्तसादी  प्रावलम  है  ।  मेरे
 पास  एक  किताब  है--इण्डिया  इरसिगेशन
 एण्ड  पावर  प्राजेक्ट्स--फाइव  ईयर  प्लान--
 इस  में  लिख।  cone  जम्मू-काश्मीर  के  बारे
 में  जिक्र  कर  रहा  हुं-पहला  प्लान--निल,
 दूसरा  प्लान--निल,  तीसरा  प्लान--निल,
 चौथे  प्लान  में  कहा  है--ऊज  स्कीम  हैं

 (व्यवधान)  .मगर  अभी  यह  फैसला
 जेरे  गौर  है  कि  कंब  शुरू  करना  है।

 श्व म  पावर  की  तरफ  भ्रा  रहा  हूं  :

 Power  project?  Completed  I,  I]  and  II
 Plans  nil:

 Continuing  -I  and  II  Plans  anil.

 III  Plan  —Chenami  Hydel  Project  and:
 Kalaket  Therma!  station.

 New  Schemes  IV  Plan  —  Lower  Jhelum.

 ae
 Project  Sind  Hydro-electric

 p

 सवाल यह  है  कि  ये  स्कीमें  बहुत  देर  से
 छटाई  में  पड़ी  हुई  हैं  सिंच  हाईड्रो  एलेक्ट्रिक
 शौर  लोस्‍र  झेलम  प्रोजेक्ट  से  ही  हम  काफी
 बिजली  पैदा  कर  सकते थे  लेकिन  हम  नहीं
 कर  स्ट्ले  हैं।  |

 204.



 205  D.G.

 हमारे  यहाँ  जियोलाजिकल  सर्वे  गया  था,
 उसने  सर्वे  किया  श्रौर  कहा  कि  हमारे  यहाँ
 प्रलम्यूनियम,  वाक्साइट,  लाइम  स्टोन  है  I
 कश्मीर  की  वादी  में  कापर  हैं  ।  मुगलों  के
 बबत  से  मालूम  था,  यह  कोई  नयी  बात  नहीं
 है  लेकित  उसे  निकालने  का  काम  नहीं  हुआ  ।
 हम  उसकी  तरफ  कोई  कदम  नहीं  उठा  रहे
 हैं  ।  कशमीर  में  ट्रामवेज  के  जरिये  ट्रान्सपोर्ट
 बहुत  सस्ता  हो  सकता  है  लेकिन  उसकी  तरफ
 हम  कोई  कदम  नहीं  उठा  रहें  हैं।  हम  सलाल
 में  बिजली  पैदा  करें  तो  ऐसा  हो  सकता  है  i
 झ्राज  काशमोर  की  प्राब्लम  जो  पोज़ की  जाती
 है  जिससे  हर  एक  ग़लत  फायदा  उठाता  है
 उसको  हर  एक  बढ़ा  चढ़ा  कर  कहता  है,  वह
 न  रटे  लेकिन  हम  वह  कदम  नहीं  उठा  रहे
 हैं  ।  वह  कदम  झगर  हमने  20  साल  पहले
 उठाये  होते  तो  बहुत  श्रागे  चले  गये  होते  ।
 आपने  कहा  कि  फाइव  ईयर  प्लान्स  पर  बहुत
 खर्च  किया,  यकीनन  बहुत  खर्च  किया  ।  आपने
 सड़कें  बनाई  लेकिन  किसान  और  मजदूर
 को  सड़क  से  फौरी  इम्पैक्ट  नज़र  नहीं  ग्राता  |
 व्यापारी  उस  पर  माल  ले  जाते  हैं,  वह  कुछ
 सस्ता  पड़ेगा  लेकिन  वल्ई  मार्केट  में  प्राइसेज़
 बागे  चली  गई  इसलिये  किसान  श्रौर  मजदूर
 के  लिए  तो  कीमतें  i947  के  मुकाबले  में
 बढ़  गईं  मगर  व्यापारी  के  ऊपर  कोई  इम्पैक्ट
 नहीं  पड़ा  |  हमने  वहाँ  पर  ऐसे  काम  नहीं  किये
 जिससे  किसान  पर,  मजदूर  पर  इम्पैक्ट  पड़े  ।

 हमने  7  मजिल  की  सेक्रेटेरियट  इमारत  बनाई
 लेकिन  उसके  कोई  माने  नहीं  हैं  ।  वह  सेल्फ
 जेनरैटिंग  एकोनामी  नहीं  है  ।  हमने  दुकानें
 बनाईं  लेकिन  कोई  हुकूमत  दुकानें  नहीं  बनाती  ।

 हमने  फ्लैट  बनाये  ।  किस  लिये  ?  किराये
 के  लिए  फ्लैट  दुकानें  तो  प्राइवेट  सेक्टर  में  भी
 बन  जाती  ।  सेल्फ  जेनरेंटिंग  एकोनामी  पर
 पहले  दो  शोर  तीसरे  प्लान  में  खर्च  नहीं
 किया  गया  ।  इसीलिए  यह  प्रड़चनें  सारी  की
 सारी  सामने  प्राती  हैं  |

 मैंने  भ्रपनी  बात  “कहने  के  लिए  हौम
 डिमान्ड्स  को  इंसलिएं  चुना  क्योंकि
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 यह  कहा  जाता  है  कि  वहाँ  पर  सियासी  मसला
 है।  मैं  कश्मीर  का  हूं,  मैं  कहता  हू ंकि  वहाँ.
 पर  कोई  सियासी  मसला  नहीं  है  ।

 6  Hrs.

 एक  मसाननोय  सवस्य  :  रोज़  झगड़े  होते  हैं  T

 श्री  झहमव  झागा  :  बहरहाल  यह  बात
 नहीं  है  ।

 हमको  बहुत  जल्द  वहाँ  तामीरी  किस्म  के
 काम  करने  चाहिए  ।  वह  काम  करने  चाहिए
 जो  कि  सेल्फ  जेनरेटिंग  एकोनामी  की  तहत
 हों  i

 इसी  सिलसिले  में  मैं  यह  भी  कहना  चाहता
 हूँ  कि  शेख  साहब  के  मुताल्लिक  हम  कोई  फौरी
 बादम  न  लें  इसमें  कोई  जल्दबाजी  की  ज़रूरत
 नहीं  है  ।  मुझे  होम  मिनिस्टर  साहब  से  पूरा
 इत्तफाक  है  कि  यह  इमोशनल  बात  नहीं  है।
 इमोशन्स  इस  बात  का  इलाज  नहीं  होते  ।
 हमको  स्टेट्समैनशिप  से  काम  लेना  है  और
 तभी  जागे  चलना  है  ।  मैं  शेख  साहब  को  बहुत
 ग्रच्छी  तरह  से  जानता  हूं  ।  वह  मेमार  हैं  इस
 इलहाक़  के  जो  हमने  किया  है  ।  ब  वे  क्‍या
 कहते  हैं  ?  वे  बहुत  सी  मुतज़ाद  बातें  हैं,  ग्राज
 का  प्रखबार  है  नेशनल  हेराल्ड,  मैं  उसफी
 कटिंग  लाया  हूं  |  तीन  चार  बातें  उन्होंने
 कही  हैं  :

 “We  can  then  stand  on  to  Pak-
 istan  and  if  Pakistan  does  not  ac-
 cept,  it  will  be  isolated.”

 वे  यह  भी  कहते  हैं:
 “At  the  same  time,  nothing

 should  be  done  to  weaken  the
 secular  character  of  India  because
 Kashmir's  survival  depended
 upon  India’s  stability.”

 फिर  वे  कहते  हैं  जो  कि  पहले  भी  कहा:
 करते  थे:
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 [श्री  श्रहमद  प्ागा]
 यानी  उनके  जहन  में  क्या  बात  है  ?  वह
 एटोनामी  है,  और  कुछ  नहीं  है  ।  यह  झलग
 बात  है  कि  उससे  हमको  इत्तफ़ाक  है  या  नहीं  1
 उन्होंने  सन्‌  48  में  बहुत  झच्छा  कदम  लैंड
 रिफार्स्स का लिया  था।  ..  (व्यवधान)......
 मगर  एटानामी  जो  थी  उसने  इसे  फेल
 कर  दिया  ।  जमीन  तो  किसानों  को  दे  दी
 लेकिन  उनको  रुपया  नहीं  दिया  क्योंकि  रिजर्व
 बैंक  श्राफ  इंडिया  ऐक्ट  वहाँ  लागू  नहीं  था
 ऐसी  एटोनामी  को  क्‍या  करना  हैं  कुछ  दिन

 पहले  मैंने  यहाँ  कहा  कि  उन  तमाम  कवा-
 नीन  का  फायदा  उठाना  हम  को  भी  चाहिए
 जो  कि  मुल्क  में  लागू  हां  यह  गलत  बात  है
 कि  हम  यहाँ  का  हिस्सा  तो  बनें  मगर  कानून
 अपने  ऊपर  लागू  न  करें  ।  इसलिए  ऐसी
 एटानामी  से  कम  से  कम  मुझे  इत्तफाक  नहीं
 है  भौर  न  होना  ही  चाहिए,  क्‍योंकि  वह
 हमको  रोकती  है,  तरक्की  से,  श्रागे  नहीं
 बढ़ाती  है  ।  मगर  एक  बात  नजर  भा  रही  है  कि
 झगर  वक्‍त  दिया  जाये  तो  हो  सकता  है  कि
 शेख  साहब  हालात  का  जायज़ा  लेकर  श्पने
 खयालात  में  एक  बेहतर  तब्दीली  ला  सकें  ।
 इसलिए  हमको  किसी  जल्दबाजी  की  जरूरत

 -नहीं  है  ।

 दूसरी  बांत  जैसा  मैं  ने  अजे  किया,  बह
 यह  है  कि  सारा  मसला  जो  है  वह  एक्तिसादी
 है  7  यह  सिर्फ  यहीं  की  बात  नहीं  है  कि
 सारे  हिन्दुस्तान  में  गरीब  और  श्रमीर  में

 बहुत  ज्यादा  फर्क  है  |  तमाम  दुनिया  में  यही
 सूरत  है  कि  काले  लोग  वह  हैं  जो  ग़रीब  हैं  ग्लौर
 जो  डेवलपिंग  कन्द्रीज़  को  बिलाँग  करते

 हैं  7  और  सफेद  लोग  वे  हैं  जोकि  श्रमीर  हैं  1

 उन्होंने  यह  अमीरी  हासिल  कैसे  की  ?  यूंकी
 कि  हम  उनकी  कालोनीज़  थे  ।  उन्होंने  यहाँ  से
 दौलत  समेटी  ौर  ताकतवर  बन  गए  ।  ताकत-
 वर  बनने  के  बाद  झ्राज  उनको  यह  बात  बहुत
 गराँ

 मुरी है म
 है  भ्रगर  हम  कहते  हैं  कि  हमको

 , [कोई ट्रेड  दो  ।  वह  ऐसा  नहीं  करते  ।
 इकबाल  का  एक  शेर  है  :
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 है  जुर्म  जईफी  की  सजा  मर्गें  मफ़ाजात  ।

 रोडेशिया  में  क्या  हो  रहा  है  ?  झयान
 स्मिथ  जो  हैं  उहोंने  5  काले  लोगों  फो  फांसी
 दी  ।  मगर  इतनी  बड़ी  दुनिया  में  हम  सब
 रंगदार  बेकार  हो  गये  ।  हम  सबका  काम  है
 यह  कि  एफ्रो-एशियन  कन्ट्रीज़  सब  एक  हों  भौर
 उनके  मुकाबल  में  खड़े  हों  जिन्होंने  कि  हम  पर

 झ्राज  तक  हकूमत  की  ।  ऐसे  वक्‍त  में,  जिसे कि
 थर्ड  चल्डें  कहा  जाता  है,  हमको  एक  हो  जाना
 चाहिए  ।  एक  वक्‍त  था  जबकि  पंडित  जी  चाहते
 थे  कि  इन  तमाम  लोगों  को  लीड  करें।  मैं  भ्राज
 भी  यही  समझता  हूं  कि  हिन्दुस्तान  एक  ऐसा
 मुल्क  हू  जोकि  लीड  दे  सकता  है  और  उसको
 लीड  देनी  चाहिए  ।  उन  तमाम  मुल्कों  को
 जोकि  कालोनियल  रूल  की  वजह  से  भ्राज  तक
 दबते  रहे  हैं,  उनको  लीड  देनी  चाहिए  और
 झ्रावाज  उठानी  चाहिए  ताकि  वह  बेइन्साफियाँ
 मिट  सके  ।

 मैं  समझता  हूं  कि  यह  उम्मीद  करना  कि
 वे  लोग  (यानी  तरक्की  याफता  मुल्क  के)
 खुद  से  ऐसा  करेंगे  और  हमारे  साथ  एक
 बेहतर  इंसाफ़  करेंगे,  ऐसी  चीज़  की  उम्मीद
 करना  बिल्कुल  एक  ग़लत  चीज़  है  ।  हम  को
 यह  प्रीफ़ेंसेंत  हासिल  करने  चाहिएं  और
 बहु  तभी  हासिल  होंगे  जब  तमाम  काले
 लोगों को  हम  लीड  दें  और  हिन्दुस्तान  ही  इन
 सबका  लीडर  बने  i  चूंकि  दो  मर्तबा  घंटी  बज

 चुकी  है  इस  लिए  मैं  सिर्फ  टैगोर  का  एक
 जुमला  सुना  कर  अपनी  बात  को  खत्म  करना
 चाहता  हूं  1

 “People  who  grow  accustomed
 to  wield  power  over  others  are
 apt  to  forget  that  by  so  doing
 they  generate  unseeing  forces
 which  some  day  rends  that  power
 into  pieces.”  (Tagore)
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 “People  who  grow  accustomed

 to  wield  powerdrover  others  are
 apt  to  forget  that  by  so  doing  they
 generate  unseeing  forces  which
 some  day  rends  that  power  into
 pieces.”  (Tagore.]

 DR.  RANEN  SEN  (Barasat):  Mr.
 Chairman,  the  Home  Ministry  has
 demanded  a  grant  of  nearly  Rs.  72
 crores.  Before  granting  such  a  huge
 amount  of  money  to  the  Ministry  we
 should  look  at  the  record  of  the
 Ministry.  According  to  us,  the  record
 of  the  Ministry  is  an  unbroken  re-
 cord  of  failures,  bungling,  subterfuge
 and  appeasement  of  vested  interests.  I
 want  to  illustrate  the  last  point  first-
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 {Dr,  Ranen  Sen].
 There  was  g  discussion  here  in  this

 House—and  there  was  a  public  discus-
 sion  also—that  the  Home  Ministry
 Will  deal  with  the  question  of  privy
 Purses.  Now  for  months  ‘ogether
 Shri  Chavan  is  dealing  with  the  ques-
 tion  of  privy  purses.  How?  By  sim-
 ply  humouring  those  gentlemen,  the

 -ex-princes,  by  trying  to  persuade
 them,  by  cajoling  them.  Ultimately,
 We  are  quite  sure,  the  Home  Ministry
 will  appease  them  and  do  away  with
 the  main  demand  of  the  country  to
 do  away  with  privy  purses.

 Then,  I  was  speaking  of  bungling
 by  the  Home  Ministry.  The  way  the

 Janguage  question  has  been  dealt  with
 by  the  Home  Ministry  is  a  glaring
 example  of  such  bungling.  When  we
 were  hearing  the  speeches  in  this
 House  I  was  thinking  whom  the  Lan-
 guage  Resolution  and  the  Language
 Bill—now  it  is  an  Act—have  .  satis-
 fied.  Has  any  section  of  the  country
 been  satisfied  by  the  Bill?  Nobody  is
 satisfied.  This  is  thanks  to  the  atti-
 tude  taken  by  the  Home  Ministry,  by
 the  bungling  done  by  the  Home  Min-
 istry  and  the  whole  country  is  today
 facing  a  grave  crisis  which  nobody

 -can  deny.  When  the  Laguage  Bill
 was  being  discussed  ang  after  the
 Language  Bil]  was  passed,  riots  took
 place  throughout  India,  north  and
 south:  we  Saw  a  seFies  of  riots  and
 disturbances  simply  on  this  issue.  It  is
 an  undoubted  fact  that  it  is  the  Gov-
 ernment’s  policy  which  is  breeding
 fissiparous  tendencies  in  India  today.
 Today,  to  speak  of  integration  of  the

 ‘country,  to  speak  of  national  unity
 “has  become  moonshine.  Nobody  be-
 “‘lieves  in  that.

 I  may  refer  here  to  the  question  of
 communal]  disturbances  and  the  fai-
 lure  of  secularism,  What  has  happen-
 ed  to  secularism?  One  of  the  first
 asualties  in  Indig  today  ig  secularism,
 From  the  experience  that  we  have
 ‘had  of  communal  disturbances  in
 the  last  one  year  there  is  no  doubt
 about  that.  In  this  report  it  is  ad-

 smitted  that  compareg  to  last  year
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 the  year  1966-67  has  seen  more  com-
 munal  riots,  nearly  67  per  cent  in-
 crease  in  communal]  riots  in  oNe  year.

 In  all  these  communal]  riots  the
 main  blame  has  to  be  laid  on  the
 ‘shoulders  of  the  administration,  I
 come  from  a  State  where  a  few  days
 back  there  wags  some  communal  dis-
 turbance.  We  were  there  on  the  field
 and  we  saw  how  the  administration
 was  absolutely  neglectful  and  com-
 pletely  callous  in  dealing  with  the
 communa]  elements  who  mostly  came
 from  the  Hindu  community.

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda):  The  Prime  Minister  went
 there  and  the  administration  took
 prompt  action.

 DR.  RANEN  SEN:  The  Prime
 Minister  went  there  ang  it  is  also
 known,  if  Shrimati  Sucheta  Kripa-
 Jani  reads  Bengali  newspapers,  that
 most  of  the  Congress  newspapers  have
 written  editorials  denouncing  her
 going  there.  She  should  remember
 that.  She  is  q  Bengali  and  she  must
 be  reading  Bengali  newspapers  also.

 In  the  Congress  there  is  a  section
 of  communa]  elements  who,  in  our
 city  and  in  all  parts  of  India,  are
 fostering  this  communa]  feeling  50
 that  the  minority  today  has  no  pro-
 tection,  has  no  sense  of  protection  at
 least.  Also,  in  Calcutta  we  have  seen
 a  section  of  the  RSS—I  am  born  and
 brought  up  in  Calcutta  and  I  know
 some  of  them—also  took  part  in
 that.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Nonsense.

 DR.  RANEN  SEN:  It  is  a  fact.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Tt  is  not  a  fact.

 DR.  RANEN  SEN:  We  were  assaul-
 ted  there.  No  less  a  person  than  the
 ex-Chief  Minister,  Shri  Ajoy  Muker-
 jee,  myself,  Shri  Bhupesh  Gupta  and
 other  people  of  the  United  Front
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 went  there  and  the  Muslims  pleaded
 before  us  for  protection.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 May  I  know  who  stabbed  the  Con-
 gress  worker  who  went  with  Shri
 A.  K.  Sen?

 DR.  RANEN  SEN:  I  do  not  want  to
 be  interrupted.  I  do  not  yield.

 I  would  not  have  said  that  but  for
 the  speech  made  here  a  little  while
 ago  by  shri  Vajpayee  that  Pakistani
 elements  are  coming  and  creating  dis-
 turbances.  This  is  the  sense  that  he
 tried  to  convey.  But  we  know  who
 are  the  people.  I  was  in  Calcutta.
 People  were  assaulted  before  the
 police—the  armed  police—and  the
 Deputy  Commissioner.  We  pointeg  out
 the  people  and  asked,  “What  are
 ‘you  doing?"  They  said,  “What  can  we
 do,  Sir?”  This  is  what  has  taken
 place,

 Therefore  I  say  that  the  original
 Sin  begins  there  when  during  these  20
 years  the  Congress  Government  fail-
 ed  to  inculcate  the  spirit  of  non-
 communalism  among  the  people.  It  is
 the  Congress  Government  which  has
 failed.

 SHRI  SHEO  NARAIN:  You  have
 beaten  a  Member  of  Parliament.

 DR.  RANEN  SEN:  This  is  the  ori-
 ginal  sin  committed  by  the  Congress
 Party  during  the  20  years’  rule.

 Now  I  come  to  the  question  of
 Centre-State  relations.  Today  they
 are  very  much  estranged.  I  was  Jis-
 tening  to  Shri  Kandappan  and  from
 his  speech  one  could  understand  the
 feeling  of  Tamilnad  and  not  only  the
 feeling  of  Tamilnad  but  others  also.
 Ty  thig  report  on  page  35  there  are
 two  or  three  paragraphs  relating  to
 Centre-State  relations.  The  Congress,
 having  enjoyed  the  majority  at  the
 Centre  and  in  the  States,  wanted  to
 Keep  power  in  its  own  hands.  When
 there  is  a  change  in  the  political  si-

 3856  (Ai)  LSD—8.
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 tuation,  the  Congresg  Party  and  the
 Home  Ministry  could  not  adapt  them-
 selves  to  it.  Coming  from  West  Ben-
 gal  I  stand  here  to  show  the  example
 of  West  Bengal.  I  have  seen  that
 when  the  Uniteg  Front  Government
 was  formed,  the  Centra]  Government
 and  the  Home  Ministry  tried  to  preak
 up  that  ministry.
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 I  now  come  to  the  question  of  the
 police.  A  grant  of  Rs.  45  crores  has
 been  asked  for  the  police.  The  Intel-
 ligence  Bureau  and  the  Police  De-
 partment  as  a  whole  have  failed  to
 find  out  the  sources  of  adulteration  of
 drugs  and  foodgrains.  They  have  not
 been  able  to  find  out  or  track  down
 communa]  elements,  the  goonda  ele-
 ments  and  the  provincial  chauvinistic
 elements  in  our  country.  Foreign  es-
 pionage  is  going  on  in  our  country
 but  both  the  Centra]  Intelligence
 Bureau  ang  the  Central  Bureau  of
 Investigation  are  quite  ignorant  or  i0-
 nocent  about  these  things.  On  the
 2lst  March  there  was  a  report  pub-
 lished  in  the  Delhi  Statesman  which
 said  that  the  Intelligence  Bureau's

 report  on  Smith's  charges  has  been
 given  to  the  Central  Government  and
 a  part  of  the  alleged  report  appeared
 in  the  newspaper.  As  yet  neither  the
 Government  of  India  has  denied  the
 report  published  in  the  Statesman  nor
 laid  on  the  Table  of  the  House  any
 report  given  by  tne  Intelligence
 Bureau  which  was  entrusted  with  the
 work  of  investigating  into  C.I.A.  ac-
 tivities  and  other  foreign  agencies  as
 revealed  by  Mr.  John  Smith.

 Then,  I  come  to  other  activities  of
 the  police.  The  Border  Security  Force
 and  the  Central  Reserve  Police  have
 been,  in  the  main,  useq  not  for  the
 security  of  the  borders  but  for  the
 security  of  the  Congress  regime.  In
 1966,  these  forces  were  used  in  West
 Benga]  to  quell  down  food  movement
 and  in  November,  i967,  these  forces
 were  withdrawn  from  the  border  lea-
 ving  the  border  at  the  mercy  of  the
 enemy  elements.  These  forces  were
 used  to  suppress  the  West  Bengal  peo-
 ple  since  November,  1967,  Therefore,
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 [Dr,  Ranen  Sen]
 I  do  not  find  anything  to  support  the
 Demands  of  the  Home  Ministry.

 MARCH

 Then,  two  or  three  days  back,  we
 found  in  Calcutta  newspapers  that  the
 Calcutta  Tramways  Co.  authorities,
 Mr.  P.  J.  Grifiths,  Mr.  Webb  and
 Mr.  Gaiskell  have  come  to  Calcutta
 ang  they  have  started  discussing  with
 the  West  Bengal  Government  and
 want  to  sel]  the  Calcutta  Tramways  to
 the  West  Bengal  Government,  What
 is  the  position  of  the  Calcutta  Tram-
 ways?  The  Calcutta  Tramways  Co.'s
 assets  are  really  liabilities,  They  are
 mere  junk  and,  for  this  junk,  they  are
 trying  to  influence  the  West  Bengal
 Government  officials  so  that  the  West
 Bengal  Government  cam  purchase  the
 junk  for  Rs.  6.77  crores,  to  be  pre-
 cise.  I  draw  the  attention  of  the
 Home  Ministry  to  this  and  ask  them
 to  immediately  put  a  stop  to  this.

 The  Home  Ministry  should  see  that
 after  a  responsible  Government  is
 established,  that  is,  after  the  elec-
 tions  only,  such  a  deal  can  be  enter-
 tained  by  a  responsible  Government,
 the  Ministry  that  will  be  installed
 after  the  elections,  not  by  Shri
 Dharma  Vira  or  the  Chief  Secretary
 who  happens  to  be  the  LC.S.  man.
 This  is  the  nationa]  interest;  this  is
 not  a  party  interest.  India  should  not
 be  deprived  of,  cheated  of,  Rs.  7  crores
 by  purchasing  the  junk.

 I  would  deal  with  one  or  two
 points  more.  As  I  was  saying,  there
 is  the  failure  of  the  Home  Ministry.

 One  example  of  the  failure  of  the
 Home  Ministry  is  in  regard  to  the
 services  for  the  scheduled  castes  and
 scheduled  tribes.  There  is  ,  quota
 but,  according  to  that  quota,  even  the
 Class  III  officers  are  not  recruited
 from  the  scheduled  castes  and  sche-
 duled  tribes.  If  they  have  not  got

 that  merit,  it  goes  not  to  the  credit
 of  the  Home  Ministry.  For  twenty
 years  what  has  the  Government  done
 in  regard  to  the  upliftment  of  the
 scheduled  castes  and  scheduleg  tribes?
 It  is  a  total  failure.
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 Lastly,  what  I  want  to  mention  is
 about  upgrading  the  Union  Territories,
 For  long,  the  small  Union  Territories
 like  Menipur,  Tripura,  Himachal  Pra-
 desh,  etc.,  have  remained  the  zamin-
 dari  of  the  Central  Government.  Now
 it  is  time  to  do  away  with  the  zamm-
 dari  so  that  they  also  get  their  State-
 hood,  their  full  Assembly,  their  full
 powers  and  everything.

 MR.  CHAIRMAN:  Shri  Shan-
 aranand;  not  here.  Shri  P,  छू,  Ghosh.

 SHAI  ए.  K.  GHOSH  (Ranchi):  १
 thank  you  for  giving  me  an  oppor-
 tunity  to  speak  on  the  Demands  of
 the  Ministry  of  Hom  Affairs.

 Just  now  my  hon.  fring  was  men-
 tioning  that  the  Congress  has  done
 nothing  to  check  communal  riots.  I
 wish  to  point  out  that  during  the  last
 one  year,  mostly  in  non-Congr-ss
 States,  there  have  been  communal
 tiots,  as  for  instance  in  Ranchi,  In
 Ranchi,  it  was  not  the  Congress  Gov-
 ernment  responsible  for  that.  Why
 could  not  these  people  check  the  :om-
 muna]  riots?  Tne  Minister  of  Police
 himself  was  in  Ranchi  city.  In  his
 presence,  the  communal  riots  took
 place.  He  failed  to  check  it.  (Inter-
 ruption)  Of  course,  it  is  because  of
 our  interference  that  they  were  com-
 pelled  to  take  steps.  I  was  saying  that
 the  Minister  of  Police  was  inside  the
 control  room  and  the  reports  were
 coming  from  places  where  arson  was
 taking  place  where  murder  was  tak-
 ing  place.  I  was  also  sitting  in  the
 control  room,  I  requested  him,  “For
 God  sake,  please  give  orders  to  open
 fire.”  He  said,  "I  am  not  going  to  give
 order  te  open  fire.”  The  law  and  97337
 cannot  be  maintained  like  that.  't  is
 very  unfortunate  to  see  that  our
 brothers—they  worship  different  gods
 but  they  are  our  brothers—are  being
 butchered,  whoever  they  may  be  and
 the  Police  Minster  sitting  in  the
 thana,  in  the  kotwali,  doing  nothing.

 SOME  HON.  MEMBERS:  Shame,
 shame!
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 SHRI  P.  K.  GHOSH:  In  spite  of  our
 repeated  requests  that  whoever  is
 found  there  should  be  shot,  nothing
 wag  done.  If  this  was  done,  if  at  the
 first  instance,  the  police  had  been  or-
 dereg  to  open  fire,  the  situation  could
 have  been  controlled.  I  have  some
 friends  in  the  police.  They  said,  “We
 are  helpless  unless  the  Minister  gives
 orders.  If  he  was  not  there,  we  would
 have  controlled  the  situation.  But,  un?
 fortunately,  the  Minister  ig  sitting  be-
 fore  us.  We  have  to  get  his  orders.
 Unless  he  give  orders,  what  can  we
 do?”.  This  is  the  Police  Minister  in
 Bihar  of  a  non-Congress  Government.
 He  did  not  want  to  be  unpopular.
 He  feels  that  if  he  asks  the  police  to
 open  fire  .(Interruptions).

 SHRI  S.  M.  BANERJEE:  I  rise  on
 a  point  of  order.  In  this  House,  the
 practice  is  that  whenever  any  Mem-
 ber  refers  to  a  particular  name  or
 even  to  a  particular  Minister  in  a
 State  .(Interruption),  He  is  men-
 tioning  the  name  of  a  Minister  .(In-
 terruption).

 SHRI  SHEO  NARAIN:  He  has  not
 mentioned  any  name;  ne  says  the
 Minister  of  Police  .(Interruptions).

 श्री!  स०  मो०  बनर्जों:  मैं  हिन्दी  में  उनको
 समझा  देता  हूं

 बिहार  में  संविद  की  सरकार  में  श्री
 रामानन्द  जी  शास्त्री  पुलिस  मंत्री  थे  -  उनके
 बारे  में  माननीय  सदस्य  फरमां  रहे  हैं  कि  वे
 कंट्रोल  रूम  में  बैठे  हुए  थे।  शौर  कोई  ग्रादेश
 प्रल्लिस  को  नहीं  दे  रहे  थे  यह  एक  सीरियस
 पग्रारोप  है  जो  लगाया  गया  है  जब  कि
 फैक्ट  यह  है  कि  उन्होंने  रायट्स  की  रोकथाम
 करने  को  पूरी  कोशिण  की  ।  उस  मंत्रिमंडल

 के  बाद  मंडल  साहब  का  मंत्रिमंडल  श्ाया  शौर  वह
 भी  खत्म  हो  गया  |  श्व  माननीय  सदस्य  जिस
 तरह  से  कह  रहे  हैं  इस  तरह  से  कहना  क्‍या
 सही  होगा  ?  प्रगर  यह  सही  हो  तो  हम  भी
 कह  सकते  हैं  कि  रांची  में  सेंट्रल  प्राजैक्ट  में
 जब  'राय्ट  हो  रहे  थे  तो  यहां  पर  चल्लाण
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 साब  बैठे  हुए  थे  और  इन्होंने  कुछ  नहीं  किया।
 आप  से  व्यवस्था  चाहता  हूं  कि  क्‍या
 माननीय  सदस्य  जो  यह  कह  रहे  हैं  कह
 सकते  हैं  या  नहीं  कह  सकते  हैं?

 MR.  CHAIRMAN:  You  can  speak
 about  the  administration  but  please
 try  to  avoid  bringing  in  the  names.

 SHRI  P.  K,  GHOSH:  I  was  men
 tioning  about  the  administration.  I
 have  not  meant  that  Mr.  Ramanand
 Tiwary  did  not  try  to  stop  these
 riots.  But  his  method  was  wrong.  He
 failed  in  that.  When  they  charge  the
 Congress  Party  of  failures,  I  am,  cer-
 tainly,  competent  enough  to  charge
 them  for  their  failures.

 Then  the  riots  cleared  up.  Ulti-
 mately  after  seven  days,  when  lots
 of  persons  were  butchered  and  after
 repeated  requests  were  made  to  the
 Chief  Minister,  the  Chief  Minister
 ordered  for  ‘shoot  at  sight’.  Ultima--
 tely  what  we  suggested  was  resorted
 to.  In  the  past,  J  know—I  have
 been  in  Ranchi  for  so  many  years,  I
 was  born  and  brought  up  in  Ranchi—
 whenever  riots  broke  out  during  the
 Congress  regime,  they  were  imme-
 diately  controled.  But  this  time  Ran-
 chi  has  seen  he  worst  riots  in  the
 history...

 SHRI  UMANATH  (Pudukkotai):
 Congressmen  were  rioting.

 SHRI  P.  K.  GHOSH.  It  is  not  Con-
 gressmen  who  are  rioting;  it  is  you
 who  are  rioting.  You  failed  to  control.

 I  do  not  deny  that  they  might  have
 had  very  honest  intentions,  they  want-
 ed  to  stop  the  riots,  but  they  failed.
 But  they  are  inefficient;  this  is  what
 I  want  to  point  out.  They  are  not  effi-
 cient  enough  to  run  the  administra-
 tion.  Every  where  there  is  failure,
 there  are  riots,  and  they  cannot  con-
 trol.  What  happened  in  Calcutta?  So
 many  industries  have  suffered  during
 their  regime  .(Interruptions).  The
 Centra]  Reserve  Force  Bill  has  already
 been  passed  by  the  Parliament.  The
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 Central  Reserve  Police  should  be  sta-
 tioned  in  every  part.  We  should  not
 depend  on  irresponsible  people  for  the
 maintenance  of  peace  in  this  country.
 The  Centre  should  interfere  in  every
 case;  whenever  we  find  any  indication
 of  any  riot,  the  Centre  should  send
 their  force  and  see  that  it  is  controll-
 ed  before  anything  worse  happens.

 The  next  point  that  I  want  to  raise
 is  about  corruption.  These  people  used
 to  abuse  us  for  corruption.  Let  me
 tell  you  what  they  did  .(Interrup-
 tions),  About  corruption  in  government
 offices,  our  friends  used  to  criticise  the
 Congress  Party.  In  Bihar,  corruption
 was  going  on  openly  during  these
 people’s  regime...

 =
 SHRI  S.  M.  BANERJEE:  During

 Mr.  Mandal's  regime.

 SHRI  P.  K.  GHOSH:  Mr.  Mandal
 was  there  only  for  a  few  days.  Du-
 ting  these  people's  regime,  corruption
 was  rampant;  openly  they  were  ask-
 ing  for  money  in  offices....

 AN  HON.  MEMBER:  Corruption  is
 corruption,  whether  it  is  open  or  se-
 cret.

 SHRI  P.  K.  GHOSH:  Therefore,
 what  I  suggest  to  our  Home  Minister
 is  that  the  Central  organisations  which
 ave  responsible  for  checking  corrup-
 tion  may  be  geared  up  and  they
 should  be  instructed  not  to  spare  any-
 hody,  whether  it  is  a  State  Govern-
 ment  employee  or  a  Central  Govern-
 ment  employee.  Thy  should  see  that
 the  public  is  not  harassd;  due  to  cor-
 ruption,  a  lot  of  harassment  of  the
 public  is  going  on  (Interruptions).

 SHRI  8,  M.  BANERJEE:  There
 should  be  an  Inquiry  Commission!

 SHR  P.  K.  GHOSH:  What  can  be
 Inquiry  Commission  do?  Only  deter-
 rent  punishment  is  required.  There-
 fore,  I  would  suggest  that  the  anti-
 eorruption  department  and  the  vigi-
 lance  department  under  the  Centre
 should  be  geared  up;  they  should  be
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 asked  not  to  depend  on  the  State-  Gov-
 ernments,  because  the  State  Govern-
 ments,  wherever  there  is  no  Congress
 regime,  have  proved  to  be  a  failure  in
 this  regard.  For  the  maintenance  of
 welfare  in  this  country,  it  is  the  res-
 ponsibility  of  the  Centre,  and  I  would
 request  that  these  organisations
 should  be  geared  up  and  they  should
 b  asked  to  check  corruption  end
 bring  out  the  cases  so  that  we  can
 stop  these  things.

 SHRI  FRANK  ANTHONY  (Nomi-
 nated—Anglo-Indians):  My  Cut
 Motion  refers  to  the  recession  of  the
 secular  objective  and  the  increasing
 sense  of  insecurity  in  respect  of  life
 and  property  to  the  minority  com-
 munities,  As  the  previous  speaker
 has  just  mentioned,  almost  every
 day  we  see  from  the  Press  reports  of
 increasing  communal  incidents.  As
 I  said,  the  previous  speakers  just
 referred  to  the  unpardonable  happen-
 ings  in  Ranchi.  Ranchi  is  not  the
 only  place.  What  happened  in  Karim
 Ganj,  Meerut,  more  recently  in  Cal-
 cutta  and  Allahabad?  These  are  not
 only  unpardonable  but  I  feel  that
 they  are  a  matter  of  unspeakable
 shame  and  should  be,  to  every  decent
 self-respecting  Indian.  In  my  view,
 a  reprehensible,  and  indeed  a  sinister,
 feature  is  the  undoubted  evidence  of
 organisation  behind  many  of  these
 attacks.  I  would  not  tell  you  where
 I  got  the  evidence  from,  but  I  believe
 that,  prima  facie,  in  Meerut,  if  the
 District  Magistrate  leading  the  civil
 administration  did  not  abet,  at  least
 he  connived  at  the  murder  of  the
 members  of  the  Muslim  community
 there.  What  I  am  afraid  of  is  this
 that  communalism  today—Govern-
 ment  is  concerned  rightly—is  a  dis-
 ease  which  is  contagious  and  is
 spreading  throughout  the  country,
 and  tragically  it  is  enveloping  mem-
 bers  of  other  minority  communities
 and  not  only  the  Muslims.

 What  happened  in  November,  9667
 you  may  remember,  there  was  an  or
 ganized,  deliberate  attack  on  three
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 churches—they  were  desecrated  and
 burnt  to  the  ground—in  Berhampur.
 In  February,  1967,  in  Srinagar,  there
 was  the  deliberate,  organized  destruc-
 tion  of  two  churches,  What  happen-
 ed  in  both  the  places  In  Berhampur,
 the  police,  the  civil  administration,
 Were  conspicuous  by  their  absence.
 The  destruction  of  these  three  church.
 es  took  three  hours  and  nobody  turn-
 ed  up,  In  Srinagar,  obviously,  the
 local  administration—  I  do  not  say,
 the’  Chief  Minister—the  local  ad-
 ministration  connived  at  the  destric-
 tion  of  the  two  churches  in  Srinagar.

 People  talk  of  communalism  in  the
 old  conventional  terms,  but  in  my
 respectful  view,  casteism  is  8  variant
 of  communalism,  Recently,  I  think,
 it  was  the  Home  Minister  who  refer-
 ed  to  the  shameful  attrocities  com-
 mitted  against  Harijans,  called  Sat-
 namis,  in  the  Bilaspur  district  of
 Madhya  Pradesh.  JI  say  this:  let  us
 get  to  the  basic  causes,  It  is  not  good
 banding  charges  and  counter-charg-
 es,  Congress  against  the  non-Congress
 Parties,  and  non-Congress  Parties
 against  the  Congress.  Basically  what
 is  the  reason?  In  my  respectful  view,
 {  say  this  with  all  respect,  petty,  self-
 seeking,  unprincipled  politicians  are
 increasing  in  number  and  they  are
 the  scourage  of  the  country.  If  you
 analyse  it,  if  it  is  analysed,  these  are
 the  people  who  are  behind  most  of
 these  organized  attacks.  Let  ys  ask
 ourselves  these  questions  honestly  and
 try  to  answer  them  honestly.

 Politics  today  is  dominated  not
 only  by  parochial  issues  but  also  by
 caste  and  communal  considerations.

 I  am  not  here  to  apportion  the  blame;
 all  the  Parties,  not  the  non  Congress
 parties,  not  the  Congress  Party,  but
 all  the  parties  have  competed  in
 selecting  candidates  brazenly  on  caste
 and  communal  considerations.  With
 8  predominantly  illite~ate  electorate,
 you  have  the  unashamed  explcitation
 of  caste  and  communal  differences,
 with  what  result?  The  Legislatures
 everywhere—I  would  not  say  Parlia-
 ™ment—the  Legislatures  everywhere
 are  being  filled  increasingly  by  petty,
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 unprincipled  politicians.  They  have
 a  vested  interest  in  communalism;
 they  not  only  perpetuate  it  but  also
 fan  it.  That  is  the  tragedy  of  the
 indian  politics  today.  Politics  is  in-
 stitutionalising—because  al]  parties
 ure  party  to  it—casteism  and  com-
 munalism  in  India,  Let  ug  ask  our-
 selves  that  question  and  answer  it
 honestly.  I  know  the  Home  Minister
 wants  to  answer  it  honestly,  because,
 these  petty,  unprincipled  easily  pur-
 chasable  po?fticians—and  their  num-
 ber  is  increasing—not  only  domi-
 nate,  but  also  contaminate  every  as-
 pect  of  public  life  in  this  country.

 230

 SRI  JAGANNATH  RAO  JOSHI
 (Bhopal):  Hold  free  election  for  the
 ‘Anglo-Indian  community.

 SHRI  FRANK  ANTHONY:  I  may
 tell  my  hon.  friend  that  he  has  to
 live  many  incarnations  before  he  rep-
 resents  his  constituency  as  I  do,  my
 community.

 I  say  this,  because,  we  have  this
 contamination  by  the  politicians,  this
 contagion  is  spreading  to  the  Services,
 My  hon,  friend  has  just  told  ug  what
 happened  at  Ranchi,  What  happened? Everywhere  we  get  evidence  of  this,
 If  the  district  officials,  the  civil  ser-
 vants  and  the  police  are  present,  they
 look  the  other  way.  Usually  they
 drag  their  feet  and  they  come  after
 all  the  damage  has  been  done.  Who
 will  punish  the  erring  officials?  Will
 the  Home  Minister  do  it?  He  will
 Probably  say,  ‘How  can  I?  I  um
 helpless  in  the  matter;  it  is  a  State
 subject’.  Let  us  realise  this  too.
 Here,  I  am  not  pointing  a  finger  at
 any  party,  but  we  know  that  there
 are  certain  parties,  brazenly  com-
 Tunal,  avowedly  committed  to  com-
 munalism,  Sometimes  I  read  the
 publicity  organs,  and  because  I
 happen  to  know  a  little  Hindi,  I  read
 the  Vernacular  papers.  They  drip
 communal  poison  and  hatred.  Who
 is  to  be’  blamed  in  this  regard?  The
 Home  Minister  will  say  that  he  is
 helpless,  as  it  is  a  State  subject.  We
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 find  that  some  of  the  State  Govern-
 ment  are  dominated  by  these  brazen-
 ly  communal  parties  who  approbate
 communal  killings,  I  say  this  regret-
 fully  that  the  press  also  is  being  con-
 taminated  by  this  contagion  of
 communalism  and  casteism,  There
 are  certain  honourable  exceptions  but
 You  will  find  that  the  majority  of  the
 newspapers  in  India,  some  of  the
 leading  English-medium  newspapers
 deliberately  mute  facts  or  suppress
 them.  I  speak  to  certain  Editor
 friends  of  mine,  and  they  say:  The
 Central  Government  compels  us  to
 suppress  facts  because  they  do  not
 want  this  ghoulishness  to  be  exposed
 in  all  its  nakedness,  We  seem  to
 forget  this.  In  my  own  way,  I  have
 been  a  student  of  anthropology,  India
 is  a  country  of  minorities,  The
 majority  of  the  people  in  this  country
 fall  into  one  minority  or  another,
 either  ethnic,  linguistic  or  religious.
 And,  if  this  disease  of  communalism  is
 allowed  to  spread  in  this  way  to  the
 Services,  the  inevitable  consequence
 will  be  not,  only  instability,  but  the
 inevitable  consequence  will  be  the
 disintegration  of  the  country.

 I  know  the  remedy  is  not  easy.  But
 I  appeal  to  the  parties,  and  even  to
 the  communists.  I  do  not  agree  with
 them  on  many  occasions,  but  at  least
 in  this  magter,  they  are  one  with  me
 in  regard  to  their  attitude  against
 communalism,  At  least  let  those
 parties  that  are  committed  to  demo-
 eratic  decenctes  in  public  life  stop
 giving  tickets  to  people  on  brazenly
 communal  and  caste  lines,  And  I
 would  ask  the  Hon.  Home  Minister  to
 do  this.  What  is  the  difficulty  of
 setting  up  a  convention,  at  least?
 Whatever  there  is  an  attack  on  8
 minority  community—not  only  in  res-
 pect  of  members  of  the  Muslim  com-
 munity  or  the  Harijan  community—
 wherever  such  an  attack  is  there  on
 the  life  and  property  of  any  of  the
 minority  communities,  there  should
 be  a  judicial  probe.  And,  I  do  not
 say  in  overy  case,  but  generally,  in
 order  to  collect  necessary  evidence,  if
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 it  appears  that  the  local  officials  and
 the  police  would  interfere  with  the
 collection  of  that  evidence,  they  should
 be  transferred.  I  know,  Madam,
 there  is  a  certain  reluctance  to  call
 out  the  Army.  We  still  act  on  the
 assumption  that  our  Civil  adminis-
 tration  is  adequate.  In  some  cases
 they  prove  broken  reeds.  The  mili-
 tary  is  not  called  out  when  they
 should  be  called  out.  In  the  mean
 time  the  life  and  property  of  the
 minority  community  is  not  only  in
 jeopardy,  but  all  the  damage  has  been
 done.  And  I  say  this  to  the  Home
 Minister,  as  I  expect  a  great  deal
 from  him  in  this  matter.  If  this  sys-
 tem  is  not  attacked  at  the  base,  this
 system  of  giving  tickets  by  the  vari-
 ous  parties  to  unprincipled  and  com-
 munal  minded  politicians  and,  de-
 generation  of  the  civil  administration,
 what  is  going  to  happen  in  _  this
 country?  I  am  glad  that  we  conti-
 nue  to  profess  this  objective  of  secu-
 larism,  but  let  me  say  this  to
 the  hon.  Home  Minister,  that  more
 and  more  there  is  this  sense  of  fear,
 this  sense  of  insecurity  affecting  all
 the  minorities  in  this  country,  For
 them  today,  in  the  face  of  this  spread-
 ing  communalism,  this  profession  of
 secularism  is  an  empty  mocking  pro-
 fession.

 I  will  now  come  to  another  issue.
 I  am  glad  the  hon.  Home  Minister  is
 Present  here.  I  read  in  the  news-
 papers  a  report  of  a  consensus  by  the
 Congress  Working  Committee  ‘hat
 the  three-language  formula  would  be
 introduced  in  the  recruitment  to  the
 Central  Services.  I  do  not  know
 which  is  the  body  and  which  is  the
 tail,  But  the  Congress  Working  Com-
 mittee’s  decisions  usually  become  the
 decisions  of  the  Central  Government,
 and  there  was  the  decision  of  having
 the  three-language  formula  for  rec-
 ruitment  to  the  Central  Services,
 Now,  my  only  objection  is  this,  that
 these  vital  decisions  are  taken  as  snap
 decisions,  superficial  decisions,  on  the
 most  crucial  issues,  You,  Madam
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 Chairman,  may  fot  agree  with  me;
 because  of  certain  statements,  contra-
 dictory  statements  and  irresponsible
 statements  made  by  Dr.  Triguna  Sen,
 the  Education  Minister,  the  Hindi
 States  were  encouraged  to  bury  the
 three-language  formula,  The  Hindi
 Herren  volk  the  new  ruling  race,
 arrogated  to  themselves  the  privilege
 of  having  a  single  language—Hindi.
 What  were  the  reactions  in  the  vari-
 ous  provinces?  What  has  happened?
 Tamil  Nad  had  its  own  response.
 They  were  provoked,  they  were  pro-
 voked  by  this  type  of  organised  cam-
 paign  of  terror,  intimidation,  inspired
 language  riots  in  the  Hindi  States.
 When  I  speak  to  the  people  in
 Tamil  Nad,  I  could  gather  that  they
 were  provoked  also  by  the  fact  that
 the  Central  Government  in  this
 House  surrendered  to  the  Hindi  lobby
 in  respect  of  the  Official  Languages
 (Amendment)  Rill  end  the  Resolu-
 tion.  So,  Temil  Nad  made  its  cwn
 response.  This  three-language  for-
 mula  already  dead  and  buried  by  the
 Hindi  States,  Tamil  Nad  has  raised  a
 tomb-stone  on  it.  Hindi  has  been
 banished  from  Tamil  Nad.

 Now,  some  members  of  the  Cong-
 ress  Working  Committee  think  that
 they  can  keep  alive  the  ghost  of  the
 three-language  formula  by  imposing
 it  at  the  level  of  the  Central  Ser-
 vices,  I  think  Shri  Chavan  will  re-
 call  this—I  do  not  know  whether  he
 has  studied  the  subject  as  closely  88
 I  have  done—that  the  three-language
 formula  imposed  at  the  stage  of  rec-
 ruitment  will  be  a  brazen  violation  of
 the  Nehru  Assurance,  It  was  on  my
 Resolution  in  this  House  that  on  the
 7th  of  August,  1959,  Shri  Jawaharlal
 Nehru  announced  this  formula,  with
 Tegard  to  the  non-Hindi  speaking
 people.  On  the  4th  September,  on
 the  discussion  of  the  Parliamentary
 Language  Committee's  Report,  of
 which  I  wags  a  member,  Shri  Jawahar
 Lal  Nehru  went  further.  He  re-
 affirmed  the  Nehru  formula.  Shri
 Chavan  may  remember  that  the  Par-
 liamentary  Committee  had  recom-
 mended  at  para  34  that  there  should
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 be  a  compulsory  test  in  Hindi  for
 entry  into  the  Central  Services,  Shri
 Jawaharlal  Nehru  said,  No.  He  said:
 ‘I  give  this  assurance  categorically  to
 the  non-Hindi  speaking  people  that
 at  the  stage  of  recruitment  to  the
 Central  Services,  superior  or  sub-
 ordinate,  there  will  be  no  compulsory
 test  in  Hindi.’  And  now,  perhaps
 because  they  do  not  know  the  back-
 ground,  they  are  brazenly  violating
 the  Nehru  Assurance,  Then  Madam,
 what  are  the  educational  implications?
 Mr.  Chavan  certainly  should  have
 some  idea,—though  he  is  mot  an  edu-
 cationist,  as  to  what  will  be  the  edu-
 cational  implications?  Will  any  per-
 son  who  has  even  remotely  any
 association  with  education  endorse  a
 formula  like  this?  What  are  we  sup-
 posed  tc  qo?  At  the  universities
 what  are  the  Graduates  and  Post-
 graduate  students  supposed  to  do?
 They  are  supposed  to  pursue  their
 studies  in  depth.  They  are  supposed
 to  specialise  either  in  the  Humanities,
 the  exact  Sciences  or  the  Social
 Sciences.  Now  we  are  going  to  make
 them  learn  three  languages  at  the
 University  stage,  and  the  students  tell
 me,  ‘Now  we  are  going  to  be  com-
 mitted  to  becoming  a  compound  of
 ignorance  and  semi-ignorance.’  (In-
 terruptions).  May  I  reply,  Madam?
 My  time  is  running  out.

 As  I  said,  the  three-language  for-
 mula  at  the  recruitment  stage  will
 mean  this—the  students  tell  me,  pro-
 fessors  tell  me—semi-illiteracy....

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  You  are  also  confused,

 SHRI  FRANK  ANTHONY:  Not  con-
 fused,  semi-illiteracy  in  three  langu-
 ages  and  semi-ignorance  in  science  or
 the  Humanities.  Madam,  I  will  finish
 in  two  minutes,

 I  just  wanted  to  refer  to  the  sug-
 gestion  which,  I  think,  a  emerged
 from  the  Home  Minister,  of  having  8
 multiplicity  of  media  for  the  combin-
 ed  competitive  examinations.  ]  can-
 not  see  any  responsible  Member  of
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 the  Dnion  Public  Service  Commission
 endorsing  a  suggestion  like  this.  It
 is  an  utter  impossibility.  I  have
 something  to  6०  with  the  exaniina-
 tions.  It  is  an  utter  impossibility—
 co-ordinating  the  standards  and
 marking  answer  papers  in  i4  or  5
 languages  completely  disparate  in
 their  content  and  development—an
 utter  impossibility.  This  should  be
 evident  to  the  meanest  intelligence,
 Then  may  I  ask  Mr.  Chavan?  This
 was  a  matter  which  was  posed  before
 the  Parliamentary  Language  Commit-
 tee.  What  will  be  the  language  at
 the  training  institutions?  Will  you
 have  two  languages?  Nobody  will
 have  it,  not  in  my  life-time,  pot  in
 Mr.  Chavan's  will  people  accept  Hindi
 as  the  sole  language  in  the  training
 institutions.  Long  before  that  the
 country  will  disintegrate.  Then  you
 will  have  4  streams  of  trainess  or
 two  streams  of  trainees.  If  you  take
 the  two  streams,  you  will  divide
 India  into  Hindi-India  and  English-
 India,  You  will  have  conflicting
 streams,  you  will  have  two  hostile
 sets  of  trainees,  duplications  of  ex-
 penditure  and  confusion,  confusion
 worse  than  at  present.

 DG.

 AN  HON.  MEMBER:  What  is  your
 suggestion?

 SHRI  FRAWK  ANTHONY:  Madam,
 you  were  not  then  in  the  House,  I
 was  in  the  House,  I  stood  alone,
 Even  in  those  days  I  sat  in  the  front
 benches.  I  stood  almost  alone  in  this
 House  when  I  opposed  Jawaharlal
 Nehru—he  did  not  like  it—that  it
 was  a  tragic  blunder,  it  was  an  egreg-
 ious  blunder,  the  re-organisation  of
 States  on  a  linguistic  basis.  I  hope  I
 won't  be  alone  to-day,  Madam,  in
 opposing  this,  to  my  mind,  this  is  not
 only  egregious,  but  even  more  agreg-
 fous  blunder—this  formula  of  having
 three  languages  for  recruitment  to
 the  Central  Services  and  5  langu-
 ages  as  media  for  the  combined  com-
 petitive  examinations.

 SHRI  J.  N.  HAZARIKA  (Dibru-
 garh):  Madam,  Chairman,  J  thank
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 you  for  giving  me  an  opportunity  to
 speak  on  the  Demands  for  Grants  of
 the  Ministry  of  Home  Affairs.  |  find
 that  the  Home  Ministry  has  done  very
 well  during  this  year.  The  country
 had  to  face  many  problems,  You  take
 Assam,  Bengal,  Bihar,  Kerala,  Madras,
 Maharashtra,  Punjab  and  ali  the
 States,  there  were  a  lot  of  difficulties
 in  the  country  in  the  past  year.  I
 am  proud  that  our  Home  Minister,
 Mr,  Chavan,  has  very  squarely
 managed  them  all  to  his  credit.  I
 wish  he  should  be  successful  in  all
 the  outstanding  problems,  I  want  to
 suggest,  therefore,  that  he  will  put
 his  best  efforts  to  solve  the  problem
 of  Assam  too.

 At  present  Assam  ig  facing  a  tre-
 mendous  problem  about  which  the
 whole  country  is  concerned  and  peo-
 Ple  of  Assam  are  to  a  great  extent
 perturbed  as  to  know  what  wuuld  be
 the  future  of  that  State.  There  are
 plains  people,  there  are  hili  people
 who  are  at  present  politically  divid-
 ed  and  they  want  to  go  on  in  their
 own  way.  A  very  strenuous  effcrt
 has  no  doubt  been  made  by  the
 Home  Ministry  and  also  by  the  Prime
 Minister  who  took  personal  interest
 in  the  matter.  Yet  the  problem  has
 not  been  solved.

 Here,  Madam,  we  must  see  that  in
 solving  this  problem  we  must  not
 disappoint  the  people  of  the  Hills.
 Also  at  the  same  time  we  must  not
 divide  the  country  in  such  a  way  that
 it  creates  a  bad  precedence.  The  Hill
 people  want  a  federation.  The  Gov-
 ernment  jin  all  its  goodness  want  to
 give  them  federation,  Then  this
 federation  proposal  was  more  or  less
 accepted  by  the  Hill  people,  but  the
 plains  people  would  not  accept  it.
 And  then  the  Home  Minister  was  kind
 enough  to  invite  them  all,  They  came
 here  and  discussed  the  matter.  They
 could  not  come  to  any  agreement.
 Thereafter,  the  Ashoka  Mehta  Com-
 mittee  was  appointed  tn  go  into  this
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 matter.  It  made  certain  recommen-
 dations.  Madam,  if  I  go  into  all  those
 details,  I  will  only  be  taking  the
 time  of  the  House,  go  I  will  not  go
 into  them.  But  I  want  to  point  out
 that  in  this  federal  proposal,  jmme-
 diately  Assam  will  be  divided  into
 two  or  more  units,  both  are  equal:
 On  the  one  side  there  ig  the  ]  mil-
 lion  population  in  the  plains  and  on
 the  other  side  about  3/4  million  people
 in  the  hills.  It  was  very  difficult  for
 the  plains  people  to  be  equated  this
 way  and  ultimately  power  is  divided
 in  such  a  way  that  it  will  lead  to
 separation.

 After  all,  what  is  the  Asoka  Mehta
 formula?  Asoka  Mehta  formula  has
 also  basically  accepted  the  principle
 of  federation,  not  in  the  name  of
 federation,  but  not  now,  In  a  fede-
 ration  it  is  said  that  immediately  you
 have  2  or  3  units  equal  to  each  other
 and  Asoka  Mehta  formula  says  that
 in  course  of  time  if  two  or  more  Dis-
 trict  Legislatures  as  envisaged  in  the
 Asoka  Mehta  plan,  come  together  by
 two-thirds  majority  in  each  legisla-
 ture,  then  they  can  also  come  to-
 gether.  So  ultimately  it  may  be  that
 under  the  Asoka  Mehta  formula  also
 the  hill  people  may  get  what  they
 are  wanting  i.e.  the  federal  formula.
 Therefore,  in  my  opinion,  the  differ-
 erence  is  on  the  time.  If  the  people
 of  Assam  can  pull  together,  I  meen,
 the  plains  people  of  Assam  can  pull
 togtether  with  the  Hill  people  under
 the  Asoka  Mehta  formula,  then  it  may
 be  that  one  day  they  will  all  be
 friends  as  they  are  now  and  they  will
 pull  together  in  the  common  adminis-
 tration.  Well,  I  want  that  the  pre-
 sent  administrative  structure  of
 Assam  should  not  be  disturbed  be-
 cause  after  all  what  was  the  inten-
 tion  of  the  Constitution-makers?  They
 wanted  that  the  level  of  administra-
 tion  of  the  Hill  Areas  should  be
 brought  to  the  level  of  the  general
 administration.  That  was  the  aim
 and  object  of  the  Sixth  Schedule
 under  which  District  Councils  have
 been  formed,  Therefore,  if  the
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 matter  goes  just  the  reverse,  then  it
 is  for  this  House  where  it  should  con-
 trol  it.  It  is  not  always  a  question
 of  aspirations  only.  People  may
 aspire  anything  and  everything.  But
 this  House  must  consider  whether
 any  aspiration  should  go  against  the
 interests  of  the  nation  as  g  whole.  I
 do  not  immediately  say  that  the  Hill
 people  want  to  go  against  the  national
 interest  or  against  the  country,  But,
 at  the  same  time,  we  must  see  that
 the  Hill  people  get  a  better  adminis-
 tration  than  is  given  under  the  Sixth
 Schedule  under  the  existing  structure,
 ए  brs,

 If  you  go  through  the  Pataskar
 Comission’s  report  you  will  find  that
 there  are  a  lot  of  lapses  on  the  part
 of  the  district  councils;  their  estab-
 lishment  expenditure  is  very  high  and
 they  have  not  come  to  a  perfection  in
 respect  of  the  district  councils  ad-
 ministration.  J  am  just  pointing  these
 out  by  the  way  in  order  to  emphasise
 that  all  these  things  have  to  be  con-
 sidered  in  solving  the  whole  problem.
 After  all,  who  are  the  Assamese  peo-
 ple?  The  hill  people  must  not  think
 that  the  Assamese  people  are  against
 them;  they  are  always  friends  and
 brothers  to  them.  They  never  think
 in  terms  of  exploitation  of  the  hills
 people.  You  can  go  to  Shillong  and
 you  will  find  that  there  are  just  about
 60,000,  non-tribal  people;  you  can  go
 to  the  district  council  headquarters
 of  the  Garo  Hills  and  you  will  find
 how  many  Assamese  are  there.  It
 will  be  a  travesty  of  facts  to  say  that
 the  plains  people  go  to  the  hills  for
 exploitation.  That  is  not  at  all  true.
 Again,  anybody  can  easily  see  how
 many  industries  are  held  by  the  peo-
 ple  of  Assam  or  the  Assamese  people.
 If  you  go  into  the  economic  structure
 of  the  State  you  will  find  out  for
 yourself  who  dominates  the  economy
 of  Assam  and  who  exploits  whom.  If
 you  go  to  Shillong  or  any  other  place
 you  will  find  that  there  is  not  a  single
 shop  which  is  held  by  the  so-called
 Assamese  people.  After  all,  who  are
 the  Assamese  people?  They  are
 Hindus,  they  are  Muslims,  they  are
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 Christians,  they  are  Buddhists  and
 the  like;  among  the  Hindus  there  ere
 alot  of  Scheduled  Tribes  whose
 Number  is  more  than  about  g  million;
 then  there  are  tea  garden  tribes  who
 will  be  about  two  million.  Then,
 there  are  backward  classes  whose
 proportion  is  more  than  60  per  cent.
 There  are  even  Begalis  there.  ll
 the  plains  people  will  be  constituted
 of  a  large  mass  of  Indian  people.  In
 what  way  are  they  exploiting  the
 hills?

 I  cannot  agree  when  many  people
 say  that  the  plains  people  are  ex-
 ploiting  the  hills,  If  you  go  through
 the  Pataskar  Commission's  report
 paragraph  by  paragraph  you  will  find
 that  every  charge  that  has  been  Jevel-
 led  against  the  people  of  Assam  by
 the  hills  people  is  mot  correct.  It
 may  be  true  to  some  extent,  because
 as  Shri  Pataskar  has  said,  ‘in  spite
 of  all  efforts,  the  Assame  Govern-
 ment  have  not  been  able  to  do  to  the
 extent  which  is  required’.  There-
 fore,  the  decision  of  the  Government
 of  India  in  respect  of  the  solution  of
 the  Assam  problem  must  not  be
 guided  by  these  allegations  and  they
 should  always  see  the  necessity  of
 the  present  times  for  development.

 After  all,  what  is  the  basic  problem
 of  the  hills?  The  basic  problem  of
 the  hills  is  the  problem  of  economic
 development.  And  how  can  the  basic
 problem  of  development  of  economy
 change  with  the  time?  Does  it  at  all
 change?  Prime  Minister  Jawarharlal
 Nehru  took  g  jot  of  time  and  he  gave
 much  of  his  valuable  time  to  see  that
 the  hills  problem  were  resolved.  He
 gave  certain  suggestions  and  the  sug-
 gestons  were  considered  by  the  hill
 leaders,  Then,  they  agreed  to  a  cer-
 tain  form,  Then,  Prime  Minister
 Nehru  said  ‘All  right,  let  it  be  decided
 by  an  impartial  commission  which  is
 not  biassed  and  whose  decisions  would
 not  be  influenced  by  political  in-
 trigues’.

 The  Pataskar  Commission  has  not
 given  any  kind  of  wider  autonomy  be-
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 yond  what  now  the  district  councils
 are  enjoying.  But,  for  economic
 development,  the  commission  has  sug- gested  that  there  should  be  different kinds  of  arrangement  so  that  the  hills
 could  be  improved  in  good  time,

 Therefore,  I  should  like  to  request
 the  Home  Minister  that  the  decisions
 of  the  Pataskar  Commission  should
 guide  the  Home  Ministry  in  getting
 the  problems  of  Assam  solved,  In
 page  30,  para  7]  of  the  report,  the
 commission  on  the  hill  areas  of  Assam
 has  stated:

 “The  State  Government  have
 treated  the  hill  districts  fairly  in
 respect  of  development  within  the
 resources  available  to  them.”,

 Then,  at  page  26  the
 has  observed:

 commission

 “There  is  no  evidence  of  any
 deliberate  neglect  of  the  hill  areas
 in  the  matter  of  development.”.

 This  is  the  verdict  of  the  impartial
 commission.  At  another  place,  the
 commission  says  that  ‘there  has  been
 no  failure  or  the  part  of  the  State
 Government  to  take  cognizance  of  the
 difficulties  of  the  hill  districts’.  At
 yet  another  place,  the  commission  has
 said  that  ‘the  basic  problem  of  the
 hills  areas  is  that  of  economic  deve-
 lopment,  for  which  the  two  regions  of
 Assam,  the  hill  areas  and  the  plain
 areas  are  interdependent’,

 Likewise,  there  are  many  other
 observations  and  recommendations
 which  have  not  been  influenced  by
 any  political  cosideration.  I  am  in
 the  Congress  and  I  may  be  ifluenced
 by  political  considerations;  another
 person  may  belong  to  another  party
 and  he  may  be  influenced  by  other
 considerations.  But  when  an  impar-
 tial  commission  like  this  makes  such
 observations  they  should  be  accepted
 as  basically  true.

 Then,  we  have  to  see  whether  by
 creating  certain  divisions  in  Assam
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 there  will  be  an  end  of  the  problem.
 As  I  have  said  earlier,  there  are  other
 tribes  and  other  elements,  whom  I  do
 not  mention  here,  who  are  also  like-
 ly  to  raise  similar  demands.  In  fact,
 they  are  raising  such  demands  and
 they  will  raise  such  demands  if  the
 proposal  for  federation  is  finally  gc-
 cepted  by  this  House.  The  people
 who  are  known  as  Ahoms  who  ruled
 Assam  once  say  that  if  the  federation
 idea  is  accepted,  then  we  shall  have
 to  give  them  also  g  unit.
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 Then,  there  is  gq  memorandum  pre-
 sented  by  the  Muttocks  who  consti-
 tute  an  indigenous  tribe  in  Assam,
 and  they  want  separation  from  Assam
 and  jn  their  memorandum,  they  have
 stated  that:

 “The  humble  memorialist  most
 respectfully  begs  to  submit  that
 in  consonance  with  public  opinion
 resounding  in  Upper  Assam,  a
 separate  State  carving  the  entire
 Dibrugarh  subdivision  along  with
 North  Lakhimpur  sub-division  to
 the  south  of  Duphla  Mountain

 (93°)  and  a  part  of  Sibsagar
 sub--division  up  to  Disang  river  be
 created  gs  soon  as  possible.”,

 This  is  one  of  the  demands  which
 they  have  made  in  the  memorandum

 which  they  submitted  to  the  President
 some  time  back,

 Then,  there  are  people  in  Goalpara
 and  Kamrup  district,  who  have  said
 that  they  had  a  kingdom  earlier
 known  as  Kamatapur  and  if  the  hills
 are  given  a  separate  unit  then  they
 would  also  like  to  have  a  separate
 unit,

 Then,  there  are  plains  tribals  who
 also  have  made  similar  demands.
 There  are  the  Bode  and  the  Miri
 tribes  who  are  living  in  the  sub-
 mountainous  areas,  and  they  have
 created  some  organisations  and  they
 have  said  that  if  a  federation  is  cre-
 ated  giving  the  hills  one  unit,  then
 that  should  be  applicable  to  th
 equally.  Therefore,  all  these  demands
 and  troubles  will  crop  up  if  a  fede-
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 ration  is  created.  Therefore,  |  would
 request  the  Home  Minister  to  look
 into  all  these  difficulties,  Otherwise
 it  will  be  very  difficult  for  Govern-
 ment  to  control  the  situation.  We
 have  already  received  threats  in  this
 regard  and,  thereforé,  we  must  be
 cautious  now.  If  on  account  of  poli-
 tical  pressure  or  on  account  of  the
 aspirations  of  a  parffcular  section  of
 the  population  we  give  certain
 concessions  whicn  are  not  commen-
 surate  with  the  provisions  of  the  Con-
 stitution,  then  we  must  consider  that
 there  are  others  also  who  can  create
 equally  difficult  problems  in  this
 country.

 One  word  more.  If  in  spite  of  these
 things,  Government  want  to  go  in
 for  a  federation,  then  it  should  be

 open  to  the  whole  country.  Ifin  diffe-
 Trent  parts  of  the  country,  people  are
 not  satisfied,  make  India  a  confedera-
 tion.  Give  every  State  a  federal  form.
 Then  it  will  be  easy  to  have  regional
 federation  for  each  of  them.  I  am
 talking  this  in  the  wider  context  of
 uniformity  of  political  arrangements.
 Jf  you  create  only  in  one  region  this
 kind  of  federation,  there  will  be  no
 end  of  trouble  in  the  wnole  country.
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 Therefore,  while  supporting  the  ‘De-  *
 mands  of  the  Home  Ministry,  I  want
 our  Government  to  go  very  cautious-
 ly.  We  will  give  our  full  co-operation

 in  the  Minister’s  efforts  so  that  the
 hill  regions  are  not  neglected,  at  the
 game  time  the  majority  of  the  pecple
 of  Assam  are  also  satisfied.  If  such
 a  happy  solution  is  found  by  the
 Rome  Minister,  not  only  the  people
 of  Assam  but  the  whole  country  will
 be  grateful  to  him.

 श्री  निहाल  सिह  (चन्दौली):  सभापति
 महोदय  मैं  गह  मंत्रालय  की  मांगों  का  विरो
 करने  के  लिये  खड़ा  हुआ  हूं  ।  सूरक्षा  शौर
 एक  सृन्दर  प्रशासन  के  नाम  पर  श्रधिक  पैसे
 की  मांग  करने  का  ग्रौचित्य  मेरी  समझ  में
 नहीं  श्राता  |  ऐसा  लगता  है  कि  यदि
 कांग्रेस  दल  में  श्रौर  असंतोष  बढ़ा  तो  यह
 मंत्रियों  की  संख्या  और  भ्रधिक  बढ़ा  कर
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 अधिक  पैसे  की  मांग  कर  सकते  हैं  ।  पैसे
 की  अधिक  मांग  ढरने  से  अच्छा  होता  कि
 हम  मंत्रियों  की  संख्या  घटाते  |  आज  गृह
 मंत्री  जिन  पर  सुरक्षा  का  भार  दिया  गया
 है  सूरक्षा  फा  कार्य  न  कर  के  घर  के  जलाने
 का  कार्य  कर  रहे  हैं।  ्राज  सम्पूर्ण  भारतीय
 जन  जीवन  श्रस्त-व्यस्त,  न्नस्त,  और  घोर-
 उपद्रवग्रस्त  हो  चुका  है  ।  श्ाज  ऐसा  लगता
 है  कि  भारत  में  जनतंत्र  नाम  की  कोई  चीज
 नहीं  रहगई  है  बल्कि  तानाशाही  हुकूमत
 चारों  तरफ  व्याप्त  हो  गई  हैं।  प्रान्तों  में
 जनता  का  शासन  गवर्नरों  के  हाथ  में  चला
 गया  है  ।  गवर्नर  घांस्टिट्यूशनल  हेड  न
 रह  कर  प्राज  केन्द्र  के  एजेंट  के  रूप  में  काम  कर
 रहे  हैं  ।  जहां  जहां  पर  प्रान्तों  में  राष्ट्रपति
 शासन  लागू  हुआ  है  वहां  जन-प्रतिनिधियों
 तथा  जन-कार्यकर्ताओं  का  जीवन  श्रत्यन्त

 नाजुक  हो  गया  है  ।  भ्राज  नौकरशाही
 खुल  खेज रही  है  ।

 मैश्नष्टाचार  की  तरफ  भाप  फा  ध्यान
 झाकधित  फरना  चाहता  हूं  -  भ्रष्टाचार
 को  रोकने  के  लिये  सदाचार  समिति  बनी

 हुई  है  t  परन्तु  हालत  ऐसी हो  गई  हैकि
 बिना  घूस के  एक  भी  काम  नहीं  हो  रहा
 है  ।  एक  मंत्री  महोदय  जो  पहले  केन्द्र  में  थे

 उन्होंने  'प्रष्टाचार  का  उन्मूलन  करने  का
 ठेका  ले  लिया  था  झाज  वह  मंत्री  के  रूप
 में  नहीं  हैं  लेकिन  प्रष्टाचार  भ्राज  भी  हस
 देश  में  फायम  है  ।  श्राज  कीचड़  गंगोत्री
 में  जमा हो  गया  है  ।  जब  तक  गंगोत्री
 साफ  नहीं  होगी  तब  तक  मैदानी  इलाके
 को  साफ  करने से  सफाई  नहीं  हो  सकती

 है  ।  झाज  चारों  तरफ  चोरी,  डकंती
 और  हत्याफाण्ट  का  बोलबाला  हैं

 अमीर  और  भअमीर  हो  गया,
 गरीब  झौर  गरीब  हो  गया  है  1  भमीर
 और  गरीब  के  बीच  जब  तक  गहरी  खाई
 रहेगी  तब  तफ  इस  देश  का  सुधार  नहीं
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 होगा  और  भ्रष्टाचार  दूर  नहीं  होगा  ।
 समाजवाद  का  नारा  यह  सरकार  रोज
 लगाती  है.  लेकिन  इस  सरकार  के  चलते
 अमीर  और  श्रमीर  हुआ  गरीब  और  गरीब
 हुआ

 *  ।  भ्रमीर  पकी  तोंद  को  पिचकाने  के
 लिये  और  गरीब  की  ठठरी  पर  मांस  चढ़ाने
 के  लिये  इस  केन्द्रीय  सरकार  ने  कोई  उपाय  राज
 तक  नहीं  किया  ।

 प्रीवी  पर्स  का  मामला  ले  लोजिये  ।
 गृह-मंत्री  जी  ने  देखा  कि  प्रीवी  पर्स  के  मामले
 को  ले  कर  वह  समाप्त  हो  सकते  हैं  a  वह
 लोग  ऐसे  सर्प  हैं  जिन  के  डसने  से  वह  बच
 नहीं  सकते  हैं।  वह  नत-मस्तक  हो  गये
 क्योंकि  इन  को  लगा  कि  गही  उन  के  हाथ  से
 छिन  जायगी  ।  जब  तफ  गद्दी  का  व्यामोह
 रहेगा  तब  तक  देश  का  सुधार  नहीं  होगा  ।

 भाषा  का  मसला  कोई  बड़ा  मसला  नहीं
 था  ।  कांग्रेस  का  इतना  बहुमत  था  इतनी
 मैजोरिटी  थी  कि  भाषा  की  समस्या  सूल-
 झाई  जा  सकती  थी  लेकिन  बीस  वर्षों
 में  भाषा  की  समस्या  नहीं  सूलझी  ।  मैं  हिन्दी
 प्रदेश  से  भ्राता  हूं.  परन्तु  मैं  नहीं  चाहता
 कि  हिन्दी  जबर्दसती  देश  पर  लादी  जाय
 लेकिन  मैं  यह  जरूर  चाहता  हूं  कि  जिन
 के  हम  गुलाम  थे,  जिनकी  विदेशी  भाषा
 अंग्रेजी  है  उनकों  इस  देश  से  हटाया
 जाय  ।  मगर  ्राज बीस  वर्षों  में  उस  को  नहीं
 हटाया  गया,  जैसा  हमारे  डा०  राम

 मनोहर  लोहिया  ने  फहा  था  कि

 हिन्दी  गहपुम  में  जाये,  लेकिन  मंग्रेजी  .हटनी
 चाहिये  7  भ्राज  तक  वैसा  नहीं  हुमा ।

 श्री  कंडपन  ने  तमिल  भाषा  की  बात  कही  ।

 वह  बहुत  श्रच्छी  है  ।  मैं  चाहता  हूं  कि

 तमिल,  तेलगू,  मलयालम,  बंगला,  हिन्दी,
 सभी  भाषायें  फलें  फूलें।  लेकिन  प्ंग्रेजी  भाषा

 इस  देश  से  हटनी  चाहिये।  उस  को  निकालना

 चाहिये।  अंग्रेजी  के  चलते  इस  देश  की  तरक्की
 नहीं  हो  सकती  भर  यह  देश  गुलाम
 होता  जाँयेगा  ।
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 प्रान्तवाद  बड़ें  जोरों  से  चल  रहा  है,
 लेकित  गृह-मंत्री  जी  का  उधर  ध्यान  नहीं  जा
 रहा  है  ।  प्रान्तों  में  कहीं  शिव  सेना  ,  कहीं
 लचित  सेना  और  कहीं  हिन्दी  सेना  कायम  हो
 रही  हैं।  इस  तरह  के  विधटन  की  प्रवृत्ति
 वाले  देश  में  पैदा  हो  रह ेहैं  कि  हर  जगह  प्रान्ती-
 यता  की  बदबू  आ  रही  है  ।  मैं  गृह
 मंत्री  जी  का  ध्यान  खींचना  चाहुंगा
 कि  एसे  संगठनों  को  वे  रोकें।  उस  को  राज-
 नीतिक  रूप  देकर  बढ़ावा  न  दें  t

 सीमा  की  सुरक्षा  श्राज  नहीं  हो  रही  है,
 सुरक्षा  खतरेमें  पड़  गई  है  ।सीमा  पर  बसे
 लोग  सोचते  हैं  कि  पता  नहीं  कल  हमारी
 जिन्दगी  रहेगी  या  नहीं  ।  यह  हालत  आज

 देश,  की  हो  गई  है  -  मैं  साम्प्रदायिक
 दंगों.  कौबात  कोलेता  हूं  7  26  मार्च
 के  ्ाज  पत्निका  में  छप्रे  समाचार  की
 तरफ  श्राप  का  ध्यान  मैं  खींचना  चाहता  हूं  ।
 भारतीय  क्रांति  दल  के  प्रादेशिक  मंत्री  ने

 यह  ्ारोप  लगाया  है  कि  मेरठ  और  इला-
 हावाद  के  इन  साम्प्रदायिक  दंगों  के
 पीछे  कांग्रेस  का  हाथ  हैं  ।  उन्होंने  बतलाया
 कि  अम  चुनाव  में  मुसलमानों  ने  सामुहिक
 रूप  से  कांग्रेस  का  बहिष्कार  किया
 sive  |  मूसलमान  को  अ्रपनी  प्रोर
 लाने  के  लिये  साम्प्रदायिक  विद्वेश  फैला
 कर  उन  की  भयभीत  कर  देना  चाहती
 है.  ताकि  वहू  पुन:  कांग्रेस  के  हक  में  हो  जायें  ।
 इस  प्रकाश  के  कार्यों  को  गृह  मंत्री  को  रोकता
 चाहिये  |  लेकित  ऐसा  नहीं  हो  रहा  है

 मेरी  कांस्टिट्युएन्सी  मोगल  सराय  है  ।
 मोगल  सराय  में  पं०  दीनदयाल  उपाध्याय  की

 हत्या  की  गई  ।  do  दीन  दयाल  उपाष्यय
 की  हत्या  के  एक  वर्ष  पूर्व  श्री  मधु  लिमये
 को  हत्या  की  चेष्टा  की  गई,  परन्तु  ह॒त्यारा
 प्रंसफल  शह  t  प्रांज  देश  में  हृत्यारा  की  जमात
 है,  जिनका  काय  रानीतिक  व्यक्तियों  की
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 हत्या  करना  होता  है।  एक  वर्ष  होगया,  मधु
 लिमये  पर  झाक्रमण  करने  वाले  का  सरकार
 पता  लगा  नहीं  सकी  श्रौर  न  दीन  दलायल
 जी  की  हत्या  के  बारे  में  ही  कुछ  पता  लगा
 सकी  ।  इन  सब  बातों  से  पता  चलता  है
 कि  गृहमंत्री  भ्रपना  उत्तरदायित्व  निभाने
 में  कामयाब  नहीं  रहे  है,  इस  लिये  उनको
 तत्काल  त्यागपत्र  देना  चाहिये  ।

 इत  शब्दों  के  साथ  मैं  इन  मांगों  का
 विशेष  करता  हूं  1

 SHRI  RANE  (Buldana):  I  rise  to
 support  the  demands  of  the  Home
 Ministry.  The  Home  Ministry  does
 not  deal  only  with  the  law  and  order
 situation  but  there  are  several  mat-
 ters  which  are  under  ‘ts  jurisdiction.
 I  take  this  opportunity  to  congratu-
 late  the  Home  Minister  and  the  Home
 Ministry  on  the  last  year’s  creditable
 performance.  Several  speakers  from
 the  Opposition  penches  accused  the
 Home  Minister  of  failure  to  maintain
 law  and  order  in  the  country,  I  think
 they  are  forgetting  two  factors  firstly,
 law  and  order  is  a  State  gubject,  ac-
 cording  to  our  Constitution,  and  as
 such  Home  Minister’s  responsibility  is
 a  limited  one.  Secondly,  they  also
 forget  that  several  non-Congress  Gov-
 ernments  came  into  being  after  the
 last  general  election  and  some  of  the
 ministers  in  those  State  cabinetg  in-

 cited  the  people  to  lawlessness
 they  themselves  took  part  in  illegal
 and  unconstitutional  activities.  Some
 of  the  Chief  Ministers  had  also  played
 their  part  in  all  these  things.  With  all
 this,  they  are  now  blaming  the  Home
 Minister.  It  is  they  who  must  take
 the  responsibility  upon  themselves.  If
 anybody  is  responsible  for  this  kind
 of  a  situation,  it  is  the  non-Congress
 Governments  and  their  min‘sters.  This
 ig  happening  even  today.  In  Kerala
 the  State  Government  itself  was  res-
 ponsible  for  gharacing  8  rayon  factory
 and  about  409  families  were  unable
 to  get  the  necessaries  of  life.  Even
 the  Governor  of  Kerala  could  not  de
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 [Shri  Rane]
 anything  for  three  qays  and  after
 three  days  he  became  successful  and
 the  gherao  was  lifted.  How  can  you
 blame  the  Home  Minister  for  this?
 The  Opposition  Members  must  have
 some  self-introspection  and  view
 things  in  the  proper  perspective,  in
 a  charitable  way.

 Then,  I  wish  to  make  g  few  obser-
 vations  on  the  Mahajan  Commission
 report.  I  was  against  the  principle  of
 formation  of  linguistic  States;  I  gm  not
 a  fanatic  on  this  point.  The  Home
 Menister  should  not  accept  the
 Mahajan  Commission's  report  ag  it  is.
 It  should  accept  or  modify  it  after
 taking  the  consensus  of  the  Lok
 Sabha  and  the  Rajya  Sabha.  If  Parlia-
 ment  decides  that  it  should  be  accept-
 ed,  the  Home  Ministry  or  the  Gov-
 ernment  should  accept  it  and  if  Parlia-
 ment  suggests  any  modifications,  the
 Government  should  accept  it  with
 those  modifications.  I  appeal  to  the
 people  of  Mysore  and  Maharashtra  to
 accept  the  decision  of  Parliament
 gracefully.

 Last  year  I  made  some  points  about
 Frohibition.  I  have  a  grievance
 against  the  Home  Minister  and  his
 Ministry  as  they  had  been  indifferent
 to  the  enforcement  of  Prohibition.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 That  subject  is  now  being  dealt  with
 in  the  Department  of  Social]  Welfare.

 SHRI  RANE:  You  can  convey  it  to
 them.

 The  first  speaker  today  was  Mr.
 Piloo  Mody;  his  speech  was  8  tirade
 against  the  Home  Ministry,  the  Home
 Min‘ster,  the  Congress  Party  and  the
 Congressmen.  He  makes  allegations;
 but  gives  no  facts  or  figures.  In  8
 casual  way  he  makes  sweeping  state-
 ments.  He  went  to  the  length  of  say-
 ing  that  the  property  of  the  Congress-
 men  was  worth  85  amount  equivalent
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 to  reply  the  foreign  loans;  6,000
 crores,  or  80,  I  shall  be  grate-
 ful  if  he  could  give  us  details.
 Shri  Vajpayee,  Anthony  and  Ranen
 Sen  referred  to  communal  troubles.
 It  is  a  sorry  state  of  affairs  to
 have  communal  trouble  every
 year.  Last  there  were  133.  It  is
 more  than  200  this  year;  in  964  the
 number  was  over  1000.  Though  the
 number  has  been  decreasing,  it  is
 stil]  there  and  it  is  not  a  healthy
 sign.  I  agree  with  Mr.  Vajpayee  that
 it  is  shameful  for  us.  Of  course  there
 afe  causes;  sometimes  flimsy  and
 minor  causes;  yet  these  troubles  erupt
 in  a  big  way.  As  my  friend  Mr.  Ghose
 Said  the  trouble  this  year  hag  been  in
 States  governed  by  non-Congress
 Governments.  Hence,  it  is  they  who
 must  accept  responsiblity  for  them.
 Since  other  Members  may  refer  to
 other  problems,  I  do  not  want  to  deal
 with  all  of  them.  Shri  Kandappan,
 Anthony  and  others  said  that  the  Gov-
 ernment  had  bungled  on  the  langu-
 age  question.  I  think  they  have  not
 read  or  completely  understood  the
 implications  of  the  Language  Act,  If
 any  State  wants  English  to  conti-
 nue,  it  can  do  so.  It  gives  them

 What  is  the  harm?
 They  have  complained  about  the
 resolution,  about  the  three  language
 formula.  I  feel  that  the  three  langu-
 age  formula  should  be  ‘mplemented

 ‘by  the  Government;  there  is  no  other:
 way.

 7.28  hres.

 (Surr  Ban  Ras  Mapuox  in  the  Chair]

 SHRI  SHEO  NARAIN:  Only  two.
 language  formula.

 SHRI  RANE:  I  do  not  agree  with
 Mr.  Sheo  Narain,  Maharashtra  and
 Gujarat  are  States  which  are  non-
 Hindi  speaking.  I  read  a  news  item
 that  they  had  written  to  the  Govern-
 ments  of  Rajasthan  and  other  Hindi
 speaking  States  that  they  would  cor-
 respond  with  them  in  Hindi,  I  think
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 some  hon.  Members  have  got  a  pre-
 judice  against  Hindi.  I  am  glad  that
 Mr.  Kandappan  said  that  he  was  pre-
 pared  to  accept  Hindi  after  it  qeve-
 loped  scientific  terminology,  etc.  I
 am  glad  to  know  it.

 SHRI  S.  KANDAPPAN:  You  are
 putting  your  feeling  in  my  mouth.
 You  should  retain  English;  that  is
 what  I  pleaded  for.

 SHRI  RANE:  I  have  already  stated
 that  the  Bill  itself  gives  you  the
 liberty  to  continue  English  as  long  a3
 you  like.

 SHRI  8.  KANDAPPAN:  I  am  sorry
 the  Bill  does  not  give  that  Mberty,  In
 the  central  services,  they  are  being
 compelled  to  learn  Hindi

 SHRI  RANE:  Reag  the  Act.  I  am  not
 speaking  about  the  resolution.

 SHRI  8.  KANDAPPAN:  I  have  read
 every  word  of  it.

 SHRI  LOBO  PRABHU  (Udipi):
 Let  us  stick  to  the  Act  and  give  up
 the  resolution.

 SHRI  RANE:  Shri  Vajpayee  defined
 secularism  as,  सम्प्रदा ।-पिरपक्ष  But  the

 put  by  Vinobaji  is
 प्र  apes  ie.  equality  of
 all  religions.  I  think  that  will  be  8
 very  healthy  definition  and  we  must
 understand  it  in  that  sense.

 With  these  words,  I  support  the
 demands  and  congratulate  the  Home
 Minister  for  his  creditable  perform-
 ance  during  the  last  year.

 SHRI  VISWANATHA  MENON
 (Ernakulam):  Sir,  I  was  trying......

 का  श्रॉफार  लान  बेरवा  (कोटा)  :

 सभापति  महोदय,  सदन  में  कोरम  नहीं  है  1

 MR.  CHAIRMAN:  We  have  already
 decided  about  *t.  The  hon,  member
 May  continue.

 ey  ग्रॉहार  लॉन  जेरबा:  जो
 निर्णय  किया  गया  है,  वह  छः:  बजे  के  बाद

 interpretation
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 का  है  ।  अभी  तो  साढ़े  पांच  बजे  हैं  -  इस
 समय  सब  सदन  में  कोरम  होना  चाहिये।
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 MR.  CHAIRMAN:  The  bell  may  be
 rung.  Now,  there  is  quorum,  He  may
 continue,

 SHRI  VISWANATHA  MENON:  sir,
 I  was  trying  my  level  best  to  ind
 out  a  single  point  at  least  on  whir  I
 could  congratulate  the  Home  Minister
 for  his  work  during  last  year.  But  I
 could  not  fing  a  single  point.  At  least
 about  privy  purses,  I  expected  he
 would  do  somehing.  Although  as  a
 revolutionary,  our  Home  Minister  in-
 dulged  in  tall  talk  saying:  “We  are
 going  to  stop  these  privy  purses”,
 he  has  not  done  anything  in  that  mat-
 ter.  He  is  running  after  the  primces
 to  appease  them,

 On  the  question  of  State-Centre  re-
 altionship,  the  attitude  taken  by  the
 Home  Ministry  is  undemocratic  and
 against  all  principles  of  democracy.
 After  the  967  elections  when  non-
 Congress  Governments  came  _  into
 power  in  several  States,  the  first  at-
 tack  was  on  Rajasthan.  The  Home
 Minister  played  the  game  and  man-
 aged  to  have  a  Congress  ministry
 there.  I  charge  him  personally  that.
 on  behalf  of  the  Congress  Party,  he
 played  the  game  to  save  the  prestige
 of  the  Congress  and  wherever  the
 Congress  had  lost  the  majority,  some-
 how  or  other  the  Heme  Ministry  is
 trying  to  recapture  them  one  after
 the  other.  Everybody  knows  the  game
 they  played  in  Bengal.  The  Central
 Government  was  trying  to  influence
 the  legislators  and  purchase  the  de-
 fectors.  somehow  they  tried  to  instal
 the  puppet  government  of  Dr.  Ghosh.
 there,  but  unfortunately,  Mr  Chavan
 could  not  succeed  in  the  final  run.
 Dr.  Ghosh  and  his  puppets  could
 not  rule  the  country.  Mr.
 Chavan  had  to  eat  the  humble  pie
 and  come  before  the  House  with  the
 presidential  proclamation.  The
 same  thing  happened  in  other  State®



 57  DG.
 (Shri  Viswanatha,  Menon]

 also.  I  do  not  want  to  repeat  all
 these  things.  We  know  the  Mandal
 drama.  In  Bihar,  Bengal,  Rajasthan
 and  other  States  where  non-Congress
 governments  were  in  power,  Mr.
 Chavan  dubiously  tried  to  intervene
 and  smart  the  non-Congress  govern-
 ments.  Now  they  are  trying  against

 my  State  of  Kerala.  That  is  why  the
 former  speaker  from  the  Congress

 dencheg  said  that  the  Chief  Minister
 was  responsible  for  some  gherao  in
 some  factory  in  Kerala.  Such  kinds
 of  false  stories  are  being  created  to
 create  an  atmosphere  so  that  the
 Kerala  Government  also  may  be  top-
 pled.  On  the  question  of  language,
 they  want  to  topple  the  DMK  Gov-
 ernment  in  Madras.  In  this  way,
 Congress  wants  to  come  to  power
 through  the  backdoor.  Because  of
 your  ‘achievements’  during  the  last  20
 years,  the  people  have  thrown  you
 out  and  yoted  into  power  the  opposi-
 tion  parties  in  almost  all  important
 States.  Without  facing  the  challenge

 -of  the  electorate,  you  try  to  come
 ack  to  power  through  the  backdoor.
 In  Bengal  you  tried  it,  but  because
 of  the  Speaker,  you  coulg  not  do  it
 and  you  came  before  this  House  with
 the  presidential  proclamation.  Now  I

 ‘do  not  know  whether  the  Congress
 Party  will  dare  face  the  challenge  of
 the  people  of  Bengal  in  the  next
 elections?  If  they  are  going  to  have
 mid-term  elections,  I  am  sure  the
 Congress  will  not  get  ag  many  seats
 as  they  have  got  lest  time.  In
 Kerala  also  they  tried  this  game,  not
 once  but  five  times,  one  after  another.
 In  each  mid-term  election  the  number
 of  seats  captured  by  the  Congress  in
 the  State  Legislature  went  on  dimin-
 ishing.  Now  they  have  got  only  9
 seats.  From  a  stage  when  they  en-
 joyed  00  per  cent  membershin  and
 all  the  opposition  party  candidates
 were  losing  even  their  deposits,  now
 they  have  come  to  a  stage  where
 their  total  membership  in  the  Assem-
 blv  is  a  paltrv  figure  of  9.  How  has
 it  happened?  The  reason  is  not  far  to
 -seek.  You  cannot  qupe  the  people  for
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 all  time  to  come.  You  can  do  it  once
 or  twice  but,  after  that,  they  become
 wiser.  That  is  why  I  said  that  the
 Home  Minister  is  specialising  in  this.

 So,  I  could  not  find  even  a  single  case
 where  I  could  congratulate  him  for

 ‘his  action  as  Home  Minister.

 Coming  to  the  question  of  langu-
 age,  somehow  or  other  the  Central
 Government  managed  to  get  passed
 the  Language  Bill  and  the  Resolution.
 If  they  think  that  by  the  mere  pus-
 sing  of  those  enactments  the  problem
 has  been  solved,  they  are  very  much
 mistaken,  They  are  very  wrong.  The
 problem  has  not  yet  been  solved.

 If  they  really  want  to  solve  this
 problem,  then,  first  of  all,  they  must
 recognise  the  equality  of  all  the
 Indian  languages.  Are  they  prepar-
 ed  for  that?  I  must  not  be  made  to
 feel  that  I  am  a  second  class  citizen  of
 this  country  because  I  am  speaking
 Malayalam  and  I  go  not  know  Hindi.
 The  equality  of  all]  the  Indian  langu-
 ages  must  be  recognised  and  all  the
 Indian  languages  must  become  the

 official  languages of  this  country.  Are
 you  prepared  for  that?  Are  you  pre-
 pared  to  amend  the  Constitution  in
 which  Hindi  alone  has  been  given  a
 commanding  position?  Are  you  pre-
 pared  to  change  it  and  give  all  the  74
 language  equal  status?

 Suppose  I  write  a  letter  to  the
 Central  Government  in  my  mother
 tongue,  I  must  get  a  reply  in  my
 mother  tongue.  Why  can  you  no:  de.

 that?  What  is  wrong  in  doing  that?
 Why  should  you  allow  or  perpetuate
 the  domination  by  Hindi?  The  feeling
 of  domination  by  Hindi  should  end.

 Because  our  friends  of,  the  DMK  are
 putting  the  problem  in  a  particular
 way,  the  problem  is  seen  by  certain
 Hindi  friends  ag  a  problem  of  Eng-
 lish  versus  Hindi.  No,  that  is  not  the
 problem.  ‘The  problem  is  Hindi
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 versus  other  Indian  languages;  not
 English  versus  Hindi.  Englisn  is  only
 a  temporary  phase.  I  must  get  g
 chance  to  speak  here  in  Parliament  in
 my  mother  tongue,  in  Malayalam  and
 it  must  be  translated  simultaneously
 in  other  languages.  Are  you  prepared

 to  do  that?  If  I  write  a  letter  to  the
 Central  Government  or  the  Home
 Minister  in  Malayalam  I  must  get  the
 reply  in  Malayalam,  The  correspond-
 ence  between  the  people  in  each  and
 every  State  must  be  continuously

 ‘done  in  the  languages  of  those  States.
 Are  you  prepared  to  do  that?  In-
 stead  of  doing  that,  you  ask  the  peo-
 ple  to  study  Hindi.  That  is  not  pos-
 sible,

 Then  the  question  that  we  will  have
 to  decide  is  whether  we  must  have  a
 link  language.  My  humble  submis-
 sion  in  this  connection  is  this.  You

 recognise  ll  the  4  languages  as
 equal  and  develop  them.  During
 that  development  a  stage  will  come
 when  one  language  will  be  evolved
 which  will  be  known  asthe  link  langu-

 age.  Why  do  you  not  wait  for  that
 stage?  Why  should  you  impose  Hindi
 on  us?  The  jJanguage  which  may  be
 so  evolved  may  be  the  most  ancient
 language,  Tamil,  or  the  most  beauti-
 ful  language,  that  is,  Urdu  or  the  80-
 called  majority-speaking  language,
 Hindi,  Raghuvira-Hindi  or  Mahatma
 Gandhi's  Hindustani.  Why  can  you
 not  wait  for  that?

 First  of  all,  you  at  least  try  to  give
 us  confidence  that  we  will  be  treated
 as  equal  citizens  like  the  Hindj  peo-
 ple  here.  You  should  give  us  a
 chance  to  study  this  language  and  al-
 Jow  this  language  to  develop.  Without
 doing  that,  if  you  want  to  impose
 Hindi  on  us,  you  will  not  succeed.  On
 the  other  hand,  it  will  create  a  sense
 of  hatred  on  that  language  becaus?
 it  js  sought  to  be  imposed.  I  am
 making  this  humble  submission  to  the
 Home  Minister  so  that  because  of
 linguistic  intolerance  this  country  is
 not  cut  into  l4  pieces.

 Coming  to  another  aspect  of  the
 functions  of  Home  Ministry,  if  you
 look  at  the  performance  of  Home
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 Ministry  last  year,  it  js  most  unde-
 mocratic,  The  Home  Minister  was
 trying  to  smash  the  democratic  senti-
 ments  of  the  people.  He  made  the
 legislators  a  laughing  stock  by  pur-
 chasing  them  nd  by  making  them
 defectors.  The  greatest  scandal  in
 the  history  of  the  parliamentary  de-
 mocracy  of  India  is  the  attempt  by
 the  Home  Minister  to  topple  each  and
 every  non-Congress  Government,  The
 Home  Minister  tried  tp  achieve  this
 objective  by  resorting  to  all  types  of
 dubious  means.  He  has  massacred
 the  democratic  sentiments  of  the  peo-
 ple.  If  he  wanted  to  achieve  this
 nefarcous  objective,  why  did  he  not
 wait  for  five  years?  He  could  have
 then  faced  the  electorate  and  come

 back  to  power,  if  he  had  the  courage.
 But  he  did  not  wait  for  that.  He  has
 tried  to  smash  the  democratic  senti-
 ment  in  a  different  way.

 Even  on  the  question  of  language
 he  wants  to  split  or  qivide  the  people.
 He  is  trying  to  do  that.  By  his  own
 action  he  is  trying  to  smash  the  in-
 tegrity  of  this  country.  Although  in
 his  Report  the  Home  Minister  has
 stated  that  he  is  going  to  revive  the
 Committee  for  National  Integration,
 if  you  look  at  last  year’s  perform-
 ance,  actually  speaking  he  jas  smash-
 ed  the  spirit  of  integration  by  pas-
 sing  this  Resolution  on  language.  Pre-
 viously,  there  was  this  spirit  of  in-
 tegration.  Personally  speaking,  when
 I  came  to  Parliament  the  first  time,  I
 made  a  resolve  that  I  must  speak  in
 Hindi,  at  least  in  five  years’  time.
 But  now  what  is  my  feeling?  Because
 of  the  activities  of  champions  cf

 Hindi  like  Shri  Sheo  Narain  I  feel
 that  I  must  speak  only  in  my  mother
 tongue.  I  do  not  want  to  speak  even
 in  English;  I  want  to  speak  only  in
 my  mother  tongue.  That  is  the  feeling
 that  is  being  generated  in  the  non-
 Hindi  people  by  the  action  of  the
 Hindi  fanatics.  If  the  Home  Minister
 really  wants  to  do  something  for  the
 people  at  least  progressively,  let  him
 try  to  revoke  this  Resolution  passed
 ty  Parliament  on  the  Janguage  issue
 and  Jet  him  call  a  conference  of  all
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 opposition  parties  and  try  to  evolve
 a  new  language  formula  in  which  all
 the  Indian  languages  will  be  equai.
 The  equality  and  the  official  status
 of  all  the  Indian  languages  must  be
 recognised,  jncluding  that  of  Marathi
 and,  if  necessary,  Konkani.  That  ‘s
 the  only  way  to  solve  this  language
 problem.

 One  word  about  Tripura  and  I  am
 done.  In  Tripura  all  the  Jeaders  of
 My  party  have  been  put  behind  the
 bars.  For  what  purpose?  Because,

 they  are  championing  the  cause  of
 the  people  of  that  area,  the  hill  peo-
 ples.  They  have  gone  from  the  plains
 to  the  hill  areas  and  they  are  fight-
 ing  for  their  own  rights  for  a  long
 time.  Without  considering  that  posi-
 tion,  without  conceding  their  demand,
 all  these  people,  al]  the  Jeaders  of
 my  party,  including  women,  have
 been  put  in  jail)  So,  my  submission
 is  that  they  must  be  released  imme-
 diately  and  democratic  set  up  must
 be  brought  back  in  Tripura  at  an
 early  date.

 श्रीमती  लक्ष्मीकांतस्मा  (खम्मस)
 अध्यक्ष  जी,  गृह  मंत्रालय  की  मांगों  का  मैं

 झ्रनुमोदन  करती  हूं  श्राज  जब  कि  देश  में

 गृहच्छेद  का  खतरा  है  बड़े  भयानक  रूप  में
 दिख  रहा  है,  गृह  मंत्रालय  का  दायित्व

 पहले  की  भ्रपेक्षा  कई  गुना  बढ़  गया  है  ।  गृह
 मंत्री  भारत  की  एकता  रखने  बाले  हैं
 और  दस  दृष्टि  से  मेरा  उन  से  श्रनुरोध  है.  कि

 दृढ़ता  पौर  फ््ती  से  काम  लें  1  कभी
 कभी  ऐसा  लगता  है  कि  भारत  सरकार  पृथ-
 क्करणवादी  शक्षित्तमों  से  निपटने  में  कुछ
 झानाकानी  झौर  संकोच  प्रदर्शित  करती  है  ।
 भारत  की  सीमाओं  पर  विदेशियों  की

 दुष्प्रेरणा  से  जो  पृथक्‍्करणकारी  कार्यवाहियां
 हो  रही  हैं  उनका  दमन  होता  चाहिए  ॥।

 कहा  जाता  है  कि  जनतंत्रीय  प्रशासन  में  एक
 प्रकार  की  दुबंलता  .होती  है,  एक  प्रकार  का
 ढौलापन  होता  है  जिस  के  कारण  निराज
 उत्पन्न  करमे  वॉली  शक्तियों  को.  काफ़ी
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 प्रोत्ताहून  मिलता  है  ।  इस  पग्रालोचना
 का  पूरा  पूरा  निराकरण  होना  चाहिए  ।

 श्राज  देश  में  दो  प्रकार  की  पृथक्करण-
 वादी  शक्तियां  काम  कर  रही  हैं।  एक  वे
 शक्तियां  ज्ञ  न्य  देशों  से  गठजोड़  बताएं
 हुए  हैं  बौर  भारत  के  जनतंत्र  में  स्वयं  पनपती
 हुई  उसी  जनतंत्र  का  गला  घोंट  कर  देश  को
 श्रन्य  देशों  के  राजनैतिक  सिद्धांतों  का  अड्डा
 बनाना  चाहती  हैं  ।  वह  देश  की  भीतरी
 प्रशांतता  और  सुब्यवस्था  को  भंग  करके  निराज
 का  वातावरण  उत्पन्न  करना  चाहती  हैं।  वह
 हिसायुकत  पषड़यंत्रों  द्वारा  जनसाधारण  को,
 विशेष  कर  भोली  भाली  पहाड़ी  जातियों  को
 भड़का  कर  देश  भर  में  जहां  तहां
 “नक्सलवाड़ी”  की  आवृत्तियां  खड़ी  करना
 चाहती  हैं।  इसी  प्रकार  की  कारस्तानियां
 न  केवल  हमारे  सीमावर्ती  प्रांतों  में,  बल्कि
 देश  के  भीतर  के  एजेंसी  प्रान्तों  में  भी  बड़े
 पैमाने  पर  हो  रही  हैं।  मैं  गृह  मंत्री  जी  से
 कहना  चाहती  हुं  कि  इन  घटनाओं  को
 साधारण  या  स्थानिक  घटनायें  समझने  की

 भूल  सरकार  से  न  होने  पाये  1  मैं  चाहुंगी  कि
 इन  सभी  घटनाओं  की  पूर्र,  छानबीन  करके  उन
 की  झोट  में  जो  राजनैतिक  तथा  देश  विद्रोह
 कारी  शक्ित्तयां  कार्यशील  हैं,  उन  की  पोल
 खोली  जाय  श्रोर  उन्हें.  जनमन  से  मूल  उचड़,
 दिय  जाय  |

 मैं  जानती  हूं  कि  किसी  राजनैतिक  पार्टी
 को  अवध  क़रार  देता  सरकार  की  नीति  के
 विरुद्ध  है  ny  ऐसी  स्थिति  में  सरकार  का
 काम  औझौर  भी  कठिन  हो  जाता  है  ।
 झरे  करार  न  देते  की  नीति  तभी  सार्थक

 हो  सकती है  जब  कि  ऐसी  पार्टियों  की

 विद्रोहुकारी  कारस्तानियों  को  सरकार  काबू
 में  लाने  में  पूर्ण  सफलता,  प्राप्त  करे,  अन्यथा
 लोगों  की  यही  मांग  होगी  कि  देश  की

 एकता  तथा  जनतंत्नीय  सिद्धांतों  की  रक्षा
 के  लिये  कोई  भी  कदम  उठाने  पड़ें,  किसी  भी
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 पार्टी  के  विरुद्ध  कारंबाई  करनी  पड़े,  सरकार
 को  निस्संकोच  उसे  करना  चाहिए  |

 कसी  पार्टी  को  अवध  करार  देना
 जनतंत्र  के  सिद्धान्तों  के  विरुद्ध  हों  सकता
 है।  परन्तु  जिस  पार्टी  की  हरकतों  से  जनतंत्र
 ही  समाप्त  हो  सकता  है  ऐसी  पार्टी  को  जन-
 तंत्र  के  नाम  पर  ही,  क्‍यों  नहीं  वैध  रखना-
 जनतंत्र  के  हित  में  उचित  न  होगा  ?  मैं
 आशा  करती  हूं  कि इस  झआपदुधर्म  को  सरकार
 सर्द  दृष्टि  में  रखेगी  ।

 दूसरी  पृथककरण  शक्त्तियां  वे  हैं  जो
 भाषा  के  नाम  पर,  राष्ट्रभाषा  के  नाम  पर,
 उत्तर  और  दक्षिण  के  नाम  पर  देश  में  फूट
 डालने  की  चेष्टा  कर  रही  हैं  1  मैं  ने  इन
 शक्तियों  के  ग्राशय  को  जानने  की  भरसक
 कोशिश  की  पर  सफल  न  हो  सकी  -  ग्र।खिर  ये
 लोग  चाहते  क्‍या  हैं  -  कहते  क्‍या  हैं  ?  करते
 क्या  हैं  ?  इन  तीनों  में  कोई  सामंजस्य  है
 क्या  ?  संविधान  की  पुस्तक  जलाना,
 राष्ट्रीय  झंडा  जलाना,  रेलगाड़ियां  जलाना ,
 इस  प्रकार  की  हरकतों  से  ये  क्‍या  हासिल
 करना  चाहते  हैं  ?  क्‍या  वें  इतने  भ्रनजान
 हैं  कि  इन  विध्वंसकारी  कामों  से  भारत
 सरकार  झौर  भारत  की  जनता  पर  ग्रपना
 आतंक  जमाने  और  अपनी  बात  मनवाने  की
 आशा  रखते  हैं  ?  मेरी  सम्मति  में  यह  बात
 सच  नहीं  है  ।  सच्ची  बात  यह  है  कि  दक्षिण
 के  एक  राज्य  में  लोगों  को  भाषा  के  नाम  पर
 जो  भड़काया  जा  रहा  है,  उस  के  पीछे
 एक  तो  भारत  से  अलगौझे  की  प्रवृति  काम
 कर  रही  है  झर  दूसरे  एक  प्रकार  के  ब्लैकमेल
 की  प्रवृति  काम  कर  रही  है।  क्‍या  यह
 आश्चर्य  की  बात  नहीं  है  कि  जिस  एकमात्र
 राज्य  के  विकास  में  केन्द्रीय  सरकार  के  खजाने
 से  झरबों  रुपया  पानी  की  तरह  बहाया  गया
 झौर  बहाया  जा  रहा  है  उसी  राज्य  के  लोग

 आज  केन्द्रीय  सरकार  के  विरुद्ध,  राष्ट्रभाषा
 के  विरुद्ध,  राष्ट्रपताका  के  विरुद्ध,  राष्ट्र  के
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 संविधान  के  विरुद्ध,  एक  प्रकार  के  उनन्‍नाद-

 पूर्ण  आंदोलन  में  जुटे  हुए  हैं  ?  परन्तु  इस  में
 झाश्चयं  की  कोई  बात  नहीं  है  ।  केन्द्रीय
 सरकार  का  रवैया  यही  रहा  है  कि  विरोध-
 कों  की  आवभगत  करों,  चापलूसी  करो
 ब्रौर  समर्थकों  की  उपेक्षा  करों  ।  यह  बात
 हर  प्रकार  सिद्ध  की  जा  सकती  है  ।

 केन्द्रीय  सरकार  की  दृष्टि  में  दक्षिण
 भारत  का  एक  मात्र  प्रतिनिधि  एक  ही  राज्य
 है  ।  फिर  भला  वह  राज्य  दक्षिण  के  नाम
 पर  क्‍यों  न  नारे  लगायेगा  ?  क्‍यों  न  शोर
 मचायेगा  ?  क्यों  वह  केन्द्रीय  सरकार  पर
 दवाब  नहीं  लायेगा  ?  पृथक्करणवाद
 का  होना  दिखा  कर  बीस  वर्ष  से  उस
 एक  राज्य  ने  केन्द्र  सरकार  से  मुहं  मांगी
 सहांयता  प्राप्त  की  ।  प्रनुचित  दबाव  डाल
 कर  पनेक  केन्द्रीय  उद्योगों  को  णुँढ  लिया  ।
 वहां  के  लोगों  को  प्राय:  केन्द्र  सरकार  को  डरा
 घमका  कर  श्रपना  उल्लू  सीधा  करने  की  श्रादत
 सी  पड़  गयी  है,  चसका  सा  लग  गया  है
 मैं  गृह  मंत्री  जी  से  स्पष्ट  कहना  चाहती
 हूं  कि  श्राज  दक्षिण  भारत  के  झन्य
 राज्यों  में  लोग  खुले  ग्राम  कह  रहे  हैं
 कि  पृथक्करणवाद  से  ही  किसी  राज्य  का
 फायदा  हो  सकता  है  अन्यथा  नहीं  ।  मैं
 केन्द्रीय  सरकार  से  कहूंगी  कि  भगवान  के  लिये
 विरोधियों  के  श्ागें  घुटने  टेक  कर  उन  की

 खुशामद  करने  की  गलत  नीति  को  भ्रब  भी
 त्याग  दीजिये  ताकि  प्रन्य  राज्यों  को  भी  वही
 लत  न  लग  जाय  1  देश  झौर  राष्ट्र  का  प्रपमान
 करने  वाले  व्यक्तियों  और  शक्तियों  का  डट
 कर  मुकाबला  कीजिये  ।  प्राप  में  ढृढ़ता
 होगी  तो  भ्रन्य  सभी  राज्य  श्राप  का  साथ
 देंगे।  भपभ्राप  ढ़ीले  पड़  जायेंगे  श्रौर  ब्लैकमेल
 के भ्रागे  जवाब  दे  देगें  तो  मेरी  यह  चेतावनी
 याद  रहे  कि  श्राप  ही  भारत  की  एकता  का
 अंत  कर  रहे  हैं  I

 wa  में  भारत  के  कई  राज्यों  की  राज-
 नैतिक  प्रनिश्चियता  के  बारे  में  दो  शब्द  कहना
 चाहूंगी  ।  खेद  की  बात  है  कि  कुछ  राष्ष्यों
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 में  जनतन्त्रीय  व्यवस्था  समाप्त  हुई  शौर  अन्य
 कई  राज्यों  में  वह  सिमाप्त  की  और :  तेजी  से

 बढ़  रही  है।  मासिक  सरकारों  का  सिल-
 सिला  भो  कहीं-कहीं  शुरू  हो  गया  है  भर
 ऐसा  लगता  है  कि  राज्यों  के  विधायकगण
 सरकारों  को  लगातार  ऐसे  घड़ते  झौर
 तोड़ते  जा  रहे  हैं  जैसे  बच्च  खिलौनों  को
 घढ़ते  बौर  तोड़ते  हैं  1 यही  कहना  पड़ता  है  कि
 कई  राज्यों  में  हमारा  राजनोतिक  बालपन
 देखने  में  शा  रहा  है  i  प्रश्न  यह  है  कि  हम  इस
 दृष्टि  3  कब  वयस्क  होंगे  ।  कहीं-कहीं  तो  हमारे
 बालपन  को  हद  यहाँ  तक  पहुचो  है  कि  विधान
 सभा  के  अध्यक्ष  भो  दलादलो  के  दलदल  में
 फंस  जाते  हैं  और  झपनी  निष्पञ्षता  को  खेर-
 बाद  कह  देते  हैं  |  यह  हमारे  जनतन्त्र  के  लिये
 कोई  शुभ  लक्षण  नहीं  है  ।  जब  स्रध्यक्ष  पद
 पर  विराजमान  वप्रकति  ही  ऐसा  व्यवहार
 करने  लगते  हैं  तो  ग्रावश्यकता  इग  बात  को

 है  कि  श्रघ्यन्न  के  ग्रश्चिकारों  की  परिसामा
 इस  प्रकार  लकी  जय  कि  विधान  सभा  का
 कार्यक्रम  किप्तो  एक  व्यक्ति  के  कारण,  चाहे
 बह  सभा  का  स्पोकर  हो  क्यों  न  ह,  झुक  न

 जाए  ।  इस  दिशा  में  संविधान  ५.  सगाबन

 होना  चाहिये  ।

 18  hours

 wa  to  उस  बीमारी  की  शोर  सदन  का
 ध्यान  आकथित  काना  चाहती  हूं,  ।जसे  हल-
 बदल  का  नाम  दिया  गया  है  |  यहू  दल-
 बदल  की  बॉोमारी  पिछले  एक  वर्ष  में  कई
 राज्य  गरकारों  को  खो  चुको  हैं,  कई  मख्य
 मन्त्रियों  और  म्ज़ियों  को  “एक  दिन  का

 सुल्तान'  बना  चुकी  है।  आरम्भ  में  यह  सोचा
 जा  रहा  था  कि  प्राय:  बह  बोमारी  केवल
 कांग्रेस  में  हंती  है.  अतएव  काँग्रेसेतर
 दलों  के  लिये  यह  वरदान  बनेगी  |  परन्तु
 थोड़े  ही  समय  में  देख/  गया  कि  यह  बोमारी
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 बड़ी  ही  संक्रामक  है  शौर  कोई  भी  दल  इस  से
 सदा  के  लिये  मुक्त  नहीं  रह  सकता  ।  दल
 बदलते  ही  मंत्री  पद  मिलने  की  प्रथा  एक  बार

 चल  पड़े  तो  फिर  पूछना  क्या  है  ?  दल  बदलना
 कोई  ब्रह्मविद्या  तो  है  नहीं  जिस  के  लिये
 वर्षों  तक  साधना  करनी  पड़े  ।  दल  बदलना
 क्या,  चोला  बदलता  क्या,  दोनों  एक  समान  हैं  |
 मैं  समझती  हुं  कि  दल-बदल  से  होने  वाले

 हानि  लाभ  सभी  दलों  के  लिये  समान  ब्ौर
 सामान्य  हैं,  यह  बात  सब  के  ध्यान  में  | ल
 गई  होगी  1  राज्यों  में  जो  राजनीतिक
 प्रस्थिरता  शर  भ्रनिश्चितता  है,  प्रशासन
 जिस  प्रकार  ग्रस्त  व्यस्त  हो  रहा  है,  इन  सब
 परिणामों  को  इयान  में  रख  कर  मैं  निवेदन
 करती  हूं  कि  इस  दल-बदल  के  दलदल  से
 राजनीतिक  जीवन  को  मुक्त  करने  की  आज
 झतीव  आवश्यकता  है  ।

 राजनीतिक  दल  की  कल्पना  आज
 इतनी  कलुषित  तथा  झोछी  हो  गई  है
 इस  हिसाब  से  दलीय  जनतंत्र  का  पनपन,

 ही  शाज  कठिन  जान  पड़ता  है  1  अब
 राजनीतिक  दलों  को  पुनः  अपनी  सैद्धान्तिक
 नीव  पर  सुस्यिरता  से  खड़े  रहना  है.
 पद  और  अधिकार  के  प्रलोभनों  से  है:
 उठाना  है,  सेवा  परायणता  की  भावना  को

 पुनः  प्रस्थापित  करता  है  1

 ग्राज  हमारे  संविधान  में  जो  चुनाव
 विधि  में  राजनोतिक  दलों  को  मान्यता  नहीं
 दी  गई  है।  अतएव  श्ाज  किसी  तन  किसी
 रूप  में  यह  मान्यता  दी  जानी  चाहिये  परन्तु
 हमारे  गृह  मंत्रालय  को  कोई  लजिस्लेशन
 ला  कर  दल-बदल  को  रोकना  चाहिये  ।

 SHRI  sAMAR  GUHA  (Contai):  Mr.
 Chairman,  Sir,  I  want  to  raise  a  few
 pointed  questions  about  a  few  very
 urgent  matters  for  pointed  reply  from
 the  Home  Minister.
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 Firstly,  the  question  is  about  the
 Indian  enclaves  in  East  Pakistan  and
 the  fate  of  the  Indian  citizens  there.
 The  total  number  of  Pakistani  en-
 claves  in  Cooch  Behar  ang  Jalpaiguri
 districts  is  95  covering  a  total  area  of
 2,I5.90  acres  and  having  ga  popula-
 tion  of  10,954,  persons,  The  total]  num-
 ber  of  Cooch  Behar  enclaves  in  East
 Pakistan  igs  131,  their  total  area  being
 20,463.05  acres  and  the  total  population
 being  12,601  persons.

 The  Indian  citizens  in  the  Indian
 enclaves,  in  the  territory,  are  being
 deprived  of  the  right  of  Indian  citi-
 zenship.  At  the  moment,  they  have
 neither  the  right  to  exercise  citizen-
 ship  nor  they  have  the  security  of
 life,  honour  and  property  there.  More
 than  that,  the  Indian  citizens  there
 have  been  subjected  to  continuous
 loot,  arson,  conversion,  murder  and
 even  rape  of  their  womenfolk.  The
 most  disgraceful  aspect  ig  that  in
 the  Indian  territory,  the  Indians  have
 no  freedom  of  movement  from  the
 Indian  territory  to  the  mainland  of
 India.  No  Indian  police  is  there  in
 the  Indian  enclaves  and  on  the  Gov-
 ernment  offices  in  the  Indian  terri-
 tory,  in  the  Indian  enclaves,  the  Pakis-
 tani  flags  are  flying  over  there.  The
 most  scandalous,  I  should  say,  the
 most  disgraceful,  aspect  is  this  that
 although  the  Indian  citizens  are  com-
 pletely  debarreq  from  any  freedom
 of  movement  and  from  exercising

 their  right  as  Indian  citizens,  yet  the
 Pakistani  police,  the  Pakistani  citizens
 are  allowed  to  have  free  movement
 in  their  enclaves  in  the  Indian  terri-
 tory  in  Cooch  Behar.  The  Pakistani
 citizens  have  been  allowed  to  bring
 their  rations  and  everything  that  is
 required.

 My  pointed  question  is  whether,  80
 long  as  Indian  enclaves  and  Pakistani
 enclaves  are  exchanged,  those  3]

 Indian  enclaves  in  East  Pakistan  be-
 long  to  Indian  territory.  If  these  en-
 claves  belong  to  Indian  territory,  I
 want  to  know  whether  the  Govern-
 ment  of  India  have  the  right  to  pro-

 CHAITRA  7,  890  (SAKA)  (Min,  of
 Home  Affairs)

 tect  the  life,  the  property  and  the
 honour  of  the  Indian  citizen;  there
 and  whether  the  Government  of  India
 has  any  responsibility  also  to  protect
 the  Indian  sovereignty  in  their  terri-
 tory.  »
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 Then,  I  want  to  draw  your  attention
 to  another  point.  Yesterday,  in  the
 Kerala  Assembly,  Mr.  Namboodripad
 disclosed  an  jnformation  that  a

 Marxist  Communist  is  getting  money,
 by  a  money  order,  from  the  Chinese
 Embassy  in  New  Delhi  for  publication of  his  books  on  Mao’s  thoughts.  When
 Mr.  Namboodripad  was  asked  whe-
 ther  he  will  take  any  steps  about  the
 treasonable  act  of  that  gentleman,  he
 said,  “The  responsibility  lies  not  with
 the  State  Government  but  with  the
 Centre.”  So,  I  want  to  know  whether
 the  Government  of  India  is  zoing  to
 take  any  steps  about  that  treascnable
 act.

 8.08  hrs,

 (Mr.  SPEAKER  in  the  chair]

 Another  very  urgent  matter  that  I
 wants  to  raise  is  this.  Two  days  back,
 8  report  appeared  in  the  newspapers
 that  a  team  of  Indian  surveyors,  when
 they  went  to  visit  Narkandam  Island,
 50  miles  north  of  port  Cornwallis  in
 north  Andamans,  surprisingly  found
 Burmese  pillars  in  that  Island.  I  want
 to  know  from  the  Government  what
 instructions  have  been  sent  to  that

 team,  either  to  quit  that  Island  or  to
 stay  there  or  to  exert  to  say  that  that
 territory  belongs  to  India.  That  is  @
 very  itnportant  Island  from  the  stand-
 point  of  Indian  naval  base  and  also
 petroleum  may  be  found  there.  I  want
 to  know  what  instructions  have  beem
 sent  to  that  team  and  also  whether
 that  territory  ig  an  Indian  territory
 or  not.  The  Home  Minister  ~nust
 reply  to  that.

 In  this  House,  several  times,  it  was
 alleged  that  a  circular,  purported  to
 be  a  document,  was  circulated  on  the
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 eve  of  last  elections  about  shri  Atulyg
 Ghosh  when  he  was  a  sitting  Member
 cf  this  House,  implicating  that  Shri
 Atulya  Ghosh  had  certain  polit'cal
 complexity  with  the  Pakistan  High
 Commissioner.  It  nas  appeared  in
 the  newspapers  that  the  Central  Intel-
 ligence  Bureau  has  completed  the  in-
 vestigation  and  they  have  submitted
 their  report  to’  the  Government.  I
 want  to  know  what  is  the  content

 of  that  report.  If  it  is  found  that  that
 document  is  correct,  may  I  know
 whether  the  Government  is  going  to
 take  any  steps  against  Shri  Atulya
 Ghosh  for  his  treasonable  act  and,  if
 that  gocument  is  found  to  be  a  torged
 one,  that  is,  I  should  say,  some  sort
 cf  a  character  assassination  of  a  Mem-
 ber  of  Parliament.  Although  I  share
 the  happiness  of  the  people  of  West
 Bengal  because  Shri  Atulya  Ghosh
 got  defeated,  the  point  has  to  be
 looked  into  from  a  different  aspect.
 This  is  an  attempt,  a  sinister  attempt,
 on  character  assassination  of  a  Mem-
 ber  of  Parliament.  It  is  rumoured
 that  a  big  businessman,  belong  to
 Congress,  but  belonging  to  another
 group  opposed  to  Snri  Atulya  Ghosh,
 financed  for  the  circulation  of  that
 document  and  more  than  a  million—
 it  is  printed  in  a  very  costly  paper—
 were  circulated  ‘n  West  Bengal.

 MR.  SPEAKER:  May  I  point  out
 to  the  hon.  Member  that  he  is  taking
 away  his  leader's  time?

 SHRI  SAMAR  GUHA:  I  will  finish
 in  a  minute.

 Therefore,  this  is  a  serious  thing.
 The  Government  must  disclose  the
 report  of  that  Central  investigation
 board.

 My  last  point  is  this.  Yesterday  I
 talked  on  Nagaland  prot.em,  when  I

 ,  MARCH  27,  968  (Min.  of  Home  Affair.
 द
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 tried  to  draw  the  attention  of  this
 House  that  these  Nagas  valiantly
 fought  along  with  Netajj  Subash
 Chandra  Bose  ahd  his  INA  ag  indians,
 shering  the  glory  of  the  freedom
 struggle  of  India.  I  would  like  to
 know  from  the  Government  whether
 they  will  take  any  step  in  the  form
 c!  raising  a  mertyr  tomb  in  which  8
 Flaque  should  be  there  including’  the
 names  of  all  the  INA  people  ang  all
 those  Nagas  who  were  associated  with
 the  INA  as  INA  soldiers.  I  want  to
 know  whether  that  tomb  is  going  to
 he  erecteg  there.  I  also  want  to  know
 whether  a  brochure  wil]  be  published
 giving  the  details  about  Nagas  having
 participated  in  thousands  in  the  free-
 dum  struggle  along  with  the  INA,  so
 that  they  may  have  a  feeling  that,  ae
 Indian  people,  they  shared  the  tradi-
 tion  of  freedom  struggle  of  India.  I
 also  want  to  know  whether  the  Gov-
 ernment  is  going  to  publish  a  short
 life  of  Netaji  Subash  Chandra  Bose
 in  the  language  of  Nagaland  people
 for  ‘the  schoo]  children,  particularly
 the  primary  and  secondary  school

 children,  so  that  they  may  share  the
 glory  of  Indian  struggle,  Indian  free-
 dom  movement,  as  Indians.

 श्री  शिव  नारायण  (बस्ती):  अ्रष्यक्ष
 महोदय,  मैं  प्रातः  काल  से  बैठां  हुआ  हूं  t
 मेरा  नाम  भी  लिस्ट  में  था  शब  आप
 आए  हैं  तब  मुझे  बोलने  का  मौका  मिला  है  1
 मैं  शझ्रापको  इसके  लिए  धन्यवाद  देता  हूं
 माननीय  सदस्यों  से  मैं  कहना  चाहता  हूं  कि
 चेयर  पर  जो  अटैक  किये  जाते  हैं,  वह  बहुत
 ही  भ्रनूचित  बात  है।  ऐसा  उनको  नहीं  करना
 चाहिये  t

 52  करोड़  रुपये की  जो  मांग  रखी  गई
 हैं,  इनका  मैं  समर्थन  करता  हूं  मै  मिनिस्टर
 साहब  से  कहना  चाहता  हूं  कि  श्ाज  मुल्क  के
 अन्दर  ला  एंड  भार्डर  की  पोजिशन  बहुत
 खराब  है।  ग्राज  हरिजन  मारेजा  रहे  हैं।
 आप  देखें  कि  आंध्र  प्रदेश  में  क्या  हुआ  है।
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 वहां  पर  हरिजनों  को  नंगा  करके  उनकी
 बेइज्जती  की  गई  है  7  इसकी  रिपोर्ट  मेरे

 'पास  है।  श्राप  हरिजनों  को  प्रौटेक्शन  नहीं
 दे  सके  हैं।  मध्य  प्रदेश  में  जो  घटनायें  घटी

 थीं  और  जिन  में  हरिजनों  को  जान  से  मारे
 डाला  गया  था  वह  भी  भ्रभी  हाल  की  ही
 घटनायें  थीं  ।  हमको  प्रौटैक्शन  मिलना
 चाहिये  ।  ग्राप  नहीं  देगें  तो  कौन  देगा  ।
 नेहरू  शौर  गांधी  ने  हमें  प्रौटेकशन  दिया  था  ।
 लेकित  श्ाज  हमारी  यह  हालत  हो  रही  है  ।
 हम  को  चौथी  क्लास  का  समझा  जाता  है.
 हमारी  कैटेगरी  मुल्क  में  फोर्य  क्लास  की  है  ।
 हमको  झाप  से  बड़ी  आशायें  थीं  1  अंग्रेज
 गए,  मुसलमान  गए  बौर  गांधी  और  नेहरू
 ने  हमको  प्रौटेक्शन  दिया  ।  मंत्री  महोदय
 मध्य  प्रदेश  से  झ्राते  हैं।  मैं  उतको  ये  तर्त
 चित्र  दिखा  सकता  हूं  -  उनके  पिता  को  मैं
 जानता  था  जब  वह  मध्य  प्रदेश  के  चीफ
 मिनिस्टर  थे।  भ्राज  शुल्क  जी  के  नेतृत्व  में  यह
 होम  मिनिस्ट्री  चल  रही  है  शौर  वह  मष्ठय

 प्रदेश  से  झ्राते  हैं।  मैं  उन  से  प्रार्थना  करता
 करता  हूं  कि  वह  जरा  इस  बात  को  देखें  कि
 कितने  हम  पर  अत्याचार  हो  रहे  हैं  प्रौर  इनको
 “रोकने  की  कोशिश  करें  ।  हमारा  और  इनका
 बहुत  पुराना  सम्बन्ध  है।

 अाज  देश  में  बड़ी  भराजक  फेनी  हुई
 है।  हिन्दू  मुस्लिम  रायद्स  हो  रहे  हैं  n
 आपसे  मैं  कहूंगा  कि  शेख  अबदुल्ला  को
 अननिसेसरी  प्रौटेक्‍्शन  दे  रखा  है  ।  मैं  मांग
 करता  हूं  कि  उनके  खिलाफ  सख्त  कार्रवाई
 की  जाए।  एक  झादमी  पर  आपने  हजारों
 लाखों  रुपया  खर्च  किया  है  बौर  उप  भ्रादमी
 को  आपने  इतनी  फ्रीडम  श्रॉफ  स्पीच  दे  रखी
 है  कि  कुछ  हिसाब  ही  नहीं  है।  वह  जो  चाहे
 बक  सकता  है।  उस  पर  कोई  कंट्रोल  ही  नहीं
 है।  मैं  चाहता  हूं  कि उस  आदमी  को  जरुर
 गिरफ्तार  किया  जाए  t  हिन्दू  मुस्लिम
 दंगे  बहुत  हो  रहे  हैं  भौर  इसकी  वजह  से  भी

 हो  रहे  हैं।  मेरठ  में  हुए  हैं।  इतकों  श्राप
 व्बन्द  करें।  ये  जो  बलबे  हो  रहे  इनकीं

 CHAITRA  7,  890  (SAKA)  (Min.  of  266
 Home  Affairs)

 रोकथाम  होनी  चाहिये।  प्राप  स्ट्रोंग  मेराजं
 लें।

 हमारे  एंयनी  साहब  चले  गए  हैं,  इसका
 मुझ  अफ्सोस  है  ।  वह  लैंगुएज  प्रोबलैम  पर
 ही  बोलते  रहे  ।  मैं  उनको  बतलाना  चाहता  हूं
 कि  अंग्रेजी  को  तोड़  कर  हम  किसी  भी  भारती
 भाषा  का  समर्थन  करने  के  लिए  तैयार  हैं  ।
 श्रंप्रेजी  का  मैं  घोर  विशेष  करता  हूं
 यह  हिन्दुस्तान  की  भाषा  नहीं  है  ।  जिस
 किसी  की  रगों  में  भारतीयता  का  खून  बहुता
 है  वह  भाषा  का  समर्थन  नहीं  कर  सकता  है  1
 भारत  को  एक  सूत्र  में  बांधने  के  लिए  झगर
 ग्राप  चाहें  तो  संस्कृत  की  राष्ट्रभाषा  बना
 सकते  हैं  ।  अगर  झापने  ऐसा  किया  तो
 मलयालम  वाले  भी  इसका  स्वागत  करेंगे
 जांघ  वाले  भी  करेंगे  प्रौर  उत्ता  प्रदेश  वाले  भी
 करेंगे  a  गुप्तकालीत  भारत  में  संस्कृत  यहां
 बोली  जाती  थी  ।  यह  यहां  की  भाषा  है  ।
 लेकिन  मान्यवर  आज  मुझे  यह  देख  कर  दुख
 होता  है  कि  मह्ाम'  में  मंदिरों  आदि  में
 संस्कृत  के  श्लोक  जो  लिखें  हुए  थे  उनको
 पोता  जा  रहा  है  1  मैं  मद्रास  में  घूमा  हूं  1
 मैं  वहां  के  नक्शे  को  जानता  हूं  -  मैं  जानता

 हूं  कि  वहां  हर  आदमी  हिन्दी  जानता  है  ।
 लेकिन  वहां  ब्पॉ  हालत  है  ?  वहां  पर

 हिन्दी  बोलने  की  मुमानियत  है  ।  वहां  एक
 हाइवर  ने  मुझे  कहां  कि  हिन्दी  बोलने  पर

 यहां  रोक  है  ।  यह  प्रनुदराय  सहाब  का

 हुक्म  है  जो  अपने  आपको  देशसेवक  प्रौर
 लोक  सेवक  कहते  हैं  उनकी  भ्राज  वहां  सरकार

 है  ।  उनके  आदमियों  का  यहू  बडयंत्र  है
 जो  रचा  गया  है

 8.i5  hrs.

 [Sarr  G.  8.  DHILLON  in  the  Chair]

 हमारे  वाजपेयी  जी  ने  कहा  है  कि  दीत
 दयाल  उपाध्याय  जी  को  जो  हत्या  की  गई
 है  उसको  जाँच  अच्छी  तरह  से  होती  चाहिये।
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 [श्री  शिव  नारायण]
 हत्यारों  को  पकड़ने  में  जल्दी  होनी  चाहिये  ।
 मैं  उनकी  इस  बात  का  समर्थन  करता  हूं  t
 यह  कोई  मामूली  मर्डर  नहीं  है  ।  यह  कैनेडी
 टाइप  मर्डर  है।  जिस  किसी  ने  भी  किया

 है हो शाद बी  बाट  टू  बूक।  इसकी
 श्रोपन  जाँच  होनी  चाहिये  ।  मैं  काँग्रेस
 वाला  हो  कर  यह  माँग  करता  हूं  ।

 हमें  तो  बहुत  गालियां  दी  जाती  हैं  कि.
 हम  ने  यह  नहीं  किया  और  वह  नहीं  किया
 लेकिन  श्राप  देखें  कि  जब  उपाध्याय  जी  की
 हत्या  हुई  तब  वहां  किस  की  सरकार  थी।
 इन्हों  की  सरकार  तो  वहां  थी  ।  तब  वहाँ
 उत्तर  प्रदेश  में  कांग्रेस  की  गवर्नमेंन्ट  तो  नहीं
 थी।  न्हीं  की  पार्टी  का  वहां  होम  मिनिस्टर
 था।  वहाँ  पर  उनके  होम  मिनस्टर  की

 ड्यूटी  थी  कि  उनको  वह  प्रोटेक्शन  देते  ।
 गाँधी  जी  को  जब  सरदार  पटेल  प्रोटेक्शन

 नहीं  दे  सके  थे  तब  हमने  यहाँ  सवाल  पूछा  था
 शौर  उनको  कहा  था  कि  यह  उनकी  ड्यूटी  थी  ।
 अब  क्‍या  यह  इनकी  ड्यूटी  नहीं  थी  कि  उनको
 वह  प्रोटैकशशन  देते  ।  क्‍या  यह  हमारी
 जिम्मेदारी  थी।  हमे  गालियाँ  देना  इनके  लिए
 आसान

 श्री  रास  जो  रास  (अकबरपुर)
 हज़ारों  अछत  जो  मारे  जा  रहे  हैं  इनके
 बारे  में  भी  तो  कुछ  कहें  कि  इसकी  जाँच
 होनी  चाहिये  |

 हो  शिव  नारायण  :
 मैं  कह  रहा  हूं  ।

 ग्राप  से  ज्यादा

 ब्भी  हमारे  रानेन  सेन  साहब  ने  कलकता
 की  ट्रामबेज  के,  बारे  में  कहा  है  कि  इसको
 बेचा  जा  रहा  है।  मैं  उन  से  पूछना  चाहता  हूं
 ि  जब  इनकी  वहां  पर  हक्मत  थी  तब  क्‍या
 ज्योति  बसु  इसको  कंट्रोल  नहीं  किये  हुये  थे  ।
 शर  क्‍या  यह  भी  सच  नहीं  है  कि  वहां  के
 च्चफ  मिनिस्टर  श्री  भ्रजय  मुकर्जी  ने  यह  कहा
 था  कि  उनको  कंसल्ट  गकये  बगैर  उन्होंने
 यह  #हा  था.  नोम  हक्षीम  खतरे  जान
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 जो  कुछ  भी  हमारी  गवर्नमेंट  ने  बीस  साल  में
 किया  था  वह  तो  किया  ही  था  लेकिन
 श्राप  तो  दस  महीने  में  ही  फेल  हो  गए  t
 डा०  घोष  को  श्राप  गालियां  देते  हैं  क्‍या
 यह  सही  नहीं  है  कि  यह  भ्रापकी  ही  मिनिस््री  में
 फंड  मिनिस्टर  थे  और  श्राप  ने  ही  उनको  बनाया
 था  ।  जग  आपने  उनको  लात  मार  कर
 भगाया  तभी  वह  हमारे  पास  शाए  ।  ये  जो
 हमारे  उधर  भाई  बैठे  हुए  हैं  ये  फट  तर्तन!
 हैं  कोई  चीन  के  पीछे  हैं  तो  कोई  प्रमरीका  या
 रूस  के  |  मैं  अपने  आपको  हिन्दुस्तानी
 समझता  हूं  ।  शाई  वाज  बाने  हन  वेस्ट
 इंडोज  ।  मैं  देश  भक्त  हूं,  देश  का  सेवक  हूं,
 इनकी  तरह  विदेशियों  का  पक्ष  मैं  नहीं  लेता

 हूं,  भारत  का  पक्ष'  लेता  हूं  ।

 मैं  सरकार  से  एक  मांग  झौर  करता

 हूं।  जो  पैसा  विदेशों  से  यहाँ  ग्रातां  हैँ उसकी
 जाँच  करों  ।  उसकी  लिस्ट  सब  को  बताओझो
 फिर  चाहे  वह  काँग्रेसी  हो  या  गैर-काँग्रेसी  हो।.
 सब  की  कलई  आप  खोल  दो  ।  मैं  वाजपेयी
 जी  की  माँग  का  समर्थन  करता  हूं  कि  चौराहे
 पर  लिस्ट  को  रखा  जाए  1

 यह  कहा  जाता  है  कि  कांग्रेस  अलोक-
 प्रिय  हो  रही  है।  लेकिन  में  आपको  बतलाना
 चाहता  हें  कि  पब्लिक  ओपिनियन  हमारे
 फेवर  में  है  ।  मैं  और  कुंठे  साहब  पूना  जा

 रहे  थे  |  द्वेन  में  एक  मिलिट्री  आफिसर  ने

 हम  को  कहा  :

 Today  the  Congress  is  in  a  better
 position  than  any  of  the  opposition
 parties.

 इसका  सुन  कर  उनका  मुंह  फीका  पड़  गया  1

 फिर  भी  कुछ  बातें  हैं  जो  कि  बहुत
 महत्वपूर्ण  भी  हैंश्रौर  उनकी  तरफ  सरकार  को
 ध्यान  देना  चाहिये  7  ये  कौन  कोन  सी  बार्तें

 है  इसको  शाप  सुन  ले 1



 269  DG.

 There  is  administrative  looseness  in
 all  walks  of  life.  None  is  conscious
 of  his  duties  and  responsibilities.
 Everybody  is  only  hankering  after

 authority,  and  ostentation  and  show.
 There  is  scant  respect  for  law.  Poli-
 ticlans  and  executive  should  play
 their  respective  role  and  should  not
 interfere  in  each  other's  work,  Code
 of  conduct  is  necessary  for  every  one,
 for  Ministers,  for  Congressmen,  for
 socialists,  for  communists  and  30  on.

 av  झगला  सुझाव  7

 There  is  need  of  a  scheme  to  remove
 ostentation.  Then,  there  should  be  a
 coordinated  sceheme  for  compulsory
 military  training  to  all  adult  without
 any  fear  of  military  coup.  Then,  law
 and  order  problem  should  be  treated
 above  party  considerations.  Then,
 the  Centre  should  ensure  effective
 application  of  law.

 मैं  ने  यह  जो  "यदट्स  बताए  हैं  गवर्नमेंट
 उस  पर  श्रमल  करें  और  उनको  प्रैक्टिकल
 रूप  दे  ।  इस  में  किसी  पार्टी  या  कांग्रेस  क।  सवाल
 नहीं  है  ।  अपोजीशन  की  तरफ  से  ये  छोटी
 बातें  कही  जाती  हैं  ।

 जिन  लोगों  ने  राष्ट्रीय  झंडें  को  फूंक  कर
 उस  का  अपमान  किया  है.  वे  अज  हिन्दी  के
 नाम  पर  हम  को  गालियां  दे  रहे  हैं  |  अभी  तक
 माननीय  सदस्य  “हिन्दी  कैनैटिक'  की  बात
 कर  रहे  थे  ।

 I  was  born  in  the  British  West  Indies.
 English  is  my  mother-tongue.  I  learnt
 English  before  I  learnt  Hindi.  But  F
 have  come  over  here  and  J  have  learnt
 Hindi  afterwards.
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 लेकिन  मैं  उन  को  बताना  चाहता  हूं
 कि  मैं  अंग्रेज  या  ग्रंग्रेजी  भाषा  का  गुलाम  नहीं
 हूं  7  भ्रभी  भारतीयता  इन  रगों  में  बाकी  है  t
 मैं  गांधी  श्र  नेहरू  की  शपथ  ले  कर  शाया  हूं  t
 मैं  ने  इस  संविधान  की  शपथ  ली  है  1  हम  द्वेटर
 या  देश-द्रोही  नहीं  हैं  7  हम  इस  देश  के  शुभचिन्तक
 हैं  7  मैं  होम  मिनिस्टर  साहब  से  कहना  चाहता
 हूँ  कि  वह  हम  गरीब  हरिजनों  को  प्रोटेक्शन
 दें  ।  हम  दलित  और  नीचे  थे  ।  उन्हीं  ने  हमें
 उभारा  ।  अभी  हम  बहुत  पीछें  हैं  लेकिन
 हम  ने  हिम्मत  नहीं  हारी  है  ।  हम  उन  में  से
 हैं  जिन  का  नारा  है  “बढ़े  चलो  बहादुरों'  ।
 हम  कमजोर  नहीं  हैं।  कम्मा  कर  हम  खिलाते
 हैं  ।  जो  यहां  पर  सफेद  जैकट  कोट  पहन  कर
 घूमते  हैं  वे  नहीं  i  हम  हल  चलते  हैं" ।
 खेती  हम  करते  हैं  |  हम  झन  पैदा  करते  हैं
 “ताजां  रहेगा  तुझ  पर  प्यारा  चमन  हमारा  r
 “नपैमांशिकन  हैं  न  गहर  हैं  हम  वतनपरवरी
 के  बतावार  हैं  हम  i”  हम  रीयल  हिन्दुस्तानी
 हैं।

 मद्रास  की  जो  पृथफरण  को,  प्रलगाव
 की  नीति  है,  उस  के  सम्बन्ध  में  म॑  मद्रास  को.
 रिमाइंड  करना  चाहता  हं--डी०  म०  के०
 के  लोग  सुन  लें--कि  i757  में  जिन्होंने
 क्लाइव  की  फौज  ले  कर  हम  पर  मार्च  किया  था
 अगर  हम  बंधाल  में  प्लासो  की  लड़ाई  प्रें  हारे
 थे,  बे  उस  को  रिपीट  न  करायें  |  उन  के  कारनामे
 हम  को  मालूम  हैं।  जो  लोग  अमरीकन  डालर
 के  पीछे,  फारेंनर्ज  के  पीछे  घम  रहे  हैं  वे  जरा
 सोचें  ।

 दल-बदल  की  नीति  अनचित  है  ny  यड
 कानून  बनाना  चाहिए  कि  जो  मेम्बर  किसी
 पार्टी  के  टिकट  पर  इलेक्ट  हो  कर  आया  है,
 भ्रगर  उस  ने  मां  का  दूध  पिया  है,  तो  किसी
 दूसरी  पार्टी  में  जाने  से  पहले  वह  रिजाइन
 करे।  कांग्रेस  वालों  ने  इस  का  नमूता  पेश  किया
 है  ।  हाफिज  इब्राहीम--भगवान  उन  के
 आत्मा  को  शान्ति  दे--मुस्लिम  लीग  के  टिकट
 बर  इलेक्ट  हो  कर  झाएं  थे  1  लेकि;  जब
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 बह  मिनिस्टर  बने,  तो  उन्होंने  रिजाइत  किया
 झौर  फिर  कांग्रेस  के  टिकट  पर  इलेक्शन  लड
 कर  आए

 लोग  नेशनल  इल्ट्रेग्रेशन  का  नमूना  हमारे
 यहां  देखें  -  हम  ने  अपने  यहां  उत्तर  प्रदेश
 में  बंधाली,  मद्रासी,  पंजाबी,  सब  को  बसा  रखा

 है  और  बिना  भेद-भाव  के  हम  उन  को  वेलकम
 करते  हैं  -  पिछली  बार  दादा  भी  हमारे  यहां
 से  ुम०  पी०  हो  कर  आए  थे  ।  श्रीमती

 नसुचेता  कृपालानों  ने  भी  हमारे  यहां
 इलेक्शन  लड़ा  और  हम  ने  उन  को  चीफ
 मिनिस्टर  बनाया  ।  यह  हमारी  उदारता  है  ।
 उत्तर  प्रदेश  में  राष्ट्रीय  एकता  का  नमूना
 देखा  जा  सकता  है  ।

 बहां  पर  हमारे  लौडरों  ने  कहा,
 ‘“We  are  not  in  a  hurry  to  topple
 -down  this  Government.”  लेकिन  चरण

 सिंह  और  उन  के  साथी  झापस  में  लड़  पड़े।
 मैं  होम  मिनिस्टर  साहब  से  कहना  चाहता

 हूं  कि  वह  होम  मिनिस्ट्री  को  टाइटन  करें,
 देश  की  रक्षा  करें  ग्रौर  हरिजनों  की  रक्षा  करें,
 क्योंकि  हम  उन  के  सहारे  पर  हैं,  हम  इस  देश
 को  छोड़  कर  कोई  पाकिस्तान  बनाने  वाले

 नहीं  हैं  1

 सरकार  को  बोर्डर  पर  भी  संचेत  और
 सजग  रहना  चाहिए।  हेम  नेपाल  बार्डर  से
 श्ाते  हैं।  सरकार  के  अफसर  स्मगल्ड  माल
 इधर  मंगाते  हैं।  इसको  चेक  करना  चाहिए।
 ब्यरोक्रेसी  प्रंग्रेज  की  ज्यादा  लायल  है,
 “सरकार  की  कम  |

 इन  शब्दों  केसाथ  मैं  होम  मिनिस्ट्री की
 डिमांडज  का  समर्थन  करता  हूं  ।  चब्हाण
 साहब  ने  भ्रभी  हाल  में  बम्बई  में  नमता
 दिखा  दिया  है  ।  हम  वहां  पर  66  सोटस  जीते
 हैं।  उस  के  बाद  शिव  सेना  है  |  एम०  एस०  पी०
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 गये  ।  यह  चन्हाण  साहब  का  नमूना  है  t
 जिस का  जी  चाहे  वह  देख ले  ।

 श्री  ु  लिम्पें  :  पाटिल  का  ।

 पनी  शिव  नॉराया :  पाटिल  का  भी  है।
 पाटिल  ने  इन  को  दिखा  दिया है  ।

 ी  मथ  लिनयें :  हम  ने  पाटिल  को  दिखा
 दिया  है  4

 श्री  दिव  नारायण  :  मैं  कहना  चाहता
 कि:  Coming  events  casts  their

 shadows  before

 wa  जितने  भी  इलेक्शन  होंगे  उन  में  हम  जोतकर
 आयेंगे,  इस  का  हमें  पूरा  विश्वास  है  ।

 8.25  hrs.

 [Mr.  SPEAKER  in  the  Chair]
 *MAP  OF  KASHMIR  PUBLISHED

 IN  “INDIAN  EXPRESS”

 MR.  SPEAKER:  This  is  a  very
 good  ending  after  a  tiresome  day.
 We  shall  begin  the  half  an  hour  dis-
 cussion  now.

 SHRIMATI  TARKESHWARI
 SINHA  (Basti):  Mr.  Speaker,
 Thank  you  very  much  for  calling  me
 to  initiate  this  discussion.

 I  had  given  notice  for  the  half  an
 hour  discussion  on  the  problem  of
 the  Indian  map.  I  was  going  through
 some  of  the  records  available  in  Par-
 liament  Library  and  was  surprised  to
 find  that  this  problem  has  not  only
 not  been  tackled  so  far  but  has  been
 allowed  to  percolate  in  a  way  which
 has  gone  completely  against  this
 country,  whenever  the  occasion  has
 come,

 This  morning  you  were  yourself
 very  much  concerned  about  the  reply
 given  by  Government.  You  yourself
 felt  that  it  could  not  satisfy  the ara  तो  “जय  सियाराम”'  हो  गये,  साफ  हो

 *#Half-an-hour  Discussion.
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 House,  much  less  the  country.  What
 -was  the  answer?

 “All  matters  relating  to  our
 border  are  subjected  to  constant
 scrutiny  in  the  appropriate  Mini-
 stries  and  departments  of  the  Gov-
 ernment  of  India,  and  where  nec-
 essary,  inter-ministerial  meetings

 take  place.  Hon,  Members  will
 appreciate  that  jt  is  not  in  ptblic
 interest  to  disclose  the  details  of
 such  meetings  and  discussions.”

 Hon.  Members  should  be  denied  in-
 formation!  I  do  not  know,  why?  But
 others  take  advantage  of  the  archives
 of  the  Government  of  India  and  make
 use  of  our  maps  for  all  kinds  of  con-

 ‘eessions  that  they  woulg  like  to  have
 for  nibbling  at  our  territory.

 This  Parliament  is  the  Parliament
 of  this  nation,  Everybody  in  Parlia-
 ment  is  concerned  about  the  national
 interest.  Everyone  in  Parliament  has
 a  patriotic  feeling.  I  do  not  therefore
 understand  how  public  interest  could
 be  pleaded  for  not  taking  this  Par-
 diament  into  confidence,  for  not  tak-
 ing  the  nation  into  confidence,  as  to
 what  exactly  should  be  done  about
 ‘this.  I  am  surprised  at  the  way  the
 jliving  archives  of  the  Government  of
 India  have  not  been  aware  of  the
 damage  that  has  been  done  to  the
 interests  of  this  country,

 I  would  only  like  to  mention  one
 instance  of  a  document  of  the  Survey
 of  India.  This  is  the  general  report
 sof  19538,  It  was  published  by  order
 of  Brig.  I.  H.  R.  Wilson,  Surveyor
 General  of  India.  This  is  the  official
 document  of  the  Government  of  India
 still  available  in  Parliament  Lihrary.
 I  would  like  to  show  this  map  to  you
 locating  the  red  lines.  This  map

 ‘shows  some  red  lines,  Outside  the
 red  lines  are  included  foreign  posses-
 sions  in  India  and  Andaman  and  Nico-
 ‘bar  Islands.  The  red  lines  exclude
 ‘Darjeeling;  they  exclude  Jammu  and
 Kashmir  entirely;  they  exclude  some
 areas  of  Kutch!  Thank  God,  Calcutta
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 has  been  included  within  the  red  line.
 It  is,  I  think,  a  great  sense  of  relief
 that  the  red  line  was  not  drawn  ex-
 cluding  Calcutta  and  probably  Delhi.

 This  map  and  this  report  is  lying
 in  the  Library.  The  officer  why  was
 in  charge  then  was,  I  nave  come  to
 know,  doing  this;  and  after  the  docu-
 ments  got  accumulated,  somebody,
 perhaps  the  Regional  Labour  Com-
 missioner  of  the  Central  Government
 at  that  time—his  name  was  Shri  Hari
 Singh—informed  the  Government  of
 India  that  he  was  indulging  in  this...

 SHRI  K.  NARAYANA  RAO  (Bob-
 bili):  May  I  seek  8  clarification  on
 that  report?

 MR.  SPEAKER:  No,  it  will  lead
 us  nowhere.

 SHRIMATI  TARKESHWARI
 SINHA:  This  is  the  Survey  of  India
 Report  1953.  It  is  an  authentic  book
 available  in  Parliament  Library,  It
 has  not  been  taken  out  cf  circulation.
 It  is  available  in  Parliament  Library,
 the  only  place  where  one  can  be  sure
 of  the  authenticity  of  books  and  re-
 ports.

 His  activities  were  noticed  by  Shri
 Hari  Singh  who  was  Regional  Labour
 Commissioner.  He  infcrmed  the
 Government  of  India.  Later  on,  it
 was  known  that  his  brother  was  oc-
 cuping  the  same  position  in  Pakistan.
 I  do  not  have  details  of  what  hap-
 pened.  But  the  map  indicates  that
 definitely  the  work  was  being
 done  not  from  the  point  of  view  of
 national  interest  and  nobody  had  till
 then  noticed  it.  Nobody  noticed  it.
 Later  he  was  retired  prematurely  but
 the  damage  he  did  had  never  been
 rectified  later  on.  I  am  not  concern-
 ed  with  the  fact  that  the  officer  was
 retired  prematurely  but  what  follow-
 ed,  Nothing  has  been  done.  Recent-
 ly,  also  what  happened  on  the  Kutch
 border?  We  all  know  we  lost  our
 territory  because  our  records  could
 not  be  kept  straight,  It  was  our  ter-
 ritory  but  we  could  not  maintain  re-
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 gular  records.  What  is  being  done
 about  border  demarcation?  I  do  not
 want  to  mention  the  name  of  a  par-
 ticular  officer  because  his  interests
 will  be  jeopardised.  A  very  respon-
 sible  officer  told  me  about  the  way
 the  border  demarcation  take  place.
 Somebody  comes  somewhere  and  says
 he  has  seen  some  stone  lying  some-
 where;  note  is  taken.  The  officer
 decides:  let  the  stone  be  removed
 from  this  place  to  that  glace.  That
 becomes  the  border  of  India.  This
 has  happened  in  one  of  the  important
 regions  of  this  country.  If  the  Home
 Minister  wants,  I  can  give  the  name
 of  the  officer,  He  was  teliing  me  that
 because  the  concern  was  expressed

 In  an  wnusya]  manner,  it  usually
 damages  the  cause;  otherwise  quietly
 many  things  could  be  done.  This
 is  not  a  matter  on  which  we  can  feel
 proud.  We  have  been  allowing  our
 territory  to  be  nibbled.  Australia
 did  not  want  to  keep  some  islands
 and  they  want  to  the  U.N.  and  said:
 we  are  surrendering  these  islands
 they  do  not  belong  to  us,  Next  year
 when  they  submitted  a  report  to  the
 U.N.  they  deliberately  said  that  they
 would  no  longer  include  those  islands
 in  the  territory  of  Australia.  But
 what  is  happening  here?  A  very
 pertinent  point  was  raised  by  Dr.
 Lohia  when  he  participated  in  a
 similar  .debate  sometime  ago.  This
 is  the  only  unfortunate  country  where
 year  we  had  been  submitting  reports
 to  the  United  Nations  giving  varying
 figures.  Our  areas  had  been  made  to
 appear  like  rubber,  to  expand  and
 contract  at  will,  Dr,  Lohia  pointed
 out  that  from  952  to  1960,  our  bor-
 ders  changed  so  many  times,  It  was
 shown  as  32  lakhs  sq.  kms.  in  one
 year,  32.60  lakhs  in  another  year  and
 in  the  third  year,  32.40  lakhs.  Then
 again,  the  Government  of  India  once
 submitted  a  report—Dr.  Lohia  point-
 ed  this  out—with  a  note  that  the
 counting  of  population  could  not  take
 place  and  so  the  area  could  not  be
 registered;  the  measurements  were
 still  going  on  and  therefore  a  full  re-
 port  could  not  be  sent  and  that  they
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 would  send  a  fuller  report  later  on.
 No  such  report  was  sent  later  on  or
 at  least  I  do  not  know  whether  a  ful-
 ler  note  was  sent  to  the  UN.

 At  a  meeting  held  under  the  aus-
 pices  of  the  Indian  Parliamentary
 Group  on  22nd  March,  i968,  Mr.
 Limaye  had  asked  Dr.  Bebler  one
 question:  “May  I  ask  you  a  question,
 Dr.  Bebler?  You  had  very  rightly
 stated  in  your  dissenting  opinion  that
 the  job  of  the  Commission  was  to
 discover  where  the  boundary  lies  in
 the  Rann  of  Kutch  area  and  not  to
 invent  a  new  boundary.  But  the
 Chairman  in  his  judgment  on  the  last
 but  one  page  says  that  the  two  inlets
 in  the  Naganparkar  area  must  be
 given  to  Pakistan  and  the  jagged:
 boundary  straightened  out  in  order
 to  establish  peace  and  siability  in  the
 region.  Don’t  you  think  therefore
 that  the  Tribunal  majority  has  gone
 beyond  the  terms  of  reference?  “To
 which  Dr.  Babler  replied:  ‘Yes,  it
 can  well  be  argued  that  they  have
 exceeded  their  jurisdiction.  In  fact
 I  wish  there  were  an  Appellate  autho-
 rity  and  instead  of  being  your  nomi-
 nee  on  the  Tribunal,  I  had  en  oppor-
 tunity  of  being  your  advocate  before
 this  Appellate  Authority.”  Dr.  Bebler
 is  a  great  lawyer  and  a  jurist  of
 world  renown.  He  does  feel  that  the
 tribunal  went  beyond  their  terms  of
 reference.  Was  it  not  noticed  by  our
 lawyers  who  argued  our  case?  Was

 it  not  pointed  out  at  that  time?  When
 the  Kutch  decision  was  not  before  us
 as  a  categorical  decision,  we  could
 have  said,  “We  would  like  to  have
 some  information  about  that,  to  give
 a  further  clarification.”  If  Dr,  Beb-
 ler's  opinion  is  this,  we  were  caught
 napping  when  the  tribunal  exceeded
 their  terms  of  reference.

 We  have  been  completely  taken  by
 surprised  because  we  had  to  accept  it
 as  an  award.  We  have  respected  in-
 ternational  conventions  and  I  do  not
 blame  the  Government  of  India  for
 respecting  it.  It  should  be  done  by



 any  civilised  Government,  But  the
 records,  as  they  are  kept,  are  highly
 unsatisfactory.  About  Kachchativu,
 even  today  there  is  a  controversy  in
 this  country  whether  it  belonged  to
 us  originally  or  not,  The  Prime  Min-
 ister  this  morning  said—in  reply  to
 earlier  questions  that  these  ‘slands
 were  always  in  dispute.  If  so,  there
 are  friendly  countries  around  India
 with  whom  we  could  have  discussed

 these  issues,  We  took  20  years
 +o  come  to  a  border  agreement  with
 Burma.  I  do  not  know  whether  the
 whole  thing  has  been  confirr-d  by
 Burma  and  India.  We  could  have
 discussed  this  issue  with  Ceylon  and
 taken  a  decision  without  a  _  contro-
 versy  being  raised.

 Not  only  are  we  very  much  con-
 cerned  about  these  maps,  but  I  sug-
 gest  that  a  very  high-powered  com-
 mittee  should  be  appointed  under  the
 supervision  of  the  Prime  Minister  and
 the  Home  Minister  to  demarcate  our
 ‘borders  and  decide  this  matter  once
 and  for  all,  It  is  not  at  all  an  unim-

 ‘portant  matter.  The  area  and  popu-
 lation  are  two  basic  things  of  _  this
 nation  and  that  must  be  given  top
 priority.

 Another  example  of  a  blatant  kind
 of  air  violation  is  being  done  by
 B.O.A.C.  They  have  the  cheek  to
 put  that  kind  of  categorical  air  viola-
 tion  as  part  of  their  manual,  This
 was  probably  laid  on  the  Table  of
 the  House,  but  I  would  again  quote
 it.  We  know  that  we  have  no  trade
 with  South  Africa  and  we  do  not
 allow  any  goods  to  go  there  through
 India  by  air,  land  or  sea.  The  manu-

 ‘al  of  the  B.O.A.C.  says:

 “Officially,  goods  destined  to  or
 from  South  Africa  are  not  per-
 mitted  to  transit  India.  However,
 consignments  of  negligible  value
 can  be  carried  provided  they  are
 stored  out  of  sight  in  inner-most
 part  of  aircraft  holds,  If  the
 ‘value  of  a  consignment  is  suffici-
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 ent  to  make  risk  of  confiscation
 a  serious  matter,  the  sender  must
 be  informed  and  must  give  a
 written  indemnity  to  the  carrier
 against  any  action  the  Govern-
 ment  of  India  may  take.”

 This  is  a  blant  violation.  They  say
 they  would  carry  goods  to  and  form
 South  Africa  through  India  by  tak-
 ing  an  indemnity  bond  from  South
 Africa.  We  are  a  sovereign  nation
 and  yet  this  kind  of  thing  goes  on.

 There  is  some  misunderstanding
 about  ‘our  border  demarcation.  Goa
 and  Pondicherry  were  not  part  of
 India  originally  and  their  area  could
 not  be  counted  as  India’s  territory.
 Then,  after  that,  if  Goa  and  Pondi
 cherry  came  over  to  India,  the  de-
 marcation  of  area  should  have  in-
 creased  automatically,  the  square
 miles  should  have  increased  automa-
 tically,  Why  did  it  not  happen?
 Where  has  all  that  area  gone  away?
 How  is  it  that  our  demarcation  of
 areas,  square  mile  area  remained  at
 32,60,000  k.m.?  How  did  it  happen?
 I  would  like  to  know  that  from  the
 hon.  Home  Minister.

 Then  I  find  that  on  the  3lst  July,
 957  the  Government  of  India  made  a
 statement  in  which  there  was  no
 mention  of  Azad  Kashmir  when  the
 Government  were  giving  a  statement
 of  the  area  of  India.  Azaa  Kashmir
 is  still  part  of  India  and  will  remain
 part  of  India.  That  is  our  stand.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOMF  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 Occupied  Kashmir.

 SHRIMATI  TARKESHWARI
 SINHA:  Yes,  occupied  Kashmir,  I
 am  very  happy  that  he  corrected  me.
 How  did  this  omission  take  place  and
 what  has  the  Government  done  ६०
 rectify  this  mistake  which  occurred
 earlier?

 MR.  SPEAKER:  By  ballot  four
 names  were  selected.  Shri  Limaye
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 and  Shri  Rabi  Ray  are  there.  I  hope
 one  of  them  will  ask  question.  Simi-
 larly,  the  names  of  Shri  Kanwar  Lal
 Gupta  and  Shri  Ranjit  Singh  are
 there.  Among  them  also  I  suppose
 one  will  ask  question.  Instead  of  too
 many  people  asking  questions,  I  am
 suggesting  that  two  Members  may
 make  important  points,

 st  मधु  लिमये  (मुगेर)  :  अ्रघ्यक्ष
 महोदय  सब  से  पहले  मैं  श्रीमती  तारा-
 केश्वरी  सिन्हा  को  बचाई  देना

 चाहता  हुंकि  उन्होंने  इस  विषय  पर

 चर्चा  उठा  कर  एक  बहुत  ही
 महत्वपूर्ण  मामले  की  श्रोर  सरकार  का
 ध्यान  दिलाया  है  I  अभी  उन्होनें  सर्वे
 झाफ,  इंडिया  के  1953  के  नक्शे  का
 उल्लेख  किया  और  कहा  कि  उस

 में पूर्वत्तर  भारत  का  कुछ  इलाका
 रेस्ट्रिक्टेड  बतला  दिया  गया  है।  हो  सकता
 है  कि  गृह-मंत्री  जी  उस  का  यह  जबाब
 दें  कि  फोजी  दृष्टि  से  उस  को  हम
 ने  रेस्ट्रिकटेंड  रखा  है  |  लेकिन  इस
 बात  में  तथ्य  नहीं  है,  क्‍योंकि  मेरे
 पास  i952  को  रिपोर्ट  है  जिस  में
 यह  लिखा  1  है  कि

 “Maps  outside  the  red  line  and
 which  include  any  portion  of
 foreign  possessions  in  India  and
 Andaman  and  Nicobar  Islands  are
 restricted,”

 यह  ati952%  हुमा,  लेकिन  में  ने  जो
 नई  रिपोर्ट  देखी  O96  की
 उस में  यह  लिखा  हुआझा  है  कि  :

 “Maps  outside  the  red  line,
 maps  which  include  any  portion
 of  Assam,  Tripura,  Manipur,
 Nagaland,  Jammu  and  Kashmir
 or  Andaman  and  Nicobar  Islands
 and  such  other  maps  which  the
 Ministry  of  Defence  may  notify
 from  time  to  time  are  restricted.”

 मतलब  यह  कि  हमारा  जो  सुरक्षा
 मंत्रालय  है.  बह  96  में  सामने  भ्राता
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 है  ।  उस  के  पहले  जो  मंप्स  रेस्ट्रिक्टेड  थे
 उन के  और  जो में  ने  अभी  पढ़ा  उस
 के  मतलब  में  फर्क  है  |  इसलिये  गृह
 मंत्री  जी  हम  से  यह  न  कहें  कि  फौजी
 कारणों  से  यह  किया  गया  था ।  इस
 में  ग्सली  कारण  यह  है  कि  सर्वे  आफ:
 इण्डिया  के  जो  मस्र्वेश्रर  जनरल
 झ्राजादी  के  प्रथम  वर्षो  में  रहे  हैं  बह
 अंग्रेज  रहेहै।  मेरी  जानकारी  के  अनुसार
 एक  हेनी  साहब  थे  जो  कि  करीब  पांच
 साल  तक  946  से  i95]  तक  रहे.
 शर  उस  के  बाद  विल्सन  साहेब  रहे
 हैं।  जो  भी  अंग्रेज  अफसर  थे,
 फौजी  अफसर  या  आई  सी  एस,  उत
 की  सहानुभूति  हमेशा  पाकिस्तान  के
 साथ  रही  है  1  देश  के  विभाजन  के  यही
 लोग  जिम्मेदार  रहे  है  और  उन  लोगों
 ने  जानबूझ्ष  कर  दस्तावेजों  में  और  नक्शों
 में  इस  तरह  की  बातें  लिखी  हैं  कि  हमरा  सारा

 सीमावर्ती  इलाका  स्पष्ट  नहीं  है,  और
 इसके  लिये  उस  को  रेस्ट्रिक्टेड  एरिया
 रखा  था  कि  उस  के  श्न्दर
 जो  भी  धांधलियां  उन  को  करनी  हो  वह
 वे  कर  सके  t

 इस  सिलसिले  में  मैंने  ग्रंडमान
 निकोबार  का  उल्लेख  किया  था
 ग्रंडमान  श्रौर  निकोबार  के  बार  में  कभी  भी
 विवाद  का  सवाल  हो  उत्पन्न  नहीं
 हुआ,  शौर  न  कोई  मानता  था  कि  विवाद

 हो  सकता  है  -  लेकिन  क्‍या  वजह  है  कि
 कच्छ  का  निर्णय  होने  के  तत्काल  पश्चात
 पाकिस्तान  का  प्रचार  शुरू  हुआ  कि
 अंडमान  झौर  निकोबार  का  बटवारा
 किया  जाये  |  और  उसके  बाद  यह  भी
 खबर  झाती  है  कि  पाकिस्तान  जिन
 राष्ट्रों  में  उन  का  बटवारा  करना  चाहता
 था,  झाज उन  में  से  एक  राष्ट्र  बर्मा
 ने  नरकुण्डम  द्वीप  पर  अपना  कब्जा
 जमाने  की  कोशिश  की  1  यही  कच्छ-

 तिबू  के  बारे  में  हुभा ।
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 क्या  सरकार  इस  बात  पर  विचार
 कगी  कि  जब  कभी  एक  मुलक  और
 उसका  सरकार  कमजोर  हो  जाते  हैं
 तब  जो  पड़ासी  मित्र  होते  हैं  वह  भी  प्रलोभन
 और  लालच  में  आकर  दुश्मन  बन  जाते
 है  ?  मैं  इसके  सम्बंध  में  रूस  का
 उदाहरण  देना  चाहता  हूं  ।  जब  से  रूस
 ताकतवर  बना  जब  से  जिन  राष्ट्रों  का  स
 के  इलाके  पर  दावा  था,  जैसे  कि

 तुर्की  की  बात  है  जो  कि  उस के  दो  प्रान्त
 ग्रभी  भी  मांग  रहा  है  वह  पड़ोसी  देश
 दोस्त  होने  लगे।  झाज  आप  लोगों  की
 संधि  नेपाल  से  है  चीन  के  साथ
 ाप  ने  954  में  संधि  की,  बर्मा  के  साथ
 किया,  शौर  सीलोन  के  साथ  भीजों
 भारतीय  नस्ल  के  लोग  हैं  उन  के  बारे
 में  संधि  को  ।  जब  चार  राज्यों  के  साथ
 आप  ने  संधि  की  तो  क्‍या  झाप  का  यह
 करतंव्य  नहीं  था,  दायित्व  नहीं  था,  कि  जब
 ाप  उन  के  साथ  संधि  करते  हैं  तब  सीमा  के
 बारे  में  भी  कुछ  सोचें?  आप  दूसरों
 के  साथ  संधि  करते  समय  जिलनें
 बारगेनिंग  काउंटर्स  होते  हैं.  उन्हें
 फेंक  देते  हैं  और  बाद  में  दूसरे
 लोग  हमारी  कमजोरी  के  कारण
 विवाद  उत्पन्न  कर  देते  हैं  भ्रौर  जो  शुरू  में
 एक  आसान  मामला  थ्रा  उसको  उसलल्मा  देते
 हैं।  क्‍या  इन  सारी  बातों  पर  विचार  करके
 झ्राप  हमेशा  के  लिये  कोई  पक्की  नीति  बनायेंगे?
 इसमें  कोई  दल  का  मामला  नहीं  है,  काँग्रेस
 पार्टी  की  सदस्या  जो  इस  बहस  को  उठा  रही
 हैं  मैं  उसका  समर्थन  कर  रहा  हूं,  इस  लिये

 यह  कोई  दल  का  सवाल  नहीं  है,  यह  राष्ट्रीय-
 ता  का  सवाल  हूँ,  हमारी  प्रभुसत्ता  का  मामला
 है  ।  कमजोरियों  के  कारण  पड़ोसी  दुश्मन
 हो  जाते  हैं,  क्या  इसके  ऊपर  भी  गृह-मंत्री
 ध्यान  देंगे  ?

 MR.  SPEAKER:  I  may  inform
 Shri  Bhogendra  Jha  that  it  is  not  on
 party  basis  but  lots  are  drawn  of
 those  who  want  to  speak.  One  party
 has  got  two  names.  Those  are  the
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 lucky  people,  If  I  allow  outside  that,.
 Shri  Randhir  Singh  and  others,  who+
 gave  notice  and  lost  in  the  lots,  will
 ask  me  to  call  them,

 SHRI  0,  C.  SHARMA  (Gurdas-
 pur):  I  always  give  my  name.

 MR.  SPEAKER:  I  know.
 SHRI  RANDHIR  SINGH  (Rohtak):

 I  always  lose  in  the  lots,
 MR.  SPEAKER:  If  only  two  or-

 three  people  take  part,  they  may  be-
 able  to  make  some  points.  That  is-
 my  point.

 att  ware  लाल  गुप्त  (  दिल्ली  सदर)  :
 भ्रध्यक्ष  महोदय,  यहाँ  कोई  एक  या  दो  नक्शे
 ऐसे  नहीं  हैं  जिनमें  हमारे  देश  की  सीमाओं
 को  गलत  बतलाया  गया  है  t  प्रगर  सब
 जगहों  का  सर्वे  किया  जाय  और  हमारे  देश
 की  जो  बड़ी  बड़ी  लाइब्रेरीज़  हैं  उनमें  भी  शौर
 जो  सरकार  की  लाइब्रेरीज़  हैं  उनमें  भी,
 और  जो  दूसरी  जगह  के  ऐटलस  बने  हैं,
 वह  देखे  जायें,  तो  एक  नहीं  कई  उदाहरण
 ऐसे  मिलेंगे  जिनमें  बहुत  बड़ी  गलतियाँ  की
 हुई  हैं,  पेटेन्ट  गल्तियाँ  की  हुई  हैं  ।  मैं  समझता
 हूं  कि  इसके  दो  ही  कारण  हैं।  एक  तो,
 जैसा  श्री  मधु  लिमये  ने  बतलाया,  यह  हूं  कि
 हम  कमजोर  होते  जा  रहे  हैं,  भ्रौर  दूसरा
 सबसे  बड़ा  कारण  यह  है  कि  हम  बहुत  केग्ररलेस
 हैं  -  इस  समस्या  के  बारे  में  हमने  कभी  ध्यान
 ही  नहीं  दिया  1  इसके  ब,  रे  में  हमने  कभी  सोचा
 ही  नहीं  ।

 मैं  समझता  हूं  कि  दुनियाँ  में  एक  हमारा
 ही  देश  है,  हमारी  सरकार  ही  एक  एसी
 सरकार  है,  जिसने  भ्रभी  तक  हमारे  देश  का
 सही  नक्शा  क्‍या  है,  हमारी  सीमायें  क्‍या  हैं,
 इसका  पता  नहीं  लगाया  हूं.  ।

 मुझे  याद  है  कि  दिल्‍ली  में  कई  राय  साहब
 प्रौर  राय  बहादुर  हैं,  जो  कि  हरिद्वार  की
 कई  धर्मशालाओं  को  प्रापर्टी  के  ट्रस्ट  बनाये

 हुये  हैं।  वह  उनको  यहां  से  ही  कंट्रोल  करते;
 हैं,  वह  वहाँ  कभी  जाते  नहीं  हैं  -  नतीजा
 यह  है  कि  कई  कई  एकड़  जमीन  पर  ट्रस-
 पासर्स  बैठ  जाते  हैं,  ,उसी  प्रकार  कुछ  मानं-
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 में  इस  चीज  के  बारे  में  हमारा  रवैया  रहा
 है  ।  कभी  कहा  जाता  है  कि  यहाँ  घास  नहीं
 उगती  है,  कभी  कहा  जाता  है  कि  यहाँ  कोई
 झाबादी  नहीं  हे,  कभी  कहा  जाता  है  कि  यहाँ
 कुछ  भी  नहीं  उगता  है  1  मैं  चाहूंगा  कि  हम
 'इस  तरह  का  तकशा  बनायें  जिसमें  हमारी
 बाउंडरी  ठीक  तरह  से  दिखाई  गई  हो  और
 उसमें  जो  प्राईलैण्ड्स  हैं  छोटे  छोटे  वहाँ
 पर  डाट  श्राप  लगा  सकते  हैं  और  झगर  नहीं
 लगाना  चाहते  हैं  तो  नीचे  नोट  दें
 कि  यह  हिस्सा  भारत  का  है  एक  तफेसील

 “से  हमारा  भप  होना  चाहिये  और  जिस  नक्शे
 में  सरकार  द्वारा  वेरीफिकेशन  न  हो  उसको
 सी  भी  कालेज  में  ,  स्कूल  में  या  लाइब्रेरी
 में  नहीं  रखा  जाना  चाहिये  7  अगर  ग्रनधि-
 कृत  नक्शा  बनता  है  और  बह  सरकार  से

 प्णेप्र्व  नहीं  होता  है  तो  कानूनी  कार्यवाही
 सरकार  द्वारा  की  जानी  चाहिये  ग्रौर  ्रगर

 इसके  बारे  में  कानून  नहीं  है  भ्रौर  इसको  जुर्म
 नहीं  समझा  जाता  है

 थ्रो  रणघोर  सिह  :
 सी०  है  तो  ।

 श्री  कंबर  लाल  ग॒प्त  :  भ्गर  है  तो  उसका
 “इस्तेमाल  होना  चाहिये  ।  दु:ख  की  बात  तो
 यह  है  कि  झभी  एक  केस  में  भी  इसका  इस्तेमाल
 नहीं  किया  गया  है  और  इस्तेमाल  हो  भी  नहीं
 सकता  था  क्प्रोंकि  इसकी  तरफ  कभी  सरकार
 का  ध्यान  ही  नहीं  गया  है  ।

 सरकार  का  बहुत  ही  कैलस  एटीट्यूड
 रहा  है।  मुझे  दुःख  है  कि भारत  सरकार  इस
 तरह  £  फंक्शन  करती  है  जिससे  ऐसा  मालूम
 होता  है  कि  यह  भारत  की  सरकार  )  नहीं  हैं।
 यही  कारण  है  कि  कभी  इसका  शगड़ा  होता
 है  और  कभी  उसका  होता  है  1
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 मैं  चहता  हूं  कि  अधिकृत  रूप  से  नक्शा
 बनाया  जाना  चाहिये  !  जिसमें  हमारे  आई-
 लैंण्दज़  कौन  कौन  से  हैं  वे  सब  तफ्सील  में
 बताये  जाने  जाहिये  ।  ग्रनधिकृत  नक्शा  कोई
 'छापता  है  तो  उसके  खिलाफ  ऐक्शन  होना
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 चाहिये,  उसको  सजा  मिलनी  चाहिये  t
 श्रभी  जो  नक्शे  हमारी  लाइश्रेरीज़  में  हैं  उनकी
 छानबीन  होती  चाहिये  श्गर  झाप
 छानबीन  करेंगे  तों  भ्रापकों  सकड़ों  नक्शे  इस
 किस्म  के  मिलेंगे  जो  कि  झापत्तिजनक  हैं  1
 हमारी  श्रपनी  आफिसियल  लाइब्रेरी  में  भी
 ऐसे  नक्शे  हैं  जो  गलत  हैं  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  एक्स-
 पट  स  की  एक  कमेटी  आप  बिठायें  और  वह
 कमेटी  सर्वे  करे  ।  वह  हर  चीज  देखें  और  भ्रपनी
 रिपोर्ट  एक  निश्चित  समय  में  दे  और  वह
 रिपोर्ट  पालियामेंट  के  सामने  श्राये  और  उस
 पर  यहाँ  चर्चा  हो।  जब  पालियामेंट  उसको  एप्रव
 कर  दे  उसके  बाद  वह  अधिकृत  चीज  बनें  t

 बीच  में  जो  चीज  हो  रही  हू  जैसे  निकोबार
 के  बारे  में  झगड़ा  हो  गया  कुछ  और  के
 बारे  में  झगड़ा  हो  गया,  इसकों  सरकार  दबाने
 की  कोशिण  न  करे  ।  जो  भी  इस  तरह  की
 चीज  हो  उसके  बारे  में  सरकार  को  स्वयं
 स्टेटमेंट  देना  थाहियेऔर  बताना  चाहिये  कि

 यह  पह  हिस्सा  हमारा  है  और  यह  डिस्प्यूटिड
 हूँ  ।  पिछले  डेढ़  गाल  से  हम  देख  रहे  हैं  कि
 जब  कुछ  शोर  मतर  जाता  है  तभी  सरकार

 कुछ  बताती  है,  अपने  आप  झागे  झाकर

 कुछ  नहीं  बताती  है  ।  जब  कोई  इश्‌  नहीं
 ग्राता  है  तो  सरकार  सोती  रहती  है  1  कुछ
 झ्रापको  नीति  निर्धारित  करनी  चाहिये
 शर  उस  नीति  के  तहत  काम  करना  चाहिये,
 तभी  मामला  ठीक  होगा  |

 जो  मैंने  सुनाव  दिये  हैं  ये  राष्ट्रीय  दष्टि-.
 कोण  से  दिये  हैं।  में  झ्राशा  करता  हूं  कि
 झ्राप  इनकों  स्वीकार  करेंगे  ।

 SHRI  RANJIT  SINGH  (Khalila-
 bad):  Disasters  have  already  visit-
 ed  our  land  for  want  of  vigilance  on
 our  borders,  on  the  ground  as  well
 as  on  the  map.  The  armed  forces
 are  there  for  vigilance  on  our  borders
 but  there  is  no  vigilance  exercised
 against  cartographical  aggression  and
 errors.  The  tragedy  is  that  the  bord-
 er  on  the  ground  defended  by  the
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 blood  of  our  jawans  is  lost  by  lapses
 of  the  Survey  of  India.  The  purely
 technical  pérsonnél  in  the  Survey  of
 India  do  not  realise  the  implications
 of  the  marginal  and  other  remarks
 they  put  on  the  maps.  Would  the
 Government,  therefore,  consider  the
 creation  of  a  cell,  in  the  Survey  of
 India,  of  officers  who  go  through  the
 maps  from  the  political  angle  also
 and  that,  only  after  they  have  passed
 the  maps,  the  maps  should  be  pub-
 lished?  There  are  hundreds  of  small
 islands  spread  all  over  the  ocean,
 about  some  of  which,  unfortunately,
 we  do  not  have  even  information,
 like  Kachhathivu,  as  to  whom  it  be-
 longs  to.  The  Government  did  not
 have  the  information;  the  Govern-
 ment  today  is  not  in  a  position  to
 take  a  strong  stand...

 SHRI  S.  KANDAPPAN  (Mettur):
 The  records  with  the  Madras  Gov-
 ernment  indicate  that  Klachhathivu
 belongs  to  us.  I  want  to  put  the  re-
 cords  straight.

 IMR,  SPEAKER:  Government  had
 ne  information,  That  is  what  he  is
 saying.

 SHRI  RANJIT  SINGH:  Would  the
 Government  consider  this?  In  those
 ‘slands  which  are  not  occupied,  ie.,
 where  our  population  is  not  there  but
 the  islands  belong  to  us,  either  settle
 some  of  the  refugees  that  are  coming
 or  if  those  islands  are  uninhabitable
 like  Kachhathivu  where,  it  was  said,
 there  was  no  water  or  something  like
 that,  at  least  erect  some  strong  edi-
 fives  pointing  out  that  they  belong
 to  India.

 Lastly,  I  regret  to  say  that  there  is
 a  lot  of  ignorance  on  the  geography
 of  our  own  country  among  the  Minis-
 ters  and  in  the  Government.  I  will
 Point  out  a  classic  example.  This  is
 not  a  laughing  matter.  This  happen-
 ed  with  a  Minister.  Looking  at  the
 operational  map  in  the  Army  Head-
 quarters,  he  asked  the  officer-in-
 charge  where  Aksai  Chin  was,  and
 after  Aksai  Chin  was  pointed  out  to
 3856  (Ai)  LSD—I,
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 him,  he  asked,  “Where  is  Ho-Chi-
 Minh  in  this  map?”  This  is  the  depth
 of  ignorance  that  the  Ministers  and
 the  Government  have...  (Interrup-
 tions).  You  were  not  there,  This  is
 a  classic  example...  (Interrup-
 tions).  Would  the  Government  con-
 sider  giving  lectures,  giving  educa-
 tion,  to  the  Ministers  on  the  map  of
 Tadia‘

 aft  tia  राव  (परी)
 मैं  पूछता,

 एक  ही  सवाल

 MR.  SPEAKER:  Alright.

 SHRI  D.  C.  SHARMA  rose—

 SHRI  RANDHIR  SINGH:  How  are
 you  calling  him,  Sir?

 MR.  SPEAKER:  Mr.  Rabi  Ray’s
 is  the  first  name  in  the  lot.  The
 other  names  are:  Shrimati  Tarkesh-
 wari  Sinha,  Shri  Madhu  Limaye,  Shri
 Kanwar  Lal  Gupta  and  Shri  Ranjit
 Singh.  These  were  the  names  that
 came  in  the  lot,  Yours  and  Mr.  Nara-
 yana  Rao’s  were  also  there,  but  un-
 fortunately  you  did  not  get  it...
 (Interruptions),

 SHRI  RANDHIR  SINGH:  We  abide
 by  your  wishes.  We  do  not  grudge
 it.

 9  hrs.  8 th

 श्री  रधि  राप  :  देश  के  किसी  भी  हिस्से
 को  विवादास्पद  जब  सरकार  कहती  है
 तो  बह  बिना  सोचे  विचारे  कह  देती  है  ।
 उत्तर  प्रदेश  का  बाड़ाहोती  का  इलाका  भाप
 जानते  हैं  कि  भारत  का  इलाका  है  और
 उत्तर  प्रदेश  का  वह  एक  भाग  है  ।  उत्तर
 प्रदेश  के उस  समय  डा०  सम्पूर्णानन्द  मुख्य
 मंत्री  थे और  उन्होंने  कहा  था  कि  यह  भारत
 का  अंश  है,  उत्तर  प्रदेश  का  एक  भाग  है  1
 प्रधान  मंत्री  नेहरू  जी  ने  फरमाया  था  कि  यह
 विवादास्पद  है  1  मैं  जानता  चाहता  हूं  कि
 इसके  बारे  में  स्थिति  क्‍या  है  इसको  स्पष्ट
 सरकार  को  करना  चाहिये  |
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 इस  सवाल  को  भी  पिछने  साल  डा०

 लोहिया  ने  उठाया  था  कि  कुछ  वर्ष  पहले
 नेहरू  जी  के  द्वारा  कुछ  गांव  मनीपुर  के
 शांति  बनाये  रखने  की  खातिर  बर्मा  को  दे
 दिये  गये  थे  जब  कि  बर्मा  में  थाकेन  नू  प्रधान
 मंत्री  थे  ।  क्या  यह  सही  है  भर  भ्रगर  सही  है
 तो  यह  कैसे  हुआ  ?

 तीसरा  सवाल  मेरा  यह  है  कि  कूच  विहार
 का  कुछ  इलाए  है  कुछ  एनक्लेव्ज़  हैं  हमारी
 भी  एन्क्‍लेब्ज  है  श्रौर  पाकिस्तान  की  भी  हैं  1
 पाकिस्तान  की  जो  एन्क्लेब्ज  हैं  वहां  पर  तो
 पाकिस्तान  के  प्रफत्तर  लोग  गाते  जाते  हैं  |
 शौर  हमारी  जो  हैं  वहां  हमारे  भ्रफपर  लोग
 नहीं  जा  पाते  हैं  ।  मैं  जानना  चाहता  हूं  कि
 क्‍या  यह  सही  है  ?  क्‍या  कोई  करारनामा
 या  कोई  सन्धि  इस  तरह  की  वार्ता  द्वारा
 पाकिस्तान  के  साथ  आपने  की  है  जिसके

 प्रनुसार  हमारी  जो  एनक्लेब्ज़  हैं  उनमें  हमारे
 झफसर  शौर  हमारे  लोग  जा  पायें  और  उनकी
 जो  एनक्लेब्ज़  हैं  वहां  उनके  अफसर  जायें
 उनके  लोग  जायें  ।  उनके  लोग  तो  श्रभी  भी
 वहां  श्ाते  जाते  हैं  लेकिन  हमारी  एनक्लेब्ज
 में  हमारे  भ्रफसर  नहीं  जा  पाते  हैं  ।  इस  स्थिति
 को  बदलने  के  लिये  और  ऐसी  व्यवस्था  करने
 के  लिये  जिसमें  हम  अपनों  एक  इंच  भूमि
 भी  पाकिस्तान  को  न  दें  श्रौर  हमारी  एनक्‍्लेब्ज़
 पर  हमारा  कब्जा  रहे  सरकार  क्या  कार्य-
 वाही  कर  रही  है  ?

 श्री  रणधोर  सिह  :  सब  नाम  झआपोजीशन
 के  मेम्बरों  के  निकले  हैं  ग्रौर  किसी  भी  कांग्रेसी
 सदस्य  का  नाम  नहीं  निकला  है  ।  यह  बड़ी
 श्रावजेक्शनेबल  बात  है  |

 MR.  SPEAKER:  Will  the  hon.
 Member  kindly  resume  his  seat.  The
 lots  are  drawn.  So,  how  can  I  help
 it?

 श्री  बु  लिसयें  :  यह  तो  बैलट-बाक्स
 का  दोष  है  |

 MR.  SPEAKER:  I  do  not  want
 anybody  to  reply.  When  lots  are
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 drawn  I  do  not  know  how  I  can  help
 it,  if  the  Members  on  one  side  do  not
 secure  the  losts?  (Interruption).

 I  do  not  want  anybody  to  help  me.
 I  can  help  myself.  When  lots  are
 drawn  it  happens  like  that.  Shrimati
 Tarkeshwari  Sinha  has  taken  about
 i5  minutes.  But  Shri  Randhir  Singh
 thinks  that  unless  he  is  called,  it

 means  that  no  Congress  Member  has
 been  called,  he  thinks  that  there  is  no
 Congress  other  than  himself.  That  is
 the  pity.  Shrimati  Tarkeshwari  Sinha

 has  been  there  for  about  fifteen  years
 and  the  Home  Minister  has  also  been
 there  ‘nm  Parliament.  Yet,  Shri
 Randhir  Singh  thinks  that  except
 himself  there  is  no  Congress.  That  is
 the  pity  of  it.  That  is  unfortunate.

 Now,  the  hon.  Home  Minister.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):
 Hon,  Members  have  certainly  raised
 very  important  issues.  There  is  no
 doubt  about  it.  But  I  thought  that
 this  question  was  considered  in  a
 restricted  manner  in  relation  to  the
 question  which  was  answered  here
 the  other  day.

 I  do  not  wish  to  say  anything  about
 this  book  and  the  map  in  it  because
 Ido  not  want  to  make  any  wrong
 statement  which  might  go  against
 our  national  interest.  So,  I  do  not
 want  to  make  any  statement  about
 it.  It  may  be  that  the  criticism  that
 is  made  there  is  also  valid,  but  I  do
 not  know  about  it.

 The  only  point  which  I  would  like
 to  make  is  this.  The  authoritative
 map  of  India  is  the  one  which  was
 published  in  962  by  the  Survey  of
 India  (40  miles  to  one  inch).  That
 is  the  basic  on  which  we  have  to  go
 about  it,  That  is  the  final  authorita-
 tive  map.

 The  question  that  has  been  raised
 in  this  discussion  is  what  we  are
 doing  about  the  wrong  maps  that  are
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 published.  Either  they  are  published
 as  maps  or  they  are  published  as  part
 of  some  textbooks  etc.  There  are  a
 large  number  of  foreign  publications
 also  which  go  on  publishing  wrong
 maps.  Now,  the  question  is:  What  is
 the  in-built  arrangement  in  our  ad-
 ministration  and  in  our  statutory  pro-
 visions  so  that  we  cap  prohibit  these
 maps,

 In  96l,  the  Criminal  Law  Amend-
 ment  Act  wag  passed,  and  if  you
 would  kindly  see  sections  2  and  4  of
 that  Act  you  will  see  that  notice  was
 taken  of  this  particular  matter.
 Section  2  reads  thus:

 “Whoever  by  words  either
 spoken  or  written,  or  by  signs,  or
 by  visible  representation  or  other-
 wise,  questions  the  territorial  in-
 tegrity  or  frontiers  of  India  in  a
 manner  which  is,  or  is  likely  to
 be,  prejudicial  to  the  interests  of
 the  safety  or  security  of  India,
 shal]  be  punishable  with  impris-
 onment  for  a  term  which  may  ex-
 tend  to  three  years,  or  with  fine,
 or  with  both.”.

 This  section  is  about  the  punish-
 ment  to  be  given.

 SHRI  MADHU  LIMAYE:  Why
 should  he  not  prosecute?

 SHRI  Y.  B.  CHAVAN:  There  is
 another  section,  namely  section  4
 which  authorises  the  prescribing  of
 the  material  which  is  published.  'This
 is  the  legal  arrangement.  Under  the
 Unlawful  Activities  (Prevention)  Act
 also,  by  definition,  such  a  thing  can
 be  considered  to  be  a  penal  offence
 under  the  Act.  This  is  the  legal  posi-
 tion  about  it.

 Even  as  regards  the  book  mention-
 ed  by  Shri  George  Fernandes,  the
 Publication  of  the  London  Times  Or-
 ganisation,  I  find  that  it  was  proscrib-
 ed  in  1965,  Unfortunately  though  the
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 .book  was  published  in  ‘1959,  it  was
 brought  to  the  notice  of  the  Govern-
 ment  of  India  in  965  and  timely  ac-
 tion  was  taken  and  the  publication
 was  proscribed.  Of  course,  some
 number  of  copies  must  have  already
 been  imported  during  that  period,

 SHRI  KANWAR  LAL  GUPTA:  It
 is  still  lying  in  our  library,

 SHRI  Y.  8.  CHAVAN:  |  accept  it,
 It  may  be  there  in  several  libraries  ag
 it  was  there  in  our  own  library.  So,
 I  am  now  pursuing  this  matter  and
 trying  to  reach  the  libraries  to  find
 out  which  are  the  proscribed  publi-
 cations  which  should  be  removed  from
 the  libraries.  This  is  one  step,

 The  other  point  that  Shri  George
 Fernandes  made  was  that  the  book
 contained  a  long  list  of  acknowledg-
 ments  in  which  they  had  mentiond
 even  the  Survey  of  India,  This  might
 create  a  wrong  impression  as  if  the
 Survey  of  India  has  collaborated
 with  this  organisation  to  prepare  that
 map.  I  made  enquiries  from  the  survey
 of  India  and  they  have  said  that  they
 have  in  no  manner  collaborated  with
 this  organisation  for  preparation  of
 these  particular  maps.

 Some  other  eminent  academi-
 cians  also  are  mentioned  there.
 I  think  it  will  be  necessary  to
 take  up  this  matter  with  them  to
 find  out.  It  is  quite  possible  that  this
 publication  is  a  continuous  process.
 Possibly  they  might  have  consulted
 the  Survey  of  India  published  before
 947  and  the  acknowledgement  may
 have  been  continued  as  such,

 I  have  got  a  list  of  nearly  5l  publi-
 cations  proscribed  under  this  Act.  Now
 in  order  to  facilitate  correct  publica-
 tion  of  these  maps  in  the  country,  the
 Survey  of  India  has  published  three
 different  maps  on  three  different  scales
 which  might  be  helpful  to  those  who
 want  to  publish  the  correct  maps.  All
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 State  Governments  have  been  written
 to  bring  this  facility  to  be  made  known
 to  all  publishers  etc.  so  that  if  they want  to  publish  correct  maps,  they
 should  have  this  facility  with  them.

 These  are  the  steps  that  have  been
 taken  in  the  last  two  years  to  see  that
 correct  maps  are  published  in  India
 and  wrong  maps  are  not  circulated  in
 the  country.  This  is  on  the  general
 question.

 About  the  Indian  Express  publica-
 tion,  I  find  the  Express  organisation
 published  the  wrong  map  uninten-
 tionally.  Three  times  the  matter  has
 been  taken  up  with  them  through  the
 State  Governments  because  their  edi-
 tions  are  published  in  different  States.
 This  particular  map  was  published  in
 Andhra  Pradesh.  We  have  already
 taken  up  the  matter  with  the  Andhra
 Pradesh  Government.  At  the  same
 time,  we  have  taken  it  up  with  their
 central  organisation  in  Delhi.  So
 this  is  about  the  Indian  Express.

 There  is  one  thing  which  remains
 by  way  of  difficulty.  These  sections

 -of  the  Act  provide  for  action  in  the
 case  of  intentional  publication,  But
 sometimes  some  publications  are
 made  negligently  or  unknowingly.
 What  do  we  do  about  that?  That
 matter  will  have  to  be  legally  exa-

 ‘mined.  We  have  taken  up  this  mat-
 ‘ter  with  the  concerned  authority...

 SHRI  MADHU  LIMAYE:  Ignorance
 is  no  excuse,

 SHRI  Y.  B.  CHAVAN:  I  quite
 agree.  This  matter  needs  to  be  exa-
 mined.  I  am  only  pointing  out  one
 difficulty,  This  is  another  aspect  of
 the  problem.  If  administrative  ac-
 tion  is  thought  of  in  the  sense  that
 any  publication  of  any  person  should
 have  simé  sort  of  previous  sanction

 of  some  administrative  authority,  if
 we  do  that,  it  will  create  a  large
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 number  of  difficulties.  I  am  not  ex-
 pressing  a  view;  I  am  only  pointing
 out  certain  difficulties,  Suppose  a
 large  number  of  geography  books  are
 published  for  schools,  primary  and
 secondary,  and  if  we  make  this  sort
 of  compulsion,  it  will  create  a  num-
 ber  of  difficulties.

 SHRI  SAMAR  GUHA  (Contai)  :
 There  will  be  no  difficulty  about  re-
 Production,  Authorised  maps  are
 there.

 SHRI  Y.  B.  CHAVAN:  I  know.  I
 am  pursuing  this  matter  further.
 Authorised  maps  are  there.  But
 sometimes  they  have  to  use  small
 drawings  of  maps  in  the  textbooks.
 If  we  make  this  compulsory  for  them
 to  take  previous  sanction  for  publi-
 cation,  possibly—I  am  not  giving  my
 final  view  about  it—it  might  create
 a  feeling  of  harassment.  This  is  a
 matter  that  will  have  to  be  looked
 into.  I  am  pursuing  it  further.

 SHRI  RANDHIR  SINGH:  What
 about  prosecuting  those  responsible
 for  tampering  with  the  authentic
 record  in  this  particular  case?

 SHRI  Y.  B.  CHAVAN:  This
 published  in  1953.

 was

 SHRI  RANDHIR  SINGH:  Let  him
 locate  the  persons  responsible.

 SHRI  Y.  B,  CHAVAN:  I  will  find
 out.

 SHRIMATI  TARKESHWARI
 SINHA:  I  think  there  was  a  fire  in
 96]  or  ‘1962,  Then  Shri  Humayun
 Kabir  was  the  Minister  in  charge,  A
 question  was  raised  about  the  fire.
 it  was  said  that  a  lot  of  documents
 were  destroyed.  We  would  like  to
 know  what  is  the  position,  whether
 valuable  documents  were  destroyed
 or  not.  If  the  Home  Minister  has  no
 information  about  it  today,  he  might
 give  it  later.
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 SHRI  Y,  B.  CHAVAN:  Certainly.
 in  this  motter,  I  would  not  stand  on
 formality  as  to  whether  it  is  pertain-
 ing  to  my  Ministry  or  not,  because  I
 ‘know  this  is  a  matter  of  national  in-
 terest  and  national  importance.

 श्री  कंवर लाल गुप्त लाल  गुप्त  :  मैंने  सुना  है

 कि  सर्वे  प्राफ  इंडिया  ने  एक  मैप  निकाला

 “है  जिसमें  हमारे  'प्राईलैण्डज  का  कहीं  भी

 जिक्र  नहीं  है  yr

 SHRI  ए.  8,  CHAVAN:  |  will  aot
 be  able  to  answer  all  the  detaileg  qu-
 estions.

 MR.  SPEAKER:  Members  may  pass
 on  information  to  him.

 श्री  मघ  लिमयें  :  एक  काम  तो  यह  कर

 सकते  हैं  ।  यहां  इस  बहस  में  जितने  मुद्दे
 उठाये  गये  हैं  इन  पर  बाद  में  सोच  समझ

 कर  जानकारी  इकट्ठी  करके  बयान  दें

 दें,  चाहे  नरकुंडस  का  मामला  हो  या

 कच्चा  तीवु  का  मामला  हो,  क्योंकि  हम  लोग

 बहुत  परेशान  हैं  इत  मामलों  को  लेकर  ।

 हप्तप्ता  Y.  B.  CHAVAN:  My  attitude
 is  not  to  refuse  any  information.  am
 not  taking  8  technical  view  of  these
 matters  that  these  matters  are
 dealt  with  in  two  or  three  ministries.
 Ultimately,  we  are  all  responsible  for
 this.  Therefore,  the  point  you  have
 raised  will  have  to  be  gone  into.  At
 the  present  moment,  I  cannot  answer
 all  the  questions,

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  May  I  suggest  that  a  note
 eid  an  authorised  map  may  be  cir-
 culated  among  the  Members.
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 SHRI  Y.  B.  CHAVAN:  All  these
 suggestions  are  for  our  consideration.

 SHRI  0,  0,  SHARMA:  Has  any
 person  been  prosecuted  for  publish-
 ing  an  unauthenticated  map?

 SHRI  ९,  B.  CHAVAN:  Under  the
 Act  anybody  who  publishes  an  un-
 authorised  map  will  be  prosecuted
 because  we  have  a  legal  provision  for
 it.

 श्री  शशि  भूषण  बाजपे्ा  (खारगोन)  :
 विदेश  से  जो  जाली  नोट  और  जाली  नक्शे
 बन  कर  ्  हैं  उनकी  भी  जांच  करते  हैं  ?

 श्री  यशवन्त  राब  चव्हाण  :  बाहर
 से  छप  कर  जो  ग्राता  है  उसके  लिये  मैं  ने  कहा
 कि  ऐक्शन  लिया  गया  है  ny

 SHRI  RANJIT  SINGH:  He  said
 that  certain  authenticated  maps  are
 on  the  scale  of  one  inch  to  forty
 miles.  Under  that  scale,  small  islands
 could  not  be  shown  even  by  a  dot.
 So  far  as  the  islands  are  concerned,
 the  authenticated  map  should  be  of
 the  scale  of  one  inch  to  one  mile  and
 not  forty  miles.

 SHRI  Y.  B,  CHAVAN:  I  can  only
 say  that  these  are  suggestions  in
 regard  to  details  and  we  shall  cer-
 tainly  consider  them  but  I  am  not  in
 a  position  to  answer  all  these  things
 now.

 9.5  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  28,  968/Chaitra  890
 (Saka),
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